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LOKSABHA DEBATES

LO KSABH A

Friday, November29, 1991/Agrahsyana 8, 
1913 (Saka)

The Lok Sabha met at 
Eleven of the Clock

[MR. SPEAKER «i tfw Chav] 

OBITUARY REFERENCE 

[EngBsli

MR. SPEAKER: Hon. Members, I have 
to inform the House of the sad dm ise of one 
of our former colleagues Shri T .S . 
Avinashillngam Chettiar.

SHRI T.S. Avkiashllingam Chettiar was 
a Member of the Central Legislative Assem
bly between 1935 and 1945 and thereafter 
Member of First Lok Sabha during 1 ^ -5 7  
representing the Tvuppur oonstituenqf of 
the erstwliile State of Madras. He was a to  a 
Member of Rsqya Sabha during 1958-64. 
Earlier in 1946^1 he had been a Member of 
the then Madras Legislative Assembly and 
also served as the Minister of Educsrtion on 
the State Council of Ministers.

A versatile personality. Shri Chettiar 
wasaveteran freedom fighter, educationist, 
writer and refonnisL He actively tVMtiqpaled 
in the freedom struggle and suffered im- 
prisorunent for several years. He had special 
interest in the spread of education and 
founded several educaHomJ inatitulions.

Shri Chettiar was a prolific writer and 
authored several books.

Shri Chettiar passed away on the 21st 
November, 1991 atColnri>aloreattheageof 
88.

We deeply mourn the bss of this friend 
and I am sure the House will join me in 
conveyiog our condolences to the bereaved 
family.

The House may now stand in silence for 
a short while as a mari( of respect to the 
deceased.

The Meml)ers then stood in silence for 
a short while

lTransla&>rii

SHRI RAM VILA$ PASWAN (Rosera): 
Mr. Speaker, Sir, we have already given a 
notice to suspend the Question Hour. To
day, the woriters of the entire natnn are on 
strike. It sfnuM be discussed in the House. 
(htem/pthns)

lEngBsli

SHRI SO M NATH C H A TTE R JE E  
(Bolpur): Sir, today the woricers of India are 
on strike. We will not aUow the Question 
Hour. Wa have given notice for suspension 

the Questton Hour. {Merruptnns)

SHRI SAIFUDDIN C H O U O H U R Y 
(Katwa): We demand the withdrawal of the 
polcy which is going to harm the interests of 
the working dass. This is adangeiDuspolfcy. 
{kHamptiomii'
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SHRI SOMMATH CHATTERJEE: We 
cannot accept it. We are protesting. (Mer-

SHRI BASU DEB ACHARIA: What is 
the economic policy of this 
Gk>veminent?(Jlnrem4oli(Mi^

SHRI SAIFUDOIN CHOUDHURY: We 
have given notice lor suspending the Ques
tion Hour. What about it? {kOmnjptkmsSi

SHRI 30MNATH CHATTERJEE: The 
Government has dedared a war on the 
workers of this country. They have chosen 
their friends. Only BJP is supporting them 
and nobody else issuppotting.(Msmf)(nns)

[Translalion]

SHRI SURAJ MANDAL: Mr. Speaker, 
Sir, today the woikersof the entire nation are 
on strike. It shouU be discussed in the House 
just now. (Mamjption^

[EngBst^

SHRI SOMNATH CHATTERJEE: The 
working dass and the central trade unxMis 
are on strike today. (frrtefnfitibns)Today our 
oountiy is not being niled either the Prime
MnisterortheFinanoeMinisterbutitisbeing 
ruled by the LM.F. They are deciding what 
shouU be our poKcy. (ktt«npUom ) Lakhs 
and lakhs of people a n  going to tose.their 
jobs. The piibHc sector undertakings are 
being jettisoned. They are going io be 
privatised. What is going to happen to this 
country? The Fmanoe Minisler sa ^ . after 
three years we may have something. Sir. 
where is the index when they are talcing? 
What is going to hiVpen to the people? We 
have not received any assurance. The Prime 
Minister saM.‘Wei. there can be a diaeu»  ̂
skm’. But already. Sir. notices of retrench
ment are being given to the public sector 
unks.

Sir, they have already decided to adopt 
the industrial poUcy which w i  mean serious 
troubles to Am  working dass. They have

dedded not to give any financial assistance 
to the public sector units. What is going to 
happen to this country? Sir. we want this 
polc^ to be immediately reversed. (Inter- 
rufitioiKit.

SHRIDIGVUAYASINGH(Rsygarh):Sir. 
it is highly objectk}nat>ie. Mr. Somnath 
Chatterjee is going off the njles. This cannot 
be tolerated. You have already admitted in 
the Business Advisory Committee a discus- 
son on the sick units, {bitemjptions).

SHRI SAIFUDDIN CHOUDHURY: To
day there shoukJ be suspensbn of Ouestioh 
Hour, Sir.

SHRI SOMNATH CHATTERJEE; Sir, 
they are on strike today.(AifemfMbns).

SHRI DIGVUAYA SINGH: There is no 
need for this discussnn now. The Questbn 
Hour shouM be hekl. They are encroaching 
on our rigfit to ask questbns.(/ln(sfnfifmns).

M a  SPEAKER: Mr. Sayeed, no cross 
tall please.

Well, we do appreciate your anxient to 
discuss the matter when our brothers who 
ate working in different pubfic sector under
takings have dedded to go on strike...

{bitonvptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): We wil not alow IMF and the 
multinatkxials to infringe upon our sover
eignty. The people have dedded that they 
cannot be dictated by WffJikitemjpthnsli.

M a  SPEAKER: Pleasetakeyourseats. 
Now. first hear me and then give your opin
ion or comments. not before t complete.

SHRI NDMAL KANTI CHATTERJEE: 
We want you on our skto.

M a  SPEKAER: if you say that, al w i  
want me on their skies also.

SHRI NIRMAL KANTI CHATTERJEE: 
We want you to speA for Indians.
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SHRI SOMNATH CHATTERJEE: You 
speak about Jawaharial Nehru. Where is 
Jawaharlal Nehru’s policy? Are you follow
ing that policy?(AiteiFMp(ons)

MR. SPEAKER: Now, it seems that you 
are interested in discussing this matter on 
the'fioor of the House.

{Interruptions)

SHRI BASUDEB ACHARIA (Banicura): 
Before that, the Government should with
draw the anti-people’s policy, not 
discussion.(/ntemf>t»ns)

MR. SPEAKER: How does it help you? 
Mr. Basudeb Acharia. how does it help you? 
When I am speaking, you are getting up; let 
me know how does it help you. If it helps, I will 
sit down.

SHRI BASUDEB ACHARIA: You can 
help us.

MR. SPEAKER: That is exactly what I 
am trying. If you don’t understand, I cannot 
help.

SHRI BASUDEB ACHARIA: You can 
help us by directing the Government to with
draw their anti-people’s poKcy.

MR. SPEAKER: Mr. Basudeb Acharia, 
you better keep quiet and you will help your-■ 
self.

. [Translatiori

SHRI MOHAN SINGH (Deoria): Sir, I 
suggested yesteidsy to televise the Zam 
Hour. But now it has been televised in Its own 
cowse.{kfterruptkms)

[EngBsli

MR. SPEAKER: PImeesit dowa Now 
you am deraWng the discussion. Don't derail 
the discussion please.

(M am jptom )

SHRI A. CHMFILES(Trivandruin) ;They

do not want to help the situation. {Interrup
tions)

MR. SPEAKER: Please sit down.

{Interruptions)

MR. SPEAKER: I was s^ing that it 
appears that the Members are interested in 
discussing this matter at the first opportunity 
which is available  ̂It has to be deckled as to 
how it can be dona There are notices given 
to me for suspending the Questnn Hounthat 
is one thing and there are rK>tices of Adjoum- 
ment Motk>n also. We can transact the 
business regularly and at the same time we 
can have the discusston at the earliest op
portunity. Now, I wouM like to hear from each 
one of you on these opt»ns.

{Interruptions)

[Translation]

SHRI. RAM VILAS PASWAN: Mr. 
Speaker, Sir, you shouM take up this matter 
after suspending Questnn Hour under Rule 
388. (Interruptofis)

SHRI SURAJ MANDAL: Mr. Speaker, 
Sir, the workers of the whole country are on 
strike. Therefore, discussion should be hekl 
on it firsil.(intennpt»ns)

[English]

MINISTER OF STATE OF THE MINIS
TR Y OF STEEL (SHRI SONTOSH MOHAN 
DEV): Mr. Speaker, Sir, my plants are working 
except Durgapur Steel Plant But they are 
saying that the plants are not working. This 
is the problem. >

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker. Sir. we have given notk» for sus- 
penskm of Question Hour not lightly be
cause, here representing the conrvnon people 
of this country, we also want to express the 
views of a very large sectKMi of the common 
people in this'country who are pradudiv. 
wealth for this country, who are working in̂  
the factories, who are working in the fiekls 
and who are keeping our transport
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organisation Tur\r\\r\g.{fnterruptk>ns)

MR. SPEAKER: The workers of the 
public sector are all on strike. I hope you will 
be interested in doing something to assuage 
their feelings.

(Interruptions)

SHRISOMNATH CHATTERJEE: Sir. a 
ver>*large sectbn of the working class have 
joined this strike today, in spite of the misuse 
of the offbial machinery and in spite of the 
motivated political activities on behalf of the 
Ministers of the Government of India, the 
Congress Party and the BJP.

Sir, I must register my strongest protest 
against the blatant misuse of the electronic 
media and how the Televisbn and Radio is 
being utilised for the purpose of giving only 
one-skied view. Yesterday, what was sakJ in 
the House by the Minister of State for Parlia
mentary Affairs was given extraordinary 
prominence, but what other Members have 
saki have not been saki. not one word was 
given and a delik>erate propaganda is being 
carried on to see that the strike Is not suc
cessful. If this is the way this Govemment 
wants to use the official media, then I also 
want to given you notk̂ e that the Oppositk>n 
will not participate in the televising of the 
proceedings of the House, because we find 
that this is a deliberate objective to give 
prominence only to the Government benches.

Sir. why are we opposing this policy and 
why have the working class gone on strike?

SHRI DIGVUAYA SINGH: Sir. you have 
asked for the option only.

MR. SPEAKER: We are discussing 
whether we should suspend the Questbn 
Hour.

SHRI SOMNATH CHATTERJEE: That 
is why. you seethe importance. We have to 
find out the importance why it shoukJ be 
suspended. When the country is agitated, 
formal bi^inees is not the answer. The in
dustrial polcy was adopted without consult
ing Parliament The trade poHcy was adopted

without consulting Parliament. They deckled 
to go to IMF without taking Parliament’s 
consent.(//)remjpfibns)

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana): You have specifk:ally asked him 
his opinion on the optbns available t)efore 
the chair. He is giving a speech on the trade 
polk:y; he is giving a ̂ e c h  on the industrial 
policy. He is making speech on all the sub
jects. You have asked him th e opink>n. This 
just cannot happen. Othen f̂ise for all practi
cal purposes, the Questbn Hour is sus
pended. Already one-fourth of the Questbn 
Hour has gone.

SHRI SOMNATH CHATTERJEE: At the 
moment. I am not going into the details of 
anti-natbnal polk:ies. We k>elieve that there 
is total sell-out of this country’s economk: 
independence to the foreign countries, to the 
IMF. to the Worid Bank and to the multi- 
natbnals. We cannot albw ourselves to be 
governed by IMF and the World Bank. The 
hotels in Delhi should not be the Finance 
Ministry. We have been opposing this, and 
this is a serious matter. We cannot keep 
silent when the country is facing the greatest 
problems. Not a single new job has been 
created. Only people are tosing jobs. Prices 
are rising. Who is kx>king after the working 
class in this country? Therefore, we want 
that thePuestbn Hour shouM be suspended 
and the Government shouM here and now 
come with complete withdrawal of anti-na- 
tional policies so far adopted by the 
Govemment.(/nfe/rLpf/bns)

MR. SPEAKER: You are not expected 
to ask this questbn. I am trying to regulate. 
Wouki you like to have hulla guila in the 
House?

SHRI INDRAJIT GUPTA (Mbnapore): 
There seems t6 be a misunderstanding, Sir. 
to which you are also a party. {Interruptions)

I am quite aware and we are all aware 
that under the rules, you will, no doubt, f irul 
some time for us to discuss these matterl. 
We had also asked for discussbn at the 
appropriate tkne during the Sessbn.
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But today we are wanting tcf register our 
protest because there is a m a s ^  ^ e s t  
action taking place in the country. Because 
the INTUC and the Bhaitiya Mazdoor Sangh 
are not participating, it does not mean that 
there is no striice. There are many othertrade 
union organisations.(i!ntemf)(iDn^ We want 
to protest against the fact that this Govern
ment have up to noW not infonned the coun
try as to what deai they have entered into 
with the IMF ' ^ i r  correspondence with the 
IMF is not known it us.

In the mean time, they have announced 
all these polkws of privatisation exit policy. 
The main thing which is agitating the workers 
todsqr is the exit polKy about which we are 
told that there is going to a discussion this 
andthaL But no discussion takes place with 
the workers’ representatives. I want to tell 
you, this is not a strike action confined to the 
public sector. You saki in the beginning that 
the putMic sector people are agitating. It is 
not so. The strike is not confined to pubik: 
sector only, because it is a total protest 
against the economic policies which are 
leading to such tremendous inflatnn in the 
country, galtoping price rise which is hitting 
everybody today, that even in the mral areas 
today in many rural areas, there is going to 
be hartal and strike. Shops, bazars, mar
kets, everything wiH be ck»ed. It is a total 
protest by the people.

Therefore, we are wanting to reflect that 
opinnn of the mass outskie in this House by 
protesting and by asking you to kindly sus
pend the Questton Hour and tell the Govern
ment that they should pay heedtothb voice 
of protest whnh is demanding that the njin- 
ous policies shouM be withdrawn, shouM be 
changed which will destroy the self-refiance 
of thiscountiy, and it wiH addtothe mountbig 
unemployment. It will add to the inflationaiy 
spiral and it win make us absolutely at the 
beck and call of of the IMF. it is a ^n s t this 
that we want to protest today. That is why, vra 
-have chosen this method. It is not because 
out of any lack of respect for you. We want 
you to cooperate with us in this matter.

SHRI NIRMAL KANTICHATTERJEE: 
bi&tially there was a promise that the prices

will be rolled back within 100 days. Subse
quently it was modified by the Finance Min
ister that in the month of June, the prices will 
come down. Now we are in the midst of 
wbiter. There is absolutely no sign of fall in 
prices and they are not ashamed of IL

MR. SPEAKER-1 have mft called your 
name.

SHRI NIRMAL KANTI CHATTERJEE: 
The people are in such a mood that they will 
come out into the streeU^nd into the bazars 
of the country. That is why, we have chosen 
this method.

MR. SPEAKER: I want to understand 
from you in what fashbn you want to discuss 
it.

SHRI NIRMAL KANTI CHATTERJEE: I 
have already stated that the people of the 
country want to express themselves in the 
particular manner. They will directly reach 
here.

[Translatkm]

SHRI RAM VILAS PASWAN(Rosera); 
Mr. Speaker, Sir, we have made a submis- 
sk>n for suspensnn of the Questton Hour 
under Rule 388 of the Rules of Procedure 
and Conduct of Busniess in Lok Sabha. We 
have given notice under Rule 388 to draw 
the attentnn of the Government as well as 
this House to the matter of urgent pubIk: 
importance. We think that today tx> other 
issue in the country is as important as the 
issue we are trying to raise here. As Shri 
Somnath Chatteijee and Shri Indeijit Gupta 
have sakJ that a discussnn on starvation 
deaths was hekl in the House yesterday 
despite the propaganda carried out by Gov- 
emrnent media. I woukl Hke t^ thank the 
Chair a&well as the Leader of the House for 
expressing their consent to ft and taking it 
seriously. But not even a single word was 
telecast in news bulletin through the media 
available with the Government, i.e. elec
tron^ media, T.V.

[EngMsHi

SHRI A. CHARLES (Trivandrum): I want
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a ruBng whether the question hour can be 
suspended like this?

(kitenupUon^

MR. SPEAKER: My ruling is that you 
should sit down please.

SHRI A. CHARLES (Trivandrum): I 
should be allowed.

MR. SPEAKER: I will allow you.

SHRI A. CHARLES: The strike is anti
national. Acategorical assurance wasgiven 
to this august House that the interests of the 
workers will be protected and. that rmne of 
the public undertaMngs will be ck>sed. So, I 
want time to be given to me to explain the 
position.

(Tianstetibfl]

SHRI RAM VILAS P A S W ^:This  news 
of strike was not covered bythe Government 
media. But the strike which isof pubUcimpor- 
tance and wtnch was against the new eco- 
nomk; and industrial polices adopted by 
Government that led to rise in prices. On the 
one hand, you have promised to provkie jobs 
to one crore people but on the other hand 
people are becoming jobless. This is the root 
cause of the strike...(llntenif>(ibns)

Mr. Speaker. Sir. the entire industrial 
sector and aU the bazars are ck>sed today 
despite propaganda by media. I think no 
other issuecanbeofsuchpubleimportance 
as this. Therefore, we have given notice 
under Rule 388 and H is our request to 
suspend the Question Hour. Wedemand the 
Govemmentto withdrawthe industrial ppficy 
and review its economk: poficy. For that 
purpose, through you, we wouM like to urge 
upon the Government

[E n g m

SHRI LAL K. ADVANI (Gandhi Nagar): 
Sir, The workers in the public 

sector undertakings have very lagitoate 
and powerful reason to have misgivings 
against the present Government A state

ment has been made in Bangkokthatunviable 
pid)yc sector units would be woukJ up and, 
shortly after that when the Parliament met, 
there was a questkN) on that issue and the 
answers are totaHy contradictory. In a way, 
an attempt is made to white-wash the state
ment made at Bangkok. From the very be
ginning, for the last four months, I and my 
party had been pressing that m s ^  chsmges 
in industrial poUcy are being contemplated. 
Statements are being made in that regard. 
Old. byFBut what is necessary isacomplete 
pkture of the situatnn. Therefore, please 
come out with a White Paper giving what is 
the IMF demanding, what are we willing to 
concede. Nothing of this kind is being done 
and strange statements are tieing made in 
respect of privatisation, in respect of unviable 
Pubik: Units, in respect of ExH Polny. Now. 
all these things are important. I for one 
believe that the present economnstagnancy 
in the country is because of the wrong poli
cies pursued during the past four dec^es 
with whKh many here may be still in agree
ment; I am not, my party is not. This time 
when the Government and the new Finance 
Minister said that they are determined to 
break new ground arid take new steps I 
expected them to come forth with a compre
hensive plan of actkm and not this kind of a 
situatnn in whnh. I wouM say that though 
the BMS may not be in agreement, most of 
the Trade Unions in the Public Sector are 
strongly opposed to the present policy. If 
they were explained in a proper manner, 
perhaps they also wouki be convinced.

Sir, the BMS todi^ is not participating in 
the Straw. But the BMS is not opposing the 
strike either because I see no reason to 
oppose a strike which is based upon legiti
mate misgivings though I do not think a strike 
in this matter is justfied because a strike 
shouM be related essentially to an Industrial 
Dispute and there is no Industrial OisfMite at 
the moment but it is aquestnn of policy and 
the Government’s hamhanded i^)proach, 
the Govemmenfs confused approach in re
spect of the poKqr changes ft proposes to do 
that has led to this situatkm. My party has 
supported the bread cfirectkm in which the 
Government tried to move because it is a 
t̂ reak away from the past and that past Is a
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legacy which I would appeal even to the 
other Opposition Parties not to regard as 
sacrosanL That the Pubfic Sector must have 
the commanding heights of the economy is 
supposed to be a sacrosanct conception. I 
would for one plead with them not to regard 
those as Holy Cow.

SHRI NIRMAL KANTICHATTERJEE: 
Unless the logic dictates.

SHRI LAL K. ADVANI: Yes. I dont re
gard anything as the Holy Cow..

SHRI OIGVUAYA SINGH; Not even the 
Cowl

SHRI LAL K. ADVANI: Yes. Cow has 
been regarded as W(Af.(kiternjfltion^

Therefore, Mr. Speaker, Sir, I would 
once again plead with the Government and 
plead also with my Opposition colleagues 
that this is a situation in which let us not score 
debating points. Expressing the concern of 
the workers is perfectly justified. What the 
flouse decides in respe^ of the Question 
Hour msqr be deckled by a vote in whch my 
patty’s positbn wouM be that we wouM not 
support the strike, we wouM not oppose the 
sltflKB.{MenupOons)

SHRI NIRMAL KANTI CHATTERJEE: 
He is prepared to take onV the first step to 
join them, not all the Steps. What is your 
position?

SHRI LAL K. ADVANI: I made may 
position clear. Let me have my 
say.(fntemptKMis)

SHRI LAL K. ADVANI; I wouM certadnly 
plead with the GovemmetM to come out with 
a WhitePaperonthe economnsituatkx), on 
the demands being made by the IMF and our 
response and also partioriaily on what do 
we regard the role of the PuUe Sector in the 
future to be. The other day when ttw ques- 
tkm was raised. I s ^  that there is a dear 
case for presenting a WMte Paper and the 
discussion taking plaoe on that I am sure 
that i  it is presented in a proper manner, 
even the workers in the Public Sector wouW

besatisfiedthatragstfdingthepoKqr changes 
that are being made, at least the directnn is 
correct.(/!rtfempfnns)

MR. SPEAKER; Shri Charles. I wiU al- 
k>w you. You are on the Government's skle. 
You shouM have the last word.

SHRI NIRMAL KANTI CHATTERJEE: 
They are on the sellers' sMe, selling our 
sovereignty.(lnfenifif/bns)

[rransJatibn]

SHRI RABI RAY (Kendr^^ada): Mr. 
Speaker. Sir, you are the custodian of our 
rights. I wouM Ike to request you to please 
be agreed with the hon. Members who have 
given a notk» for suspenson of Queston 
Hourandgiveyouroonsent to it as an extra
ordinary situatkxi has arisen. I tliank the 
entire dass of Indian workers that they are 
fighting for the kJeal principle and not against 
price-rise or for dearness aHowance. Mr. 
Speaker, Sir, why has all this come about? 
Today, the Ministers of both the economic 
Ministries Sarvashri Manmohan Singh and 
Chklambaram are sitting here. Shri Aijun 
Singhji is also sitting here. Today I want to 
place a thing before the country whch is 
shameful to tfie natnn. It is a documented 
proof. You will find that

[EngUsHi

This Government knowingly has bar
tered away our economc sovereignity.

[Transfafibr^

I wouki iw  to teH you about Snrt. Carla 
Hills, Trade Representative of the U.S.A., 
who has come to India. She has made a 
statement which appeared only in one news
paper and not in al newspapers. I woukf nke 
to place it before the House and through you 

' before the entve natnn. Shri Manmohan 
Singhji and Chkiambaramji may please lis
ten attentively:

About Special 301, Ms. Carla Hills said.
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"lexlendedtlwdaadlinefQrlnifiabscauseof 
my belief ttwtapiDoess of reform is going on 
under the auspices of the Government of 
ShriNarasimhaRao*

[7/ansialian]

This is a quid pm quo. Shri Manmohan 
Singh had stated in Bangi(ok that sid( public 
sector would be wound up. And then as you 
are witnessing, he had sought undertaking 
fromMs.CariaHilis for protection in connec
tion wM) Patent Law and they are extending 
the deadline........ (M am ptkm ^

Mr. Speaker. Sir, I submit that you have 
given me time to speak but I am very mush 
distressed. Is it a QuirfprD 9UO or not? They, 
extended the deadline for India by three 
months and if the Government of India 
agreed...... (Memptkms)

lEngBsia

I will agfain quote. Iwilltalwyourpermis- 
skm for that........ (Memptions)

MR. SPEAKER: With great respect, I 
shoidd bring it to your notk» that we do not 
quote from the newspapers. You can give a 
gist

[7/ansJatian]

SHRI RABI RAY: Sir, if quotation is not 
aHowed, M is all right I am telling about their 
views. At a Press Conference in the U.S.A 
Ms. Carta (fils stated that she extended the 
deadKne for Imfia by three months because 
of her belief that a process of economic 
refoim wasgoingon in India. What I meanto 
saqr IS that the economfe reform is going on 
at the instance of the U .S A  as wel as at the 
instance of Ms. Carla Hids. I want to bring it 
to your nolice because this too has amxus. 
Keiaping in view the {irobity he shoukf not 
have staled so which is outskie Parfiament 
and outskte the counby in Bangkok. On the 
one hand, this is the situation and on the 
other hand, Ms. Carla HHIs is teKngthatthey 
are extending the deadlne. Is there no 
‘Swadeshr arid seK-reHanoe of Gandh$?

Have you forgotten that? Iltat is why I wouU 
like to say that the sHuatbn is extra-ordinary 
and it has towered our nattonal honour. I 
s«dutothe woricingdassof India. I woukJ like 
to draw the attention of the Government to 
the unemptoyment to be caused by this act 
Ban on recruitment has been imposed. With 
the result it woukl render crores of people 
jobless. Therefore, I submit for the suspen- 
ston of the Questnn Hour.

[EngSslH

SHRI P.G. NARAYANAN 
(GobKhettiyalayam): Mr. Speaker, Sir, se- 
ntor Members from the other skle have ex
pressed their concern and great 
anxiety...... (/ntemftfnns)

SHRI BASU DEB ACHARIA: Sir. you 
first call these who have given notices for the 
suspensonofQuestkxi Hour. Wehavegiven 
notices forthe suspenston of Questnn Hour. 
You please deckle on this point

MR. SPEAKER: Shri Acharia, let me 
hear the leaders of the c ^ r  parties.

SHRI P.G. NARAYANAN: Sir. the Gov
ernment and all of us had to safeguard the 
interests of the workers. They are afrakl that 
the changed industoal policy woukl affect 
the interests of the working class. Now. it is 
the duty of the Government to dear their 
doubts. So, I urge upon this Government to 
come forward with a^tatement and see that 
the interests d  the woiking class are not 
affected by the changed industrial poKcy.

ITianslOiorU

SHRI SURAJ MANDAL (Godda): The 
notice ghmn for the suspension of Ouestton 
Hour to draw the attentkm of the Govern
ment to a matter of urgent pubfic impoftance 
shouM be admitted. The area we come from 
isawoikers'area Maximum minerald^»sits 
of the country are there. The laigest number 
of factories and labourers are there. There is 
Bokaro, there is H.E.C. and there is C .C .L  
Let the Government darify as to what woukl 
be its policy towards labourers and
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nationalisation as the wofkers afe having 
apprahansions. The statement by the hen. 
Finance Minister abroad to the effect that the
H.E.C. win be at the second number to be 
closed is causing concern. We also work in 
labour unions and run them not at the na
tional level but' at regional level. Today tiwi 
Government is woiking in the interest of 
capitiriists and not in the interest of workers 
and the country is also moving towards that 
Therefore. Mr. Speaker, Sir, as there is a 
ss^ng that someone else is punished Ibrthe 
crimes committed by others. The Central 
Government is functioning on the same Ine. 
Big officers are doing such workas is causing 
loss to publk: sector and are blaming the 
workers for their act.

MR. SPEAKER: You should speak on 
the sutqect only.

{kAempftkms)

lEngBsm

MR. SPEAKER: I am ascertain!^ the 
views of the leaders of the other parties.

[Translatioril

SHRI PIUS TIRKEY (Alipurduars): This 
Government is a minority Government Ow
ing to new industrial policy it has introduced, 
rupee has been devalued and the entire 
country is facing famine. Therefore, today 
the working dass and others have expressed 
their resentment against the GovemmenL 
The country is facing a number of problems. 
ButtheGovemmentsometimesaythat they 
are going to privatise thd public sector and 
they will do this and thaL Therefore, they are 
not capable of running the GovemmenL The 
policy introduced by the hon. Finance Minis
ter indicates that the p u ^  sector is being 
mined. They are not yielding any profit. That 
is why they are to be privatised: May be, they 
are handed over to foreigners after taking 
money against them, if they think that they 
would be able to improve the economic 
situation after calling foreigners here such 
stop wiK’not be in right directkm. Conruption 
is rampant in Punjid>, Kashmir and Assam. 
The Government is unable to maintain law

and order there. Would this Government can 
a foreigner to run the Government? Woiiid 
the Government invHe foreign Govemment 
to check the prevailing comjptkwi and main
tain law and order? Thatiswhylwanttosay 
that the Government is Incapable and it does 
not do anybody’s wnk.(lnt9nvpUon^

[Engttsm

MR. SPEAKER: Thatgoesout of record.
It is expunged.

{tptemptioKli

SHRI C H irrA  BASU <Barasat): I quite 
appreciate that you expressed the view that 
there shouki tie an opportunity given to dis
cuss the industrial and ecommk: policy of 
the Govemment. There is no objection for 
that policy decision being discussed ni the 
House. But the questkm today is, the people 
of our country, the hard working people all 
over the country, the agrkuiltural workers, aU 
the expk)ited sections of our people, the 
toiUng mUltons have iieen affected by the 
industrial and economic (xilicies of the Gov
ernment. This economic policy and indus
trial policy is bound to raise the price, it is 
tx>und to further push inflation, it is t»und to 
create greater unempk)yment.

MR. SPEAKER: Now we are not speak
ing on policy.

SHRI CHITTA BASU: Therefore, this 
side of the House is opposed to the eco-' 
nomic and industrial policy.

MR. SPEAKER: It is not the time to 
oppose it

SHRI CHITTABASU:What is the object 
of giving this notice? What is the oliject of 
suspending the Question Hour? W^ are here 
as the representatives of the people, not at 
the mercy of anybody. People have voted for 
us and the people outskle are also saying 
that there should be no industrial policy and 
economic polqr «^ich goiss against the in
terests of the workers. So. it is our duty to 
express our sofidarity to the fighting against 

.the Government policies which are anti-na-
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tkxnl and anti-people.(lntainf)ttNis)

MR. SPEAKER: Haasatakayoursaats; 
otheiwisa it would be dWicuK to regulate.

SHRI SOBHANADREESWARA RAO 
VAODE (V|ayawada): We urge upon you to 
agree for the request to suspend the Ques
tion Hour and discuss the important burning

MR. SPEAKER: That is all right You 
have said this in one sentence beautifully.

SHRI SOBflANADREESWARA RAO 
VAODE: Whether they are in the agricultural 
sector or in the industrial sector, the workers 
are very much worried about their future 
after the adopikm of this new industrial and 
economic poicy. MWions of people will be 
rendered jobless. There arsSOmlNion people 
who are veiy much doubthil about their fu
ture. The protspect of unemployed people of 
getting into some employmeflt is also bleak. 
The Goveminent shouM come out categori- 
caSy that the interest of the wnrkers and the 
emptoyees who are at present empbyed wM 
not be jeopardised and at the same time 
therewilbefutureforthe unemployed people. 
This policy will lead to unemptoyment. 
Therefore the Gkivemment should categori- 
caly come out to dearthe apprehenskxis of 
the people of this courttpf,(Mempthn^

TH E  MINISTER O F  HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): Sir, I thir* every party has had 'Is 
s«y. With your kind permissnh I wouM Bkri to 
say a few words. As far as I can see the 
simple point put by you for decision at this 
moment of time was wh^her the Adjourn
ment Motkm moved bythehon. Member......

SHRI SOMNATH O IATTER JEE: It is 
not A(%>urnment Motion, it is motion for 
Suapensk>nofQueslkmHour.(Jot0mfMian>)

MR. SPEAKER: Adjomment Motkm w « 
be dacUad by me; the suspenskMi of Ques- 
tkm Hour w i  be deckled by the House.

SHmARJUNSMGH: iunderatmathat. 
Sir, but, that'was the piooen through which

this issue has been reached-namely, the 
A i^m m e m  Motkm shoukl be taken up by 
suspendmg the buslnessof the House whkdi 
is at the moment, the Ouestkm Hour. For 
that, you know as to what procedure has to 
t>e adopted. It is entirely upto you to take 
recourse to that procedure. I do not have to 
enRghton you on that; you are very well 
aware of it. WhHe you attowed everyone to 
speak, your mtentton was to solkA and efidt 
opmton from the Memtiers. The argument 
wasforthesuspenskmoftheOuestkSnHour. 
We have heard all the speeches. Pertiaps I 
dkl not listen property or perhaps it was not 
sakl- there was no cogent argument ad
vanced, for suspending the Question 
Hour.(//)temf7(bns) All the arguments were 
advanced to reject or to take back the Indus- 
^  PolKy. That was the ot>jective of all the 
speeches that were made. Now, the point is 
this that there is a procedure in this House for 
taking dedsons on all matters.

SHRI SOMNATH CHATTERJEE: But, 
you dkl not consult ParKamenL

SHRI ARJUN SINGH: Let mecome to it. 
Just for the sake of informatbn of aH the hon. 
Members, I would like to remind that the 
Industrial Poflcy was not framed behind the 
back of this Parliament. It was framed and 
presented in Pariiament; it was discussed in 
Pariiamentand I wouki like tofurther say that 
the hon. Prime Minister hoMs the Industry 
PortfoKo. The Budget was presented here; 
the Demartds were discuss^ and the entire 
industrial Polk^ was discussed in those 
Demands. Then the Demands were passed 
bythisHouse.(i!rrtemf)fibn^ltdoesnot1iek) 
anylxidy's mouth now, to s«v that the Indus
trial PoKcy was framed behind the back of 
this PariiamenL(A)f0f7i4O(ton  ̂Please fisten 
to me carefully.(/!rrtentjD(fons) I sat quietly, 
listening to you. So, kindly hear me 
o u t ( M e m f t f I  sat patiently listening to 
you, kindly hear me out.

The Budget - Demands for Grants - for 
the Department of Industries was presented' 
here, b) that, the Industrial Policy figured as 
the most prominent issue. It was discussed 
threadbare and the Prime Minister replied to 
it. He mentbned aHthe as|«ects of the Indus
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trial Policy that this Government has foimu- 
lated. I am only recâ Mtulating; I am not 
saying thing from'my side. The Prime Minis
ter has gone on record in Parliament to say 
that in every issue in which the workers will 
be affected in any way. a decision wHI be 
taken by consensus in which all of you will be 
involved.(lntem4pliQfls)

M a  SPEAKER: ShriBasu Deb Acharia, 
please sit down; he is not yiekling.

(Mmuptions)

SHRIARJUN SINGH: I have listened to 
you for so k>ng.

(Intomjptkmsy

M R SPEAKER: You shouW not do like 
this. Shri Basu Dab Acharia's statement is 
not going on record.

(Interruptkmsy

IMIR. SPEAKER: No. it is not going on 
record. Shri Basu Deb Acharia. please sit 
down. You sfiouM not do ike this. It te too 
much.

(hnmuptims)*

lUIR. SPEAKER: Nothing has gone on 
record.

SHRI ARJUN SINGH: I wouk) like to 
remind the House of all the assurances 
given bythe Prime Minister. IwouM Ike to re
do it Under no dicumstances, wHI this Gov
ernment take any step, which in the minutest 
way. undermine the national 
sovereignty.(Aitom4p l»n ^  I wantto say tiiat 
we are not against a 
discussKMi. {httemptions) There are pro
cedures of this House whk4i allow lor the 
discussion of an ad|jomment motion. Those 
procedures may be foOoWed. A discus^n 
^  ensue. We welcome that discusskul

So far as this question is coocemall, I 
think, you should take the vote whether khe 
House wants a soit of a eampwgn h»re

*Natraooided! *

during the Question Hour.(/inr0m fX »n ^ I 
wouM not IBce to say anything on the inter- 
ventton of the Hon’ble Leader of the Opposi- 
tkm because I understand his predk»unent. 
It is very difficult for him and bis party to 
choose between the cow and the sacred 
cow.(/rrte/nptibns)

MR. SPEAKER: Mr. Lokanath 
CtKHidhury, please sit down.

{IntanvpUons)

MR. SPEAKER: I am on my legs.

{fiiterwptkms)

MR. SPEAKER: Mr. Nirmai Kanti 
Chattetjee, you shoukJ keep everything 
nmna/here in the House.

{Interruptions)

MR. SPEAKER: We understand your 
anxiety - anxiety of all the Members and all 
the leaders of all the parties. Whether a few 
pubik: sector undertakings have gone 6n 
strike or all have gone on strike, whether 
they have supported or not supported, 
whether there is a misconception or misun
derstanding and whether there is a scope for 
explaining and all those things, Ido think that 
the matter shouM be discussed because if 
people have some apprehens»ns, they 
shouU beexplainedonthefkwrof the House. 
If the Government has a point of view. Gov
ernment shall have the opportunity to explain 
and remove that misconceptkm. So, there 
ShoukJ take place a discussnn.

I gave you a pretty tong time to deckle 
and you raised many matters which were not 
realVgermanetothepomt which I hadputto 
you. They were ably replied by the ■ eader of 
the House also.

(Merruptions)

MR. SPEAKER: Asfar as discussnn on 
that point is concerned, I think, that is over.

{Memjptions)
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MR.^ SPEAKER: Nirmai Kantiji keep 
everything iWhna/inthe House.

(Mamptions)

So, I am allowing the adjournment mo
tion to be taken up. But that will be taken up 
'after some time because you all need the 
opportunity to discuss ttie adjomment mo- 
tniL I am not allowing the Questnn Hour to 
be suspended.

(kaemptions)

MR. SPEAKER: There are hardly five 
minutes left and you neisd the time. It wouM 
be a bad precedent.

(kitenyptions)

MR. SPEAKER: Please take yourseats.

SHRI SOMNATH CHATTERJEE: Sir, 
in your wisdom, you have not alkiwed the 
suspensnn of the Questkx) Hour. We have 
heare with patience what the Leader of the 
f̂cMJse has sakJ. ft is very dear t^at the 

G^emment wants to persist with the anti- 
worker and anti-people’s poKdes. Today we 
cannot participate in the ofTidai business of 
the House and in protest we walk out

SHRI SRIKANTA JENA (Cuttack): We 
are not going to participate in the 
Government’s business today.

Shri Somnath Chatterjee and some other
hon. Members then left the House

SHRI M ANORANJAN BHAKTA 
(Andaman-Nicobar); Sir. we must send a 
message to those workers who are working 
todof. A message ftom this Fkx>r must be 
senttottiem.

I move a Resohitbn that this House do 
appreciate and commend those sectons of 
the working dass who are working today aO 
6 ^  the country for the upkeep of our na- 
tk)nal interests.

[Tnmsbiiorii

SHRIBHOGENDRAJhA(Madhubani): 
Mr. Speaker, Sir, there is a bandh in entire 
BQiar during the country-wMe strike Even 
rickshaw pullers, tonja water and shopkeep
ers have observed the Bandh.

[EngSsHl

(At tttis stage, Shri BhogendraJha and 
some other hon. Memt)ers left the House)

MR. SPEAKER: Questkm No. 121.

SHRI MANORANJAN BHAKTA; What 
about my Resolutton Sir?

ORAI. ANSWERS TO QUESTIONS 

)1.58 hrs.

[English]

bitroductkm of Quality Certificate 
System.

'122.SHRIDHARMANNAMONDAYYA 
SADUL: Willthe Ministerof COMMERCE be 
pleased to state:

(a) whether in a tiidto remove rxMi-trade 
barrier restricting exports to devetoped 
countries, especially European courrtries, 
the Government propose to introduce a 
quality certifkate system as a part of the 
export promotnn drive under the new Indus
trial PoHi^;

(b) if so, the details thereof; and

(c) the assessment made by the Gov- 
emment to boost exports?

THE MINISTER OF STATE IN THE 
MINISTRY O F  COMMERCE (SHRI P. 
CHIDAD/eARAM): (a) to (c). A statement is 
lakl on«ie Table of the House.

SHRI P iL  SAYEEO (Lakshadweep): I 
secondiL

(a) and (b). It Isthe constant endMNour 
of the Government to encourage mtmufac-
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tur* of pfoduds oonfomiing 1o international 
standaids and ragutadions to encourage ex
ports to the developad countries, including 
European Economic Cominunity (EEC). In 
the context of rotfisation of the European 
Single Market in tlw year 1992, India has 
launched a Cooperation Programme on 
Standards in five identified areas, such as, 
electtonic components, automotive sector, 
domestic electncal applianoes, processed 
food and machine tools. However, there is 
no proposal to iirtioduoed a mandatory qual
ity certificale system under the new indus
trial poficy.

(c) The industry should be able to un
derstand the regutoions, standards and 
quality assurance requirements which they 
have to meet in order to get access to the 
Single European Market. The Indian testing 
and certification bodies need to upgrade 
themselves in terms of uptodate equipment 
and trained manpower. The testing and cer- 
tificatbn bodies must conclude mutual rec
ognition agreements with EC counterparts 
so that their test results and certSicates and 
acceptable in the EC. In this context, a 
dialogue has already been started by the 
Bureau of Indian Standards with the EC 
Commission andOuaKty System accredition 
bodies of the Netherlands and UK, whose 
response has been positive. As a follow up, 
BIS has also launched the Quality Systems 
Certification Scheme. All these measures 
areexpectedtoensuiemanufactureof goods 
of internatimal standards, which will help to 
boost exports.

[Trans(affor4

SHRI DHARMANNA MONOAYYA 
S ADUL: The Government have made a good 
beginning by introducing quality certificate 
system*to boost export for which I congratu
late, the Government. The hon. Minister has 
stated in his reply that only five areas have 
been idc ntified for this purpose. I would like 
to know whether the readymade garments

industry, whk:h is exporting garments on a 
very large scale, would also be included in it?

[English]
SHRI P. CHIDAMBARAM: In the con

text of establishment of the European Single 
Market in the year 1992. India has launched 
a Cooperatk)n Programme on Standards in 
five kientified areas, such as, electronic 
components, automotive sector, domestb 
electrical appliances, processed food and 
machine tools. This is mentioned in my 
statement. That does not mean that India 
wouM not have to adhere to the standards 
which the worki expects from us, for other 
products. This is under a cooperative 
programme. But we have placed great stress 
on quality and standards.

In fact, if India wishes to export to Eu
rope. we wouki have to comply with ISO- 
9000 beginning in 1992.1 take this opportu
nity to mention that five Indian companies 
have already acquired ISO-9000certif icatfon. 
I am informed that 75 companies have ap
plied for ISO-9000 certificatbn. Indian prod
ucts will meet the worki standards and Gov
ernment will do everything on its part to 
ensure that Indian products reach the worki 
standards.

[Translation]

SHRI DHARMANNA MONDAYYA 
SADUL: Mr. Speaker. Sir, I would like to 
know from the hon. Minister whether there is 
any provisk)n to check quality from time to 
time after issuing quality certificate?

SHRI P. CHIDAMBARAM: There is a 
system of quality check. We have export 
inspection agencies. We have authorised 
private inspectk>n agencies. We have 
authorised Government inspectton agencies. 
These agencies are required to certify the 
quality which should be there. Under the Act. 
we have exempted some categories from 
export certiffcation.*
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WRITTEN ANSWERS TO  QUESTIONS 

[EngBsti

Export ProoMsings Zoms

*121. SHRIANADICHARANDAS: 
DR. KARTKESWAR PATRA:

Win the Minister of COMMERCE bd 
pleased to state:

(a) whether the Government have set 
up Export Processing 2>nes In the country.

(b) if so, the details thereof; and

(c) the steps taken so far to set up one 
such zone in Orissa?

THE MINISTER O F STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir.

(b) Details of the Export Processing 
Zones set up by the Government are as 
below:-

1. Kandia Free Trade &ne, 
Gandhidham, Gujarat

2. Santacruz Electronics Export 
Processing Zone,
(SEEPZ), Bombay.

3. Madras Export Processing Zone, 
Madras.

4. Falta Export Processing Zone, 
Falta (West BengaO.

5. Noida Export Processing Zbne, 
Noida (Uttar Pradesh).

6. Cochin Export Processing Zone, 
Cochin (Kerala).

7. Visakhapatnam Export Pro
cessing Zbne, Visakhapatnam 
(presently under development).

(c) At present there is no proposal for 
setting up an Export Processing Zone in 
Orissa.

ITmnslaHofli

Assistance to S C s ^ s  and Backward 
Ctasses

*123. SHRI ARJUN SINGH YADAV: 
SHRI HARIKEWAL PRASAD:

WilltheMinisterof FINANCE be pleased 
to state:

(a) whether the Government have for
mulated any scheme to provide assistance 
or bank bans to the Scheduled Castes/ 
Scheduled Tribes and other backward 
classes for removing poverty in various States 
during the cun-ent year;

(b) if so, the details thereof; and

(c) the amount proposed to be spent by 
theGovemmentonthis scheme. State-wise?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). The 
Puble Sector Banks are under instructtons 
of the Government and Reserve Bank of 
India (RBI) to extend financial assistance to 
weaker sectfons of the society and to Sched
uled Castes (SC)/Scheduled Tribes (ST) 
beneficiaries on an ongoing basis. In the 
various Schemes/Programmes of (he Gov
ernment to promote seH-employment ven
tures, the following targets have been pre
scribed for weaker sections of the society 
and SC/ST bem^idaries in the matter of 
lending t>y PuUic Sector Banks:
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1. Weaker Sectbns

2. Differential Rate
of Interest at 4% 
rate of interest 
(DRI)

4. SeN Employment 
Programme for 
Urban Poor (SEPUP)

5. Self Employment
for Educated Unempbyment 
(SEEUY)

10% of net bank credit to weaker sections. SC/ST 
from part of Weaker Sectbns.

1% of net bank credit of 
prevbus year’s advances, out of 
whbh 40% slioub be the share 
of SC/ST.

30% of the amount and account 
should be for SC/ST.

30% of the benefbiaries should be SC/ST.

The Integrated Rural Development 
Programme (IRDP) is the major programme 
of the Government to assist selected fami
lies of target groups in rural areas to cross 
the poverty line by taking up self-employ- 
ment ventures. For the year 1991-92, De
partment of Rural Devebpment of the Gov

ernment. whbh administers the IRDP, have 
allocated a target of 22,51.519 families to the 
varbus States and made the budgetary allo
cation of Rs. 703.61 crores which will be 
shared equally by Central and State Govern
ments. The State-wise details are given in 
the encbsed statement.
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Lo m w  In NrtiorailMd Banks
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(c)the reasonsforsuch starvationdeaths 
among the handfcwm weavers in Araftira 
Pradesh;

*124. SHRI CHITTA BASU: Will the 
Minister of FINANCE be pleased to state:

(a) whether a report on the working of 
the nationalised banks Incuning bsses is 
undertheconskietatnnofthe Government;

(b) whether the report has specifically 
Mentified the reasons of bsses;

(c) if so. the details thereof; and

(d) the aetkMi taken by the Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No report on 
the working of natkxiallsed banks incurring 
losses Is under the oonsMeratton of the 
Government

(b) to (d). Do not arise in view of (a) 
above.

SUrvatfcm Deaths of HandkMm Weav-

*125. SHRI D A TTATR A YA
BANDARU:

SHRI SOBHANAD-
REESWa RA RAO VAODE:

WmtheMMrterofTEXTILESbepleased 
to state:

i

(a) whether a number of starvation 
deaths have been reported among the 
handkMm weavers in the country particu- 
lariy in Andhra Pradesh;

If so, the number of such deaths 
reported during the last three years; Stale-

(d) whether the Unkin Government have 
given any financial assistance to the families 
of the deceased;

(e) if so, how much; and

(f) If not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTH^S (SHRI ASHOK 
GEHLOT): (a) The State Government to 
Andhra Pradesh has reported a figure of 76 
deaths in past few months but have attrib
uted it to protonged illness and oM age.

(b) Govemmerrt of Andhra Pradesh had 
also earlier reported 33 deaths from Novem
ber 1988 to February 1989 but had attributed 
these also to Illness, okJ age, suicide and 
accktents. NootherState has repotted deaths 
spedfbally of weavers.

(c) Governn.ent of Andhra Pradesh got 
each of the reported stanratnn deaths en
quired and reported that the deaths (includ
ing sucMes) are not actually starvatk)n 
deaths but are due to various other reasons 
Kke oM age, prok>nged illness, addKtion to 
ak»hol, accklent, family problems, unsound 
mind, etc.

(d) No Sir.

(e) Does not arise.

(f) The grant of financial assistance is 
provkled for in cases of people affected by 
natural calamities, riots, etc. There is no 
provisnn for any other kirtd of eventuality 
under the present scheme financial assis
tance is provkled t>y State Governments 
only incases where deaths are directly due 
to communal riots, accidents and natural 
calamities. However, both the Central and
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the Slate Govemiiwnts hav« taken a num
ber of steps to help the weavers in the three 
airbed distrids of Andhia Pradesh viz.. 
Krishma. Prakasam and Guntur. The Gov
ernment of Andhra Pradesh has agreed to 
provkle productkMi oriented consumption 
ban through Banktothe affected weavers at 
Rs. 1000/-per family reptyable in 20 monthly 
instalments with a moratorium of 4 months at
11.5% interest per annum. The State Gov
ernment also proposes to organise areiiefof 
Rs. 5000/- per family to the sun îving mem
bers of weavers through kxalorganisatnns. 
Sufficient amounts have been released by 
the Central Government for providing sus
tained employment to affected weavers un
der the janata production programme, even 
though an overall cut in janata production 
programme has been imposed throughout 
thecountry. Arrangementsfor improved yarn 
supply at pre-budget prices have been tied 
up through State agencies and Nattonal 
Handtoom Devetopment Corporatton.

Legal Aid Scheme for the Poor

*126. SHRIVUAY NAVAL PATH.; WIN 
the Minister of LAW. JIJSTICE AND COM
PANY AFFAIRS be pleased to state:

(a) whether the Government have as
sessed the w o ik ^  of legal aid scheme for 
the poor,

(t>) if so, the shortcomings noted in the 
woiking of the scheme; and

(c) the reasons for the shortcomings 
and the action taken to remove the same?

THE MINISTER OF LAW. JUSTICE 
AND00MPANYAFFAIRS(S»1RIK.VUAYA 
BHASKARA REDDY); (a) to (c). Legal AM 
Piogrammes are oiganisad by the Stale 
Legd Aid «Advtee Boards and Oistrk̂ t Legal 
AU Commltaes etc.. whose working is over
seen by flie CMefJustfees of the respective 
SMe ^ h  Court m d Judges of the High

Court besktes sennr Judicial Officers in the 
State, who are actively associated with the 
State Boards and District Committees. Fur
ther, such programmes, partk»larly Lok 
Adalats, are often attended by the Chief 
Justice of India in his capacity as Patron-in 
Chief CILAS and Executive Chairman, 
CILAS, who is a silting Judge of the Su
preme Court. The woricing of the Legal AkI 
Programme is reviewed as and when meet
ings of the Members of the Committee for 
Devekipmenting Legal Akl Schemes (CILAS) 
are held. No shortcomings on the Legal Ak) 
Programmes have been brought to the no
tice of the Government.

Fbreign Exchange Immunity Scheme

‘ 127. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government are aware 
that the Foreign Exchange Immunity Scheme 
formulated by the Reserve Bank of India has 
given rise to large scale hawala transactnns 
and under-invoidng of exports; and

(b) if so, the steps taken by the Govern
ment to stop misuse of the Scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) The Enforoement Directorate 
and the Central Board of Direct Taxes have 
informed that there is no indicaUon that the 
Foreign Exchange (Immunities) Scheme 
formulated bylhe.Reserve Bank of India had 
given rise to a large scale hawala transac
tions and under invoicing of exports.

(b) Does not arise.

Smuggling of Electronic Hem*

*128. SHRI BHAGWAN SHANKAR 
RAWAT: WiH the Minister of FINANCE be 
pl0880d to sUrtor
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(a)whalhersmugglingoffllaclnnicitaffls 
such as V.C.RS. V.C.Ps. oto. is on the in- 
crsasa;

(b) if so, the reasons therefor and the 
countries from where such electronic items 
are being smuggled; and

(c) the steps taken or proposed to be 
taken to checkthe smuggling of these items?

THE D4INISTER OF STATE IN THE 
IMINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Available re

ports indicate that electronic goods such as 
video cassette recorders and vkleo cas
sette players, etc.,continue to be sensitive to 
smuggling into India. The value of seizures 
of electronic goods for the last four years as 
given in the Table beknv, however, show an 
increasing trend. A substantial part of this 
value of seizures in 1991 is contributed by 
oomputerparts and accessories and partly 
by vkleo cassettee players and vkleo cas
sette recorders.

Seizures ofElectm ^ Goods

{VahjeinRs.kMis)

1988

2424

1989

2792

1990

2945

1991 (till mid-November) 

4980 (provisional)

(b) Electronic goods of Japanese origin 
continue to be favoured for smuggling into 
India by smuggling syndicates operating from 
Dubai, Hong Ifong and Skigsfiore.

(c) The anti-smuggling agencies are on 
the alert to check the smuggling of these 
items. The emerging trends and new modus 
operandi are being studied and dissemi
nated to the fieM formations for obtaining 
better results, ckjse co-oidinatk>n is also 
being maintained between all the agencies 
concerned with the detection and preventkm 
of smuggling.

DisiiivMlinant In M i l e  Sector Under* 
taking*

*129. SHRICHITTABASU:
SHRI INDRAJIT GUPTA;

WIN the Ministerof FINANCE pleasedto
state:

(a) whether the Planning Commisston 
has since finalised any scheme for 
dWnvestmenl in Public Sector UndertAlngs

as one of the measures for mobilisatnn of 
resources; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR):(a)As announced 
in the Budget Speech, Government have 
deckled to disinvest part of the equity in 
selected pubKc sector Undertakings.

(b) The details of the scheme are under 
finalisatnn.

AccMents on National Highways

*130. SHRI RAJVEER SINGH: WiH the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the number of road accklents on 
Natk)nal Highwsysduring the last threeyears 
and the extent of toss of pubtk: property;

^ )  whether most of accklents occun'ed 
due to the absence of dlvklers on the roads;
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(c) if ao, wtwthef the Govemmsnt pro
pose to construct dividers on the National 
Highways; and

(d) if not, the reasons therefor.

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) The reported 
numtwrof road accidents on National High-
w ^  during the last three years is given 
below:-

Year No. (^accidents

1988 61950

1989 70627

1990 72807

Detaiis of loss of public property are not 
being collected and as such are not avail
able.

(b) No, Sir.

(c) and (d). Road dividers are being 
provided only on high traffic density National 
Highways routes, subject to availability of 
funds and other jnter-se priorities.

States during 1987.

2. The numberof road accidentson 
National Highways in Haryana, 
West Bengal and Delhi are based 
on the figures of road accidents 
on the National Highways in these 
States during 1987.

3. Thenumberofroadaccidentson 
National Highways in the States 
of Bihar, Gujarat, West Bengal 
and Orissa are their 1989 fig
ures.

MBlntenanoe of National Highways

*131. SHRI MORESHWAR SAVE: 
SHRI RAJENDRA KUMAR 

SHARMA:

Win the Minister of SURFACE TRANS
PORT be pleased to state:

(a) the length of^ach National Highway 
passing through different States and Union 
Territories;

(b) the amount spent on the mainte
nance of each Highway during each of the 
last three years; and

Note:

1. The nurnberof road accidents on 
National Highways in the State 
of Haryana. Kenda and West 
Bengal ate estimated based on 
the figures of road acddents on 
the National FHghways in these

(c) the steps proposed to be taken by 
the Government for the proper maintenance 
of the Highways?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER):
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Record of Expenditure on Maintenance of amount spent on Maintenance and Repairs
Nattonai Highways in vartous States is not of National Highways State-wise during the
kept National Highway-wise. However, the last three years is furnished bebw>

[Rs. in lakhs)

Nama the Stato 1988-89 1989-90 1990-91

1. Andhra Pradesh 1006.71 1308.33 1350.56

2. Arunachai Pradesh 5015 38.09 36.27

3. Assam 618.02 683.70 986.64

4. Bihar 973.96 974.75 1147.50

5. Chandigarh 11.93 12.93 11.56

6. Delhi 158.29 190.22 127.76

7. Goa 166.36 237.20 218.87

8.. Gujarat 944.39 1107.81 1335.37

9. Haryana 322.48 289.69 254.72

10. Himachal Pradesh 499.07 733.36 606.96

11. Jammu and Kashmir 189.00 225.04 86.44

12. Karnataka 793.64 847.94 883.32

13. Kerala 466.26 436.90 493.42

14. Madhya Pradesh 891.39 1097.90 1174.41

15. Maharashtra 1300.31 1388.87 1848.56

16. Manipur 66.94 94.04 78.28

17. Meghalaya 236.87 181.48 181.19

18. Mizoram* — — —

19. i!k«aland
j

4.66 326 2.00

20. Orissa 689.08 607.62 654.72
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Nam»ofth»Stal0 1988-89 1989-90 1990-91

21. Pondicheny 7.29 3.62 7.87

22. Punjab 564.04 652.90 515.38

23. Rajasthan 742.44 906.01 1064.87

24. Sikkim* _ _ _

25. Tamil Nadu 706.99 871.00 967.90

26. Tripura * — — —

27. Uttar Pradesh 1456.63 1265.66 1142.80

28. West Bengal 1335.00 1082.50 1366.73

29. B.R.D.B. 432.71 555.47 385.21

Total 14634.61 15796.29 16929.31

(c) The National Highways are being 
generaify kept in traffic worthy conditior‘ within 
the limited availability of funds.

Availability of ConaUtutlon of India In 
Various Languages

•132. SHRI SHANKERSINh 
VAGHEU:

D R  A.K. PATEL:

WMtheMinisterofLAW.JUSTICEAND 
COMPANY AFFAM)S be pleased to state:

(a) the languages in which the Constitu
tion of India has been printed;

(b) the year in which the latest version of 
the Constitution in each such language was 
printed;

(c) what airangements exist to ensure 
that copies of the Constitution in a porating 
tfie amendments made from time to tbne are

brought out in each such language expedi
te i/siy and

(d) the language in which the c o f ^  of 
the Constitution are at present available in 
the market for the use of general ptibHc?

THE MINISTER OF U W , JUSTICE 
ANOCOMPANYAFFAIRS(SHRIK.VUAYA 
BHASKARA REDDY): (a) and (b). A State
ment showing the languages in whkdi the 
Constitution of India has been printed and 
the year of the latest edition in each such 
language is enclosed.

(c) Whenever a Constitutkm amend
ment is made, its English and Hindi versions 
are avalable simultaneously and these are 
incoiporated in a new edition or a supplement 
is issued. The amendment is also translated 
into all other languages included in the'En- 
gKsh Schedule e>»ept Sindhi t>y the Official 
Languages Wmg of the Ministry in consulta
tion with the State Governments concerned.
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Each of the State Governments is then 
requested to bring it out asasupplement and 
supply it free of cost along with the existing 
edition or incorporate* it in the subsequent 
edition.

(d) AH^itions iMntioned in the Stated' 
ment are available in the market, except 
Marathi. The fourth edttion of Marathi is 
under prim.

STATEMENT

Language Year of the latest edition

1. Assamese 1985

2. Bengali 1987

3. English 1989 (Supplement upto
68th amendment)

4. Gujarati 1984

5. Kannada 1985

6. Malayalam 1985

7. Marathi 1988

8. Oriya 1981

9. Punjabi 1976

10. Sanskrit 1985

11. Tamil 1988

12. Telugu 1980

13. Urdu 1985

14. Digkst (English and Hindi) 1991

Handing Ovw of Side Public Sector 
Units to BIFR

*1^. SHRI V. SREENIVASA 
PRASAD:

SHRI M. V. CHANDRA- 
SHEKARAMtmTHY: 

WnthsMinlstarofFINANCEbepleased 
to stale:

I

(a) whether theGovemment propose to

hand over sick public sector units to the 
Board for industrial and Financial Recon
struction (BIFR) for making them viable; and

(b) if so, the action taken or proposed to 
be taken by the Govemment in this regard ?

THE MINISTER OF STATE M  THE 
MINIStRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and ^ ) .  The 
Government has mtioduo^-a BiH for an
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amendment to the Sick Industrial Ck>mpa- 
nies(SpeciaiProvisions)Acl, 1985for bring
ing sick industrial companies in the Public 
Sector within the purview of the Act.

Increase in Exports

*134. SHRI KADAMBUR M.R. 
JANARTHANAN: Will the Minister of COM
MERCE be pleased to state:

(a) the percentage increase in exports 
after the announcement of new Exim policy;

(b) whether the exports have increased 
as per expectations;

(c) if not, the reasons therefor; and

(d) the steps proposed to be taken by 
the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) The Gk>vemment has 
announced an initial package of trade re
forms on 4th July. 1991. folbwed by a 
Statement on Trade Policy on 13th August 
1991. According to provisbnal figures, the 
monthly export growth rate increased from
11.2% in June 1991 to Rs. 32.2% in July 
1991,41.7% In August 1991 and 42,4% in 
September 1991.

(b) and (c). Consklering the uncertain
ties relating to devetopments in the Gtobal 
economy, deliberate polby to compress ex
ports to Rupee Payment Areas on account of 
dffficuities being experienced by these 
countries to supply necessary knports to 
India on account of disk)catton b  the Soviet 
Unton, decline in gk)bal output and exports, 
recesston In msjor developed countries, 
depressed work! prices tor eome of our ag- 
rict^ial products, Import eufbs Imposed on 
account of criticfld Bdance pIFaifmefils slu- 
atksn which ailected our d o m i^  prodMc- 
tk>n, steep hice ki Intemt rates on export

credit, and the timelag for exporters to react 
to the far reaching reforms in the trade policy, 
the growth in exports has been more or less 
according to expectations.

(dj The Government introduced a pack
age of trade policy reforms aimed at 
strengthening of export incentives, eliminat
ing substantial volume of import Ibensing 
and optirtial import compression. REP li
cences have been replaced by a new instru
ment named Eximscrips. These will be the 
means of obtaining access to certain cat
egories of imports of raw materials, compo
nents and spares. The system of advance 
Ircensing as an instrument of exportpromotbn 
has also been strengthened. Government 
has deckJed to allow established exporters 
to open foreign currency accounts in ap
proved banks and aibw exporters to raise 
external credits, pay for export related imports 
from such accounts, and credit export pro
ceeds to such accounts. Besides, Govem- 
ment have taken other steps whbh include 
reducing controls through Ibensing, simpli- 
fbatbnof procedures for exports, activisatbn 
of Board of Trade, bilateral discusion with 
selected countries, interactbn with national 
organisations of trade and industry, etc.

Association of Private Sector In 
Productton of Light Comliat Aircraft

*135. SHRI P.M. SAYEED: Will the Min
ister of DEFENCE be pleased to state:

(a) whether the Govemment are con
templating to associate private sector with 
the proposal to induct light conibat aircraft 
into the Indian Air Force;

(b) if so. the details of the scheme; and

(c) the main re a ^ s  for associating 
private sector with the defence efforts ?

T ^  MINISTER O F DEFENCE (SHRl 
SHARAD PAWAR): (a) and (b). LCA is in a
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development stage and is planned for pro
duction in HAL Private industry has been 
utilised for fdwication of wind tunnel model 
parts, tool design and manufacture, com
puter fadiities for simulation including hard
ware and software, materials development 
and supply, manufacture of printed circuit 
boards etc. Further it is proposed to involve 
the private sector more in fabrication of air
craft parts, sub-systems and test facilities 
taking due care of quality and security.

(c) The main reasons for contemplating 
association of private sector are:-

1) Industrial l>ase has vastly im
proved and it would help in 
building up of capability n  de
velopment of high technology 
systems.

H) multiplesourdngfortechnoiogy, 
equipment, components, etc., in 
addition to the traditional Gov
ernment sectors, would contrib
ute to cgst reduction.

Hi) the investment of Government 
hinds in the Government sector 
would be lowered.

iv) research and development 
teams could concentrate more 
on systems design and engi
neering rather than on produc
tion.

V) divisionaftasksand&ivolvement 
of private sector would inv>rove 
productivity and cost effective
ness; also enable the private 
sector to be more innovative and 
creative.

hnpacl of Devaluation on Exports

*136. SHRI CHETAN P.S. 
CHAUHAN:

SHRIMATIBHAVNA CHIKH 
LIA:

WMtheMi^ofFMANCEbepleased 
to state:

(a) whether much of the intended com
petitive edge to Indian exports has Iseen lost 
as a result of devaluation of rupee and high 
rate of inflatbn; and

(b) if so, the reaction of the Gk>vemment 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR) (a) and (b). No. Sir. The adjust
ments in the exchange rate of njpee in terms 
of the mayor currencies of the world were 
effected in two-stages on the 1st and 3rd 
July. 1991 as part of a package of policies 
aimed at restoring confidence and enhanc
ing the internatbnal competitiveness of In
dian exports. Although domestic inflation 
might have eroded the price advantage to 
exports provided by the exchange rate ad
justment and the EXIM scrip policy, to some 
extent, the total impact of the policy remains 
highly favourable and India’s exports are 
today much more competitive. Besides, sev
eral structural reforms in the spheres of 
industry and trade couple with a strict mon
etary and fiscal discipline are expected to 
dampen inflationary pressures, to increase 
efficiency and productivity and impart dyna
mism to the growth process and thereby 
provide a solid foundation for higher exports 
and overall growth.

[Tmnslatbn]

Losses Incurred by Central Cooperative
Banks and Regional Rural Banks

*137. SH R t SANTOSH KUMAR 
GANGWAR: Will the Minister of FINANCE 
be pleased to state:

(a) the average losses kicunred by the 
Central Cooperative Banks and the Regional 
Rural Banks during each of the last three 
years; and

(b) the actkm taken qr proposed to be 
taken to check the tosses?
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THE MINISTER OF STATE IN TEH 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR); (a) and (b). The 
National Bank for Agriculture and Rural De
velopment (NABARD) based on data avail
able with them in respect of a few loss 
making Central Cooperative Banks (CCBs) 
in 16 States has reported the average losses 
incurred by them during each of the three 
years, namely. 1986-87.1987-88 and 1988- 
89 (latest available) as under:

{Rs. in lakhs)

1986-87 52.03

1987-88 51.30

1988-89 68.10

in the case of Regbnal Rural Banks
(RRBs) the average bss of bss making
RRBs for the last three years was as under:

{Rs. in lakhs)

1988-89 41.45

1989-90 57.50

1990-91 ’ 61.45

The lossed incurred by the CCBs arise 
on aocount of varbus factors like k>w busi
ness turnover, high cost of management. 
k)w operating margins, lack of diversification 
of ban portfolk), failure to manage funds 
prudently and low recovery. CCBs are under 
the administrative control of the State Gov- 
ernments/Unk>n Tenitories and are governed 
by the respective cooperative legislatbn of 
the concerned StatesAJnion Territories. 
CCBs are inspected by the State Govem- 
ment and NABARD also conducts their 
statutory inspectbns and suggests remedial 
measures. The perfonnanceof the Regional 
Rural Banks is monitored by NABARD and 
the Government of India at regular intervals.

The increase in establishment expenses on 
account of revised pay and albwances to 
RRB staff as per the Natbnal Industrial Tri
bunal Award has accentuated the viability 
problems of these institutions. The Govern
ment of India, NABARD and RBI are seized 
of the problems and appropriate measures 
are under consideration to improve their 
functioning and viability.

Pension to Army Personnel on Retire
ment before Completion of 15 Years' 

Service

*138. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of DEFENCE 
be pleased to state:

(a) whether pension is not granted to the 
amiy personnel who do not complete 15 
years’ service in the Army;

(b) if so. the reasons therefor;

(c) whether the Government propose to 
grant pension or provide jobs in the Director
ate General of Resettlement or in other civil 
services to such army personnel who are 
injured in war or on duty during the servbe 
period of 15 years;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (e). A statement is 
enclosed.

STATEMENT

1.1 As per the provisbns of Pension 
Regulations for the Army (Part-1, 
1961) the minimum qualifying ser
vice without weightage for earning 
a servbe pensbn is 15 years for 
Junior Commissioned Offbers and 
Other Ranks and 20 years for Non-
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Combatants (EnroHed). The mini
mum qualifying service without 
weights^ for admissibility of retir
ing pension is 20 years for service 
officers and 15 years for late en
trants. However, except inthecase 
of COan individual who isdscharged 
at his own request; (ii) an individual 
who is eligiiie for special pension 
or gratuity; and (iii) an individual 
who is invalided with less than 15 
years service, titedefidency in ser
vice for ellgibffi  ̂to service pension 
can be condoned by the competent 
authority upto six months.

2.1 War Ir^ury Pension

Such Army personnel who are in
jured in war or any duty during 
military service are eligible for the 
following types of pensionary ben- 
0fits.

2.2 Personnel below officer^rank 
(JCO&ORs)

Battle casualties and such other 
cases as are specially not îed by 
the Government are entitled to War 
Injury Pension, which is admissible 
irrespective of the length of ser
vice. I=6r 100% disability, the rate is 
equal to the reckonat)le emolu
ments last drawn on the date of 
invafidment (pay including classifi
cation pay, if any, last drawn by the 
individual). Where disability is less 
than 100%, the amount is propor
tionately reduced, subject to the 
conditionthat the minimum amount 
admissMe is not less than 80% of 
the recetonabte emoluments last 
<dra«im,irras(Mcliv«ofthedeg(eeof 
d is d i^  at the time of invafidmerM 
or al any subsequent re-assess- 
mentstage.

2.3 SerWbe Officers

For Service Officers, War Injury 
Pensionfor100%disability is equal 
to the reckonable emoluments last 
drawn on the date of invaiidment 
(pay phis Non practising Allowance 
(for Doctors only) and rank pay, if 
any). Where disat>ility is less than 
100%, the amount of War Injury 
Pension is reduced proportionately, 
subject to the condition that the 
nunimum amount admissible is not 
less than 60% of the reckonable 
emoluments last drawn on the date 
of invaiidment, irrespective of the 
degree of disability at the time of 
invalklment or at any subsequent 
re-assessment state.

2.4 Retirement Gratuity

In additton to the War Injury Pen- 
skm, Sen/ice Offtoers/Personnel 
betow Officer rank are entitled to 
Retirement Gratuity equal to one 
fourth of the reckonable emolu
ments for each completed six 
monthly pernd of qualifying ser
vice, counting s e n ^  upto the date 
on which he wouM have normally 
retired in that rank plus weightage 
of 5 years subject to maximum 
qualifying sen/ice of 33 years in
cluding weightage. This, however, 
is sutiject to a maximum of 161/2% 
timesthree reckonable enwluments 
andanupperoeilingof(%ipeesone 
lakh. Incalmlating the length of 
qualifying service, fractkm of a year 
equal to 3 months and above but 
less than 6 months shall be trecrted 
as a opmpieled half y w  and reck% 
oned as quaHfying service.

25 D i $ ^  Pension

, OisabiMy pension is admissible to
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2.6

an Army personnel who is invalided 
out of service on aocx>unt of a dis- 
ability in peace time in̂ espective of 
length of service or who is found to 
be suffering from a disability at the 
time of retirement, which is attribut
able to or aggravated by military 
servjqpiiand is assessed at 20% or 
over by the competent authority. 
This has two elements viz: a ser
vice element and a disabilhy ele
ment. For personnel below officer 
rank the service element of the 
Disability pension is equal to the 
Service pension for the qualifying 
service rendered, till the date of 
invalidment. This will be applicable 
to individuals with 15 years or more 
of qualifying service (20 years of 
NCs(E). But in no case the service 
element shall be less than 2/3rd of 
the minimum sen îce pension ad
missible to the rank/pay group. 
Presently, the rates of disability 
elementlor 100% disability are Rs. 
550/- p.m. for Junior Commissbned 
Offcersand Rs.450/-p.m.foraher 
Ranks/NCs(E). For less than 100% 
but not less than 20%. the rate is 
proportonateJy reduced.

In the case of officers, the rate of 
disability element for, 100% dis
ability is presently Rs. 750/- p.m. 
The amount of servibe element is 
equal to the retiring pensbn cak:u- 
lateS on the basis of the actual 
service rendered by an officer plu& 
the full weightage appropriate to 
the rank held at the time of 
invalkiment, irrespective of the 
length of servbe. Retiring pension 
in respecr ql the off k»r is cak:u- 
lated at 50% of the average 
emohimenisreckoraMefbrpensbn 
(average of the basis pay, Non- 
Practising Altowance (NPA) and 
m k p a f, i  any, drawn by tfie offi

cer during the last 10 months of his 
service). Theamountsodetemiined 
shall be the retiring pension for 33 
years of reckonable qualifying 
servrce. For lesser years of quail' 
fying service, this amount will be 
proportfonately reduced.

Period of grant of disability pension when 
thfi invaliding disability is incapable of 

Improvement

2.7 If the disability, is accepted as at
tributable to or aggravated by mili
tary service and is certified on the 
basis of an Invalkling or a Re-sur- 
vey Medical Board to be incapable 
of improvement, disability pension 
may k>e granted for a period of 10 
years in the first instance. During 
this period, the pensbner will have 
a right to claim re-assessment of 
his pensbn on the basis of aggra- 
vatton. if any. Where pensbn is 
modified as a result of re-assess- 
ment, the pensbn may again be 
granted for a period of 10 years 
from the date of the revised award. 
provkJed the disability is still re
garded as incapable of improve
ment. Each successive assess
ment. at higher or tower rate, will be 
for a 10 year period during whbh 
the peosbner will be given an op
portunity to have his pensbn re
assessed on the basis of further 
aggravatbn.

2.8 When the percentage of disable- 
rpent has remained unmodified for 
a period of 10 years, thepensbner 
shall be brought before a Resurvey 
Medbal Board and in the event of 
the disabHitystiH being r^arded by 
^e  pensbn sanclbnmg authority 
as incapable of improvement, his 
pensbn may be sanctk^nedfor life.



87 WrittenAnsvms NOVEMBER 29,1991 WrktefhAnswers 88

Thereafter, no revisbn of pension 
will be admissible.

2.9 in cases, where the invaliding dis
ability is toss of iimb(s), total loss of 
sight, loss of one eye. amputation, 
etc. and when the question of Im
provement/Worsening of physical 
condition does not arise, the award 
will be sanctioned for life.

Periodof grant of disabilhy pension when 
the invaliding disability is capable of 

impmvement

2.10

2.11

Where the disability whether 
attributable to or aggravated 
by military sen/ice of an indi* 
vidual is considered as capable 
of change (improve or deterio
rate). the period of the first 
award calculated with refer
ence to the date of medical 
board will be in the range of 
one to five years. The actual 
period of award will, however, 
be decided by the Medical 
Board, having due regard to 
the circumstances/conditions 
of each case. The period of the 
award or resurvey wiH also be 
for a period ranging from one 
to five years and will be de
cided after taking into account 
the circumstances of each

Invalid Pension

Invalid pensbn is admissible 
to an individ ual who is invalided 
out of service with a disability 
neither attrftnitable to nor ag

gravated by miiitafy service, if 
the service actually rendered

0 years or more. It is equal 
tô the service element of dis- 
4»Gty pensionthak¥Vould have

been admissible had the 
causes been attributable to or 
aggravbated by service. If the 
service actually rendered is 
less than 10 years, invalid gra
tuity will be at half a month's 
reckonable emoluments (pay 
including cla«|ffication pay. if 
any last drawn by the indi
vidual) for each six monthly 
period of service.

3.1 Provision of Employment

As regards provision of jobs to 
such Army Personnel, the po
sition is explain hereunder.

3.2 For the purpose of appoint
ment to Group 'C* and Group

posts in the Central Gov
ernment, filled through Em
ployment Exchange, the dis
abled ex-Servicemen, whether 
disabled during waror in peace 
time but whose disability is at
tributable to military service, 
are accorded Priority-1 
atongwith retrenched employ
ees of the Government. They 
are also eligible for relaxation 
in age and educational qualifi
cations. Concessions are also 
being given by the Central 
PSUS/Nationalised Banks to 
such persons for employment 
in their organisatbns. Certain 
State Governments also have 
their own schemes for the re- 
habilitatk)n of disabled ex- 
Servk^men.

3.3 For appointment of disabled 
ex-Servbemen to Group A and 
Group B posts:-

(a) otherwise than through 
competitive examinatbns
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conducted by the UPSC, 
thsir casAS win be consid
ered by the UPSC pro
vided they possess the 
requisite qualifications 
and experience and do 
not exceed 45 years of 
the age (SO years in the 
case of disabled ex-Ser- 
viceinen belonging to SC/ 
ST). They will be accorded 
first priority provided they 
are found suitable by the 
Commission;

(b) through competitive ex
aminations held by the 
UPSC provided they are 

; educationally qualified. 
They are eligible for age 
concession up to 3 years 
(upto 8 years in the case 
ofSC/ST).

3.4 As regards medical standards, 
the orders provide that a cer
tificate of fitness granted by 
the Demobilisation Medical 
Board would be considered 
adequate for the purpose of 
employment of such person
nel in Group 'A' to Group 'D' 
posts.

3.5 In respect of ff>KF casualties, 
as a special dispensation. 
Government have issued 
tiuideiines' to various Central 
GovammentDepartmentsand 
Public Sector Undertakings to 
piavidepriorityfbrempli^ent 
tobegiveintodisabledperson- 
net for «inployment under 
Government over other nor
mal eases of ex-S«rvioemen, 
againsi vacant^ reservedfbr 
«x-^eiyicem«n.

lEpg&A]

Frae Trade Zone at VIsakapatnam

*139. SHRI RAMA KRISHNA 
KONATHALA: Will ttie Minister of COM
MERCE be pleased to state:

(a) the time schedule for commission
ing of the Free Trade Zone at 
Visakhapatnam;

(b) the progress made so far in this 
regard;

(c) whether the progress in developing 
the Free Trade Zone is slow;

(d) if so, the' reasons therefor; and

(e) thf steps proposed to be taken by 
the (^vernment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (e). The basic 
internal infrastnjcture of the ̂ n e  is likely to 
be completed in the next financial year.

Devek)pmeflt wori(s couM only be initi
ated after a compactblock of land was made 
available in March, 1991. A quicker pace of 
devetopment wouM be possible with the 
provision of additional funds this year. The 
progress achieved so far is as under;-

1. Land for the Zone has ben ac- 
qubedandtheZbneAdministratbn 
has taken possesston of 360.51 
acres of land̂

2. The Andhra F*radesh Industrial In
frastructure Corporatbn (APIIC) 
has been appointed as the Model 
Agency for devek>pment of infra- 
striKture Inskie the Zone. M^. 
APIIC have prepared detailed de
signs of buildings and utilities and



91 WiMtm Answers NOVEMBER ̂ .1991 VMtan Answers 92

invftedpre-quaSficationtendersand 
final tenders are under prepara
tion.

3. Yiotk order (or construction of se
curity boundary wall has already 
Iwen placed on the contractor 
M/S.APIIC and the construction 
woifc has tiegun.

4. Some preliminary work like the fol
lowing have been undertaken and 
arebeing implemented in theZbna:-

(i) Constructkin of internal 
roads has taken up and 
culvert, approach road to 
the culvert and another 
road have been com
pleted.

(ii) Storm water drain to the 
extent d  560 mtrs. have 
been completed and fur
ther work is in progress.

(8i) To meet the initial re
quirements of water, tube 
' wells iniiida the Zone pre

m ises have been sunk 
and . puriq> houses con
structed.

5. H ie Visdihsq}^nam ‘Municipal 
Corpbrallon. o i i l ^ ^  of flie State 
Goverhntent fias prep^ed a 
scheme Tor scipp^ of 1 1MGD of

AcOon agdiM  ObinpariiM mddhg 
Ei(cMMMProflls

*140. SHREE JEEWAN SHARMA: WiU 
tte Minister of LAW. JUSTICE AND COM
PANY AFFAIRS be pleased to state:

(a) whether the Government propose to 
fake actkm agakist the companies making 
excessive profits by bringing them under the 
purview of the cost audit and by asking them 
to m ^e  public the cost of productkm of their 
industrial products;

(b) if so, the precise details of the action 
proposed to be taken in the matter;

(c) the number of companies subjected 
to cost audit during the last one year and the 
outcome thereof; and

(d) flie s t ^  the Government propose 
to take to ensure that the producers and  ̂
manufactures do not expkiit the consumers 
at large by ch»ging unwanranted profits?

THE MINISTERJDF U W . JUSTICE 
ANDCOMPANY AFFAIRS (SHRIK. VUAYA 
BHASKARA REDDY): (a) and (b). Under 
Sectton 2 3 ^  of the Companies Act, 1956 
IfieCentraiGovemmentm^.t^oiderdirect 
titat an audit of cost accounts of the comt) 
piany vvh^ is reqtiM  to maintain tiost 
records in the ptiadcrbed msmmr under 
Sectton 209 (1) (d) of the C 6 ir v » t ^  Act 
stHril be convicted by Cost Aixiitor. After 
cOriducting the audit. ̂  00^  auditors sub- 
mitttier^^tb^DefKotmeMofCompany 
Affdrl A^tepftedidthe costaiKtt r

cbhMmed inid the(iptlw

6. * Itas al- o n li^

s o rii^ q f^ l 1 KVSub̂ ^Slafionfor
VI U I V I I  W IJ#

madei>yvtfw tiMnpttMes. 'While ^si^wlng 
the « D s t 'i i^  of
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bringing out spadfic casas of ncoess prate 
to thoir holiee. Centrid GovemnMnt has so 
farnotffied36CostAooouirtingReoonlRulos 
oowring 54 iraHislriai products. The woilc of 
prescrUng cost accounting raooid rules for 
more industries is a continuous exercise.

Central Government can direct the 
company whose cost accounts have been 
audited to drculate to its shareholders, 
atongwith notice of Annual General Meeting 
to be held for the first time after the submb- 
sion of such report, the whole or such part of 
the said report as it msqrspedfy in this behalf. 
The cost audit report is not CHculated to the 
|yiembers<rf the Public.

. Cantral Government can also appoint 
kisfieclors under Section 44 of ^  MRTP 
Act to conduct an investigation into Restric
tive of Monopolistic Practices indulged in by 
an undertaking, and after taking litfo consid- 
eration inves^gafion report take action to 
prevent exploitation of consumers by the 
undertaking.

Review of Import PoHcjr on Books

*141. SHRIMATI MALINI 
BHATTACHARYA: Will the Minister of 
COMMERCE bepleasedtorefertothe reply 
given on August, 23, 1991 to Unstarred 
Question Na 4126 and state:

(c) During the year 1990-91, cost audit 
was ordered on 604 comp^NSS. Of the cost 
audit reports receivedsofar, 200 havebeen 
reviewed. Instances of excess profit, irregu
larities In iiqport of raw materials, payment of 
Duty Draw Back eia wherever noticed as a 
piavt of review have been communicated to 
the administrative and tdher concerned Min
istries for appropriate action.

(d) in addition to taking action under 
Cost AooountingTtocordl%iles, the Goverrt- 
ment cat also take steps 1o en»ve that 
producers and manufocturers do not e)̂ >k>it 
the consumers at iaige by chtuging undue 
profit, by md(tngar«lerencetoftUi(tP Corn- 
ntissk>nimderSection1O(a)0i)ofl«RtPAct 
in regattd to reSbidiva trade practic«i(RTP). 
Restrictive Trade Practice itasbeen defined 
under seclbn 2 (o) wMch indudesa trade 
p tx & »  which has the efftctof prewMting, 
restricting or disiottitig oimpatition in any 
maimer and in pwficiriar ty  bririgî  atiout 
maniipuliriion of prioas So as to tetpidite on 
(xmsuriters un|ua^sd«oslstwmi^^

iiri  —  n n i t -----------— m ■■  oOvernmSill Can aiS0.11iaK0 a fw0reilO8
agaii^ MortOpoilstiePnibtice undw sedbn 
31 (1} aM lah» siich tieb«ISsaiy Mips as 

1tt to TC«MN  ̂or%r««snt iNsdiief 
M id i ataŷ  ̂ iiKMapoistic

(a) whetfier the import policy on books 
has been recentiy reviewed and any correc
tive measures taken to fadGtate import of 
specialised scholariy books, classics and 

Ipadiing akis;

(b) whetfier ttie recent hike in money 
'deposits toi>e made by prospective import
ers is pn>hl>itiveforsmaller booksellers; and

(c) I  so, whetfier the Government pro
pose to reduce the money-deposH for book- 
selers who may t>e accredited by Universi
ties and educational and researdi institu
tions?

THE MINISTER O F STATE OF THE 
MINISTRY O F  COMMERCE (SHRI P. 
CHilMMBARAM): (a) to (c). Import of edu- 
cationaVSdentific and lechnkal books on 
tfie subjects as spedRed and teaching aids 
continues tobe aUowed imderO.G.L by the 
C c w f t Q C w i O S  O f  w I Q h h O  K l i p O f l O f S *  l 1 O w 0 V 0 r i  

keeping ki view of the fostone ctpayment 
and«(diaisiereserv«ipetitiotAfAeeoun- 
t ry .l^ h s s  introduced a^^stemof money 
d#osits to tie node by the prospective 
impMiMa«^ tteir bankers brtore openly 
Lenars flf Crstfts. T h m  e  pt«isefl% no 
proposal to 
ifiil^imMs for i m j ^
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Uruguay Round of G A T m o p o m s

*22. OR. ASM  BALA: W i  ̂  MMstor 
of COMMERCE be pleased to state:

(a) wheiiwr the Government have de
cided to aocept the Uiuguay Ropund of 
G A TT proposals on trade reiatad intslectual 
praperty rights;

M  if so, the reasons therefor; and

(c) their impact on the drug indus
try in India?

THE MMISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) The Uruguay Round 
negotiations are stU continuing and there is 
no finality so far in respect of the various 
proposals under oonsiderafion concerning 
Trade-Related Aspect of MeHectuai Piop- 
erty Rights.

9>) and (c). Do not arise. 

UNDPAMMed OmelopmMit

1347. SHra DHARMABHHCSHAM: W l 
theMiidstorofFMAtlCEbepleasedtostato:

(c) the various development 
piogiatnmes undertaken withttw assistance 
of IM )P . State-wise; and

(b) the quantum of assistance provided 
by UNDP for each of these programmes. 
State-wise?

THE MMISTER OF STATE IN THE 
MINISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR): (a) and (b). A list 
of UNDP assisted central development 
projects and the quantum o* assistance for 
each one currently being implemented, with 
their locations ̂ ivenState-wise)is enclosed 
at Statement
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tibanftiMn Jtvan

134a  SHRIGOPI NATH GAJAPATHI: 
VWn ths MMster of FINANCE be plaas^

(a) whether Japan has agreed to grant 
concessional loan to imfia;

ifa) if so, the amount thereof and tfie 
puiposefor which the loan is beingobtained;

(c) the terms and oondtttons for repay
ment of the loan?

THE MWISTER O F STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) For the year 1991-92, the Govt of 
Japan have pledged a loan assistance of 
106,594 mfflion to India for the following

and projects:-

Pmiects Amountki
Um onYm

1. Gandhar Gas Based Combined Cyde 
Power Project (II)

42,599

2. National Highway fto. 2 Improvement Project 4,855

3. Urban City Water Supply Prcject 6,788

4. Aravam Hid Afforestaiton Project 8.0%

5. Ajante-Eltora Conservation and Tourism 
Development Project

3,746

6. Emergency Loans 40,512

Total 106,594

(c) The above OECF loan is repayable 
in 30 years Including a iiioralorium of 10 
ye«>rsandcarriesm 
p e r i ^  per annum.

1 ^ 9 .  SHiR KRldHAN -O O T T  
$ U L T ^ W l H :W i M i e ^

(a)

if

(c) whether in order to encourage sav
ings the Government piopbse to allow the 
inter̂ est to abcriie after rtiatUnty?

THE IMNilSTER OF STATE IN THE 
MfNIStf=tY OF FINANCE (SHRI 
FtAKlHESHWAR Tl^AKUR): (a) There is a 
lock in jperibd (rfS y e ^  But there Is nofixed 
matu%fMfbdtherit^er. So longas person 
does ni4 make a withdrawal, he wi8 contihue 
to earn intarest at 11% per ^ u m  on tfw 
balanoe Incitiding the imerest credited to the 
aoDount

afK} (c). f)6ra ncl a ^
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[Tiansktioril

Export of WhMrt and Ric*

1350. SHFU DAU DAYAL JOSHI: WO! 
the Ministar of COMMERCE be pleasad to

(a) the quantity and prices of various 
varieties of wheat and rice exported during 
the last three years alongwith the names of 
the countries to which exported and the 
amount of foreign exchange earned there
from;

(b) whether «cport of basmati rice pro
duced in Kota district of Rsyasthan is pidcing
up;

(c) if so. whether any incentives are

proposed to be given to the groweis of this 
variety of paddy; and

(d) if so. the details thereof ?

TH E DEPUTY MINISTER O F  TH E 
M INISTRY O F  COM M ERCE (SHRI 
SALMAN KHURSHID):(a)Astalenient each 
of exports of wheat and rice during the last 
three years, indicating countiy-wise exports
- quantity and value -  along with unit value 
realisation, is enclosed.

(b) Region-wise faifbrmation is not avail
able.

<c) and (d). There is no proposal to 
provide incentives to Basmati rice growers in 
Kota (fistrict of Rsgasthan.
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RiMandFallinPriMlndax

1351. SHRt GURUDAS KAMAT: Will 
the Minlstsr of FINANCE be pleased to state 
the number of commodities whose price 
irxJex has risen and those whose price index 
has declined during the quarter ending Sep
tember, 1991?

THE MINISTER OF STATE M THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): Old of447, commodities covered 
intheWholesaie price Index (Base: 1981-82
-  100), the price index of 349 commodities 
registered an increase, 55 commodities reg
istered a deaease and 43 commodities re
mained stable during the quarter ending 
September, 1991.

Trafficking of Chemical Drugs

1352. SHRISANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether attention of the Govern
ment has been drawn to the news item 
captioned TrafTicking of chemical drugs on 
the rise* appearing in the Indian Express 
dated'NovemberS, 1991;

(b) if so, the facts in this regard; and

(c) the steps taken or proposed to be 
taken by the Government to check the illegal 
trafficking of chemical drugs?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHIR 
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) and (c). From the seizure data of 
methaquatone given betow which shows a 
steep rise in the quantity as well as number 
of seizures in 1991, it can be observed that 
the rnulti-pronged attack of enforcement 
agencies against the increased smuggling 
of this chemk»l drug has proved effective. A 
number of African natnnals carrying this 
drug were intercepted and an-ested and in
telligence effort specially directed to 
Methaquaton is being intensified.

The Narcotic Drugs and Psychotropk: 
Substances Act 1985 provides for a mini
mum punishment of tO years rigorous im
prisonment extendable upto 20 years and 
minimum fine of Rupees one lakh for traf
ficking of such dmgs. For repeat offences of 
certain nature, death penalty has been made 
mandatory. The Central and State Govern
ment enforcement agencies have been asked 
to keep vigilance in the matter.

Quan&y of Methaqiuionesmed fm Kgs.) with number of cases.

Year Quantity seized Numl)er of cases

1987 1500 59

1988 164d 40

1989 887 75

1990 2141 60

1991 (Upto October) 3951 70
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Agraannant with Fbralgn'Country for 
Supply of FM IIIw*

1353. SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be pleased 
to stale:

(a) whether any agreement has been 
signed wlft any foreign country for the sup
ply of fertlHzers during the last two years and 
tin date; and

(b) if so, the details and the terms and 
conditions thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHIR P. 
CHIDAMBARAM): (a) and (b(. Trade Proto
cols singed under rupee ps^raent anwige- 
ments with some of the countries, namely, 
USSR. GDR, Czechosiovaicia. Poland and 
Romania provided; inter alia, lor supply of 
fertilizers and fertilizer raw materials during 
1989,1990 and 1991. fertilizers and fertil
izer raw materials imported from thesepoun- 
tries during these years are Sulph^ MOP, 
DAP, Ammonia and urea. Purchases are 
made by the MMTC from rupee payment 
area countries through direct negotiations in 
their best commercial judgment

Apart from this, MMTC also imports 
fertilizer and its raw materials from commer
cial organisations/agencies from CCA 
countries. Such purchases are done through 
tenders,fpllcwedbyneg6tialipnsintheevent 
offers are not in Gne with the International 
market, or through negotiations alone.

Marketing and other fadiltlea provided 
to Handloom Wtaveraof Bihar

1354.SHRISYEDSHAHABUDDIN:Will 
the Minister d  TEXTILES be pleased to 
stale:

(a) the <^antlty of hank yam piDvUed to 
handloom weavers of Bihar during 1990-91

through Govemment and sismi-Govemment 
agencies;

(b) the financial assistance provMed to 
yam manufacturing units in Bihar during
1990-91;

(c)thepiDportnnoif requirement of dyes, 
chemicals and other inputs, apart from yam, 
by handloom weavers provIM  by the Na- 
tk>nal.Handkx>m Devek)pment Cc^ration 
during 1990-91;

(d) the financial assistance provided to 
apex cooperative societies in Bihar under. 
the Market Devetopment Scheme during
1990-91;

(e) the amPurit of central ban or grant- 
in-aid released during 1990-91, by the Gov
emment of Bihar under various schemes, 
scheme-wise, for improving themarketabiKty 
of handk»m' products, increasing empkiy- 
ment opportunities for handkxMn weavers 
and improving their working and living cohdi- 
t»ns;and

(f) the value of handkxm productsx^igi- 
nating in Bihar purchased by the Gowm- 
ment or semi-Gpvernment ^ n c ie s  for 
mart<etmg outskle the State during 1990- 
91?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) During 1990-91, the N a tk ^  
Handtoom Devebpment Corporation sup
plied yam worth Rs. 379.61 lakh to the 
handloom weavers and their agencies in 
Bihar.

(b) Gk)vemment of India have not pro- 
vMed any financial assistance to the spin
ning miHs m Bihar during 1990-91.

(c) Supply of dyes juid chemicals is in 
the decentridised sector and Govemment of 
India does not maintain data on total con-
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sumption of dyes and chemicals in the con
sumption of dyes and chemicals in the 
handloom sector. During 1990-91 NHDC 
supplied dyes and chemicals worth Rs. 256

handloom agency in Bihar during 1990-91 
under Maritet Development Assistance 
Scheme.

lakhs to Bihar. (e) The following are the scheme-wiM
released made by Central Governmerit^o

(d) No releases have been made to any Government of Bihar during 1990-91 :-

Mame of tfte Scheme AmourA released
(Rs. in lakhs)

Loan assistance for creating 20
pre-loom/{post-loom processing

iacHities.

Grant-in-aid for rehabilitaUon of 110.00
riot affected handloom weavers
of Bhagalpur.

Grant-in-aid for production of 409.75
Janatadoth.

^  The data on procurementAsales of the Government to monttor the quality con
handoom products for inter-State transac trol of the goods to be exported?
tion is not maintained by Govemmenl of "

India. THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHRI

[riansbtxMi SALMAN KHURSHID): (a) Yes, Sir.

Export of Processed Fruits and other 
Products

1355. SHRIGOVIND RAO NIKAM: Will 
the Mmister of COMIMERCE be pleased to

(a)whetheranumberofpfooe8sedfruits 
and other products are exported;

(b) If so. whether the Government moni
tors the quality control of these goods;

(c) I  so. the details thereof;

(d) if not, the reasons therefor; and 

(•) the steps prepossd to bs taksn by

(b) to (e). The quality is monitored in 
respect of hems notified for compulsory pre
shipment inspection underthe Export (Qual
ity Control and Inspection)̂  Act, 1963 as 
amended from time to time and arise as per 
A6MARK specifications notified in respect 
of certain specified commodities under vari
ous Grading & Mariceling Rules. Compul- 
soiy pre-shipment inspection is, however, 
not insisted upon in respect of the items 
notified under the Export (Quality Control & 
Inspection) Act, provided the exporter has a 
firm lettter from overseas buyer stating that 
the overseas buyer does not want pre-ship- 
ment inspection from any official Indian in
spection agency. Also, the Star Trading 
Houses, Trading Houses, Export Hosues, 
unks set up in EPZ, and 100% EOUs
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have been exempted from the purview of 
compulsory pre-shipment inspection of items 
notified under the Export (Quality Control & 
inspectbn) Act. This facilHy has been made 
available with the objective of facilatating 
exports and procedural simplification.

[English]

White Marking of Speed Brmikers on 
National Highway* in Maharashtra

1356. PROF AHOK ANANDRAO 
DESHMUKH: Will the »4inister of SURFACE 
TRANSPORT be pleased to state:

(a) whether there are a large number of 
speed breakers on the National IHighways in 
Maharashtra without white marking on them 
whteh result in accidents during night; and

(b) K so, tiie steps taken by the Govem- 
ment in this regard?

TH E  IMINISTER FOR SURFACE 
TRANSPROT (SHRI JAGDISH TYTLER):
(a) and (b). Though as per policy no speed 
breaker is pennitted on the National High
ways,these are some time being constructed 
u’nauthorisedly at some kications. Instruc
tions have been issued to the StateGovem- 
ment a number of times advising them to 
remove the same and instead adopt alterna
tive engineering measures recommended 
by the Ministry.

Neutralization of All India Consumer 
Rice Index

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR):(a)to(c).Thereis 
no proposal under conskieratnn of the Gov
ernment to give 100 per cant neutralization 
of the increase in the All India Consumer 
Price Index Numbers for Industrial Woriters 
(AlCPI) to all employees. As per the rec- 
ommendatons of the Fourth Pay Commis- 
sk>n, 100 per cant neutralization of the in
crease in 12-mo/ithly average of the AlCPI 
(Base, 1960>100) ov$r the average index bf ' 
608 is admissible to erapleyees drawing as 
bask; pay upto Rs. 3,500,75 per cent neû  
tralizatton to those drawing pay above Rs. 
3,500 and upto Rs. 6,000 and 65 per cent to 
those drawing pay above Rs. 6,000 per 
month.

Development of Cochin Port

1358. SHRI V.S. VUAYARAGHAVAN: 
Will the Ministerof SURFACETRANSPROT 
be pleased to state:

(a) whether the Government have re
ceived any proposals from the Cochin Port 
Tnjst for the devekipment of Cochin Port;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereto?

1357. SHRIC.P. MUDALAGIRIYAPPA: 
Win the Minister of FINANCE be pleased to 
state;

(a) whether the Government propose to 
give hundred per cent neutralization of the 
AH India Consumer Price Index to the an the

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHIR. JAGDISH TYTLER): (a) Yes. Sir.

(b) and (c). Schemes fbr the devek)p- 
ment of Cochfa) Port have been received for 
inchisnn in the 8th Plan which is yet to be 
finalised.
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R«-op«nlng of CloMd TexUto Mils bi 
Cobnbator* (Tamil Nadu)

13S9. SHRI C.K. KUPPUSWAMY: WiU 
the Minister of TEXTILESr be pleased to

(a) whether a number of textile mills in 
Coimbatore have remained closed for a long 
time;

(b) if so, the details thereof, and

(c) the action Government propose to 
take to reopen the sick textile mills with a 
view to reducing the unemployment problem

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTlELS (SHRI ASHOK 
GEHLOT): (a) Yes, Sir.

(b) A Statement is attached.

(c) Steps taken by Government to re
vive these mills includes creatnn of a Nodal 
Agency to determine viability of a sick mill, 
setting up of a Textile Modernisation Fund 
for rnodemisation assistance, setting up the 
Board for Industrial and Financial Recon- 
struction-;BIFR) to draw revival packages.

STATEMENT

Name of th e m Date of Closure

1. Jayalakshmi Mills (P) Ltd., Coimbatore 17.10.87

2. Madhu Spg. & Wvg. Mills (P) Ltd., 7.3.88

3. K.C.S. Splnriers ^A.es

4. Subbaih Textiles 22.4.91

5. Surya Spg. Mills (P) Ltd., 15.11..90

6. Kalyani Yam Processors (P) Ltd. 25.6.91

7. Suk)chna Cotton Spg. Mills 5.7.91

8. Radhakrlshna Mills 10.8.86

9. Vasantha Mills Ltd., 13.11.84

Cases and Writ Petitions pending In 
Supreme Court and High Courts

1360. SHRI GANGADHARA 
SANIPAai: WHI the Minister of LAW, JUS
TICE ANDCOMPANYAFFAIRSbepleased 
to stale:

tnns pending in various Hihg Courts and the 
Supreme Court as on October 31, 1991; 
Court-wise;

(b) the steps taken by the Government 
to tackle the problem of arrears in the Su
preme Conit/High Courts;

(a) the number of cases and writ peti- (c) the resuRs achieve so far; and
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(d) further measures contemplated by 
the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MININISTRY OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI. RANGARAJAN 
KUMARAMANGALAM): (a) The informatton 
is being collected and will be laid on the 
Table of the House.

(b) to (d). The Judge strength has been 
increased form time to time. Procedural and 
Jurisdictional improvements and modifica
tions to s p ^  up disposal of cases have 
been made. The varbus Courts are taking 
suitable steps such as grouping of cases 
involving common question of law, giving 
priority to cases requiring quick disposal, 
constKutbn of specilised benches, etc. The 
Benches are being so constituted in the 
Supreme Court that theyfunctnnforatonger 
period and work so albcated that similar 
matters are posted before the same Bench. 
The varnus recommendatnns of the Ar
rears Committee’s Report which went Into 
the problem of arrears in the High Courts., 
have been forwarded to all concerned such 
as the State Governments, the concemed 
central Ministries and allthe High Courts for 
foltow up actbn. It is difficult to quantify 
precisely the results achieved from the 
various steps taken. However it liiay be 
pointed outthatthere has been aperceptible 
improvement. In the case of Supreme Court 
of India, the number of pending cases whfch 
was 201383 as on 1.1.90 has come down to 
135374ason 1.10.91. As regards the High 
Courts, although the pendency of cases has 
increased due to instHutton of larger number 
of cases, the rate of disposal and quantum of 
disposal has increased during the last few 
years. The number of cases disposed in
1989 were 770946 as compared to 605698 
in 1985. The ongoing multipronged exercise 
to tackle the problem of an’ears has neces- 
sarHy to be taken on a continuing basis.

Unauthorised Encroachments into 
Cantonnnent Lands

1361. SHRI INDRAJITGUPTA: Willthe 
Minister of DEFENCE be pleased to state:

(a) whether the Defence Estate Offk» 
(DEO), Central Command, has prepared a 
comprehensive report on the questnn of 
unauthorised encroachments into varnus 
defence lands within cantonment areas un
der the Central Command;

(b) if so, whetherthe orders and instruc
tions to various Cantonment Boards under 
the Central Command to safeguard varbus 
parks and pubHc utility centres on defence 
lands have k>een largely defined by some 
Contonment Boards under the Command;

(c) whether despite strbt instructbns 
against encroachments by the DEO, Central 
Command, some of the boards and offbers 
have albwed permanent constructions of 
hotels and buikiings on defence lands and 
parks;

(d) if so, the facts and details thereof;

(e) whether it is proposed to refer the 
matter to CBl; and

(f) if so, when and if not, the reasons 
therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No such report has 
been prepared by the Defence Estates au
thorities in the Central Command.

(b) No such case has come to 
Government’s notbe.

(c) No such instance has come to the 
notbe of the Government

(d) to (f). Does not arise.
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Setting up of Ordnanc* Factory and 
Sainilc School at Ghazlpur (Utur 

PradMh)

136Z SHRIVISHWANATH SHASTRI: 
Win tha M il la r  of DEFENCE be pleased to 
state:

(a) whether the Govemmant propose to 
sat up an oidnanoe factory and a Sainic 
school in Ghazipur distrid in Uttar Pradesh 
in the memory of Paramvir Chakra radpiant 
Hawaldar Abdual Hamir; and

(b) if so, the details thereof 7

THE MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR): (a) No. Sir.

(b) Does not arise.

Effect of Import of Rubber on DonMatie 
Prices

1363 SHRITHAYILJOHNANJALOSE: 
Win the Minister of COMMERCE be pleased 
to state:

(a) whether the import of mbber has 
affected its domestic prices; and

(b) if so. the domestic prices of rubber 
vis a vis the prices of imported rubber from 
January. 1991 to October. 1991. month- 
wise?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). No rubber 
hasbeenimportedsinceJanuary, 1991.The 
domesticprices of natural rubber (both RMA-
4 and RMA-5) from January, 1991 to Octo
ber, 1991, month-wise, are given below:-

RMA-4 RMA-S

(Rs./Ouihtali

January, 1991 2047 1988

Fabniaiy, 1991 2096 2024

March, 1991 2114 2027

April. 1991 2113 2042

May. 1991 2115 2075

June, 1991 2115 1061

July. 1991 2166 2079

August, 1991 2285 2188

Sapiamber, 1991 2174 2107

October. 1991 2115 2015



145 WHttan Answers AGRAHAYANA8,1913(S>UC4) Wr^tonAnswars 146

Prooadur* for ftegiatratlon of Contracts 
for Export of Non-Basmati Rlc«

1364. SHRIPARASRAM BHARDWAJ: 
WiNtha Ministar of COMMERCE be pleased 
tostala.

(a) whether the Agricultural and Pro
cessed Food PiDducts Export Development 
Authority has recently announced the new 
procedure for registratnn of contracts and 
issue of registration-cum-allocation certifi
cates for export d  non-Basmati rice; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MH4- 
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) and (b). The Agricultural 
and Processed Food Products Export De
velopment Authority (APEDA) has recently 
announced the Procedure vide trade notice 
No. APEDAnN/NBRA)1/91 dated 15th Oc
tober. 1991. This was in pursuance of Ex
ports (Control) (22nd Amendment) Order 
1991 dated 14th October. 1991 aHowing 
exports of non-Basmati rice against ragistra- 
tion-cum-allocation certiricates issued by 
APEDA. Acopy of these documents is avail
able in the Parliament Ubrary.

Raising of Rssourcss

1365. SHRI ARJUNCHARAN SETHI: 
Wil the Minister of FINANCE be pleased to 
state:

(a) the steps taken by the Government 
lor entry of multinaiionateandforeign invest
ment in the country;

(b) whether the Government have also 
taken stepaforraisingresouroesfromwrithin 
the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
M INITRY O F  FINANCE (SHRI 
RAMEiSHWAR THAKUR): (a) The New In
dustrial Poli^ announced recently has ai- 
towed approval for foreign direct investment 
upto 51% foreign equity in 34 high priority 
industries. It also provklesthatforeign equity 
proposals need not necessarily be accom
panied by foreign technology agreements. 
Majority foreign hoMing upto 51% equity has 
also been altowed for trading companies 
primarily engaged in export activities.

(b) and (c). Step for raising resources 
within the country have been indicated in the 
RnanceAct, 1991.

Export of Chemicals

1366. SHRIMATI VASUNDHARA 
RAJE: Win the Minister of COMMERCE be 
pleased to state:

(a) whether there is a great scope to 
boost the export of chemicals; and

(b) if so. the steps taken by the Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.

(b) The package of poley reforms intro
duced t>y the Government will give conskler- 
able impetus to exports. Drugs and drug 
intermediates, whkii constitute a msyorpart 
of the chemicals being exported from the 
country, have been made eligible with 
additkxial Exim Scrips entitlement to 10% 
points. An Inter-Ministerial Committee, with 
Additional Secretary (Commerce) as Chair
man has been constituted with a view to 
removing constraints being faced fay the 
exporters of this sector.

Cost of Living Index

1367. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state:
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(a\ the cost of living Index before the 
presentation of the Union budget, 1991-92 
and as on 31 October, 1991; and

(b) the steps taken or proposed to be 
taken tiytheQovernnfienttocurbsuch spiral
ling prices?

THE MINISTER Of^ STATE IN THE 
M INISTRY O F  FIN A N C E. (SHRI 
RAMESHWAR TH A I^R )i (a) The cost of 
fiving index measured in terms of the All- 
India Consumer Price Index Numbers for 
Industrial Workers (Base: 1982-100) was 
209 in June, t99t (b ^ r e  the presentatk>n 
for the Union Budget, 1991-92) and 221 in 
September, 1991 (latest available).

(b) The steps taken or proposed to be 
taken ^  the Government to curb the rise in 
prices include: (i) planned reduction of fiscal 
deficit by 2 percentage points of Gross Do
mestic Product (GDP), from about 8.4 per 
cent of GDP In 1990-91 to 6.5 per cent in
1991-92; (H) check on expansfon of money 
supply to curb effective demand; and (iii) 
more effective management of supply and 
demand of essential/sensitive commodities, 
streamlining of the Public Distribution Sys
tem, provkiing incentives for higher pro- 
ductkm and savings and strict action against 
hoarders and profiteers.

Reorganlsatfon of Banking Sector

1368. SHRI SRIBALLAV
PANK3RAHI:

SHRI SU R YA NARAYAN 
YADAV:

Wmthe Mimsiarof FINACE bepleased 
to state:

(a)whetherthe Govemmentproposeto 
reorganlte the banking sector to make It 
more dompMltive;

(b) if so. the detfHi thweof; and

(c) the steps proposed to be taken by 
theGovemmenttomake the existing bank’s 
operatk)ns efffoient instead of alfowing new 
banks to come up?

THE MINITER OF STATE IN THE MIN
ISTRY OF FINANCE (SHRI RAMESHWAR 
THAKUR): (a) to (c). A High Level Commit
tee under the Chairmanship of Shri M. 
Narasimham was set up by the Government 
to examine all aspects relating to the struc
ture, organisatnn, functions and procedure 
of the financial system. The Committee has 
submitted its report to the Government on 
20.11.1991 .The report of the Committee will 
be processed on the basis of detailed ox- 
aminatk>n of its recommendations in con
sultation with Reserve Bank of India and 
other concerned agencies.

[Translatton]

Lok Adalatsm Delhi

1369. SHRI ARVINDTRIVEDI: Will the 
Minister of U W , JUSTICE AND COMPANY 
AFFAIRS be pleased to stale:

(a) whether Lok Adalats are being 
organised in Delhi for resoiutton of public 
disputes;

(b) if so, when the next Lok Adaiat is 
scheduled to be heki;

(c) whether Lok Adalats are likely to be 
organised in other pants of the county in the 
near future;

(d) if so, the details in this regard; and

(e) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS^ 
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJaN 
KUMARAMANGALAM): (a) Yes, Sir.
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(b) The noxt Lok Adalat in Delhi is IPtely 
to be held on 11th January, 1992.

(c) to (e). Lok Adaiats are not formally 
constituted Law Courts. They are meant for 
settlement of disputes through conciliation 
process and are being organised by the 
State Legal Aid & Advice boards and District 
Legal AM Committees etc. in different parts 
of the country quite frequently.

[EngBshl

Aaeistanee to Industrial Units of Banks 
In Hbnaehal Pradesh

1370. SHRID.DKHANORIA:WiUthe 
Minister of FINACE be pleased to state:

(a)the numberof branchesof the Punjab 
Nattonal Bank. State Bank of Patiala. State 
Bank of India, Kangra Cooperative Bank and
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Bank of India in Himachal Pradesh;

(b) the number of smalt industries in 
Himachal Pradesh financed by tlie above 
banks during the lasttwp years, bank-wise;

(c) the number of small industries in 
Himachal Pradesh which have sought addi- 
ttonaifinanceorthe benefits of revival of sick 
units; and

(d) the number of cases where revival 
benefits have twen granted by these banks 
during the last Urn year, t>ank-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMEHWAR THAKUR): (a) The number of 
branches of Punjab Natkmal Bank, State 
Bank of Patiala, State Bank of India and 
Bank of India as on 30.6.1991 in Himachal 
Pradesh are given bek)w:-

Name of Bank No. of Branches

Punjab National Bank 186

State Bank of Patiala 67

State Bank of India 138 •

Bankof India 6

Reserve Bank of India (RBI) has re
ported that K a n {^  Cooperative Bank. New 
Delhi has rio branch in Himachal Pradesh.

(b>to (d). The existing reporting system 
of RBI does not collect data in the manner 
asked for. However, as on the last Friday of

September. 1989 (latest data available), 
23,991 smaH scale units were financed in 
Himachal Pradesh involving outstanding 
balances of Rs. 74 crores. The data on sick 
SSI unit in Himachal Pradesh as on that data 
is as under-

ff1s.inaofBS)

No.otUrihs 'Amount

Q TotalSfckUnfts 952 8.39

H) Potentially viable 34 3.33
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of Units Amount

Si) Non-viable 917 4.91

iv) Viability yet to be decided. 1 0.15

V) Units put under nursing
programme 20 2.66

Cargo Support to Shipping Corporation 
of India

1371. i<UIMARIDIPIKAGHIKHLIA:Will 
the Ministeraf SURFACE TRANSPORT ba 
pleasod to state:

(a) whether the Shipping Corporation of 
india has requested the Union Government 
for Cargo support; and

(b) if so, the reaction of the Union Gov
ernment thereto?

THE MtNISTER O F STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Yes. Sir.

(^) A proposal Id  secure suitable cargo 
support for Indian ships is under consider
ation.

[Tianslaliorii

Imports by Papal FMd*

137Z SHRI SHIV SHARAN VEfVMA: 
WntheMinisler of COMMERCEbepleased 
to ref er to the reply given to Unstarred Ques
tion No. 2347 on August 9.1991 and stale:

(a) whether the requisite infbrmation 
has since been ooHeded;

(b)ifso. the details thereof; and

(c) if not. the reasons for delay and the 
time by which k win be ooBected and laid on 
theTaUe?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) No. Sir.

(b) Time for the collection of this infor
mation has been sought upto 9th Fetmjary. 
1992. On receipt of this information, it will be 
laid on the Table of the House.

Hal Kanpur

1374. SHRI KESRI LALWiUthe Minis
ter of DEFENCE be pleased to state:

(a) the details of aircraft manufactured 
and repaired at the Hindustan Aeronautics 
Umited. Kanpur;

(b) the organisations whose require
ments are met by this unit;

(c) the business done by the unit during
1990-91 and 1991-92 so far;

(d) whether any new worlts are pro
posed to be undertaken there; and

(e) if so. the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Presently HPT-32 
(Trainer airoaft) and Domier-228 atoaft 
are being manufactured and repaired at 
HAL; K a r^r.

(b) The requirementsof lAF, Indian Navy. 
Coast Guard and Vayudoot are being met 
this unit
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(c) In 199041 and 1991-92 (uplo 31st 
Octoboi), salM tumovor has boon Rs. 66.63 
crorss and Rs. 2 1 ^  eronss raspactivaly.

(d) No dadskm has baan takan on now 
woiks to ba undar-takan thara.

(a) Ooas not aiisa. 

lE n o m

Oapoalts ki Branchaa of U.TJ. in 
Qoa

1375. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Win tha MHnistar of FI
NANCE baplaasadtostitathatolalamount 
of daposlts iylns with tha brandias of tha 
UnltTiustoflndiainGoaforvarkMJsaehamas 
at tha and of aach of tha last thraa flnanew 
yaars?

THE MINISTER O F  STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): Tha Goa branch 
ofNoa of Unit Trust of India commanoad Ms 
oparatkms from Jidy 20,1989. Tha aggra- 
gata aalas moblHsad undar various aehamas 
during 1989-90 and 1990-91 (July • Juna) 
wata Rs. 6.67 croras and fte. 12.75 aora 
raspactl/aly.

1376. SHRIK.H.MUNIYAPPA:WIUthe 
MinistarofCOMMERC baplaasadtostala:

(a) tha quantity of Copra importad dur
ing aach of tha last t««o yaars;

(b) whathar Import of Copra Is stil cxNi- 
tinuing;

(c) whathar thara is a persistent de
mand from oooonut growers not on import 
oopra;and

(d) if so, the action taken by tha Gov- 
ammanttharaon?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (d). In tamw of tha 
Import & Export Polkqr, 1990-93 (VoLI) im
port of Copra is canaiisad through tha State 
Trading Corporatmn/Hindustan VagataWas 
Oils Corporatan, New Delhi. These agen- 
das have not made any impoit of Copra 
durinjtthe last two years. Beskles this, there 
is a limited proviskm for import of Copra 
against thaaxportol fatty arids/l'atty amhtas. 
As per the data available, some imports of 
tha item ware made during 1966-87,1987- 
88 and 1968-89. Datal of these imports are 
given in the enctosad statement
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[T/ansfalion]

FnM Tlrad* Zom  in Andaman and 
Nloobarlstands

1377. SHRI MOHAN SINGH: Will Ae 
Minister of COMMERCE be pleased to 
state:

(a) whether the Government propose to 
set up a Free Trade Zone in Andaman and 
Nicx>t>ar Islands; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) No, Sir.

(b) Does not arise. 

Qty. in Kgs.

{BngUstH

Ban on Export of Ivory and its 
Handicraft Products

1378. SHRI PRITVIRAJ B. CHAVAN: 
WiHthe Ministeror COMMERCE bepleased 
testate:

(a) whether the Govemment propose to 
ban export of ivoiy and handicraft products 
made of ivory; and

(b) if so, the approximate loss of foreign 
exchange per year as a result thereof?

THE MINITER OF STATE OF THE 
MINITRY O F  COMMERCE (SHRI P 
CHIDAMBARAM):(a) and (b).Exportof Ivory 
and product made therefrom has been 
banned from 30.3.1990.

The export made during the preceding 3 
years, indicate the/likely loss of foreign ex
change on account of the ban:-

Vakteinrte.iaMis.

SL
No.

DBScripthn of hems 1987-88 

Qty, Value

1988-89 

Qty. Value

1989-90 

Qty. Value

1 2 3 4 5 6 7 8

1. Ivory unworked or 
supply prepared.

2. Powder and whole 
of Ivory.

93 0.18 —  — —  —

3. Ivory manufactures 
of artware.

N.A. 75.66 —  58.55 —  44.68

Source: Monthlystatisticsof Foreign Trade of India Vol.l87-TO (Exports). pubSshed by
87-89 ' Director General, Commercial Intelligence & Statistics, Calcutta.

N m  Norms of Exports

89-90 Office of the Development Commissioner (Handicrafts), West Block VII, R.K 
Puram, New Delhi-66.

(a) whether the Union Government have 
laid down now norms of exports wi$h a view 
to Oberaliseth polk:y framework for the 100 
per cent export-oriemed Units and Export 
Processing zones;

1379. SHRI R. SUREENDER REDDY: 
WnthaMhistorof COMMERCEbe pleas^ 
to stats:



159 MMMW»«nstwis NOVEMBER 29.1991 VIMttBnAnsi 160

(b) H ao. ttw (Mails theraof; and

(c) the •xtont to which thMe norms win 
ba hdofui for ttCDorls?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) ^  (b). A ravised 
piocadureofoonsidaring applications undar 
100% EOUs and EPZ SchmnM had bMn 
intnduoad a tonOwHh dalagation of some 
spadfic powars of Board of Appiovals/Ad- 
mlnistrativ* Ministrias to Devalopmant 
CommissionarsofEP^.CartainprooBdural 
simpMications luwa dso baan sRadad.

(c). With ttw pfocadwai simpliication 
nnri ria ln riilinn  nf nmatan. tha units workina 
undwr the tvvaSchomes are expected to give 
tMtter performance.

ITmnsbOiop]
!

SatUng up of an Aoaney to Siiparviaa 
Pyndlenli ^  ofSlckPubiieSactar UnNa

1380. SHRMATISUMITRAMAHAJAN: 
WM the Ministar of FINANCE b« pleased to

(a) whathar tha wotldoad and the juris- 
diction of the Board for Industrial and Hnan- 
dal flaconstruction has incrassad manUoid;

(b) if so. whether any parallel agency is 
proposed to be sat up to supwvisa the func
tioning of the sick pubic sector units; and

(c) if so. tha detaOs thereof?

THE MINISTER O F STATE IN THE 
M IN ISTRY O F  FINANCE (SHRI 
RAMESHWAR TMAKUR): (a) No. Sir.

lEngSsm

SeMng Price of VSF and HWM FIBRE.

1381. SHRI KAR|YAMUNDA:Win the 
Minister of TEXTILES be pleased to state:

(a) the names of the companies manu
facturing viscose staple fl>re and High 
Wiscosity Manomerffere in the countiy and 
the prices at which these fbres were sold in 
January, 1990;

(b) whether the price of Vtscose Staple 
FX>re has been iiKreased a number of times 
during the last two years;

(c) if so, the steps taken by the Govern
ment to check price rise thereof;

(d) wlwther the Government propose to 
take over distritMitkm of indigenous Viscose 
Staple Fibre and also fix the price thereof; 
and

(e) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A Statement Is attached.

(b) Yes. Sv.

(c) There is no stataJtory price control on 
V.S.F. The price increases can be attriHJted 
totheoveraU increase in the prices of abnost 
aloomfflOdities.rawmaterials^nput used in 
the manufacture of V.S.F. . Government 
levies, wages, etc.

(d) At present there is no such proposal 
under oonsMeratkxi of the Government.

0>) ami ie). Does not arise. (e) Does not arise in view of (d) above.
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S T A T B e iT

Names of eompanha mam^aonaktg 
regular Vhcose Sttple Fibre and High 
MaeoalfyMaaom0rii)e r a n  u$e under’

Regular Viscose

1. MVs Grasim Industries Ud.

2. Mte South IfMlia Viscose Ud.

High Wiscosily Manwner 

Mte Century Rayon.

Mto Grasim Industries^

1.

2.
M/S Tungbhadra Fibre Ud.

Manufacture of H.W.M. Fibre has been 
discontinued since December. 1988. The 
selling price of V.S.F. was Rs. 38.63 par itg. 
during Januaiy, 1990.

hnplM ■tion of Award of Nattonai
mdintrial Trbunal for RRBs

1382. SHRIBHCX3ENDRAJHA:Will 
the Minister of FINANCE be pleased to

(a) the specific recommendations in the 
Award of the National IndustrialTribunalfbr 
Regional Rural Banks given on 30.4.1990;

(b) whether all the recommendations of 
the awaid have been hnptemented after 
acceptaoe of the Award by the Government;

(c) if so, the details thereof; and

(d) if not, the reasons for delay and tile 
time frame for ful implemenlation of the 
Award?

THE MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). The

main features of the Award of the National 
Industrial Tribunal for Regional Rural Banks 
(RRBs) given-on 30.4.1990 are as folkms:-

(0 Before 1.9.1987 the emptoy- 
eM  of the RRBs shouM be 
given pay, aitowances and 
benefits to which the emptoy- 
ees of the State Government 
are entitled.

(ii) Witheffect from 1.9.1987, the 
officers and emptoyees of the 
RRBs should get the same 
pay, altowances and other 
benefits as are payabletotheir

.counter parts in the sponsor 
banks.

(iii) Government may deckle the 
actual equatton of posts and 
consequent lixatkin of new 
scales of pay, altowances and 
other benefits admissible to 
the officers and emptoyees of 
the RRBs. Government orders 
aOowing sponsor bank pay 
scales for equated posts, 
based on the recommenda
tions of the Equation Commit
tee appointed t>y Goverrtment 
have been issued on 22nd 
February, 1991. The RRBs 
have been advised to pay ar
rears of pay and alkMvances 
consequent to the re-fixatton 
of pay in the newpayscale 
w.e.f. 1.1.1991. The total fi
nancial bnplicatibns.of paf- 
ment of arrears for the period 
prior to 1.1.1M1 have been 
estimated at about Rs. 200 
crores. Since .RfWs do not 
have funds of this order to 
make the payments, the 
mechanism forihe payment^ 
arrears are being worked out 
by NABARD, RBI and Gov-
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smiTMrn. A Working Group has 
bawi constitut«d in NABAftD 
to fraim seivioe rules, finaliM 
piofnotion poliGy and also at
tend to oihar mattws arising 
out of the impiementation of 
the Award of the Natbnal In
dustrial Tribunal.

Violation of Company L«wby 
IV*. Mohan MaaldnlJId.

1383. SHRI TA R A  CHAND 
KHANDELWAL: WHI the I4inister of LAW. 
JUSTiCE AND CC3MH>ANY AFFAIRS be 
fthniTnitl to stato!

(a) whether the Company Law Board 
has received any complaint against Mfe. 
kHohan Meakin Limited for mismanagement 
as Wei as violation of Company Law;

(b) if so. the details tfiereof;

(c) wfwlfier any action hasbeentaiten 
by the Government in this regard; and

(d)ifso.thadetatetlMreofandifnot.the 
reasons tIArefdr?

TH E MMiSTER O F  STA TE IN THE 
MMISTRYOFPARLIAlylENTARY AFFAIRS 
AND TH E I4MISTER O F STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAm S (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (d). The 
Company Law B o ^  has intimaled that k 
has not receivad an complaint against Itito. 
Mohan Maakin Limited. How«rer. the Gov
ernment has made a ratarenoe to the Com
pany Law Board wider Section 4oe<1) of the 
Companies Act, 1956 in the light of certain 
points nolioed during inspectionof the boolw 
c( the Company and the matterlssub^ice 
bafom the Company Law Board, which is a 
quasHudldal author!^.

Opening of New Branches of Primary 
Urban CooparaUva Banka.

1384. SHRI RAM KAPSE: Will the 
Minister of FINANCE be pleased to stato:

(a) the number of Primary Urt>an Coop
erative Banks in the country;

(b) the number of new t>ranches alio- 
catad during the Seventh Plan period;

(c) whether the Reserve Banks of India 
had invited proposals for new branches from 
the Primary Urban Cooperative Banks in 
April, 1991 for the years 1991-92 to 1993- 
94;

(d) if so, the policy of the Government in 
this regard; and

(e) the numtMr of branches likely to be 
opened duringthe above period. State-wise?

THE MINISTER OF STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR: (a) As at the end 
of October, 1991,13S1 Brimary Urt>an Co
operative Banks were functoning in the 
country.

(b) During the branch expansion 
programme for^eventh Plan (1985-90), 344 
Urban Co-operative banks were aitotted 395 
branches.

(c) to (e). The Resen^e Bank of India 
(RBI) had asked Primary Urt>an Co-opera- 
tive Banks to s i ^ t t  proposals for opening 
of branches during 1991-92 to 1993-94 by 
30th April, 1991. RBrspolicy in this regard is 
to grant need based branches which are 
viable and comply with RBI discipline. The 
proposals submktod by Urtian Co-operative 
Banks will be scrutinised by RBI and based 
onthe preacrbedeHgbiHty criteria and the 
established need of a new bank office at the 
centre, the branches will be aifotted.
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PrIoM of SynttwUc and BtancM 
Fabrics

1385. SHRICHHmJBHAIQAMmWiU 
th« Ministar of TEXTILES ba plaasad to

(a) tlw prices of major variatias syn- 
ttiatic and biandad fabrics during tha iast 
one year;

(e) if not, tite action proposed to be 
taiten by the Government to bring down tha 
prices?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). As per the attached 
Statement I, II and III attached.

(b) the actual increase in prices in com
parison to the last three years, year-wise?

(d) There has been an overall rise in the 
general price level as reifected in aN com
modities price index. This increase has also

(c) the increase in cost of raw materials been reflected in the prices of the basic raw
material.during each of the last three years;

(d) whetherthe price rise is justified; and (e) Does not arise in view of <d) above.

STATEMENT-!

Average Retail Showroom Price of Synthetk (Rs. /Metre) Cloth for certtun varieties

Suiing Saree/
Dhoty

O^eraK
AverageDress Material

SepL90 87.73 34.14 39.77 53.88

Dec. 90 87.89 34.14 40.00 54.01

March. 91 89.87 34.14 40.10 55.04

April 91 89.87 34.14 40.10 54.70

May. 91 89.87 34.14 40.62 54.87

June. 91 89.87 34.54 40.62 55.01

July. 91 89.87 34.54 40.91 55.11

Aug. 91 89.87 34.54 40.91 55.11

SepL9t 89.87 34.54 40.91 55.11

Actual hcrease in price in Rs. per itt^re.

Sept 91 Rs. 10.23 Rs. 3.00- Rs.6.35 Rs. 6.54
Over
SepL88
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Pm hd SuUng Shktinsf/PopUn
D m n U ttm U

SanM/
mtofy

OvmaM
AMtnoa

S ^ 9 1
Ov«r
S«pL89

Rs. Z76 Rs.1.40 R s .2 ^ Rs.2.14

S«pL9i
Ov«r
SapL90

R r214 Rs.0.40 Rs.1.14 Rs. 1.23
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Period Suiting Shirting/
Poplin

Dress
Material

Saree
Dhoty

Overal
Ayg.

March. 90 57.95 27.46 30.73 32.67 37.20

June. 90 60.80 30.04 30.90 32.85 38.65

Sept. 90 61.24 30.53 31.90 33.28 39.24

Dec., 90 64.13 30.38 32.02 32.35 39.72

March.,91 65.25 30.91 33.20 33.61 .40.74

May.. 91 65.25 31.44 33.37 33.61 40.81

June., 91 65.43 31.44 33.53 34.36 41.19

Aug. 91 65.43 31.44 33.53 34.56 41.19

Sept, 91 65.77 31.44 33.53 34.36 41.27

[Tnmalatioril

Funds for DcvclopnMnt of National
l l t f  I m  ■ IS A * -niQnwsys in uiuu iTsaosn

4-1386. SHRi RAM BADAN: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the funds allocated by the Govern
ment for development and widening off Na
tional Highways in Uttar Pradesh; during
1991-92;

(b) thetotal length of Natbnal Highways 
k)elng covered in the programme; and

(c) the names of such Highways and the 
agencies entrusted with this work?

THE MINISTER OF THE MINISTRY 
O F  SU R FACE TR A N S P O R T (SHRI 
JAGDISH TYTLER): (a) to (c). An amount of 
Rs. 60,00 crores has been allocated during
1991-92 for various development works on 
the National Highways system in Uttar 
Pradesh, having a total length of 2613 kms.

The State Public Works Devebpment, 
Uttar Pradesh. Is the executive agency for 
National Highway works in Uttar Pradesh. A 
Statement giving the names of National 
Highways with their lengths is attached.
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[En0is/4

ilagularlMtlon of Om i m I Laboimrs At 
SOSAnny BaMWtorlahop

1387. SHRi RAMESHRAY PRASAD 
SMGH:WfU the Minislsr Of DEFENCE te 
plMsadtorafartotharaplifgivantoUnstarrad 
QuMlion Na440on July 19,1991 and state:

(a) tMhoUwr th« cass of ragularisation of 
105 casual Wbourats of 505 Anny Basa 
Wfofkshop has baen sattiad;

(b)ifso.thadaiailstharaof;

(c) X not, tlw reasons tharafbr; and

(d) tha action takan t>y tha Govammant 
to raguiarisa tham?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d). Yes. Sir. A 
Government swiction regularising the ir- 
r e ( ^  appointmants of 105 Woikars of the 
505 Army ase Workshop, DaM Carrtt. was 
issuad on 20.9.91.Thisoidar has since baan
■ m nlntfn  fi r^t r^fllnflpl0iiivfli0O«

ITmnaktiori

O.T.C.

+1388. SHRI M R U TYU NJAYA 
NAYAK:

SHRI MAOAN LAL KHURANA: 
SHRI BARE LALJATAV:

Wil the MMster Of SURFACE TRANS
PORT ba ptaasadtoslaia:

(a) ttia nunrtwr of busas raquirad by 
D.T.C. to maallha naadsof thacommutars.

(b) tha rtufflbar of buses added in tha 
fiaalof D.T.C/. incMing privatebusasduring 
tha last thiaa months; and

(c) the steps proposed to be taken to 
meet demand in fuH?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER):(a) The Working 
Group of Road Transport for tha 8th Five 
Year Plan had projected the foHowing fleet 
requirementsafDTCbuses and private buses 
for the year 1991-92:

DTC Private Total
Operations

6019 2406 8427

(b) During tha park)d,Augustto October 
1991, 172 buses ware added to the DTC 
fleet on replacement account.

(c) Due to financial constraint. DTC at 
present is not in a positibn to add to its fleet. 
Oavemment have recommended to Delhi 
Administratton a scheme forthe introduction 
of special ̂ tageban’ia ^  permits to be given 
to the private operators at a fare structure 
higher that of DTC.

[EngSsti

Debt and interest to be PaM

1389. SHRI AMAR ROYPRADHAN: 
Wn the Minister of FINANCE be pleased to

(a) the internal debt to be repaid in next 
three years, year-wise; and

(b) tha interest of tha debt pakl or to be 
paU, yaar-wisa?.

THE MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
SHANTARAM  P O TD U K H El: (a) The 
amounts falling due in normal course for 
repayment of outstanding internal debt hav
ing fixed maturity period during tha next 
three years are as folkMvs:



(Rs.cm n8)
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1992-93 1993-93 1994-95

MarkotLxMms 919.86 114a03 953.67

9%  Relief Bonds 1967 94.30 135.15 161.82

7% Capital Investment 
Bonds

76.38 32.83 33.96

Nattonal Rural Devetopment 
Bonds (Second Issue) 5.00 1.50 0.75

1095.54 1317.51 1150.20

Other toms of bitomal public debt fike, 
91 day treasury biHs, 182 d«v treasury bills 
are repaid after 91 days and 182 days re
spectively from the data these are raised.

(d) According to Budget estimates for 
the cunwtt year interest payable on internal 
Public Debt is Rs. 11582.44 crores. Interest 
payable inthe subsequentyearsdependnot 
only on the borrowings already made and 
outstanding but also the fresh defat raised in 
the current year.

Allocation of Funds for nOP by 
NstioraiiMd Bank#

139a SHRI SUDHIR SAWANT: Win 
the Mnisiw of FINANCE be pleased to 
state:

(a) whether the Govemment have fixed 
any time frame for demand and release of 
funds for Integrated Rural Development 
Piogramme by banks;

(b) If so. the detrils thereof;

(c)whetherthe nationalisedl>anfc>de- 
iaythe allocation of funds fbrlRDPeape* 
d itjf  in rwnote and hlHy t

(d) If so. the reasons therefor: and

(e) the steps taken or praposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE IN THE 
M INISTEY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (e). The 
Reserve Bank of India (RBI) has enjoined 
upon all the twuiks that loan applications 
under Integrated Rural Devetopment 
Programme (lfU)P) must be disposed of 
within a fortnight after receiving the same 
from the sponsoring authorHy.

In term of the guklelines regarding 
implementafon of IRDP, it has also been 
provided that the banks should debit the 
sutskly amount of the District f ^ a l  Devel- 
opmem Agency (0R0>^ at the time of the 
disbursement of the padtage of assistance. 
The adjustment of subskiy by debiting the 
account of the DRDA is to take piaceonlyat 
the time of disbursement, which will coinckte 
with the handing over of assetteash to the 
tmieficiary. As and when oomplalnis are 
received from any quarter regarding sanc
tioning and disbursal of loans under the 
Piogramme by GovemmenVflBI and banks 
ooncemed. the same and enquired into for 
takkig corrective measures.
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lllegai Foreign Exchange Transactions 
in Delhi

1391. SHRIPiUSTIRKEY;
SHRI GOViNDA CHANDRA 

i^UNDA:

Wilithei^inisterof FINANCE bepleased 
testate:

(a) whether the Government are aware 
of the rise in the illegal foreign exchange 
transactions in Delhi;

. (b) if so, the steps taken or proposed to 
be taken by the Government to prevent 
illegal transfer of foreign exchange;

. (c) whether the Government have 
formed a special task force to check such 
transacttons;

(d) if so, the details of the rakis con
ducted and arrests made in this connecton 
during 1991 so far; and

(e) the details of the awards k>eing given 
to the informers of such transactbns?

TH E MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR): (a)and (b). Thdre 
is no informatk>n to indicate a rise in the 
illegallbreign exchangetransactbns in Delhi. 
However the Enforcement Directorate re
mains alive to the situatbn and takes 
appropriate actbn by way of searches/ 
seizeres launching adjudlcatk>n artd pros
ecution proceedings and ordering anests 
and detentkxi under the relevant laws.

(c)No.Sir.

(d) in the current year. Enforcement 
Diredorateconducted 189 searches in Delhi 
and seized Ri. 49.29,661 and foreign cur
rency worth Rs. 80,68,855.31 persons were 
arrested in this connectton.

(e) Informers are given rewards on the 
k>asis of the outcome of the informatbn sup
plied by them.

Steps for Economic Reforms to 
Promote Exports

1392. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of COMMERCE be 
pleased to state:

(a) whetherthe Government have taken 
or propose to take some more steps for 
economic reforms to promote exports with 
special emphasis to agricultural; exports; 
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) and (b). The Govern
ment introduced a package of trade poricy 
reforms aimed at strengthening of export 
incentives, eliminating substantial volume of 
import Icensing and optimal import com- 
pressk>n.REPIk:ences have been replaced 
by a new instrument named Exim Scrips. 
These will t>e the means of obtaining 
access to certain categories of imports of 
raw materials, components and spares. The 
system of advance licensing as an instrument 
of export promotion has also been 
strengthened. Government has deckled to 
albw established exporters to open foreign 
currency accounts in approved kianks and 
allow exporters to raise external credits 
export proceeds to such accounts. Beskles. 
Government have taken other steps which 
include reducing controlsthrough licensing, 
simplificatton of procedures for export, 
activisatbn of Board of Trade, bilateral 
discussion with selected countries, interac
tion with natbnal organisatk>ns of trade and 
industry, etc.

Export Policy In vespect of certain agri
cultural commodities have been Uberalised 
by shifting of items were earlier sut^ect to
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calling lotha list of toms allowed for axpoit 
undar OGL, and also by da-oontrolling tha 

' axpoit ofaaiaclad agrieuBuralcommoditlas. 
Tha axchanga rata adjustmantswHlbanafit 
agricultural experts also.

WIthdrawalifJiita Packaging Matarlala 
(Compulaory Uaa hi Packaging Com- 

modKlaa)Acl,1W7.

1393. SHRI HANNAN MOLLAH: WW 
the Minister of TEXTILES b% pleased to 
state:

(a) whether the Government have re* 
celved any memorandum from the Jute 
Laminators Association, Calcutta regarding 
withdrawal of the Jute Packaging Materials 
(Compulsory Use in Packaging Commodi
ties) Act, 1987;

(b) if 80, the details therefor; and

(c) the steps propose totw taken by the 
Government to protect the Jute Packaging 
industry?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes. Sir.

(b)and(c). Representatkms have been 
received from time to time regarding with
drawal of tha Jute Packaging Materials 
(Compulsory Use in packaging Commodi
ties) Act, 1987. Government are of the view 
that the interests of the traditional jute pack
aging sector and the synthetic plastic shouM 
be hamtonisad and twth of them shotM 
conexist by having a legitimate sharaofthe 
economy. Keeping this otijective in view the 
Resen/ation Orders and reviewed from time 
to time.

Oonclruetion of Flyovers In Delhi

1394. SHRI MADANLALKHURANA: 
WillthaMinistarofSURFACETRANSPORT

be pleased to refer to the reply given to 
Unstarred Questhxi No. 694 on August 9,
1990 and state:

(a) whether flyovers that were under 
construction have since been completed and 
opened to pubik;;

(b) if so, the details thereof;

(c) if not. the reasons for the delay and 
when these are expected to be opened to 
/affe;

(d) whether clearance in respect of the 
remaining projkts pending with Delhi De- 
vek>pment Autfiority and Delhi Urban Arts 
Commission have since been given;

(e) if so, the details thereof; and

(f) if not, ttw reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): Constitutionally 
this Ministry is responsit>le fordevetopment 
& maintenance of Nattonal Highways only 
and all ioadsA>ridges other than Nattonal 
Highways are c^ntially the responsibility 
of the State Govemment/Unfon Territories 
concemed.Asperintormatk>nreceived from 

. various executing agencies in Delhi viz. 
Delhi Administratfon, New Delhi Munwipal 
Committee (NDMC), Municipal Corporation 
of Delhi (MCD) and Delhi Tourism and 
Transport Devehipment Corporation (DTDC), 
the repHes are as under:- 

i
(a) and (b). The flyovers mentioned in 

Annexure li (b) of ttie reply given to Unstarred 
Question No. 694 dated 9.8.90 have not 
been oompieted. However, flyover at Loni- 
Wazirabed road intersection mentioned as 
S.No. 32 of Annexure III to that answer has 
since t>een oompieted and opened to traffic 
on 13.8.91.
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(c)Tlw<May isoompletionaftlw woiks 
■!« on aooount of (i) inerasM in aoope of 
wDilc, OD M m f in shffting/lwnoval of nS- 
gkMw buiMings & saivbM, and (iO) ramoval 
of •nctDachmwHs. No finn date of comple- 
tkmof ttMMwoifcs canbaMicaiadatthis

[riarwMtMi 

OpamnflofNawBranchaaofNa wHaad

(d)to(O.Outo<thafiva piaposais which 
raquirad daaianoa of Daiii Uiban Arts 
Commiaaion mantionad in part (d) of the 
laply to th« Unstarrad OtMstion No. 694 
datad 9.8.90, tha folowing two proposals 
hava l)aan approvad by tfiam in Novambar, 
1990;

(I) Fiyovar at Outar Ring ftoad-J.B. THo 
MaigatCtMragDalhi;

(S)F|yavaratOulsr Ring Road Aurabindo 
Maig atindian instituta of Taehnoiogy;

Tha mmainingproposalsforflyovareat 
Saidai^ng, DhaulaKuan and RajaGardan 
Cfoasinga on Ring Road hawa baan ctaarad 
by Daihi Davalopmant Auttiorily. Dalhi 
Uiban Arts Commisalon (DUAC) hava not 
yatdaaradttiaaa achamasasthasaaiastitt 
undardiacussionsbatwaanDaihiUrt>anArta 
Commission and tha oonoamadauthoritias.

Banka in Bihar and Qujarat

1395. SHRi RAM TAHAL 
CHOMDHARY:

SHRI KASHIRAM FMNA:
Win tha Minislar of FINACNE ba 

plaasad to state:

(a) the number of branches of 
nationalsedbanks in tha niralateasof Ranchi 
district in Bihw ad Surat and Vadodara 
districts in Gujarat, bank-wise;

(b) whether the Government propose to 
open some new branches o< these baniu in 
the rural areas of these districts;

(c) If so, the locatbns thereof; and
(d) if not, the laasons therefor?

THE MINISTER OF STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Bank-wise 
number of branches of Publie Sector Banks 
fundtkMiing in rural areas of District Ranchi 
in Bihar and Distrkts Surat and Vadodara in 
Gujarat as on 30.6.1991 are indicated be- 
tow>

Nanmof Banks RanoN Surat Vadodan

State Bank oflndia 

Allahabad Bank 

Bankof Baroda 

Bank of India 

Bank of Maharashtra 

CanaiaBank 

Centra Bank of M ia  

Dana Bank

14

1

17

m

1

1

51

6

2

6

21

32

50

8

2

12

1 0
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Name of Banks Ranchi Surat Vadodara

Indian Bank 1 1 1

Indian Overseas Banic 3 1 6

Punjab Natbnal Banic 1 - -

Syndicate Bank - 5 -

UCO Banic 1 1 1

Union Bank of India 5 4 8

United Bank of India 7 - -

VijayaBank - - 1

(b) to (d). Under the extant Policy of 
Resen^e Bank of India (RBI) for opening of 
branches in rural areas, the lis of identified 
centres with necessary particulars in each 
district has to be given to the lead bank of 
that district. The lead bank after consolidat
ing the list received from all banks submits 
it to the District Collector for recommenda
tions and onward transmisskxitoRBIthrough 
the concerned State Government Underthe 
Branch UcensingPoltey (1990-95), opening 
of branches of PubTic Sector Banks is a 
continuous process and hence it is not pos
sible to project the number of branches that 
will be opened in the rural areas of these 
districts.

[EngHaHl

Aid from Ahl India Conaortiuin

1396. SHRIDiLEEP SINGH BHURIA: 
Win the Minister of FINANCE bepleasedto 
stale:

(a) the financial aU sought t>y Indiafrom 
AU India Consortium;

(c) the details of the projects for which 
theakl has been earmarked?

THE MINISTER OF STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) It is not the 
pracUce for Government of India to make a 
specific request in terms of a precise figure 
of aid, asthe India Consortium isaGroupset 
up under the aegis of the Wortd Bank to 
conskJer availabSity of akl to India in the 
context of the countiy’s requN«ments.

(b) At the AM India Consortium Meeting 
heU on 19-20 September, 1991 the mem
bers of the Consorthim pledged aki assis-. 
tanceofUS$6.7billk>n.

(c)The details of projects for whk:hthe 
aM is Ikely to be utilised wOl be determined 
after aid negotiatkms with each donor 
agency are finalised.

1397.

Trade Deffolt

SHRI K.P. UNNIKRISHNAN: 
SHRI SHIV SHARAN VERMA:

(b) the amount sancttoned by the Con
sortium at tts recent meeting; and

Will the Minlstor p( COMMERCE 
pleased to state:
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(a) India's trad* doficit in terms of US 
doHare as on Saptambar 30.1991;

(b)tha oonrasponding figurasfOTtha 
prevtous three years; and

(c)tha reasons for incraasa.in deficit?

THE MINISTER O F STATE IN THE 
MINISTRY O F  COMMERCE (SHRI P. 
CHIDAMBARAM); (a) and (b). The details of 
trade deficit, in dollar terms, during the pe
riod April-September 1991 and correspond
ing period of 1990-1989 and 1988 are given
befow:

(VtiM :US$UaUon)

Pmiod Trade DoHdt

April-Sept91 1021

April-Sept90 2426

AprH-Sept.89 1916

Aprit-Sept88 3013

(c) As may be aeen. the trade d^idt at 
US$ 1021 maSon during Apil-Seplennber
1991 was lo«»eat as compart to the corre
sponding period of previous three years.

Reward to kiformanto of Contraband 
OoMandSHvar

1398. SHRI HARIKISHORE SINGH: 
Wil the Ministor of FINANCE be pleased to 
state:

(a) the policy of the Government with 
lagardlorawardingthe informants of contra
band gold and siver.

(b)whalherthe public is also given the 
same benefits as a n  given to the Customs 
officials; and

(c) if not. the reasons therefor?

THE MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). Mem
bers of the general pubiic giving information 
leading to the seizure of contraband gold 
and siver are eOgbie for monetary reward 
upfoamaximuin of Rs. 500 per 10 grams of 
goldandRs. 1000 perkg. of silver. However, 
such monetary rewards are purely ex-gratia 
payments and cannot be claimed as a matter 
of right The competent authority deciding 
upon grant of amount as rewards has to 
Icaep in mind various factors such as the 
sps^idty and accuracy of the information, 
the risk and trouble undertaken, the extent 
and nature of help rendered by the informer, 
whether informattons gives duesto persons 
involved in smuggling or their associates, 
eto.

Similariy. Govamment servants includ
ing Customs officials are also eOgibie for 
monetary rewards Mptooniy the same Omits. 
Here too, the amounts granted are ex-gratia 
payments and cannot be claimed as a 
matter of right The authority competent to 
grant amounts as reward has to keep vari- 
ousfaciorsinmindsuchastherisk involved 
to the Government senwits in woridngout 
the case, the difficulty in securing the 
informatkxi, the extent to which the vigi- 
lance of the staff led to the seizure, spedai 
initiative, efforts and ingenuity displayed, 
eto. and whether, beskles the seizure of 
contraband goods, the ownersA>rganisers/ 
finanders/rackeleers as weU as carriers have 
been apprehended or not

Unkbig of National Highways Noa. 47 
and 40 In Kerala

1399. SHRI P.C. THOMAS: WiH the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government of Kerala
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has submMad any.praposal for allocation of 
funds for construct bn of a higlmnv from 
AOappay to Muvattupuzha in Iteraia to linic 
National Highway No. 49 with National Higii- 
wsyNo.47;

(b) if so, the dstaiis thereof; and

(c) the reaction of the Union Gkwem- 
ment thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) to (c). Pre
sumably flie Hon’ l>le Member is referring to 
the scheme relating to development of road 
link from Alleppy Port to Cohin-Madurtj 
Road (National Highway) at Muvahjpuzha 
touching Sherthaliai-Thannermukkom- 
Vatom-Kaduthuruthy. This scheme was 
sponsored bytheStateGovemmentof Kerala 
under their Central Road Fund Programme 
forSth Plan period at an estimated cost of 
Rs. 797.00 lakhs. However, since actual 
augmentatton of the Central Road Fund 
agamst which the proposals were invited 
has not yet taken place, it has not t>een 
possible to process the scheme for ap
proval.

[TnutaMorq

financial Aaalatanoa by NABAWD lor 
Rural Electriflcatton In Ckijarat

1400. SHRIKASHIRAMFlANA:WWthe 
Mlnisterof FMANCE be pleased to state:

electrificatbn in Gujarat during the Eighth 
Plan which have been under consMeratton 
of the NABARD, district-wise?

THE MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
Special Project Agriculture (SPA) Is a 
programme of Rural ElectrfficattonCorpora- 
tion (REC) to provide finance to State 
Electricity Board (SEBs) to draw transmis- 
ston lines and other infrastructure support 
for pumpsets energisation in rural areas. 
The Programme is financed by REC, Com
mercial Banks and Nattonal Bank for Agri- 
cuhura and Rural Devetopment (NABARD) 
by provkiingfinancialsupporttoSEBsinthe 
State. District-wise attocatfon is done by the 
SEBs. The amount alkxated by NABARD 
under the Programme during the 7th Plan 
from 1987-8S to 1989-90 and the achieve
ments made in Gujarat is as under

(R s.in lM is)

Y«ar Mkxaaon Achievement

1985-86 * 704

1986-87 • 1143

1987-88 500 918

1988-89 494 592

1989-90 578 381

(a) the amount altocated by National 
Bankfor Agriculture and Rural Devetopment 
for rural eleetrlfieatkm in Gujarat during the 
Seventh Plan period, district-wise;

(b) the amount spent so fan and

(e)thedetalsafthe proposals for niral

*(No separate aOocatton for REC/SPA 
programme was made as the same 
wasdubbed with aflocatton made under 
Minor Irrigatkm).

(c). NABARD have reported tha« they 
have not worked out albcatfons for indi- 
vMual States for the VIII Plan period.



[EngBsNi in this regard for the last thraa years, year-
wise;

Special Courts to deal witti Tax Matters.
(d) whether the Government propose to

1401. SHRI ANNA JOSHi: set up special courts to deal with matters
SHRIPANKAJ CHOWDHARY: relating to taxes;

Wmthe kffinisterof FINANCE bepieased (e) K so. the action taken in this regard;
to state: and

(a) the amount of direct and indired (f) if not. the reasons therefor?
taxes recovered dwing last three years,
year-wise;

THE MINISTER OF STATE IN THE
(b) the amount held up in disputes M INISTRY O F  FINANCE (SHRI

relating to these taxes; RAMESHWAR THAKUR): (a) The amount
of Direct and Indirect taxes collections dur-

(c)the number of court cases pending ing the last three years ware as follows:-

(Rs. In Cmms)
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(DifBCt Tax) (Indirect Tax)

1988-89 8825.14 34646.00

1989-90 9984.47 40442.00

1990-91 11012.S9 40924.00

(b) and (c). The amount held up in The number of pending Court cases in 
respect d  Direct Taxes as on 31.3.91 isRs. respect of Direct Taxes is as folbws:- 
1680crores.

High Courts Supreme Court

1987-88 33494 2818

1988-89 31939 2751

1989-90 35349 3482

Mormation regarding Indirect Taxes is IMF Office In New Delhi
being collected and win be laid on the Table
of the House. 140Z KUMARIUMA BHARTI: Will the

Minister of FINANCE be pleased to state: 
<d) to (0. A  proposal is under consider- (a) whether an office of International

alian to a < u p  Tribunals for direct and Monetary Fund has started functioning in 
imflrect taxM. New Delhi;
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(b) if so, the purpose for which the office 
has been established;

(c) the officials who would man this 
office:

(d) whether prior consuitalbns with 
officials of IMF posted in New Delhi office 
would be required before taking major eco
nomic decisions having fiscal implications; 
and

(e) if so, whether it would not amount to 
interference in the free economicf unctioning 
of the country?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes. Sir. A 
Resident Representative Office has started 
functioning in New Delhi from November 1, 
1991.

(b) The purpose of the Office is to 
enhance and improve understanding be
tween the IMF and the Government of India.

(c) Two officials of the IMF will man this 
office.

(d) No, Sir.

(e) Does not arise.

Software Export

1403. SHRI SOMJIBHAIDAMOR; Will 
the Minister of COMMERCE be pleased to 
state:

(a) the value of export of software during 
the last one year;

(b) the Companies engaged in export of 
software and accounting for more than 2 per 
cent of overall software export with their 
contribution to foreign exchange;

(c) whetherthe Government propose to 
give adequate incentives to such exporters 
at par with others; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHILAMBALAM): (a) The export during the 
year 1990-91 was Rs. 250 crores.

(b) The folbwing companies are ac
counting for more than 2% of overall soft
ware exports:

Name of the Co, Export in 1990-91 
(Rs. Crores).

Tata Consultancy 75.00
Services

Tata Unisys Ltd. 28.50

Citicorp Overseas Software 10.67
Ltd.

Digital Equipment (India) 9.13
Ltd.

PSI Data Systems 8.59
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Nam «ofth0 Co. Btport in 199041 
(Rs. Crona).

Patni Computers 6.00

Siemens 5.25

(c) and (d) A  number of incentivas have 
been extended to software exporters in the 
recent past and the incentjves are appli
cable to aU exporters including those that 
account for more than 2%of overall software 
exports.

Raids conducted by Revenue Enforce
ment Authorities

(b)ifso.thedstailsthereof.oonectorate- 
wise;

(c) the details of illegal benami bank 
accounts found, coliedorate-wise; and

(d) the details of gold, silver, cash for
eign currency and other illegal items and 
material fund and seized in these raids 
coilectorate^wise?

1404. SHRICHANDRESH PATELWiH 
the Minister of FINANCE be pleased to 
state:

(a) whether a number of raids ware 
conducted by various revenue enforcement 
authorites during January 1.1991 to Octo
ber 31.1991;

TH E MINISTER O F STATE INTHE 
M INISTRY O F  FINANCE (SHRI 
RAKESHWAR THAKURO): (a) to (d). Yes,' 
Sir. The details of number of searches con
ducted by the Income-tax Department dur
ing January 1,1991 to OdoberSI. 1991 and 
value of cash, jewellery «nd other assets 
seized are tabulated below:-
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No separate statistics of Slegal benemi 
banit aooounts found during searches are 
availcible. Whenever, such accounts are 
found, the balances are seized/appropri
ated for realisation of tax dues.

The information about other enforce
ment agencies is being collected and will be 
laid on the Table of the House.

[TranslaSori[

Development of National Highways In 
Orissa

(a) the total number of National High
ways passing through Orissa and their 
length; and

(b) the details of expenditure incurred 
on the development of national Highways in 
the State during the last three years?

THE MINISTE OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) There are six 
National Highways passing throughthe State 
of Orissa having an aggregate length of 
1649 kms.

+1405. SHRI SRIKANTA JENA: WIH 
the Minister of SURFACE TRANSPORT be 
pleased to stats:

(b) Details of expenditure incun’ed on 
the development of National Highways in 
Orissa during last three years are as betow:-

Year Expenditure on Development 
wotks (Rs. in lakhs)

1988-89 1202.02

1989-90 1293.51

1990-91 1050.03

Tea Export declined;

1406. SHRI RAM LAKHAN SINGH 
YADAV:

SHRI RAM TAHAL 
CHOUDHARY:

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be 
taken bythe Govemmenttoboosttea export?

Will the Minister of COMMERCE be 
pleased to state:

(a) whetherthe export of Indian tea has

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Figures for exports of 
tea during last five years are as folbws:

Yew Quantity 
M. Kgs.

Value Unit Value 
Rs. Cfores Rs. per kg.

1986-87 196.23 579.48 30.25

1987-88 201.83 627.77 29.53
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Year Quantity
M.Kgs.

VahJB 
Rs. Crons

Unit Value 
Rs.perkg.

1988-89 204.08 635.28 31.13

1989-90 210.62 904.72 42.86

1990-9V 199.48 1045.41 52.40

^Estimated

It may be seen that the value realisation 
as well as unit value realisation has shown 
an increase while the quantity exported has 
stagnated at the level of around 200 M. Kgs.

(b) The rising domestic demand is the 
major reason for tagnation in the quantity of 
tea exports.

(c). The measures tal̂ en by the Gov- 
emment to boost exports include:-

(i) Enhancing production 
and productivity to in
crease availability for ex
ports;

(ii) Devaluation of the Indian 
Rupee which has made 
our tea more competitive;

(ill) Providing exim scrips
against exports to en
courage export of tea; and

(IV) Promotion of Indian tea
throughtheforelgnoffices 
and participation in trade 
fairs.

lEngfishJ

Widening of National Highway No. 1 to 
Four Lanes

1407. SHRIPAWANKUMARBANSAL: 
Will the Minister of SURFACE TRANS

PORT be pleased to state:

(a) whether the Govemment propose to 
widen the National Highway No. 1 between 
Sonipat and Amritsar to four lanes;

(b) if so, when the work is likely to be 
started; and

(c)thetime schedule for its completton?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). Na- 
tbnalHighway No. 1 links Delhi with Amritsar. 
Stretches of this Natk>nal Highway, viz. from 
Delhi upto Murthal (near Sonepat) in Haiyana, 
and Ludhiana) to Goraya in Punjab, are 
already 4 lane. In additton, work of wklening 
is in progress from Murthal to Kamal in 
Haryana, and from Sirhind to Ludhiana and 
Goraya to Jalandhar in Punjab. Wkiening 
from Kamal to Sirhind is proposed to be 
carried out under the Second WorkI Bank 
Loan wh»h is yet to be signed with the Bank. 
There is at present no proposal to wklen 
Jalandhar-Amritsar sectnn.

(c) It Is too early togive time schedule for
4 laning g4 entire reach of the Natk>nal High
way from Sonepat to Amritsar.

SLPs on service matters pending In 
Supreme Court

1408. SHRI RAJNATH SONKAR 
SHASTRI: WiH the Minister of LAW. JUS-



203 Written Answers NOVEMBER 29.1991 Written Answers 204

TICE ANDCOMPANY AFFAIRS bepleased 
to state:

(a) whether the Government propose to 
undertake a review of all pending Special 
Leave Petitions on service matters from the 
Supreme Court to withdraw all such SLPs 
where neither any substantial questbn of 
law nor question off public importance is 
involved;

(b) if not, the reasons therefor and how 
the Government propose to provide speedy 
justice to the Government servants; and

(c) the details of the SLPs pending in 
the Supreme Court till date?

THE i^lNISTER OF STATE IN THE 
MINISTRYOFPARLIAMANTRAY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS AND PARLIAMENTARY 
AFFAIRS: (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). The 
matter is underconsideration ofthe Govern
ment

(c) As on 27th November, 1991, 9238 
SLPs on service matters are pending inthe 
Supreme Court

[Translathri

Ttade with France

1409. SHRI SIMON MARANDI: Will the 
MinisterofCOMMERCEbepleasedtostale:

(a) whether India has urged France in 
October, 1991todouble the trade between 
the two countries;

(b) if so, the action talcen in this regard 
by the Indo-French Joint Trade Council; and

(c) the names of the commodities Ikely 
to be imported from France and exported

from India, their prices and mutually agreed 
rates and the details of other conditions laid 
down in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM): (a) The scope for a quan
tum jump in Indo-French bilateral trade was 
referred to in the meeting of the Joint Busi
ness Council held on 23rd Octok>er, 1991 in 
New Delhi.

(b) The Indo-French Joint Business 
Council is promoting greater interaction be
tween businessman on both sides and dis
seminating relevant information.

(c) The commodities invoh/ed in two- 
way trade and their prices are determined by 
importers and exporters on either side.

Lleenees 16r Opium Farming

1410. DR. LAXMINARAYAN 
PANDEYA:WilltheMinisterofFINANCE be 
pleased lo state:

(a) whether farmers growing opium had 
to suffer heavy losses last year due to opium 
crops being afflicted with diseases;

(b) whether the farmers tiave to give a 
fixed proportion of their produce to the 
Govemment failing which their licences are 
cancelled; and

(c) if so, the action talten bytheGovem- 
ment to ensure thatthe licences ofthefanners 
are not cancelled for not supplying thefixed 
proportion of their produce because of the 
disease-afflicted opium crops last year so 
that the may continue to grow opium?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). During 
crop year 1990-1991, poppy crop was ad- 
verBely affected by pesta. insects and hail
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storms in Madhya Pradesh and Rajasthan 
and by untimely rains and gusty winds in 
Uttar Pradesh resulting in fall in yield of 
opium.

The opium cultivators are required to 
tender their entire produce of opium to the 
Central Govemment. Govemment also pre> 
scribes every year minimum qualifying yield 
which a cultivator must have tendered to the 
Govemment in the previous year to become 
eligible for licence to cultivate opium poppy. 
The minimum qualifying yield fixed for 
granting licences for 1991-92 has been fixed 
at 34 legs, per hectare in the case of M.P. and 
Rajasthan and 32 kgs. per hectare in the 
case of U.P. To ensure that cultivators in 
whose village there was some damage/ 
widespread damage to their crops are not 
delicensed, a provisbn has l>een made in 
the licensing policy that the licences of such 
cultivators will be renewed even if they had 
tendered opium less than the prescribed 
qualifying yield.

Replacement of Old DTC Buses

1411. SHRIBARELALJATAV:Willthe 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the number of D.T.C. buses which 
have over lived their life;

(b) the reasonsfbr not withdrawing these 
buses from operation; and

(c) the time by which these l>uses would 
ber^acedby new buses?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT: 
(SHRI JAGDISH TYTLER ): (a) As on 
31.10.91 DTC had 1,520 buses which are 
over 8 year old.

(b) and (c). Replacement of overaged 
buses is a continuing process. During the

year 1991-92, there is a provision of Rs. 
43.25 crores for purchase of buses on re
placement sboount. In the meantime with a 
view to ensure continuity of services and to 
avoid publiccomplainsthrough disruption of 
sen îces. DTC has been constrained to op
erate these buses.

Closed and Under-Utilised NIC Mills In 
Uttar Pradesh

1412. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of TEXTILES be pleased to 
state:

(a) the details of the NTC mills in Uttar 
Pradesh which have been lying closed or 
have been under-utilising their capacity at 
present;

(b) the losses incunred and number of 
workers render^ unemptoyed due to ck>- 
sure of these mills;

(c) whether the Govemment propose to 
transfer the management of these mills to 
the private sector; and

(d) if not, the remedial measures pro
posed to be taken by the Government in this 
regard?

THE MINISTER OF STATE OF TEX
TILES (SHRI ASHOK GEHLOT): (a) There 
is a k)ck-out in Lord Krishna Textile Mills, 
Saharanpur for more than 2 months as a 
consequence of wkiespread labour unrest 
However, negotiatk>ns are in progress with 
the trade unk>ns so that k)ck-out in this mill, 
may be lifted.

As regards under-iitilisatton of the mills 
in NTC (U.P), the average utilisatton is to the 
extent of 59.7%. The capacity utiUsatk>n is 
k>elow average in the case of 6 mills in NTC 
(U.P).

(b) Dim  to lock out in Lord Krishna
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Textile Mins there has bMn noadditioiMi 
losses incurred by NTC. AH the 11 milis of 
NTC (U.P) have incurred losses during the 
first 7 months, i.e., April-October, 1991 of the 
order of Rs. 24.65 crores. No worlwr has 
been rendered out of job due to lodt out of 
Lord Krishna Textile Mills.

(c) and (d). Various alternatives are 
underoonsiderattonoftheGovemtnent asa 
bng term solution to curtail heavy losses 
incurred by NTC (UP) and to revitalise them.

(a) the number of branches of Regional 
Rural Baniw opened during the last three 
years. State-wise;

(b) whether the Gk>vemment propose to 
open brandies of Regional Rural Banks at 
every Panchayat headquarter in the country; 
and

(c) if so. when?

Opening of Branches of RRBS at 
Panchayat Headquarters

1413. SHRI RAM NARAIN BERWA: 
Will the Minister of FINANCE be pleased to 
state:

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) State-wise 
number of branches of Regional Rural Banks 
opened during the last three calender years 
upto November, 1991 are given below:-

NameofStaie A/o. of branches
opened during
last three years

Andhra Pradesh 31

Arunachal Pradesh 4

Assam 41

Bihar 77

Gujarat 50

Haryana 4

Himachal Pradesh 4

Jammu & Kashmir 12

Karnataka 20

Madhya Pradesh 32

Maharashtra 41

Manipur 5
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NameofStaie No. of branches 
oponedduring 
last three years

Meghalaya 4

Mizoram 6

Orissa 20

Punjab 47

Rajasthan 27

Tamil Nadu 14

Uttar Pradesh 72

West Bengal 69

Tripura 6

(b) and (c). There is no such policy. 
However, applications, iff received, for open
ing branches at such centres will be consid
ered by Resenfe Banic of India on merits and 
the norms of their extant branch Licensing 
policy.

[English]

Income Tax on Co-operatives

1414. PROF. UMMAREDDY 
VENKATESWARLU: Will the Minister of FI
NANCE be pleased to state:

(a) whether income tax is charged from 
co-operatives on their Interest earnings;

(b) if so. the details thereof;

(c) whether It has an adverse effect on 
the co-operative movement in the country 
and in tum the agricultural sector; and

(d) if so, the action taken or proposed to 
be tal(en by the Govemment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR); (a) and (b). Un
der section SOP of the Income-tax Act. 1961, 
the whole off the amount of profits and gains 
off business attributable to a variety off activi
ties off co-operative societies is not liable to 
Income-tax. The whole of the profits and 
gains off co-operative societies engaged In 
specified business is exempt from tax. In 
addition, income off consumers'co-operative 
societies is exempt from tax upto Rs. 40.000 
and in the case off other co-operative societ
ies upto 20,000.

(c) Since, the Income off co-operative 
societies is, by and large, exempt from tax. 
income-tax does not have an adverse effect

(d) In view off answer to part (c) off the 
question, reply does not arise.
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AsstoUne* by NABARD to Andhra 
PradMh and Maharaahtra

1415. SHRI M.V.V.S. MURTHY: Win 
the Ministsr of FINANCE ba pisassd to state:

(a) tha financial assistance provldad to 
Andhra Pradash and Maharashtra by 
NABARDfrom 1988to 1990,y«ar-wise; and

(b) tha rats of intorast chargod tharaon? 
THE MINISTER O F STATE IN THE 

M INISTRY O F FINANCE (SHRI 
RAMESHWARTHAKUR):(a)TharAinanca 
disbursamants for schamatic lendings by 
National Banks for Agricultura and Rural 
Development (NABARD) In respect of 
Andhra Pradesh and Maharashtra for the 
years 198849,1989-90and 199041 areas 
under:

(Rs. In crons)

Year Andhra Pradesh Maharashtra

1988-89
(July-June)

137.58 232.56

1989-90
(July-June)
(for 9 months)

180.81 192.81

1990-91
(April-March)

190.53 239.50

(b) The rates of interest on NABARD*s September, 1990, were ^  under 
refinance charged purpose-wise till 22nd

S.Afc> Puipose Rale of interest on re-finance

1. Minor Irrigation aixl 
land Development

2. Diversified Purpose-

a) IRDP

b) Smal farmers (as per 
NABARD’s Definition)

c) GobarGas

d) Others

3. Wasteland Davelopment

a) Individuals or group 
of individuals such 
asoooperativas.

6 ^ %

6.5%

6.5%

63%

8.0%

6.5%
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S./Vb Purpose Rate of interest on re~finance

4. Corporate and other 
borrowings 8.0%

Consequent upon the revisbn in the 
lending rates,- by Reserve Bank of India 
(RBI) on 22.9.1990 which are relsAed to the

size of the bans, the interest rate on 
refinance has also been revised by NABARD 
as under:

Size of ban sanctioned Rate of interest 
on refinance

1) Upto and inclusive of 
Rs.50.000.

6.5% p.a

2) Above Rs. 50.000 9.5% p.a.

The interest rates were further revised 
by RBI with effect from 9th October, 1991. 
However, NABARD are yet to re-fix their 
refinance rate consequent to the revised 
interest rare structure announced by the 
RBI.

Soft Loan to UCO Bank from ILB.I

1416. SHRIRABI RAY: WiH the Minis
ter of FINANCE be pleased to state:

(a) whether the UCO Bank has ap
proached tlie Reserve Bank of India for a 
soft loan; and

(b) so. the details and the purpose 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) UCO Bank 
has reported that it has not approached the 
Reserve Bank of India (RBI) for any "Soft 
Loan* assistance. However, it has made a 
request for a vralver of 15% in Statutory 
Liquidity Ratio (SLR) requirement involving 
an amount of 383 crores and release of 
balance amount of Rs. 103.25 ciores and

Agrkaiitural and Rural Debt Relief (ARDR) 
Scheme daim on priority basis.

(b) UCO Bank has further reported that 
the purpose for «vhich for request has been 
made in to avoid the bank's borrowing from 
the caii money market ait an exorbitant rate 
of interest The above assistance will also 
enable the bank to meet the genuine and 
immediate credit requirements of it’s bor
rowers particularly those belonging to the 
priority sector.

Take over of Prhrats Sector Bank*

1417. SHRI B U O Y  KRISHNA 
HANDIQUE:

SHRI PALA K.M. MATHEW:

WUItheMinisterof FINANCE bepleased 
to state:

(a) whether there is any proposal to 
takeover someprivate sector banksor merge 
them with public sector banks;

. (b) if so, the details thereof; and

(c) the time by which final dedston in 
this regard is IHwly to be taken?
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THE MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No. sir.

(b) and (c). Do not arise.

Loss to Exchvquw du« to Hawala 
Transactions.

141& SHRIRAMVILASPASWAN:WIH 
the Ministsr of FINANCE ba pleasad to state:

(a)whether theGovemmenthavemade 
any estimate of the annual loss to the Exche
quer due to ‘Hawala* transactions Indulged 
Inbythe exporters, importers andsmugglers;

. (b) If so, the details thereof; and

(c) the measures taken by the Govem- 
merit to check hawala transacttons and the 
results achieved so far?

given any direction to the Unfen Govern
ment to take dedsfen about enforcing Sec
tion 30 of the Advocates Act. 1961; and

(b) if so. the dedston taken by the Gov
ernment in this regard?

THE MINISTER O F STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Government decided to defer 
the matter.

[Tran^aSorii

Loam ghren by Natlonallsad Banks In 
Maharashtra

THE MINISTER OF STATE IN THE 
MINISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No. Sir.

(b) In view of (a) above, does not arise.

(c) The enforcement agencies remain 
vigilant and taken appropriate actton against 
persons found vnlating FERA. and other 
simitar laws. In the current year. Indian 
currency of Rs. 872.36 lakhs and foreign 
exchange worth Rs.230.74lakhs were seized 
during searches by the Enforcement Direc
torate. 270 persons were an'ested in this 
connection and 100 persons were ordered 
to be detained under COFEPOSA.

Enforeement of Section 30 of Advo- 
oalea Act. 1961

1419. SHRIGUMAN MALLODHA: WiH 
the Minister of LAW, JUSTICE AND COM
PANY AFFAIRS be pleased to state:

/.I

(a) whether the Supreme Court has

1420. SHRIVILASRAONAGNTHRAO 
GUNDEWAR: Will the Minister of FINANCE 
be pleased to state:

(a) the number of branches of 
Nationalised banks in Maharashtra, district- 
wise and bank-wise;

(b) the amount deposited in vartous 
branches of these banks during each of the 
last two years, district-wise;

(c) the amount of bans given by these 
branches for vartous purpose during the 
above perkxl;

(d) whether the amount of k>ans sanc- 
tk>ned by these banks commensurate with 
the targets laki down in this regard; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINACNE (SHRI 
RAMESHWAR THAKUR): (a) The number
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of branchas of Public S«ctor Banks in 
Maharashba, district-wisa and banli-wisa 
ara given in tha attachad Statamant-I

(b) and (c). Dat^ls of district-wisa ag- 
gragala daposits anid gross l>anl( cradit 
givan by aH Schadulad Commarcial Banlw 
as on last Friday of March, 1990 and 1991
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ara givan in tha attachad Statamant-il.

(d) and (a). Undar tha Sarvica Area 
Approach, tha banks prapara Annual Cradit 
Plans fortha advances to tha priority sector 
in rural and sami-urt>an areas. Tha data on 
targets and achievements for the financial 
years 1989-90 and 1990-91 ara given be- 
low:-

(Rupa»a in crons)

1^9-90 1990-91

Target Achieve-
ment

Target Achieve
ment

Agriculture & 
Allied Activities.

339.40 280.07 355.95 337.33

Small Scale Ind
ustries

94.08 82.55 104.78 104.58

Services 118.43 109.44 121.03 122.01

Total 551.91 472.06 581.76 563.92

Percentage of 
achievement 85.53% 96.93%

The achievements of the banlts undar Annual Credit Plans is considered satisfactoiy.
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CloMir* of (tandloem Units

1421. SHRIYASHW ANTRAOPATIL: 
Win ttw Mbiistor of TEXTILES b0 piMSwl 
to stata:

(a) tha numbarof handloom units lying 
dosad In tha oountiy; Stata-wlaa;

(b)whatharthaGovammant havaoon- 
ductad a study in raspact of tha misarsMa 
condition of this industiy;

(c) if so, tha dotaiis tharaof;

(d) if not. whathar tha Govaimnant pio- 
posa to conduct a study in this ragaid;

tain data on tha sodo-aoonomic aspact of 
handloom waavara was oonduetad tiy tha 
Gmrammantof indiathiough thaStataGov* 
ammants during 1987-68. Tha Stata-wisa 
dataon working status/ldlanassof tha looms 
is attaohad. Ona of tha findings of tha 
Cansus on tha aoonomic status of tha 
waavarsravaaiad that weaving housa-holds 
supplamantad thair monthly aamings by 
undaitaldngs nonmvaaving acthrttias to im- 
prova thair position significantly. 54%of tha 
waavar housaholds aamad only up to Rs. 
200/- par month froni wsaving, but only 7% 
wars laft in this dass after including non- 
waaving activitias. Tha aaming dass, Rs. 
201 to Rs. SOQA-from aH sourcaa containad 
43% of ttia wasMWs.

ara not dis
at tha

(•)
bursad to tha handloom 
appropriata tima; and

9) If so. tha staps propoaad to ba takan 
by tha Govammant to maka to bank loans 
aasily avaHabla to them?

\0| uomm noE anso.

TH E MINISTER O F STATE O F THE 
MINISTRY O F TEXTILES (SHRI ASHOK 
GEHLOT):(a)to(c)- ACwttusof Handkwms 
at tha nirtional level covering inter-aHa oar*

STATEMENT

(a) and (f). NABARD pmvMes refi
nance fadlilies to State Cooperative Banks 
for financing intar-alla produdkm and mar
keting activities of primary weavers oocp- 
erative sodalias at oonoasstonal rate o( ki- 
taraat and pncuiemant. maitasting and trad
ing In yam activittas by apex/legkMial weav- 
era oooperative sodsties. NABARD has 
also formulalad achames for gMng assis
tance for modemisatkm of boms andfor 
constructhm of workshed.

SiMwneflf sho*i4ngth0 tlalmi¥ifnumb»rofworidngmndkll0hanittoomainth0counlry.

AtemeoftAe
SM tAJTs.

wronung

Numboroftoans

U h Tote/

Andhra Pradesh 213404 6311 219715

Arunachal Pradesh 45060 456 45516

Assam 1298731 110437 1409168

BViar 72965 9692 82657

Goa 41 54 95
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Name the 
StateAJTs.

Wdrking

Numberof loans

Idle Total

Gujarat 21165 1408 22573

Haryana 17378 2894 20272

Himachal Pradesh 30991 373 34364

Jammu & Kashmir 25253 19 25272

Kamataka 76719 4866 81585

Kerala 41904 9725 51629

Madhya Pradesh 31380 16051 47431

Maharashtra 66437 1205 67642

Manipur 266915 3346 270261

Meghalaya 7783 418 8201

Mizoram 94388 9406 103794

Nagaland 71636 5867 77503

Orissa 92316 26689 119005

Punjflyb 11292 936 42228

Raiasthan 31694 1562 33256

TamHNadu 402046 26499 428545

Tripura 116659 2413 119072

Uttar Pradesh 243675 17039 260714

West Bengal 318514 19985 338499

Deftil 8236 1010 9336

Pondksheny 4841 402 5243

Total 3611513 279063 3890576
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Export of Sm  Foods

Central Asstetanoo for Shinwha Bridge 
inKaifwtaiw

14^^ SHRIG.MADEQOWDA:WiHth« 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a ) whether the Government of 
Kamatalca has sought Central assistance 
for the construction of Shimsha bridge in 
Mandya District of Karnataka;

(b)ifso.theamount(rfasdstanoe sought;

(c) whether the Union Government 
have sanctioned any assistance totheGow- 
emrnent of Karnataka;

(d) if so. the details thereof:

(e) if not, when it is llwly to be sano- 
tk>ned;and

9)thetfane bywhich this bridge is iitely 
to be constructed?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and 0>). Yes. 
Sir. The proposal for construction of bridg* 
across Shimsha river in Mandya District 
omtingRs. 85 lakhs wrasreoeivod from the 
StateGovemment underCerrtral Road Fund 
Pregramme for 8th Plan period.

(c) No. Sir.

(d) Does not arise.

(e) and (f) As actual augmentatkm of 
Central Road Fund hasnotyetutonptaoe;

is  to o  ftnfW  to  in d ic a lA  w h ttn  th a  D ro c io sa l

would be considered (of sanction and the 
time by wfiich the bridge Is lhaly to be 
oonstrudad.

142a D R  C.SILVERA: Win the Minis
ter of COMMERCE be pleased to state:

(a) whether there is any proposal to 
export sea foods;

(b) if so, the details thereof;

(c) whether such a step wiH ensure the 
protection of interests of small fishenpen; 
and

(d) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
M INISTRY O F COM M ERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). India 
exported seafood of the value of Fte. 890 
crores in 1990-91. The target for 1991-92 Is 
Rs. 1500 Crores. Frozen shrimp. Lobster/ 
lobstertails.cuttlerish/fiiiflts.squids,frashand 
frozen fish, driedfish,shaikandfins andfish 
maws etc. are.the main Hems of our seafood 
exports. The main maifcets are Japan, USA, 
West Europe etc.

(c)and(d). Yes, Sir. Because of the 
export of seafood, fisherman getabetter unit 
value relation for their calch.

Rubber Prices.

1424. PROF. K.V. THOMAS:
SHRI KODIKKUNNIL

SURESH:
SHRI TH A Y IL JO HN

ANJALOSE:

Will the Minister of COiyMERCE be 
pleased to state:

(a) the rates per kitogram at which im
ported and upgraded rubber is sold by the 
State Trading Corpotatkm;

(b) the minimum rubber price fixed by
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ttw Qovwnmwit (or rubbsr grawmrs;

(c) whottMT th« Govwnnwiit ara aNvara 
lhatth* rubbwQrawaradonolgatsventtw 
minimum fixsdprica;

(d) if so, th* ranons tharafor and tha 
action takan by tha Qovammant in this f«-

(a) whalhar. tha Govammant hava ra- 
oairad raprasartlidions from various saelors 
to incraasa tha floor prica of natural rubban 
and

(f) V so, ttw datails tharsof and tha 
action talwn tharson?

TH E MINISTER O F STATE O F THE 
M INISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) In August, 1991, STC 
sold Importsd natural rubbar (RSS-3 grada 
and SMR-20 g ia d a )R s . 27.90 par leg. ax- 
godowm Madras. No ungraded rubbar has 
baan aold fay tha Stata Trading Corporation 
of India.

(b) Tha Banch Maik Piioa fbcad by tha
Govammant for tha fair aMsraga quaBfy 
RM A4 of natural njbbar is Rs. 21.45
parkg.andthaloiMarcaSngo<thaprioaband 
is Rs. 20.95 par kg.

(c) and (d). Tha prasant maricst pricafor 
RMAr4giada is Rs. 21.15 par kg. It is Mghar 
thanthakMiaroaWngpffciao(Rs.20.96fixad 
forthagrada.Sightlalinprioaisduak>paak 
produolion saisson. Tha STC  is ahMdy 
carrying out piioa support oparaUons by 
procuring RMA4 g ra ^  of natural rubbar 
fnm  tha domastie maikat STC  has also 
baan Instnictad nowtoprocuraRMA^grada 
of natural rubbar from tha domastk: maikaL

<a) & (Q. n sprasantnions hatva baan 
reowwo iegsromy tncraa o  m m# Dvncn 
Maik Pfloa of naiuralf^ibbar indicating that

thara hava baan incraasas in tha inputs for 
cuiBvatbn of natural rubbar sinoa tha an* 
nouncamantoftharavisad Banch Mark Prioa 
on 15th January, 1991. Any actkxi in this, 
ragard wrili ba possMa only aftar a ravlsad 
cost study is conductsd in tha maltar by tha 
conoamad aganqr.

[Tran^aeoti

Sirika In Indian banks Oparaling In 
Britain

1425. SHRI RAM SAQAR: Wili tha 
Ministar of HNANCE ba plaasad to stata:

(a).whattwr tha ampkiyaas of Indian 
iMmks oparating in Britain want on partial 
strika in Saptambar, 1991;

(b) if so, tha raasons tharafor; and

(c) tha slaps takan or praposad to ba 
takan by tha Govammant to chack tha 
tacurranca of such incMants in futura?

TH E MV4ISTER O F STATE M TH E 
M IN ISTR TY O F  FIN AN CE (SH RI 
RAMESHWAR): (a) Yas, Sir.

(b) and (c). A  diipula on tha tarms of 
rsfaranca for arbitration of wags claims lad 
to tha situation. Nagotiadons wara hald wkh 
tha amptoyaa** union aftar tt confimMd Us 
(BommUfflant totha provisions of tha prooa> 
duias agiaamanL

Oonatrudion of Thick lay Byao of 
NaHenal Highways In BBwr

+1426. SHRI CMIEOIPASWAN: Win 
tha Ministar of SURFACE TRANSPORT ba 
plaasad to stata:

<a)thaplaoaswharatruckiaybyashaiva 
baan oonstnirtsd on National Highways in 
Bihar to piDvMa w iy skia amanitias for drlv* 
ars comfort on bng routas; and
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(b) the taigat fixed tlwrafbr during tlw 
last thma ysan « id  th* pregif  mada so 
far?

TH E MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TY U E R ): (a) On* layby* 
has baanoonstructad at km.373on National 
Highway 2 naar Topchanchi in Bihar.

(b) Duringtha lastthraayaars, viz 1 A M  
to 31.3.91 than was no prevision in tha 
Annual Pregrammas of Bihar fbrconstruc- 
tion of further liybyas.

Ofdnnnct FACtortos

1427. SHRI SUSHIL CHANDRA 
VERMA; Will tha Minister of DEFENCE be 
pleased to state:

(a) the number off ordnance factories In 
the oountry.their location andthenumkMrof 
workers empbyed in each of them;

(b) the details of ordnance factories 
running in losses;

(c) the factories producing redundant 
items and whether there is any proposal to 
dose down these factories; and

(d) out of the total requlrementof defence 
materialofthe Indian Army, the percentage 
k)eing manufactured in the public sector as 
well as the private sector, separately?

TH E MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR); (a) A Statement is at
tached.

(b) The Ordnance Factories are depart- 
mentafUndertaldngs primarily catering to the 
Services’ requirements on a *no-profit no-

(c) There are no such factories.

(d) It would not be in the puk>lic interest 
to disclose the Information.

STATEM ENT

No. of workers

Andhra Pradesh

1. Ordnance of Factory. Medak 

Madhya Pradesh

1550

1. Gun Carriage factory, Jabalpur 7042

2. Ordnance Factory. Khamaria 9093

3. Vehcle Factory. Jabalpur 8499

4. Ordnance factory. Katni 1984

5. Grey Iron Foundry. Jabalpur 1816

6. Ordnance Factory. Itarsi 1730
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No.ofworkBn

Maharashtra

1. Ammunitiofr Factory. Kirkee 7879

2. High Fxpbsives factory. Kkkee 1000

3. Ordnance Factory. Ambamath 2896

4. Ordnance Factory, Bhusawal 1437

5. Machine Tools Proto-Type Factory, 
Ambamath 1489

6. Ordnance Factory, Ambajhari 6378

7 .' Ordnance Factory, Varangaon 2627

8. Ordnance Fac^ry, Bhandara 2724

9. Ordnance Factory, Chanda 4468

10. Ordnance Factory, Dehu Road 969

Orissa

1. Ordnance Factory, Bolangir 229

Union Territory -  Chandigarh

1. Ordnance Cable Factory, Chandigarh 518

TamBNadu •

1. Cordite Factory. Arvunkadu 3019

2. Ordnance Factory, Tinichirapairi 1740

3. Ordnance Clothing Factory, Avadi 3152

4. Heavy Vehide Factory, Avadi 4208

5. pombined Engine Plant, Avadi (Project Stage)

6. Happ, Tiruchlrapalti 342
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No. of workers

UattarPradBsh

1. Ordnance Factory. Hazratpur 468

2. Ordnance Equipment Factory. Kanpur 5403

3. Ordnance Prachute Factory, Kanpur 3063

4. Ordnance Factory. Kanpur 5975

5. Ordnance Clothing Factory. 
Shahjahanpur 6718

6. Ordnance factory. DehraDun 1300

7. Opto-Electronks Factory. Dehra Dun 1124

8. Ordnance Factory. Muradnagar 3044

9. Small Arms Factory. Kanpur 3390

10. FiekJ Gun Factory, Kanpur 1482

West Bengal

1. Gun and Shell Factory, Cossipore 5615

2. Ordnance Factory. Dumdum 1648

3. Metal and Steel factory, tohapur 5300

4. Rifle Factory. k:hapur 6134

lEngUsh]

Rubber PrIcM.

1428. SHRIPALAIK.M.MATHEW:Will 
the Minister of CX>MMERCE be pleased to 
state:

(a) whetherthe riibberprices have fallen 
below the floor price;

(b) If so. the reasons therefor;

(c) whether the Government propose to 
export surplus rubber and stop all imports to 
maintain the floor price; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). The price of 
njbber has fallen slightly due to the on-set of 
the peak production season. The cunwt 
market price of fair average quafity RMA-4
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gnd* of natural lublMr is Rs.21.15p«rl(B. 
asaaainstthaBwichinaikPriM0fRt.21.45 
par Itg. and tha lowar caWng of tha priea 
band viz. Rs. 20.95 par i^ .

(c) and (d). Indian has baan a nat im- 
pottar of natural rubbar so tar. Only during 
tha eunwntfinandaiyaar. khasnot baan 
found naoassaiy to import rubbar to maat 
tha damand-supply gap. Prioa pmtacOon is 
ansurad to tha rubbar groiwars through 
S TC s pnouramant ofMrations in tha do- 
mastic maiksL Howavar a dadsion on ax- 
port, if any. would batalMn^thaappropriata 
tima.

{Tru^aOorii

Export 0f iM lliar Qoeda

1429. SHRI SUR YA NARAYAN 
YADAV:WnthaMinistarof(X3MMERCEba 
plaasadtoatala:

(a) tha foraign mdianga aamad by ax- 
port of iaalhar gooda during 1990«1;

(b) tha cDuntrias to which laathar goods 
ara iMing axportad; and

(e) tha stapa pmposad to ba takan by 
tha Govammant to axport lasthar goods to 
mora countrias?

TH E MINISTER OF STATE O F THE 
M INISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Tha vahia of aiqxMts 
and hanoa foraign axchanga aamad of 
laathar goods (indudinglbalwsar. fbolwaar 
oomponants. garmants but excluding sami 
andfinishadlaathai) wasRs. 1800.20crm» s 
during 1990.01.

(b)Garmany. USSa USA. UK. Franoa. 
Danmiuk, Ra^. Japan and Canada ata main 
oountrlas to wfilplii laathar goods ara baing

(c) Marital promotion maasuras abroad 
and product davakipmant afforts to m«ka 
Indian Laathar goods oompatiliva in worid 
markats hava helpad in incraasing axports 
and thasa maasuras ara proposad to ba 
continuadandintansiriad,wharavarrequlr8d.

Rspair of Ganganagar-Blkanar ftatlonal 
Highway

-I-1430. SHRI MANPHOOLSINGH: Will 
tha Ministar of SURFACE TRANSPORT ba 
piaasadtostata:

(a) whathar tha Ganganagar-Blcanar 
Nattoiial Highway is not in a road-worthy 
conditton;

(b) H so, tha stapa takan by tha Govam- 
mant for davak>pmant and rapair of this 
Highway;

(c) tha amount sancttonad by the 
Govammant fcv tha rapair of this National 
Highway duringaachofthaJastthraayaars;

(d) whathar tha funds sancHonad for 
this puiposa hava lapsad; and

(a) if so. tha reasons therefor and tha 
action takan bythe Government againstthe 
dalnquantofncials?

TH E MINISTER O F STATE OF THE 
MINISTRY O F SURACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir. 
National Highway No. 15 from Ganganagar 
to Bkaner is twing kept generally in traffic 
worthy condition.

(b) and (c). Davetopment and mainte
nance of Nationai H ighw i^ isacontinuous 
prooaas.Duringthelastthreeyears.1.4.1988 
to 31.3.1991.RS.175.35 lakhs ware allotted 
for maintananoa of this section, and as per 
InformatkMi received from the State, actual 
axpandituta was Rs. 175.22 lakhs. In addi-
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tkHi, d«v«lapnMnt woito amounting to Rs. 
90S lakhs am in various atagn of progress 
in this stralch.

(d) No. Sir.

(•) Po«s not arisa.

[EngBsHi

Expansion of Rubbar Raaaareh bistNuta 
alKottayam.-

1431. SHRiRAMESHCHENNiTHALA: 
Win thal^inistar of COMMERCE iMpiaasad 
tostala:

(a) whathar the Govammant hav* re- 
oaivad any proposal for axpansion of Rub- 
bar Rasaaieh Instituta at Kbtti^am;

H so. tha details thereof; and

(c) the achievements of this Institute 
during the last five year?

TH E MINISTER OF STATE O F THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM):(a)Noseparaleproposal 
for expansion of the Rubber Research Insti- 
ujte of India (RBII) at KMtayam has been 
rsoeived by the Government except the 
general proposals of Rubber Bosid for inclu
sion in the 8th Plan which includes expan
sion of the activMae of the RRII also.

(b)Themainproposalsforexpansionof 
the RRII during the 8th l>ian include the 
foliowing*-

i) Expansion of experimetal sta
tions:

•Traditional area 
•Noa«adttionalaraa

I) Strsngttiening of existing fa-

•North-East Research Com
plex
-Existing Regional Stations.

HO Strengthening of Germplasm 
Centre.

iv) Strengthening of Biotechnol
ogy Research and Tissue 
Culture.

v) Strengthening of Technical 
and Supporting Services for 
Research.

vO Strengthening of Agricultural 
Economics Divisio .̂'

viO Strengthening of Soils and 
Agricultural Chemistry.

vii) Establishment of a Division of 
on fami evaluation and dem
onstration.

ix) Establishment of a Division of 
Product ImprovemenL

(o) The achiavementsof the RRII during 
the last five years include the following:-

I) Evolved and Commerdalissd 
many high yielding clones of 
njbber.

H) A Protocol for production of 
tissue culture plants developed 
and plants thus derived were 
field planted.

MO RatiomAsed the policy for 
planting material recommen
dation.

iv) Recommendslionsformulaled 
for control of a l diseases and 
pests fbrnjbber.
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V) Region-wise package of prac- 
tices including fertilizer 
schedule issued.

vi) Recommendations lor exploi
tation systems done-wise and 
region-wise issued k>ased on 
bng-term experiments.

vii) Pupularised discriminatory 
fertilizer recommendations 
system with support of regional 
and mobile laboratories.

viii) Fundamentafl studies on pro
ductivity were given due em
phasis and many useful in
formation obtained.

ix) Introduced Brazilian
Cermplasm for evaluation and 
cataloguing and for incorpora
tion in breeding programme.

x) Economics of intercropping 
and rainguarding, etc. was 
extensively studied.

xi) Agrotechnology for growing
in non-

traditional areas presenting 
different environmental con
strains ¥iras dttvelooed

xii) Cheapercoagulantsforrubber 
latex have been introduced.

xiii) Production methods for 
epoxidised natural ruk)ber have 
been standardised.

xiv) Blends of NR and EVA have  ̂
been devttloned

Joint VwitUTM UQdwr kido-Swlw 
AgrMinant.

143a S H ^  GOPINATHGM APATHI: 
WiUtt)«Mini8l«roi COMMERCE iMptMsad

to state tho various joint venturas proposod 
tob0 MtabTnhwlbythoGoramnMntunder 
Indo-Swiss agroament during the coming 
year?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): There is no separate 
agreement with Switzerland for establish
ment of joint ventures.

Motor Accident Oalnw Tribunals in 
Delhi

1433. SHRI JEEWAN SHAR»M: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a)Whethersomeofthe motoraoddent 
claims Tribunals in Delhi are not having 
judges;

(d) if so, since when and the reasons 
therefor;

(c) the number of ca ^s pending the 
Tribunals, Trit>unal-wi$e;

(d) since when these cases pending 
and the steps taken for their expedittous 
disposal; and

(e) the number of cases fmalised during 
1991 so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH T m E R ): (a) and (b). Three 
our of sU Motor Aockient Claims Tribunals 
in Delhi are not having judges since they 
were relieved of their duties on promotion to 
Delhi Higher Judicial Servtoe in the first week 
of June. 1991 .The Delhi Administratbn have 
taken up the matter with the High Court 
.regardlngthefilltng upof these vacant posts. 
In the meantime the judges of the other 
three courts have been entrusted with the 
fesponsik>ilitles to kx)k after the work of va
cant tribunals.
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(c) Total number of cases pending with 
the TrikHjnals as on 31/7/1991 was 13,285. 
The Tribunal-wise positbn is given below:-

1. Shahdara 1332

2. Tis Hazari-I 1924

3. Tis Hazari-ll 2513

4. TisHazari-lll 2520

5. Patiala House-1 3207

6. Patiala House-ll 1789

13285

(d) More than half the number of < 
are less than 2 years old. A little over 2500 
cases are pending for more than 5 years. 
These cases are being settled in Lok Adalats 
and through conciliation proceedings, be
sides being settled in the regular courts.

(e) During the year 1991 upto 31 st July, 
as many as 1242cases have been disposed 
off.

[Translalhn]

Construction of Roads and Brides in 
Rajasthan

*1434. SHRI DAU DAYAL JOSHI: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the projects for the construction of 
roads and bridges in Rajasthan proposed for 
financial assistance from International finan
cial institutions;

(b) whether these projects have k>een 
cleared by the financial Institutions;

(c) if so, the names of such financial 
institutions and amount of assistance pro
posed to be given by them; and

(d) the details of reads and bridges 
proposed to be constructed with such assis
tance?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG01SH TYTLER): (a) to (d). State
ment is annexed.
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Ftovmu* Lo m  in Cwrtonnwnt A im  
. Unctor Cantral Command

1434.SHRIV.SREENIVASAPRASAD: 
WiH tha Ministar of DEFENCE ba piMuwl to

(a) whatlMr tliara has baan graat loss of 
Govammant ravanua dua to fMura of tha 
Cantonmant Boards within Cantrai Com
mand to raailsa Standard TaUa of Rants
l)afbra ranawal of land iaasa (rf tMiOdbig sites 
in civil araas of various Cantonmants undar 
tha Command;

(b) whattm most of tha Boards hava 
baan violating tha provisions of Cantonmant 
Coda Laasaa and old Grant, Cantonmant 
Land Administration Rulas, 1937 and tha 
Cantonmant Ad. 1924;

(c) whathar tha Cantrai Command has 
racaivad savarai rsprasantations and no* 
tloas in this regard;

(d)whatharthaastimataofrav«nualoss 
tiy each Cantonmant undar tha Central
v ^ O f f i i i l f l u i Q  i i 8 S  D v w i i  O d ® r i ¥ i l f l ® O f

(a)ifso,thadataiisthai«or;

(f) the action takan against tha default* 
ing Cantonmant Offidala; and

fil)tha atapa taken by thagovammantto 
pravant auch losses of revenue?

TH E MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) There has been no 
baa of ravenue aa lease rants are revised at 
tha tkna of renewal as per the tarma of tha 
laaaaandnotonthebasiaofStandardTable 
of Renta.

(b) GovL hava not racaivad reports to 
auggaat that Cantonment Boards are vk>lat-

(c) Aoomplaintfrom one Shri Ram Babu 
Mlsra, Advocate, Kanpur, dated 20.11.91, 
addressed to Director of Defence Estates, 
Central Command, has been received by 
the Director General of Defence Estates 
alleging, inter-alia, the matters Hstad in 0ie 
Question.

(d) to ^ ). Do not jrise in view of (a) 
above.

Modernisation of spinning Mills In 
Andhra P ra d i^

1436. SHRI DHARMABHIKSHAM: WIH 
the Minister of TEXTILES be pleased to 
stata:

(a) whether the government of Andhra 
Pradesh has submitted any proposal to tha 
Union government for the modernisation of 
soma spinning mils including the Ajamjahi 
miHs;and

(b) if so, the steps taken by the Unton 
government in this regard?

TH E MINISTER OF STATE OF THE 
MINISTRY OF TB C TLES (SHRI ASHOK 
G EH LO T): <a) No proposal regarding 
modernisation of spinning mills from Andhra 
Pradesh has bean pendbig wlh tha Union 
Govammant. Howawar, InduatiW davatop- 
ment Bank of India haa Mormed that as on 
2S.11.91 n ipllcatfans of 3 mils viz. Shri 
MarutM TaxHaa LM., CMtoor, Fmno Ffera 
Lid., Nizamabad and Sree Kumara Swamy 
Spinning Mils Lid.. Nelore eocduding that of 
Ajan^aM MU are pending for modemiaatton 
asslstanoa.

(b) In pursuance of TaxtBa Poli^. 1985 
Textle Modemlsslkm Fund was cteadad by 
govL of M ia  undar industrial Davakipmant 
Bank of India in September, 1986 ear
marking a sum of Rs 750 ciores tor a five
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year period, to meet tKe modernisation re
quirements of textile mills. A part of the fund 
was earmarked to provide special loans to 
week but visile units as a major part (uplo 
80%) of their promoter’s contritxjtion to en
able them to avail of the modemisatton as
sistance. The special k>ans canry interest at 
therateof6% per annum and are repayable 
over a period of 12 years, including a mora
torium of 6 years.

liultinattonal Investment guarantee 
Agency

1437. SHRISANATKUMAR MANDAL: 
Win the Minister of FINANCE be pleased to 
state:

(a) whether the government propose to 
join the Multilateral Investment Guarantee 
Agen^ (MIGA), the World Bank affiliate; 
and

has been drawn to the news Item captioned 
*Sahar Gangport* appearing in the Bombay 
weekly 'BLTZ' dcrted October 5.1991;

(b) if so. the facts in this regard; and

(c) the steps being taken by the govern
ment in the matter?

TH E MINISTER O F STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir,

(b) and (c). As far as Customs are 
concerned, no involvement of Customs offi* 
dais- in any such activity as alleged in the 
news item been found. BesMes surprise 
checks by sentor Customs Officers, Central 
IntelRgence Unit of the Custom House also 
makes discreet visits to Aiipoit to check any 
malpractbes. Entry of persons notconnected 
with airport operations is controlled.

(b) if so, the advantages Ikely to accrue 
from joing the MIGA?

THE MINISTER O F STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The question 
of Government of India joining the MIGA is 
under oonskleration

(b) MIGA has been established to offer 
investment quarantees to Investors against 
non commercial risks in member countries 
and to give promotional and advisory ser
vices -  with a view to promoting the fkiw of 
investment .resouioes for productive pur
poses to devetoping countries.

feregularftlM at Sahar kitemattonaf 
Airport

1438. SHRI SANATKUMAR MANDAL: 
W » the Mifristw Of FINANCE be pleased to

<a)whethar ̂ n tio n  of the govwnnrant

As far as aRegaltons against police and 
Other agencies are concerned, the facts are 
being ascertained from the Ministry of Home 
affairs and other concerned organisattons 
and will be lakt on the Ta M  of the House.

Step* to check smuggling

1439. SHRI GEORGE FERNANDES: 
W il the Minister of FINANCE be pleased to

(a) whether any fresh steps have been' 
takan to chack smimalino and aoDrahand 
smugglers; and

(^) if so. the details thereof 7

TH E MINISTER O F STA TE IN TH E 
M IN ISTRY O F FINANCE (SHRI 
RMIESHWAR THAKUR): (a) and (b). The 
Customs authorities remain vigilant against 
smugging activities. The fiehl tonnattons 
have been equipped wWi vessels, vehicles, 
firs-arms and telecommunieatkwi network.
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Sophisticatad«quipm«ntsuchasX-raybag- 
gag« machine#, night-viscn binoculars and 
matal dsteclors are being increasingly 
utilised. Sub-Coileclorates under the charge 
of Additional colleclors have been recently 
created with headquarters at Jodhpur and 
Amritsar for combating smuggling across 
the vulnerable Indo-Pakistan border. Close 
co-ordination is being maintained by all the 
agendesooncemed such as Customs, Coast 
Guard, BSF, Police in the detection and 
prevention of smuggling.

Clalim of Indian Natlonate for Roperty 
left In the Erstwhile East Pakistan

pending claims, which are underverification, 
isdifncuhto)

(c) Custodian of Enemy Property has 
been asked to expeditiously finalise the 
pending ex-gratla claims by the end of the 
first quarter of next year.

(d) There are 538 immovable property 
cases consisting of land and buildings re
corded in the office of the Custodian of 
Enemy Property. State-wise breal̂ -up is at
tached statement.

(e) No, Sir.

1440.SHRISYEDSHAHABUDDIN:Wili 
the Minister of COIMIMERCE be pleased to 
state:

STATEMENT

bnmovable Enmty Pn^terties in van-
ous states in India

(a) the number of claims registered with
the government for property left by Indian Name of state No. of properties
nationals in the erstwhile east Pakistan; Income receiving

cases
(b)thetotalvalue of the admitted claims;

Andhra Pradesh
(c) when the compensation is likely to

bepaki; Assam 2

(d) the number of cases of enemy prop Andaman 1
erty pending with the Custodian of Enemy
Property as on April 1,1991. State-wise; Bihar 3

(e) whether the Gk>vemment have pre Calcutta 93
scribed a cut-off date for taking custody of
properties alleged to be enemy property? Delhi 9

THE DEPUTY MINISTER IN THE MIN Gujarat 6
ISTRY OF COMMERCE (SHRt SALMAH
KHURSHEED); (a) In all 57,493 ex-gratia Qoa 3
daim iappliC8ik>ns were registered with the
custodian of Enemy Property. The majority Karnataka 1
of the daim cases registered appears to
pertain to erstwhile East Pakistan. Madhya Pradesh 1

(b) Total value of admitted and paki Ex- Rfl̂ asthan -

gratia daim cases uplo Septeml^er, 1991, is
Rs. 68.41 crores. The value in respect of the Tamil Nadu 6
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Nam0 <aslat0 ^ No.ofpHrop9rths 
Income nooMng

Maharashtra 13

UP . 329

Haryana -

Kerala -

WestBangal 69

538

NRtRwnmanoM

1441.8HRISYED8HAHABUDDIN:Wn
thsMiniBtorofFiNANCEtwplMMdtostato:

(a) llw quantum of quartarly inflow of 
nmlttancas non-rasidsnt Indians as wan 
as outflow of thair daposlto during 1989,
1990 and 1991 so tar;

(b) tha braak*up of toUd ramiltanoaa 
during 1989 and 1990 by oountry-of-origin; 
and

(c)thaslapatalcan by thagovammantto 
promota tha inflow and to dacalartta the 
outflow?

THE MINISTER O F STATE IN THE 
M INISTRY O F FINANCE (8HRI 
RAMESHWAR THAKUR): (a) A Stalamant 
isattachsd.

(b) Aoooiding to Rasarva Bankof India, 
such information tenot oompiiad.

(c) Qovammant has inidalad savarai 
slaps to piDmolo tha infiowof ramittancas by 
Non-Rasidant Indians, tha most important of 
which was tha axehanga rata adjustmant 
Othar maasuras takan to raslota tha oonTi- 
danoa Of Non-Rasidant Indians induda. In- 
tar*alia, structural raforms in trada and in- 
dustrisi polky.

Quartarly inftowtoutflow of ramittancas 
from Non-tasidani Indians (NRIs).

STATEMENT

{FIgim t ki bnckalM arm In US DoKar mUott basad on kittnutkMial FinaneU SiaUalica
axehanga ntaa)

fflupaaa In Cmna)

y«ar Fonfsfneur-
mncyNofh
wH&SmtmH .

. Account

Non-RaaUant
^xtamaO
A/e.

Total

1989-90 1159 •41 1118
AprlKluna (720) (-25) (695)

July-Saptoinbar 229 -23 206
(138) (-14) (124)

Odobwr 591 -70 « 1
Daoambar (349) (-41) (308)

January-March 186 130 316
(109) m (185)
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Vter Fonigncur-
nncyNon-
Roskiont
Aeeount

--NOihnOSKmni
(Extmmal)
AAc.

ToM

1990-91 385 -8 377
ApriKlufie (222) W (217)

July-S«pt0mber 615 27 642
(350) (15) (365)

October- -318 34 •284
December (-176) (19) (-157)

January -426 102 ■324
March (-227) (84) (-173)

1990-91 -1180 •42 -1922
Apriklune (-916) (-20) (-936)

*July- -882 -88 -980
Septomber (-348) (-34) (-382)

^October ■378 •60 ■436
(-146) (-23) (-169)

*Novermber -88 NA NA

‘Provisional
NAnotavirilabto

C B IItoportonlm gulM riliM inCaLTD . (d) wtwUwr dua to d«lay m im  of th«
indictad officials hava baan taldng advan> 

1442.SHRIM.V.CHANDRASHEKARA taga of thair posiUon; and
MURTHY:WnthaMini8tarofTEXT1LESba (a)if so.thafactsanddatailstharaof?
piaasad to state:

THE MINISTER OF STATE OF THE
(a) whathar tha Govammant had la- MINISTRY OF TEXTILES (SHRI ASHOK

cahwdmorethantwoyaaraagoaCBIrapoit GEHLOT): (a) Ya^ Sir.
on various irragulariUas oommittad by tlM (b)to (a).TharaportoflhaCBIi8ondar
Colton Corporation of India Umitod and tha axamlnattonlnoonaullationwiftDapattmant
Sanior Qovammant officials in tha axpoit of P«*onnal and TraininQ.
claalof1986* ^’ MusUm Wofiwn (Rights on Dfvorai) Act,

(b) whathar tha axaminaiion of tha ra- ^***
pioit has baan abnormalydalairad; 1443.SmiSYQ)SHAHABUDDM:WII

tha Mbiistar of LAW, JUSTICE AND OOM- 
(B)«ao,tharaannstharafor. PANYba piaasad to atalaa:
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(a) tha numbsr of applications mad* by 
musKm divofcoes for maintonanoa and/or 
provision undartha MusKm Woman (Rights 
on Divorca) Act. 1986, Yaar-twisa and stata- 
wisa;

(b) tha numbar of casas for which tha 
paymart of malntananca/jprovision was or- 
darad against tha fbrmar husband, against 
blood raiations or against Stata Wakf Board, 
saparataly;

(c) whether the constitutionality of the 
Act has baan chailangad before the Su
preme Court and if so, tha present status of 
the(

(d) whether the AH-india Muslim Per
sonal Law Board has suggested some 
amendments to the Act; and

(e) If ao, tfte present status of the pro
posed amendment?

TH E MINISTER OF STATE 9* THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAIRS: (SHRI RANGARAJAN 
KUMARAMANGLAM): (a) and (b). Tha in
formation is not raadi^ mailable. The same 
will be coBected from the State Govern
ments/ Union territory administrations and 
wni be laid on tha TaUe of the House.

(c) to (e). A number of petitions Chal
lenging the provisions of the Musim Women 
(protection of Rights on Divorce) Act, 1988 
have l)een filed in the Supreme Court and 
thaaa ara pending before the constitMtional 
bench for h a ^ .  The AH IraHa MusIm 
Personal Law Board have suggested some 
amatidmanis to tha Act Since the matter is 
sub ĵudioe no action lias iieen taken on the 
suggestions. ,

[rransfaffoî

Acddairt of MK3 23 AfrcraR tww 
Mohangarti

1444. SHRI RAJVEER SINGH: WU tha 
Minister of DEFENCE be pleased to state:

(a) whether a MIG 23 abcraft of Indian 
Air Force met with an accident near 
Mahangarh whHe doing exerdsa;

(b) if so, whether an enquiry has been 
conducted into the causes of the accident;

(c) whether tiie aircraft was not tfwr- 
oughiy checked before sending it for exer- 
cisa;

(d) whether such acddertts have taken 
place in the past also; and

(e> if so, ttie reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SIHARAD PAWAR): (a) Yes, Sir. There was 
an accident involving a MIG 23 aircraft near 
Mohangarh on 21 Oct 91, during an exer
cise.

(b) Yes, Sir.

(c)The aircraft was thoroughly checked 
and certified servioaabla before the exer
cise.

(d) and (a). An acckient Involvinga MIG 
23 aircraft In a simter exercise had taken 
place in Match 1983. It was caused on 
account of technical faihira.

Ak Strips for Gliding Tlraining of N.C.C.
Cadets In Madhya Pradaah

1445.affil DATTATRAYABANDAf«J: 
Win tha Minister of DEFB4CE be pleased to
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(a) whether the National Airports Au
thority provide air stirps for gliding trailing of 
N.C.C.(AirWing)cadetslnMadhyaPradesh;

(b) if not, the reasons therefor;

(c) whether the non-fulfilment of gliding 
training affects the cadets in getting the *C 
certificate and commissioning in the I.A.F; 
and

(d) if so. the action taken bf the Govem- 
ment to overcome this problem?

THE MllsriSTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). At present 
gliding training facilities exist at Bhopal and 
Raipur in Madhya Pradesh. While training 
continues to be given at Raipur, it has been 
suspended at Bhopal pending settlement of 
claim by the National Airports Authority. At 
Indore a new gliding strip, already sanc
tioned by the State Government, is to be 
constructed before gliding can be resumed.

(c) Gliding forms a part of N.C.C. train
ing in Air Squadrons but is not mandatory for 
obtaining *C* Certificate or for Commission in 
the I.A.F.

(d) Does not arise.

Surplus staff

1446. SHRI VUAY NAVAL PATIL Wai 
the Ministerof FINANCE be pleased to slate:

(a) whether the Govemment propose to 
reduce surplus staff in varbus departments;

(b) if so. the details thereof;

(c) whether the govemment have iden
tified particular wings in various departments 
wniOT nave Become reaurKiani or wnose 
functions are considerably reduced; and

(d) if so, the details thereof and the time

frame within which these wings are lil(ely to 
be dosed and the surplus staff deployed for 
other useful work?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (d). It 
has been the consistent policy of Govemment 
to ensure that the staff strength In each 
Ministry/Department is maintained strictly 
within the norms ar)d its functk>nal require
ments. For this purpose, every Ministry/ 
Department is required to conduct staffing 
studies through Internal Woric Study Units to 
assess man-power needs as per norms and 
to kientify surplus staff, if any. The Staff 
Inspectbn Unit of the Ministry of Finance 
also conducts studies suo-moto or at the 
request of the various Ministries/Departments 
to determine the staff strength commensu
rate with the wori(-k>ad. The studies relating 
to man power requirements also take into 
account the activities of the concerned 
Ministries/Departments so as to recommend 
areas of work which have become redundant 
and for whnh the man-power requirement 
cannot be justified. The kJentification of 
surplus staff is, therefore an on-going and 
continuous activily and no time frame can be 
indcated. The staff found surplus is absorbed 
against the existing vacancies orreniepbyed 
through the Surpkjscellof the Department of 
Personnel & TrainirHJ.

Co-ownership right In property to

1447. SHRI GURUDAS KAMAT: WiU 
the Minister of LAW JUSTICE AND COM
PANY AFFAIRS be pleased to stale:

(a) whether the govemment propose to 
provkle co-ownership rights to women;

(b) If so, the reasons therefor;

(c) whether the Government propose to 
bering forward legblatbn to amend the rights
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of woman wMi ragard to propwly; and

(d) if so, the dotaib in this regard?

TH E MINISTER O F STATE M THE 
MINISTRYOFPARLIAMENTARYAFFAnS 
AND TH E MINISTER OF STATE IN THE 
M INISTRY O F , LAW. JU S TIC E  AND 
COM PNAY AFFAIR S(SHRI P.R. 
KUMARAMANGAUVM): (a) to (d). No pro
posal for undaitaking any l^islation In this 
bshalf is undwtha oonsidaration of the Gov
ernment at present.

Cabinet committee on trade and 
hnwsliiwnt

1448. SHRI a  SURENDER REDDY: 
Win the Minisler of COMMERCE be pleased 
tostate:

(a) whether the government have re
constituted the Cabinet oommHtee on Trade 
and investment to strengthen the current 
export drive;

(b) V so. whether the Committee has 
formulaied a poUejr on the export-front and 
has suggested Import comprehension mea
sures without affecting exports; and

(c) i  ao, whether the lecommeiKiations 
made by the investment panel so far have 
been iniplemenled by the government?

TH E MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.

(b) The CommittM headed by the Prime 
MMster and including the Finance Minister, 
the MMsterof Agriculture and the Minislerof 
Stale for Commeioe reviews proposals re
lated to foreign trade and Jnvestment from 
the concern^ administrative Ministries.

{e) Tlie det̂ Mons of the Committee are 
impletnenled. V

Sotlware Export to USA

1449. SHRI DHARMANNA
MONDAYYASADUL: 

.SH R I SHRAVAN KUMAR 
PATEL:

WIN the Minister of COMMERCE be 
pleased to state:

(a) whether software export from India 
have been restricted by the U.S.A.;

(b) if so. the details thereof and the 
reasons therefor;

(e) the steps taken or proposed to be 
taiwn by the Government in this regard?

TH E MINISTER OF STATE OF THE 
M INISTRY O F COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) No. Sir.

(b) and (c). Do not arise.

Inflation Rate

1450. SHRI DHARMANNA 
MONDAYYA SADUU Will the minister of 
FINANCE be pleased to state the rate of 
inflation based on the wholesiale price index 
during the last six months till the end of 
October. 19917

THE MMISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR):The annualratos 
of inflation In tinns of wholesale Price Index 
on a poM-to-point basis for the last six 
months t i  the end of October. 1991 are 
given below:

Annual Rata of Inflation in Wholasala 
Priba M a x (Baaa: 1081-8^-100)

Momft Ftata of Inflation (% )
Lastwaak

Apri|,1991 11.4
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khrOh Rat»oHiOaaon(%)
U u tw »tk

Miy,1991 12.1

June,1991 12.3

JuV. 1991 14.5

August, 1991 16.4

Sflptsmber,1991 15.1

October, 1991 13.3

Joint Venturas with US

1451. SHRI DHARMANNA 
MONDAYYA SADUL: Will the Minister of 
COMMERCE be pleased to state:

(a) whether during his visit of United 
States in September. 1991 agreements were 
signed for setting up Joint Ventures in India;

(b) if so, the details thereof; and

(c) the period which such Joint Ven
tures are proposed to be set up?

THE MINISTER OF STATE OF THE 
M INISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM): (a) No. Sir.

(b) and (c). Does not arise.

[TranslaUon]

Irregularities In Advancing and wahrlng 
of loans by Natlonallssd Banks

1452. SHRI ARJUN SINGH YADAV: 
SHRIKASHIRAMRANA: 
SHRI RAM LAKHAN SINGH

YADAV:

WaitheMrnisterof FINANCE bepleased 
1o state:

(a) whether the Government have re
ceived complaints regarding irregularities in 
grantand waiving or loans by the Nationalised 
banks In Jaunpur district of Uttar Pradesh, 
Surat and Vadodara districis of Gujarat and 
Patna, Rohtas and Bhojpur districts of Bihar 
during the last five years;

(b) if so. the details thereof;

(c) whether the government have con
ducted any enquiry in this regard;

(d) if so. the outcome thereof;

(e) the number of officials found guilty;
and

(f) the actton taken or proposed to be 
taken against them?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
REMESHWAR THAKUR): (a) to (f). The 
complaints relating to sanctk>ning. disburse
ment and waiver of bans and alleged ir
regularities by nattonalised banks received 
from various parts of the country including 
those from Jaunpur (Uttar Pradesh), Surat 
and Vadodra (Gujarat). Patna. Rohtas and 
Bhojpur(Bihar). by Govemment and Resen^e 
Bank of India are taken up with the con- 
cemed public sector k>ank$ for remedial 
actk>n. As regards write off of t>ad debts and 
bsses and compromise proposals. RBI has 
advised the banks to delegate powers to its 
various functtonaries for speedier disposal 
of such cases. The banks inspect their 
branches at periodic intervals. RBI also 
conducts statutory inpsectton of banks. 
During such courses of inspectkms. vartous 
deficiencies come across regarding credit 
appraisal and other matter. Appropriate ao- 
tk>n in accordance vvith the laM down rules 
and procedures is taken by banks against 
the emptoyees including offfcers who are 
found guilty.
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Davslopnwnt of National Highways

1453. SHRI/tfUUN SINGH YADAV: 
SHRIHARIKEWAL PRASAD: 
SHRi RAM BADAN:

Wtntha Minister of SURFACE TRANS
PORT be pleased to state:

(a) the total number of National High
ways passing through Uttar Pradesh and the 
length thereof; and

(b) the details of expenditure incurred 
on their deveiopinent dUring the last three 
years?

TH E MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Eleven Na
tional Highways pass through the State of 
Uttar Pradesh and the length thereof is about 
2613 kms.

(b) An expenditure of Rs. 159.46crores 
has been incurred on their development 
during the last thrae years as detailed be- 
low:-

Yoar Expenditure on 
development 
works (Rs. in crores)

1988-89 28.70

1989-90 55.60

1990-91 65.16

Total 159.46 crores

(a) the number of cotton yam mHls un
der cooperative sector in the country at 
present. State-wise;

(b) whether these mills are able to fulfil 
the demands of handloom and powerloom 
industries;

(c) whethertheGovemment propose to 
setupnewcottonAcottonyam mills In Jaunpur 
Districtof Uttar Pradesh and in Patn^, Rohtas 
and Bhojpur Districts of Bihar;

(d) if so, the number of mills likely to be 
set up during the Eighth five Year Plan; and

(e) the time by which these mills are 
likely U) be set-up?

THE MINISTER OF STATE OF THE 
MINISTRY TEX TILES  (SHRI ASHOK 
GEHLOT): (a) There are 115 mills as per 
statement attached.

(b) Apart from the Mills in Co-operative 
Sector demand of Handldom and Powerioom 
Industries is also met by Mills in other sec
tors; private, public sector mHls ete.

(c) There is no proposal at present

(d) and (e). do not arise.

STATEMENT

State-wise Number of CoUortMm-mad^ 
Ftore Textile k/BUspmdudrtg yam in the Co- 
operative Sector as on 30th Sept. '91 has 
been as below:

Cotton Yam Mills in Uttar Pradeslr and 
Bitiar under Cooperative Sector

State No. of Cooperative 
Millsf

1454. SHRI ARJUN SINGH YADAV: Andhra Pradesh 9
SHRI RAM LAKHAN SINGH

YADAV; Assam 1
Wnthel^MeroflEXriLESbeplsased

to state: BiTiar 3
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State No. of Cooperative 
Mitts

Gujarat 5

Haryana t

Karnataka 8

Kerala 4

Madhya Pradesh 2

Maharashtra 35

Orissa 6

Punjab 6

Rajasthan 3

Tamil Nadu 19

Uttar Pradesh 11

West Bengal 1

Pondk^herry 1

115

1455. SHRIARJUN SINGH YADAV: 
SHRIM ATI SUM ITRA 

MAHAJAN:
SHRI KASHIRAM RANA; 
SHRI HARI KEWAL PRASAD:

WilttheMinisterof FINANCE be pleased 
to state:

(a) the amount of loans given by the 
scheduled banks to the farmers in Uttar 
Pradesh, Gujarat and Madhya Pradesh dur
ing the last three years, district-wise; and

(b) the amount of loans recovered dur
ing this period?

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The amount 
of direct agricultural advances given by all 
scheduled commercial banks during the last 
three years ending June 1987, June 1988 
and June 1989 (latest available) in the States 
of Uttar Pradesh. Gujarat and Madhya 
Pradesh is as under:

flts. in crores)

State Year ended (June) Amount

Uttar Pradesh 1987 235

1988 259

1989 310

Gujarat 1987 162

1988 186

1989 181

Madhya Pradesh 1987 154

1988 194

1989 200
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(b) TIm  raoovwy of dirad agricultural 
adraneMofanachadulsdoomnwidalbanks 
in the States of Uttar Pradash, Gujarat and

Madhya Pradash during tha oorrasponding 
pariod is indjcatad balow:

(Ra.lnetm»8)

State YearendM Demand Recovery

Uttar Pradesh 1987 436 253

1988 458 263

1989 560 324

Gujarat 1987 251 129

1988 241 128

1989 349 204

Madhya Pradesh 1987 221 102

1988 247 129

1989 327 188

Tha data rapoiting systam of NABARD 
and RBI doasnotganarata distrlct-wisa data 
lor 1118 oDovo irvonnaiion. .

ntwin* of working of Foraign Banks

1456. 8HRI CHITTA BASU: W«l tha 
MMstar of FINANCE ba plaasad to stata:

i
(a) whathar tha government hava ra* 

viawad tha working of the foreign bania in 
tha country;

(b) if so, whether it has been decided to 
Hberalse the activities of these banks; and

(c) if so, the details thereof and the 
reasons therefor?

the foreign banks in India is reviewed in the 
RBI each year with reference to their March 
endpositton.

(b) and (c). Uberalisatbn of the activi
ties of foreign banks has engaged the atten
tion of the Narasimhan Committee, which 
submitted its report to the Government on 
20.11.91. The report of the committee win be 
processed in consuitatkm with RBIand other 
concerned agencies.

Secunderabad Cantonment

1457.SHRIDATTATRAYABANDARU: 
Win the Minister of DEFENCE be pleased to 
state:

TH E MINISTER O F STATE IN THE 
M INISTRY P F  FINANCE (SHRI 
RAMESHWARTHAKUR): (a)the working of

(a) whether the strength of the 
Secunderabad Cantonment in Andhra
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Pradesh is inadequate to meek tiie require
ment of the State;

(b) If 80, whether there is any proposal 
to increase the strength of the Cantonment;

(c) if so. the number of new divisions or 
units proposed to be set up there: and.

(d) if not, the rQsisons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d). The location 
and strength of any Cantonment have no 
relation to the requirement of the ooncemed 
State. Such decisions are talcen on the basis 
of operational considerations, availal3ility of 
adequate land and infrastructure and acces
sibility of the site by rail/road.

There is presently no proposal for locat
ing additional military formations/units in 
Secunderabad.

Reparymdnt of credit to USSR

1458. SHRI VUAY NAVAL PATIL: Will 
the MinisterofFINANCEbe pleased toState:

(a) the amount to be repaid to USSR on 
account of substantial eariier credit;

(b) whether the Govemment have as
sured that the repayment of credit would be 
in rupees;

(c) if so, the vires of the USSR in this 
regard due to change in its configuration; 
and

*(d) the an^angement proposed to be 
made in the matter of foreign exchange in 
future dealings with USSR?

THE I^INISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The amount 
of credit repayable to USSR as on 31st

March, 1991 worksouttoRs,2204.34crores 
atthethen prevailing exchange rate of Rouble 
1-Rs. 23.4019

(b) to (d). According to agreements in 
force, Soviet credits are denominated in 
Roubles and the repayment of principal and 
payment of interest are made in non-oon- 
vertibie Indian rupees, which are utilised by 
the soviet authorities for purchase of Indian 
goods for export to USSR. Hence there is no 
outgo of free foreign exchange involved by 
way of debt servicing payments under the 
credits.

Financial assistance to new Coopera
tive sugar fectorles In Maharashtra

1459. SHRI MUKUL BALKRISHNA 
WASNIK: Will the MINISTER of FINANCE 
be pleased to state:

(a) whether a large number of proposal 
for financial assistance to new cooperative 
sugar factories in Maharashtra are pending 
with the Industrial Finance Corporation of 
India and other financial institutions;

(b) if so, the details thereof and the 
reasons therefor; and

(c) the steps proposed to be taken by 
the Govemment to expedite grant of finan
cial assistance to these new co-oprerative 
sugar factories?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The Industrial 
Finance Corporation of India (IFCI) have 
reported that 27 applicatbns envisaging 
setting up of grass root new sugar projects of 
2500 TCD in the Cooperative Sector from 
Maharashtra arepending with the institutions 
as on date.

(b) Details of these cases are given in 
the enclosed statement. Insfitutbns have
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with them applicatbns for a number of grass 
root sugar projects from other States be
sides modernisation/iaxpanstonprpieGtsfiom 
Maharashtra seelcing assistance of consid
erable magnitude. NCDC, which is required 
to contrlxjte 50% of the equity of the new 
cooperative societies, has expressed its in
ability 1o support more than afew units on an 
all India basis due to resources constraints. 
A recent study of the financial institutions on 
the sugar industry has also revealed that in 
view of the sharp increase in the cost of 
setting up grass root plants in recent years, 
the increase in the cost of ̂ a rca n e  vvithout 
corresponding increase in the prices of sugar 
and the incentives available under the 
Govemmenf s Incentive Scheme, the viabil
ity of new plants has become doubtful. To 
improve their viability it may be necessary to 
ratee the incentives which were worked out 
on the basis of a normative cost of Rs.21 
crores as against present day cost of Rs.35 
crores.

(c) Formulation of a new incentive 
scheme for Hcenoes granted/to be granted 
for the period from 7th September. 1990 to 
the end of 8th Five Year Plan period is under 
consideration of Govemment

STATEM ENT

5. ShetkariSSKLtd.,Hinganghat, 
District Wardha.

6. Amba SSK Ltd.. Anjangaon 
District Amravati.

7. Shri Kondeshwar SSK Ltd.
Village Nandgaon Khandeshwar 
District Amravati.

8. Jarandeshwar SSK Ltd.
Taluka Koregaon. District Satara.

9. Sangola Talul̂ a SSK Ltd.,
Waki, District Solapur.

10. Kedareshawar SSK Ltd.. 
Bodhegaon, District Ahmednagar.

11. Vklari3haSSKLM..
District Nagpur.

12. Shree Bageshwari SSK Ltd.. 
Warpal. District Jalna.

13. Indira SSK Ud.
Akkalkot, Distrkrt Solapur.

14. Indira SSK Ltd.. Pusegaon, 
District Parbhani

PendmgappScathnstorfinancialassb- 
tanoe tor setting up of gm sanM n0W sugar 
plams of 2S00 NTCD in IMiarasMra

1. ShlvahahktlAdivasiSSKLld. 
BukihanaDistricL

2. AkolaSSKlid..
Barshitali, District Akola,

3. Sant Muktabai SSK Lid.
Edilabad, DIstHct Jalgaon.

15. JaiAmbikaSSKLtd..Kanthur. 
District Nanded.

16. Shri Sant Tukaram SSK Ltd.. 
Hinjanwadi, District Pune.

17. Shrivajirao Patil Nilangekar SSK 
Ud..Kajnur, District Latur.

18. Ghodganga SSK Ltd., 
onnasgofucaia.
District Pum.

4. RamGaneshGandkariSSKLtd. 
Saonar, District Nagpur.

19. BalaghatSheticariSSKtlcl., 
Ujana District Latur.
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20. AjaraSSKLtd..
Gavase, District Kolliapur.

21. Pushpadanteshwar SSK Ltd.. 
Samsherpur, District Dhule.

22. Padam Shri Dr. Vithalrao Viî he 
Patil, SSK Ltd.. Kaij Talulta. 
District Beed.

23. NarsimhaSSKLtd.
Lohgaon, Ahmedpur Taluica. 
District Parbhani.

24. Bhaurao Chauhun SSK Ltd., 
District Babhuigaon.

25. JatTaluicaSSKLtd..
District Sangli.

26. Psiipawati SSK Ltd..
District Yavatmai.

27. Jaiwantrao Patil SSK Ltd..
District Nanded:

Transfer of cantonment areas to 
Municipal Committees

1460. SHRI MUKUL BALKRISHNA 
WASNIK:

DR. VASAN T N IW RUTTI 
PAWAR:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Govemment propose to 
transferthe cantonment areas to the munici
pal committees; and

(b) if so. the details thereof and the 
reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAW AR): (a) and (b).
Govemment have not as yet initiated any

proposal to transfer Cantonment areas to 
Municipal Committees.

[Translation]

Import of goods through stolen REP 
licences.

1461. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of COMMERCE 
be pleased to state:

(a) the value of REP licences reported 
stolen during the period from January. 1. 
1991 to August 31.1991, region-wise;

(b) the number of certified copies of 
licences issued to importers whose licences 
were stolen;

(c) if certified copies have not been 
given to them, the reasons therefore;

(d) whether the Government have re
ceived any complaints from the importers in 
this regard;

(e) if so, the actbn taken thereof;

(f) the estimated value of imports made 
through the stolen import licences during the 
above period; and

(g) the action Xeken by the govemment 
against those importing goods through the 
stolen import licences?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c) and (g). Infor
mation is being collected and will t>e laid on 
the Table of the House.

(d) Yes. Sir,

(e) Instructions have been issued to the 
licensing authorities that Exim Scrip/Addi
tional Exim Scrip/Special Additional Exim 
Scrip licences, at the time of their initial
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iKMM, shal in no e«M  b* dMpilchcd by 
port to tlw •xportara. Tlw  «qportw» ahal 
m *e their own ■rnmgemenls Id oollecl * e  
sanrw sthw in p«rson or through ttwir duly 
authorised agsrrts/Banksrs from th« oon- 
ownad Rcansing office againsi proper ra- 
oeipt and on production of an evidenca/ 
authorisation for this purpose.

l&tgSsm

Prhnte non-BanUng InatRutlom

1462. SHRI BHAGWAN SHANKAR 
RAWAT: W il the Minister of FINANCE be 
ptoasod to state;

(a) ivheiher instances of functioning of 
some private non-banking InstilKlona^Coin* 
panies as fuN fledged banks in various parts 
of the country have come to the notice of the 
Union government during the last three years 
and til date:

M  th* mimbw of bioklcnii of lhalt in 
CeniralONiramaOapotAamAiilngllwlatt 
tiHMyaws;

Cl>) th* MUnwlad ooat of the aquip- 
manls atalan during iMa period, year-wise.

(c) whether any invMtigailion has been
conducted into the incMents of theft;

(d) if so, the outcome theraof;

(e) whether the government have taken 
my amon agaffisi ma paraona nasponaiDia 
for such incidents;

(Q whether any fioeign agehqr has also 
been found involved In th m  thefte;

to) If so. the detaHs theraof; and

(h) the actkan taken by the got
to check the incktonts of theft in future?

(b) if so, the details thereof; and

(c) the actton taken or proposed to be 
taken by the government in this rsgaid?

TH E MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (h). Astatement is 
attached.

STATEM ENT

TH E MMISTER O F STATE M THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR): (a) reserve Bank 
of India have reported that no instance of 
non-banking instkutktnsAoompanies func- 
tk>ning as full-fledged t>anks has come to 
their notice.

(b) and (c). Do not arise in view of (a) 
above.

it/anstaHoril

inddantoof theft In C .O J). Agra

1463. SHRI BHAGWAN SHANKAR 
RAWAT: WM the Mirrister of DEFENCE be 
pleased to stale:

---—--- ill IlftM ■ IMwniia mara wara no inana raporiaa in 
the COD Agra in 1969, one anemptad theft 
was rapoitad in 1990 and two attempt in 
1991. Inthe biddent in 1990, two prismatk; 
comoMSAB mftra Intmd on thA Dorson of a 
femtie mazdoor. The female mazdoor, two 
of hermaieaccompBcesand the Store Keeper 
of the oonoemed shed were suspended after 
preliminary investlgatkms. A Staff Court of 
hiquiiy is in progress.

2. lnthefirstineMentrelatif«to1991a 
theft was attemptod by breaking a wall of a 
shed on ai.1991. Although no aittele was 
tost, a First Information Report was todged 
with the PoNoe.

3. in the second inoMent relating to



306 WmmlAamm$ AGRMMyMM8.t»13(8MKi!9 tiAiu m n  306

1901, th m  WM an attMnptod thaft of W  
primutie oompamM on jttw night of IT W  
laih SaptMnbar, 1901. Tha auapactad awn 
pbyaaa ware appiahandad and a Firat bitor- 
matkm Raport lodgad with tha Rolica. A 
dataiiad stock Vaiffieation undartiriwn haa 
ahowm a ahoitaga of 1908aarvioaabla Com- 
pasaaa and 859rapairabla Compaaaaa. Tha 
vakwoftha mining Oompanas is 13,40,634/ 
• appraximataly. A staff Court of Inquiry is in 
progress.

4. Thars is no information so far of 
invoivamant of any foraign aganqr-

5. Tha folowing staps have bean taican 
to strangthan tha sacurity of tha dapot:*

(b) I  ao, tha taigat fixad in this ragaid;
and

(e) tha tima by which tha twgat is ikaiy 
tobaachiavad?

THE MINISTER OF STATE O F TH E 
MINISTRY O F T lX T L E S  (SHRI ASHOK 
GEHLOT): (a) India is alraady axpoiting 
biandad yam and its axports d u ^  1990-91 
amountad to Ra. 41.50 cibraa.

(b) and (c). Tha ^nthatie & Rayon 
Taxtiias Export Promotion Council has fixad 
an axpoit target of Ite. 75 croras for blandad 
yam during 1991-92. Tha axports haw al
ready reached Rs. 40.35 crores during tha 
period Apri-Saplambar, 1991.

(0 patroliing interval inAsut side the
depot has been reduced;

(ii) provision of waMa/taMas at tha
guard posta has been recently 
made;

(JS) surveiHanca davioas, such as
hand held detector/door metal 
frame have been put to use;

(iv) aaarchofparsonneiatgalawhlla
mustering inAMit haa been inten- 
slied;

' (v) a Quick Readkm Team, with
arma and ammn, has been de- 
ptoyed and carries out combing 
operatkxw wa regular intanrals.

Export of blended Yam

1464. SHRI RAJVEER SINGH: W ithe 
Minister of TEXTILES be pleased to state:

(a) whether tha (fovammant prapoaa to 
w(port blended y ^ ^ ;

IBigSsU

Top2STaxniyara

1465. SHRI MORESHWAR SAVE: WBI 
the Ministerof FINANCE be pieasadtostata: 
the top 25 income tax payers with details of 
their occupation and tha amount of tax paM 
by each of them during each of tha last three 
years?

THE MINISTER O F STATE M TH E 
M INISTRY O F  H N A N C E (SHRI 
RAMESHWAR THAKUR): Information ra- 
garding the top 20 income tax payers in the 
courrtry, ranked in the order of their returned 
inoome(annuafised)fortheassassmentyaar
1989-90, tha income tax paU by them in 
respect of tha assessment yeiwa 1988-89to
1990-91 and their occupation, ia enclosed 
as statement This Is information In respect 
of top 20 income tax payers, which is com- 
pled avary year, normaNy takas a long time 
foroompiation.Colectit>g 6compMit>gifliof- 
mation regarding to 25 income tax payers 
wM require further time and effort, which may 
not be oommansurata with the objecHva 
apui^tobaachiavad.



307 W/ttM Answus NOVEMKR29,1991 Writ»n Answers ' 308

•S



309 Written Ans¥¥9rs AGRAHAYANA 8.1913 (S/I/C4) Wrkten Answers 310

I
jn

<

lo

«M

lOi

s
E
S

Si

.s

.E

Si

E

I
a.
•s
S

CM

U . 0 .

s  $

II a

o> o CM CO lA

s ICM m

fS 81
lf> CM

S <0 1

I if

<o



311 WMm  AnoMWS NOVEMBER 29.1901 Wim»n Anawtrs 312

5 $

I

■Sf

CO oi



313 V m u tA n m n n  AGRAHAYANA8.1913(S>UC4) ViMOmtAnmmt 314 

Loan (ram MF BotttaiMclwlnfnraipilnviMtinmtt

1466. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA
SHEKARAMURTHY: 

SHRI SOBHANAD-
REESW ARA RAO 
VADDE:

WPItlwMinistoroiFVIANCEbaplMsad 
to state:

(a) whattwr ha had racently haW a 
maating with tha Diraclor of tha Fiscal Ra> 
saarch Dapartmant of tha M F sa Itow Dattil;

(|t>) if 80, tha datails of tha discussions 
hald;

(c) whathar tha IMF has agraad to giva 
loans to India; and

(d) if so, how much and undar what 
terms and conditions?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Diractor, Fis
cal Aff airs Oapartmant of tha IMF, during his 
visit to India, c ^  on tha Fffianca Ministar 
on21-10-1»»1.

(b) Discussions focussad on tha on
going affwts at fiscal conaolidaticn.

(0) and An amouitt <if SDR 1656 
m il^  was appfowad by tha I4F Board on 
31.1^.1991 undwaSMtnd^AirangamanL 
Outof this, an amountof SDR85 miifiQa was 
drawn on 15.11.1991. Thatamia and condi
tions for accass to tha rasouroas of tha IMF 
have baan nagotiatad and it has baan an- 
aund that tha maasurss .preposad to ba 
adeplad am thoaa conaidacad to ba in tha 
0Quntiy*a baat aconomic Interest.

1467. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA- 
SHEKARAMURTHY:

WWthaMinistorofFINANCEbaplaasad
tostala:

(a) whathar tha Managing Diractor of 
tha Intamational Monataiy Fund during Ms 
racantvisitoNawDalhihasdascribadlndia’s 
aconomic policy initiativas as an irravarsibla 
stratagy and asicM tha Govammant to ra- 
mova bottlanacks in the way of foreign in- 
vastmant;

(b) if so, tha dataHs of tha bottlanacks 
pointad out by tha Managing Diractorof IMF;

(c) whathar tha govamtnant hava aijnca 
chaVrad out any stratagy to ramova bottia- 
nacfcs to boost foraign invastmants; and

(d) if so, tha datails tharaof 7

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI
RAMESHWAR THAKUR): (a) Ito, Sir.

(b)to(d).Doaanotaiiaa.

Study graup raport on aalablialiiiiaiit of 
nawBlook Exeiiangaa

1468. SHRI CH ETAN  P .S .
CHAUHAN:

SHRIMATI BHAVMA 
CHIKHUA:

MfiUttMMiniatorofFINANCEbsplaasad 
to state:

(a) whether the study Group set up for 
suggaaUngapoliqrtoraalabliahinantofnaw 
Stock Exchanges has submittad Ite T^Mit;
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(b)lao,tlw<lalailsofth«raoomnwnda- 
tions mada by 1h« Study Graup; and

(e) i  not. tha time t>y which the Study 
Group is lil(«ly to submit its raport?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, sir.

(b) Th « main raoommandatlons mada 
by tha Study Group aragivan in tha attachad 
statamant.

(c) Tha quastion doas not arisa in view 
of r s ^  to (a) above.

STATEM ENT

Th»m alnmeoim 0ndationsniad0byth» 
Stuify Group aat up tor suggMSngmpoHof 
for oslabBahmont<a now stock oxdtingoa

(I) Approval of lha locations for 
new Stock Exchanges and 
Additional trading Floors 
should ba based on both 
macro-aoonomic and micro- 
aconomic criteria;

(iO A National Stock Market Sys
tem shouM be created along 
with support agencies for pro- 
vMing high quality trading, 
settlement, d e ^ng  and de
pository servioss;

(■) Government may accord ap
proval fortha promotion of five 
Stock Exchanges at New

Bombay, Nagpur, Gwalior, 
Chandigarh and Shimla;

(iv) TheproposedStockExchange
at New Bombay shouM act as 
tha Natk>nal Stock Exchange.

Launching of new market InatninietiU  
bylDBI

1469. SHRI CHETAN P.S. 
CHAUHAN:

SHRIM ATI BHAVNA
CHIKHLIA:

Wn the MINISTER OF FINANCE be 
plaasad to stata:

(a) whether tha Industrial Development 
Bank of India (IDBI) propose to launch new 
mari«Br instrumants;

(b) if so, tha details thereof;

(c) the rata of interest proposed to ba 
offered by IDBI; and

(d) the amount piQposad to be collected 
l>y IDBI fiom these Instruments?

THE MINISTER O F STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR); (a) and (b). The 
bidustrial Davatopmant Bank of India (IDBI) 
proposes to make a public issue of unse
cured bonds in the next few months.

To meet the different needs of inves
tors, these bonds are piopoeed to be issued 
in three forms as par details given below:

(If NonCommM»Bond»CumubtivoSchomo(Sorioolf 

FacaValue Rs.5,000

InterietRate

tiaosifipiiofi

15% p.a. compounded seml-annuaNy.

At the end of 10th year from the data of 
aVotmant
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Interest Strip T>wBondsofRs^,OOOwouldbeattached
with a separata strip of face value 
Rs. 16,500/- covering accrued interestfor 
10 years and redemption premium.

Non Conwrtbh Bonda tkm-CumutaHw Schamo fSerfes I)
Face Value Rs. 5,000

00

(S)

Interest Rate 

Redemption 

Redemption Premium 

Redemption Value 

De«p-Disoount Bonds (Sarias II) 

Face Value 

Issue Price 

Redemption

15% p.a. payable half yearly.

At the end of 10th year from the date 
of allotment.
5% of face value Le. Rs. 250/- 

RS.5.2S0/-

Rs. 1,00,000

Rs. 2,700 (To be finalised 
at the time of issue).
At the end of 2Sth year from 
the data of allotment.

All the three instruments are proposed 
to be listed on m i^  stock exchanges in the 
country.

(c) interest tentatively compounded at 
15% p.a but to be finaiMd et the time of 
issue is proposed on both the eumulatiwe 
and non-cumulative schemes of non-con- 
veitiMe bonds.

(d).K>Blpreposetorai9eR«,|00cr9iii 
with an option to retain excess wAicriiAim.

Levy of eonalgiMnaî  Ipii

P.S.1470. SHRI CH ETAN  
CHAUHAN:

SHRIM ATI PHAVNA 
CHnCHUA:

wmtheMinislerofFMANCEbepieased
tostale:

(a) whetherthe piopoaal regarding levy

of consignment tax has been under the con
sideration of the government for a long time; 
and

(b) V so, the specific stepe taken to 
impleniant the proposal during the last two 
years?

MmiSTeA O F STATE M THE 
M INISTRY O F FINAMCE (SHRI 
RAMESHWAR THAKUR): M  Yea, Sir.

(b)Piscusstons and consultaliios haws 
been held with the State govemwenls to 
evolve a commonly agreed proposal

ITransbeoii

Roads maintained by BRO In fturf and 
diamon diatrlds

1471. SHRI BHUWAN CHANDRA 
KHANDUFU: VMl the Minister of DEFENCE 
beplaasadtoatate:
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(a) ttw nunM  of th* roads maifitainad 
by tha Boidar Roadt Ofganisaton in Pauri 
ami Chamol diMricIs of Uttar Pradaah;

(b) wfwMMr tiwra is wiy proposal to 
Iwnd ovar tha Srinaoar-Pauri-Lanoadown- 
Kotdwwa m(A>r routa to Bordar Roads 
Organisation; and

(c) X so. tha dataHs tharaof?

THE MINISTER OF DB^ENCE (SHRI 
»MRM)PAWAR):(a)'niaundarinantionad 
roads ara maintainad by tha bordar Roads 
Dawriopmanl Board in Pauri and Chamoii 
districts of Uttar Pradash:-

1. Rishiicash-Srinagat-Joshiinath 
(Part of tha toad firiis in Tahri dis- 
tricQ.

2. JosMnudh-Badrinalh-Mana

3. Joshimath-Malari

4. Maiari-Girthi Dobaia (undar con- 
atruction}

f>)Na.Sir.

(c) Doaa not arisa.

lE i«W 4

U * a a p a i^  malnlsnaiiaa of O .T ^

147^ SHRI .EEW AN SHARMA: VMI 
«M«iiniitar43f SURFAfX IRM ISPORTba

««halhar aHantion of tha Goiwm- 
mant has baan dnam to tha namrs itam 
eaplionad‘Hlvaa dii^. banarad DTC busas 
with datad aio^ma” iftpaarina in tha 
Hindustan TtaimofOclabar 13,1981;

ll^fse.tLslapatiitaRt^ihaaawain-

Riant for prapar upkaap and maintananca of 
D.T.C. busas and to provida affldant but 
s a n ^  to tha oommutars in DalM;

(c) whattwr tha condition of tha privata 
buaas undar D.T.C oparation is aiso not 
battarand

(d) if so, tha stapa taican to suspand 
oparation of ail privata busas not worthy of 
baing on tha road?

TH E MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) Yas, Sir.

(b) Govammant hava diractad DTC to 
talw immadiata action stapsara baing propar 
uplcsap and maintananca of DTC busas.

With a viaw to improva Its services the 
foliowing steps are being tdwn by the DTC:-

(I) Maintenance of DTC vehicles is
carried out as per the recom- 
(nendations of vehicle manufac
turers and this is being moni
tored regularly:

(I) A few mors amoka malers ara 
being added to strengthen the 
polution control meaaurss un
dertaken by DTC;

(ii) The trainbg programme for
■».___ ■___ g____1 ^  ■___ 8 ^ —  » ---------- t■ocnnic&i Sian is doiiiq liiiensi-
tied to acquaint them with the
techneiogieal improvement in
wahiclas design and mainta-
nanoa.alB..

(c) and (cQ. Amimbarof instanoashava 
flomatethaflalioe«lf13TOand in ailauoh 
casaanacaasay panalaeManhasbaantahan 
againatthaditeiltor.
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Expert petcntM of Jtila packaging

1473. SHRIM ATI M AUNi 
BHATTACHARYA: W « th« Ministar of TEX
TILES b0 pleasad to stata:

(a) tha pareantaga of juta packaging 
matarial being usad in the fartiiizer industry;

(b) whetfwr the Government are oon- 
tamplating tha raplacament of High Density 
Poly Ethyiens (HOPE) bags by jute padcag- 
ing matariale in other industries as well so 
that import of polymers may be reduced;

(c) if so, whether Government have 
made any study of the export potential of juta 
packaging materials; and

(d) whether the Government propose to 
extend the scope of and strengthen the Jute 
Packaging Materials Act, 1967 so as to pro
mote manufacture of jute packaging for do
mestic use and export?.

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The entire productkin of urea 
is required to be compulsorily packed in juta 
material under the Order issued under the 
Jute Packaging Materials (Compulsory Use 
in packing Commoditiaa) Act, 1987. Tha 
other varietiee of fertilisers be free to be 
packed in any matarial

(b)to (d). Order rsaerving the packaging 
of spadfiad oommoditias tha foodgrains, 
sugar, urea and oament in juta material are 
raviawad from time to time keeping in viaw 
the existing levat avaHabWty and consump
tion of jute and the protection of the interest 
of persons engaged in tha juta industry and 
in the productkMi of raw juia. k is not pro
posed at prasenttpraaeivo tha packagirtg of 
other sectors In juta materiiil. However ether 
indusMas am free to use Jute packaging 
material without any compulsion. Govam-

ment are of the view that the interests of the 
jutopackagingsaclorandttiesynthatieplastk: 
units shouM be harmonised and both of the 
shouM coteist by having a legitimate share 
of the packaging of various sectors of them 
shouM coexist by having a legitimate share 
of the packaging of various sectors of the 
economy. Jute is alrsady being exported as 
a packaging material and there is a potential 
for increase of such exports.

OverdrafU by SUtes and Union Territo
ries

1474. SHRI SYEDSHAHABUDDIN-.Wi 
the Ministerof FINANCE be pleased tostate:

(a) the overdraft by various States and 
UnkMi Tenritories on the RMarve Bank of 
India as on April 1,1990 and April 1,1991;

(b) whether the Reserve Bank of India 
has set any limit on the overdrafts;

(c) if so, the limits prescrftwd; and

(d) the rate of interest charged by the 
Reserae Bank of India on overdrafts?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) A state
ment showing the opening adjusted over
drafts of States in their accounts with the 
Reserve Bank of India as on 1.4.1990 and 
1.4.1991 is enckMed. Unkm Territories do 
not Bank wHh the Resan^a Bank of M ia.

(b) and (c). Thera is no limit on the 
amount of ovardraft to be drawn by the 
States in their accounts with the Reserve 
Bank of htdia. However, Overdraft Regula
tion Schama presolMS a Imit of seven 
conaecuttve workkig days of the overdraft 
beyond which day the payments on their 
accounts are laUe to be suspended.

(d) The rate of interest chaiged by the 
Reaarv* Bank of India on overdiatls is as 
under:



(i) Upto7day Bankrata

(8) B«yond7days 3% abova bank rata.

STATEM ENT

Slatmrwnt showing the opening Adjustod ovardrafts of states in their Accounts with the
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Reserve Bank of India

(Rs. in croros)

SL
No.

Slate Oponing Adjustod 
1.4.1990

0\fOfdraft of State 
as on 1.4.1991

1. Andhra Pradash — —

2. Arunachal Pradesh 13.43 28.00

3. Assam 166.96 105.36

4. Bihar 41.62 266.91

S. Goa — —

6. Gujarat — —

7. Haryana 25.19 —

8. Himachal Pradesh 129.32 90.15

9. Jammu & Kashmir*

10. Karnataka — —

11. Kerala 29.43 59.24

12. Madhya Pradesh — 38.02

13. Maharashtra — —

14. Manipur 35.63 20.95

15. Meghalaya — —

16. Mizoram 12.75 27.14

17. Nagabhd
i

29.79 74.41
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SL
No.

Stafe Opening Adjusted 
1.4.1990

Overdraft of State 
as on 1,4.1991

18. Orissa 93.05 35.93

19. Punjab — —

20. Rajasthan 8.54 94.73

21. Sikkim*

22. Tamil Nadu 68.52 126.26

23. Tripura 25.41 11.45

24. UttarPradesh 35.21 160.16

25. West Bengal — —

Total 714.85 1138.71

 ̂Do not bank with the Reserve Bank of India.

Withdrawal off GranMn-akI to Primary 
Schools by Pune Cantonment Board

1475. SHRI RAM KAPSE: Will the Min
ister of DEFENCE be pleased to state:

(a) whetherthe Pune Cantonment Board 
has withdrawn its shareof the Grant-in-aki to 
the primary schools within its jurisdictibn 
whk:h are mn by the voluntary agencies; and

(b) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). No. Sir. The 
Pune Cantonment Board has been oontrtb- 
uting its share of Grant-in-aidio such schools 
tocated within the Cantonment area.

Prtoes of NFY, PFY, AND PSF

1476. SHRI CHHITUBHAIGAMIT: Will 
the Minister of TB a iL E S  be pleased to

(a) whetherthe prices of Nyk>n Filament 
Yam, Polyester Filament Yarn and Polyes
ter Staple Rbre have registered a fall in 
relatbn to the fair selling prices as worked 
out kiy the Bureau of Industrial Costs and 
Pr»es;

(b) whether the prices of raw material 
(both imported and indigenous) used in the 
productton of the saM items have undergone 
any change and if so, the reasons therefore; 
and

(c) the remedial measures being taken 
by the Government to ease the situatbn in 
the interest of consumers?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) While the seiring prfces of 
Polyester Staple Fibre and Polyester Rla- 
ment Yam are marginally above the Bureau 
of Industrial Costs nonnative prices, the sell
ing prices of Nyton Filament Yam are pres
ently bebw the normative prices of Bureau
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of industfUd Costs and Pricas.

TTw pricM of raw matwiais haw 
ineraaaad du« to incraaM in tha prieas of 
basic inputs.

(e) Govammant hava t>aan constantly 
raviawing and monitoring tha pricas of thasa 
fibraa/yams and hatra pariodicaliy convanad
fnOvunQB DOiwvSn C^nnOiS anu W68¥Ors
wkh a viaw to ansura raasonabla pricas of 
thasa Tbras/Yams.

Export of PharmaeauttealPyaduetate 
USSR

1477. SHRI RAJENDRA KUMAR 
SHARMA: WiH tha Ministar of COMMERCE 
baplaasad to state:

(a) whalhar tha axport of pharmaoaiAi- 
Md pmduets to flw USSR has baan nagli- 
gUa during ttw last two yaars;

(b) I  so. whathar any USSR team via- 
Kad India to discuss tha modalMas for this 
pufpoaa;and

(0) V so, tha dalaHs lharaaf ?

TH E MMISTER OF STATE OF THE 
MINISTRY O F OOMMERCE (SHRI P. 
CHtCiAMBARAM): (a) lie Sir, an ffia olhar 
handi aNporls of phamaoautiBals to USSR 
NaMi kieraasad f m  Rs. 81.9 crbra in 1988 
to fM. m .8  crbia in 1989 and Rs. dS8.5 
M M  In 1990.

(N iM (d).baligiebnflem U 8^hava
0W fi ▼ I8fnng inviBTrDrn nfiW lO Dinvioriraov

• IMCniMUUII vRIvliMva

tjflfiii 
in* Nutt

laaiwu ri
■I In IMir rmtoili

i4 ti. SHfti f^ ililiA A  KUMAR 
Wi tha MMilor «f SURFACE 

M pMMi ta SIM

length of Stala Highways in Uttar Pradash 
convartad into National Highways during tha 
last thraa yaars?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): No State High- 
\way was indudad in tha National Highway 
grid in U.P. during tha last thraa yaars.

DIapoaal of Oonflaoatad Oooda

1479. SHRI RAJENDRA KUMAR 
SHARMA: WW tha Ministar of HNANCE ba 
plaasadtostata:

(a) tha stodc of confiscatad goods with 
tha Govammant as on Novambar, 1,1991;

(b) tha procadura adopted for disposal 
of these g o ^ ; and

(c)tha period by which tha above confis
cated goods are Nkely to be disposed of?

THE MMISTER O F STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a7 Confiscatod 
goods worth Rs. 188.74ciOfasapprsximately 
were in Stock wkh the Customs Department 
on 30th September, 1991. The information 
iteut tha total stodt as on 1st November, 
1991, is being collected and wU ba laid on 
the Table of tha House.

(b) SelzadAionriM^ad gold and sHver 
are daposHad with tfw Government of India 
Mints. Trade goods are sold In publie ao- 
tens. Consumargoods are aoMm buHctoflw 
Natianil Oonawiters* Oa<«iparatlva Fadara- 
fian Md fltttaf fiooBSfativ# Soolaiias. Such 
goeidi ifa dso offeiad ftif «a(a ta miOtaty/
poHBwpw«"f7iniiairy ownMns. n  Sifiwi por*
lien a# eWifiielM eartiunwr goads are also 
ibid in faM through 6iiiiems ftttils ihaps 
an at fWt-eetna-flrat i arva baato. Priority Is 
|lvafttBbiil(Mliafor«Mtfflin04M«KMiu^

avow oMrorfliion oi mv gooos wmi ow
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Passage of tfmsi for optimum uMsaHon oT 
storags 8pS66, ftff.

(e) No praciss tkn^Hmit can bs sdpu- 
lalsd for dsposal of tha ttew* confiscalsd 
goods sinoa such disposal dspands upon 
various faelom wrhieh induda oompMion of 
aH dapartmanlalAoourt praoaadings.

F*ramatura Ratlrsmant of Msdloal 
Offioara In Armad Foroaa

1480.SHRIC.P. MUDALAGIRIYAPPA: 
WiH the Ministar of DEFENCE baplaasad to 
stala:

(a) whaHwrtiw numbarof madiealoffio- 
ars In tha amwd foroas saaicing pramatura 
ratiramant is on tha incraasa:

V so, ̂  numbar of madicd officars 
ralirad-during aach of fiw last thraa yaars;

(c)whalharthaGovami ntharatakan
anystapatofindouttharaaaonsforsaaking 
pta-matura raOiamant by madicai offioars; 
md

(d)whetharthaQovammantproposate 
fix a minimum pariod of tan yaars oompul- 
aory sarvica fer4ha madieal officars in tha 
armad foicas?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). Tha numbar 
of madicai offioars who sougtit and wara 
grantad pramatura ratfrsmant during tha last 
thraa yaars is as foUow:-

Year Numbar of offhers 
whosous^ 
premature reHkB- 
ment

Number of offhers 
granted premature 
retirement

1988 57 44

1989 84 38

1990 72 29

(c) The offioars ara raquirad to spaoifi- 
oally mantion th* rawMwis for saaking pra> 
matura ratlmnant. Raasons ganarally put 
forth ara suparsassion or oompassionata 
family dioumstanoas.

(d) No, Sir. Each casa is vlawad on Us

(ThtfisM M

e rftli In HMdtoam M M iiy  In

1491. RAM iADAN:Wni1ha Mm-
istar df T iX n i£ S  ba pliaaad to iM a:

(a) whathar tha handkxm industiy in 
aastam districts of Varanasi, Mau and 
Azamgarh in Uttw Pradash is facing crisis;

(b) if so, tiw stapa proposad to ba takan
by Qevammant to provida a solid basa to
m Iv wOIHipSlif9 iMwlOIOOffi IfiwÛ Kfyn 3flQ lO
pfortiot# th# cxpoft of handldofn prodiicfts, 
fMutieularty Saiws; and

(0) th« namaa of tha oountriaa to which 
nanaraai aaraaa ara Daing aî XiiiaQ ano ma 
quantum of axpoits during iha last thraa 
yaaM.ya«r^«*iaa?
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Gksvomment Is not avvare of 
any such crisis.

(b) Government is Implementing a num
ber of schemes for upliftment of handloom 
weavers in ail the States, including Uttar . 
Pradesh. Ascheme to provide margin money 
Id destitute weavers has also bM n launched 
during the cunrent year for the benefit of 
weavers living below poverty line. During the 
Eight Plan period, greater emphasis will t>e 
laid on training, upgradation of skills, 
modemisation of looms, provision of mar
keting support etc., to graduate weavers to 
value added products as also for products 
suitable for export market

(c) Silc handk)om items valued at Rs. 
319.85 crores. Rs. 383.51 crores and Rs. 
307.59 crores were exported during 1988- 
89. 1989-90 and 1990-91 respectively. 
Productwise data are not maintained. 
Banarasi sarees are normally exported to 
the countries like Canada. United Kingdom 
Mauritius, and Singapore.

[EngMi]

Ban on Candidates Contesting from 
more than one Constituency

1482. SHRI K.H. MUNIYAPPA: WUI the 
Ministerof LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether a large number of candi
dates file their nominatnn for Lok Sabha and 
Assemtslyelectbnsfrom more than one con
stituency;

(b) whether this causes great problems 
lo the electoral process; and

fc) if so. the steps proposed to be taken 
to restrict candl̂ iates to contest electtons 
from one constituency only?

THE MINISTER 0 #  STATE fti THE 
M IN IS TR Y O F P A n JM ^A R Y  AFFAIRS 
AND THE m in ister OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND CX3M- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Sohm candl- 
datos tend to fito thsir nomination from mora 
then one constituency.

(b) If a person is elected to more than 
one seat in Lok Sabha of the State Legisla
tive Assembly or both In the Lok Sabha and 
State Assembly, he has to resign from all but 
one of the seats. In all these cases a bye- 
electlon has to be gone through involving tot 
of expenditure to the exchequer as well as to 
the candkiates and polittoal parties and also 
inconvenience to the voters in voting time 
and again. In case such a contesting candi
dates dies, the electton from all the constitu
encies from where he Is contesting will have 
to be countermanded.

(c) The Representatton of the People 
(Amendment) Bill. 1990 whtoh Is pending 
conskieratton in Rajya Sabha inter-alia seeks 
to provkJe that a person shall not be nomi
nated as a candklate for election in more 
than one constituency of the same dass.

knpaet of Import Squeeze on Customs 
duty Collectfons

1483. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased to

(a) whether import squeeze has ad
versely affected the customs duty coliec- 
ttons;

(b) if so. the gap between the budget 
estimates and actual collectton of customs 
duty during the current year till dale; and

(c) the stops taken or proposed to t>e 
taken by the Government In this regard?
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THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes. Sir.

(b) and (c). Government Is taking aH 
possible steps, liite tightening of tax admin
istration. faster clearances of goods and 
reducing the time between importation & 
ultimate clearances of goods etc. to contain 
the shortfall In customs revenue. Action has 
also been takento reduce arrears and thereby 
increase collections under Income Tax. Cor
porate Tax and Excise duties so as to 
minimise the shortfall in total tax revenue 
collections. As these measures have l>een 
taken only recently, it is too early to estimate 
the likely final collectk>ns. and consequently 
the gap between the Budget figures and 
likely actual receipts.

[Translation]

Trade with Singapore

1484 (h). SHRIMATI SUM ITRA 
MAHAJAN: Will the Minister of COMMERCE 
be pleased to state:

(a) the quantum of trade between India 
and Singapore at present; and

(b) the details of thegoods imported and 
exported during the current year?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) and (b). According the 
DGCI&S. In the period April-August. 1991. 
India’sexports to Singapore were Rs. 351.84 
crores and imports from Singapore were Rs. 
545.05 Cfores.

M i^  items of exports to Singapore 
include oil meals, gems and jewellery, non- 
ferrous metals. cotlonyam,fabrics and made- 
ups. drugs, pharmaceuticals and fine chemi
cals, leather A manufactures, man-made 
yam, fabrics, made ups. marine produds

and electronic goods. Items of imports from 
that country are machinery and machine 
tools, electrical machinery, transport equip
ments. ores and metal scrap, project goods, 
artif cial resins, plastic materials, prof esskmal 
instruments, optical goods, iron and steel, 
organic chemicals etc,

[EngSsh]

Produclkui and Export of Silk

1485. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Union Govemment have 
any proposal to increase the productbn and 
export of silc during the cunrent financial 
year;

(b) if so. the details thereof; and

(c) the countries to which silk is ex
ported and the total amount of foreign ex
change earned during each of the last three 
years?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a)Yes.Sir.

(b) The Central Silk Board have fixed a 
production target of 14060 M.Tonnes of raw 
sikfor1991-92. The exporttarget from 1991- 
92 is Rs. 55 crores.

(c) The main countries to which Indian 
sXk is exported are: USA, United Germany. 
United Kingdom. Italy. Canada. Spain. UAE. 
France. Australia, Singsyx>re, Switzeriand, 
Hongkong, Netheriands, Austria, Japan and 
Balgkjm.

The export of sM( goods during the last 
three years is as under.-
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Y w Export at »Hk goods

1988-89 Rs.331 crore

1989-90 ^ Rs. 401 crore

1990-91 Rs. 441 crore

i*-i—  ____iTIC9 HIM

I486. SHRI GEORGE FERNANDES: 
Will the Ministar of FINANCE b« pteassd to 
state:

(a) whathar ha has ealiad a maating of 
tha raprasantativas of tha industry and trada 
for holding tha prica Una down; and

(b) if so, ttia outooma tharaof?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWARTHAKUR): (a) and (b). Maat- 
ings hava baan hald with tha raprasantativas 
of tha Industry and trada by tha Rnanca 
Minislar and tha Ministiy of Industrial Da- 
valopmantforsaaking maaningfulcoopara- 
tion in bringing down prites, partieuiarly of 
asaamialoommodltlas,toaraasonablalaval. 
Tha Fmanca Ministar hald a maating with tha 

antativas of trada on 2Sth Saplambar,
1991 to discuss tha modaiitias of prica 
raguMion in raspact of oomnwditias whara 
axeisa duty conoassions had baan an- 
nounoad l>y tha Flnanoa MMslar in tha 1991 • 
92 budgat and grant of raHaf to tha ultimala 
consumar In tha form of radudion in prioas. 
Both Mustiy and trada hava baan askad to 
share tha rasponslbiMy in controlling tha 
prioas. Tha Finanoa Minisiar had hald a 
maating with tha oamant industiy on Octo- 
bar7,1991 to affad a cut in oamant pricaa. 
DVficUiyas faoad fay tha oamant industry in 
gatting adaquMa suppliaa of coal to oamant
u n ite  a n d  f M w ir w a o o fift fo r  t re n s o o its t io iiWlffl9 OTfw IWI i f f M W i v f f
of coal and oamant wara taton nola of and 
aflOfis ara bslng mada to ramova thasa 
knpadimanla.

Salt manufadurars hava agraad to hold 
tha ax-faclory prioas for tha naxi ona yaar. 
Tha newsprint manufacturers have also 
agreed to absorb the coat escaltf ion until 
and indapth study of the increase in the 
prices of newsprint is completed by the bu
reau of industrial Costs and prices.

Fiscal rsstmctufing of Economy

1487. SHRI GEORGE FERNANDES: 
Win the Mnisier of FINANCE be pleased to

(a) whether the Goveipmant are effect
ing fiscal restructuring of the economy to 
back up the economic reforms; and

(b) if so. details thereof?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes. Sir.

(b) The major fiscal JKljustment mea
sures taken by the Government inchide: (i) a 
planned reduction in fiscal deficit by 2 per
centage points of Gross Domestic Product 
(GDP) from about 8.4 percent of GDP in 
1990-91 (RE) to 6.5 percent in 1991-92; (ii) 
disinvestment of Government equity to the 
extent of 20 per cent in selected pubKc sector 
undertakings; (Hi) abolition of clash compen
satory supports for exports and sugar sub- 
sMy; (iv) substantial redudkm of fertiliser 
subsMies; (v) containing tha growth of non
plan a>4>endtture; (vi) ensuring that 50 per
cent of the plan rasouices ara Invested in the 
agrtoultural and rural sectors and (vii) 
prioritising the projeds.

Customs Duty evaaion by SUte Trading 
CermiistloiiV H w iI

1488. SHRI GEORGE FERNANDES: 
WW the Minister of FINANCE be pleased to
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(a) whether the Bombay Customs au
thorities have issued show cause notice to 
the State Trading Corporatton for alleged 
mlsdedaration of glazed newsprint caigo 
which arrived from Canada in June this year 
and thereby paying less excise duty;

(b)ifso. details thereof; and

(c) the action taken or proposed to be 
taken by the Gtovemment against the offi
cials found guilty?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWARTHAKUR): (a)to (c). Bombay 
Customs has issued a show cause notice to 
M/s. STC in the month of June, 1991 from 
Canada, on the grounds that results of tests 
conducted in India were different from the 
test report furnished kiy the supplier in 
Canada.

There is no direct evidence to indicate 
that any official of the STC is involved.

Private Buses operating under D.T.C.

1489. SHRI MADAN LAL KHURANA: 
Will the Miriisterof SURFACE TRANSPORT 
be pleased to state:

(a) whether some years ago the private 
buses operating under DTC were giving a 
fixed amount to OTC every month as royalty 
besides entertaining the DTC passes and 
holiday tidwts;

(b) if so, the reasons for reversing that 
practics and instead DTC paying to the pri
vate operators money in lieu of entertaining 
its pass holders;

(c) the total amount DTC is paying to the 
private operators per month;

(d) whether a Committee was appointed

in 1989 to study the system' and evolve a 
viable scheme for running the private and 
DTC buses in Delhi;

(e) If so, whether the report has since 
been submitted;

(f) if so, the details thereof; and

(g) if not, the reasons for the detay?

THE MINISTER OF STATE OF THE 
MINISTRY SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER)r (a) Yes, Sir.

(b) The scheme was abandoned since it 
suffered from a number of infirmities, chief 
among them being parallel running of PO 
buses with DTU buses, harassment of com
muters and difficulties in checking of mal
practices by the private operators. This 
system was re p la ^  tiy the Kibmetrage 
scheme, under wh»h DTC used to pay 
Kibmetrage charges and provide corlduc- 
tor, to the private buses. However, during the 
DTC Emf^yees* strike in March, 1988, this 
system collapsed since its continuance de
pended upon provision of conductors by 
DTC. Since then the operatk>n of private 
buses was txought under a scheme called 
'Earn&keep', underwhkdi private kxjses are 
altowed to operate with their own crew mem
bers and retain their eamings.

(c) On an average. DTC pays about 
Rs. 12 lakhs per month to the private op
erators.

(d) to (g). A Group was constituted in 
July, 1989by DelhiTransportCorporattonto 
study various options as the existing 'Earn 
and Keep' scheme was saki to have certain 
limitations and to make alternate sugges- 
tk>ns to the Chairman-cum-Managing Di
rector, Delhi Transport Corporatbn. For a 
variety of reasons the Group dM not meet 
and bring out any report It is also not in 
existence now.
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1490. SHRI MADAN LAL KHURANA; 
W»th«Mfnist»rorSURFACETRANSI>ORT 
tMpleasad to state:

(a) the number of total loss and opera- 
tionai loss to DTC during tfw financial yaar 
1990-91;

(b) tha total amount of loss to DTC 
during tha last fiva yaara, tha amoum of loan 
advancad by tlM Union Govammant to DTC

(c) Hw number of buses in tha DTC float 
including private buses five years ago and 
tlie present strength of the buses in the fleet; 
and

(d) the steps talwn by the government 
to improve the bus services in Delhi?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
XSHRIJAGDISH TYTLER); (a) *nia opera
tional loss and the total loss incurred by DTC 
during the financial year 1990-91 is given 
hereunder-

(R a.kilM is)

Year Operational toss 
(axeMktg Manat 
and dapradation)

Tolalbsa
tindudina1 wm nm

intaraatand
dapradaSon)

1990-91 1132^63 19748.35

(b) Tha year-wise detals of Woridng the lastfive years is given hereunder:- 
loss and Net Ices incurred by the DTCduring

(R8.bt lakhs)

Yaar Opantional has 
(axekMttng btlanat 
and daprada&Mi)

TpMbaa
(hndudtng
Maraatand
dapndatton)

1 9 8 6 ^ 386Z66 922S.n

1987-88 4595.76 7888.49

1988M 5220.06 9899.32

1989«> 5686.63 11984.56

1990-m 11322.63 19748.36

30687.74 55746.45
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Ttw dstalls of loans advanced by tha 
Govsmmant to DTC during the last fivs

years am given hereunder-

(Rs.htbkh8)

Year Capital Loan WaysAMaans
Loan

1986-87 1608.00 3325.00

1987-88 1600.00 4800.00

1988-89 1931.00 5000.00

1989-90 1292.00 5750.00

1990-91 4300.00 12000.00

10731.00 30875.00

Government had written off the loan as 
on 31.3.1986 as per details given below:-

a. The outstanding Ways & Means 
loan Rs. 277.27 crs. was con
verted as subsidy.

b. Outstanding Interest amounting to 
Rs.334.19 crs. on both ways and 
means loans and capttal loans was 
written off.

0. Outstanding Capital Loans of 
Rs. 156.57crs. was converted Mo 
non-refundable loans tearing 
concessional rate of interest@6.2S 
per cent per annum.

d. 5(n& of the Capital loan released 
on and after 1-4-86 Is to be treated 
as non-refundable loan with a 
concesslonair«leofintarest®6.2S 
peioent per annum and the bal
ance 50% as repayable loan wMh 
normal rate of intarest.

(c) tha numberof buses IntheDTCfieet 
Including 1272private buses during Decem
ber, 1986 was 5373.

As on 31.10.91, DTC was having a fleet 
strength of 4994 which include 620 P.O.
bUSM.

(d) Steps are being taken on con
tinuing basislDincrease produc
tivity, reduce per unit cost, en
force economic measures, pre
vent leakage with a viaw to in- 
croasing rovonus oollociion, ro- 
duce woridng loss, rattanaRcnuls 
etc.

b. At present there is no preposal
before the Government to aug
ment the DTCs fleet on account 
of financial constraints.

0. Improvement of crew liehaviour
and quality of service.

d. Pressing Into service private op
erated buses to augment DTC 
fleet

e. l*iompt grievance-redressid for 
staff, commuters, accident vic
tims and suppliers, etc.
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f. TomMtttWAfMdsofoommutara 
in tiM QapitaJ.Gov«mnw(rt haw 
raoomiiMndad to Dalhi Adminis- 
tralion «  schama of spadal staga 
earriaga pormtts to ba givan to 
private oparalors A  a structure 
highar than that of DTC.

CoUacUon of Cantral Exctaa and 
Customs duty

1491. SHRI MOHAN SINGH: WUI tha 
Ministar of FINANCE ba plaasad to stata:

(a) tha amount of cantral axdsa and 
customs duty coHactad during tha cun-ant

finandid yaar uplo Oolobar 31,1991;

(b)tha amountooHactadduring tha sama 
pariod last yaar; and

(c) if tha amount colactad during tha 
currant yaar is lowar, tha dataiis of tha 
schamas tha govammant prop6sa to formu- 
iatato mtto upthis loss?

THE MMISTER OF STATE IN THE 
M INISTRY O F FINANCE <SHRI 
RAMESHWAR THAKUR): (a) to (c) Rav- 
anua raalisation from customs and cantral 
axdsa dutias from April to October in 1990- 
91 and 1991-92 are as undar;

ffla. in crons)

1990-91 1991-92

Customs 10,673.71 10,831.16

Exdsa 12,872.71 14,805.26

It may ba saan from abova that 
laalisttionsinthacunantlinanciidyear uplo 
Odobar. 1991 ara highar asoomparad to tha 
ooUaclions in thasama pariod in tha pravlous 
financial yaar̂

Impact of OavahJatlon of Rupaa on
import olDafanoa Equlpmanta

1492. SHRI MOHAN SINGH: WUI tha 
Ministar of DEFB4CE ba plaasad to stale:

(a) the total amount required for the 
import of defence equipment for the armed 
forces during the current financial yaar;

(b) the additional burden on tha ex
changer towards defence equipments con
sequent uponthe devaluation of Indian cur
ra n t in falalion to tha cunandas of other 
c o u n ts ; and

(c) the adion taken or proposed to be 
taken by the gowemmentto meat this addi
tional expend iture?

THE MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR):(a) Divulging such Infor- 
mation ivouid not be in the national security 
interest.

(b) Depredation in the vaiqe of Indian 
Rupee in relation to foreign currencies has 
resulted in an additional liability of approx. 
2S%of the payment to be madefor imported 
Defence equipments.

(c) Government has taken appropriate 
steps towards ensuring economy, resource 
optimisation, rationalisation and 
leprbritiaation of programmesA»livities to 
contain the expendHute wUhin ttM availabia
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Subsidy on Janata Dhotles and Sarees

1493. SHRI MOHAN SINGH: Will the 
Minister of TEXTILES be pleased to state:

(a) whether the weavers have been 
protesting against increasing prices of yarn 
and its shortage;

(b) if so, the action being tai<en by the 
government to contain this price rise and 
also to remove shortage;

(c) whether in view of the increased 
demand of 'Janata Dhoti’ and ‘Sari* by the 
public, the government propose to increase 
the amount of subsidy to the weavers manu
facturing these items; and

(d) If so, the details thereof and the time 
by which this will be made effected?

bution of hank yarn. Chief Ministers have 
also been advised to impress upon the Dis
trict Collectors to organise regular checking 
of the stocks and selling prices of yam dealers 
in the districts with a view to prevent hoard
ing of yam. Central Government on its part 
has issued directions to national Textile 
Corporation (NTC) to augment productton of 
yarn of counts of 40s and below where the 
price rise has affected the handloom weav
ers the most. Government of India has also 
reviewed the export policy of cotton yarn 
even though it is of vital interest for main
taining balance or payment position. National 
Handloom Development Corporation has 
been directed to step up its yam supply 
operations to handloom weavers and 
agencies in the States. Directions have been 
issued to Textile Commissioner to initiate 
checking of yam dealers with a view to 
activate dehoarding operations.

THE MINISTER OF STATE OF TEX
TILES (SHRI ASHOK GEHLOT): (a) Gov- 
emment has received complaints about hike 
in yarn prtees but there are no reports of 
shortage of yarn.

(b) While there are no problems in the 
availability of hank yarn for productbn of 
cloth in the handloom sector, the hank yarn 
prices registered an increase during the past 
few months. In the wake of recent spurt in 
yam prices. Central Government convened 
a meeting of rhajor representative bodies of 
spinning industry in the country to impress 
upon them the need to folbw moderatk>n 
and maintain stability in prbes of yam. The 
spinning mill federations have agreed to 
supply hank yam at pre-budget prices to the 
State handkx>m Agencies and the National 
Handloom Devetopment Corporation for 
onward supply to weavers. Chief Ministers of 
States have been requested to monitor the 
productton of yarn by cooperative/State sec
tor mills, and to hoki regular State level 
reviews atthe level of Secretary in-chargaof 
Textiles regarding supply, prices and distri

(c) No. Sir.

(d) Does not arise.

Inland Water Transport through Ganga
between Allahabad and Calcutta

1494. SHRI MOHAN SINGH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the govemment propose to 
promote inland water transport and trade 
through the Ganga river between Allahabad 
and Cak̂ utta; and

(b) if so, the time by whk:h the steamer 
service is likely to commence on this sectk>n 
of the river?

THE MINISTER OF STATE OF THE 
MINISTRY OF SIRFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Gov
ernment have already declared the stretch 
between Allahabad and Hakiiaof the Ganga- 
Bhagirathi-Hooghly river system as National
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waterway. As a promotionat measure, Cen
tral Inland Water Transport Corporation have 
recently started a mechanised monthly cargo 
service between Calcutta and Patna.

[English]

Trade promotion in North-Eastern

1495.SHRIMATI VASUNDHARA RAJE: 
will the Minister of COMMERCE be pleased 
to state:

(a) whether the government have re
cently taken some stps to promote trade in 
the North-Eastern States;

(b) if so, the details therec':

(c) whether a perspective plan paper 
has been drafted to give fillip to the economy; 
and

(d) if so, the details of the plan and the 
transit routes?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir.

(b) and (c). The Trade Development 
Authority had prepared an Action Plan for 
Promotion of Exports from North-Eastern 
Region. The Plan identified potential prod
ucts of the region, institutional infrastructure 
for export production and export marketing 
and suggested product specific time430und 
export strategy for boosting exports from the 
North Eastem States.

(d) A statement is attached. 

STATEM ENT

The products/Nodal organisations identi
fied for export thnjst from the North- 

Eastern region

I PRODUCTS

a. Cotton Handbom - Laishlngphae.
Tribal fŝ brics

b. Silk Goods - Dress material. Fur
nishing fabrics. Scarves & Stoles. 
Sarees, Ties, Ladies Gowns & 
Nighties

c. Handicrafts (cane & Bamboo) - 
Planters/Baskets, Furniture, 
Tableware. Decoratbn cum Utility 
Items

d. Processed Fruits - Pineapple prod
ucts.

//. ORGANISATIONS

1. NODAL ORGANISATIONS

a. North-Eastern Handloom and 
Handicrafts Development Corpo
ration (NEHHDC)

b. North-Eastern Agricultural Market
ing Corporation (NERAMAC)

III OTHER ORGANISATIONS

a. State Development Corporattons

b. Other major Manufacturing 
Organisatksns

Export of Mica and Mica Scrap

1496. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMERCE be 
pleased to state:

(a) whether the Minerals and Metals 
Trading Corporatk>n and Mtea Tracing Cor
poration of India Ltd. are the two main col
laborating agencies whbh export mica and 
mica scrap;

(b) If 80, the role player by these two 
public sector cornpanles to promote export 
of mica and mica scrap during the last three 
years; and
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(c) the names off the countries importing 
mica and mica scrap from India?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) While export of mica 
waste (Including factory cuttings) and scrap 
is presently canalised through Mica Trading 
Corporation of India Ltd. (MITOO)/Minerals
& Metals Trading Corporation of India Ltd. 
(MMTC), export of mica in all other fomis is 
decanalised for export.

(b) Apart from establishing direct con
tact with major buyers and participation in 
internationai tradie fairs to promote export off 
mica, mica scrap and mica products, MITOO, 
with financial assistance from MMTC, the 
holding company, has tal<en up a number of 
downstream projects for manufacture and 
export of value added mica products.

(c) Countries importing mica and mica 
scrap from India are Australia, Austria, Bel
gium, Brazil, Bulgaria, Chile, Czechoslova
kia. DPRK, Egypt, France, GDR, Greece, 
Hong Kong, Hungary, Italy, Japan, Malay
sia, Mexico, Netherland, Philippines, Poland, 
Romania, Singapore, South Korea, Spain, 
Switzerland, Syria. Taiwan, Thailand. Tur
key, UK., U.S.A., USSR, WestGermany and 
Yugoslavia.

Export of Rice

1497. SHRIMATI VASUNDHARA 
RAJE: Will the Minister off COMMERCE be 
pleased to state:

(a) the countries to which rk^ is ex
ported at present;

(b) whether the govemment have ex
plored the possibilities off increasing the m - 
poft of rice to some other countries;

and
(c) if so, the steps taken in this regard;

(d) the plan cVwn up for 1991-92 and 
1992-93 for the export of rk:e?

THE DEPUTYMINISTER IN THE MIN. 
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) The msyor destinatbns 
for export of Indian rice have been the fol- 
towing:-

Saudi Arabia, U AE, UK, Kuwait, Bahrain, 
USSR, Jordan.

(b) and (c). Afterthe recent adjustments 
in the exchange rate off the Indian rupee with 
major cun'encies of the world and the intro- 
ductk>n of the Exim Scrip Scheme. Indian 
non-basmati rice has become quite competi
tive in the international market. Therefore, 
during the current year it has been sold to a 
number of new markets which include the 
Latin American countries of Brazil and 
Mexkx>; Afrk:an countries such as Togo, 
Sierra Leone, Haiti, Angola; Jordan in the 
Middle East and Malaysia in the Far East.

(d) During the year 1991 -92, a ceiling of
7 lakh tonnes of non-basmati rk:e was re
leased for export. Further albcatbn depends 
on the availability of surplus rbe for export. 
However, there is no ceiling on exports of 
Basmati rice.

Monitoring and Reporting of Export 
Obligations

1498. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether foreign collaboratk>ns are 
granted with export obiigatk>n;

(b) if so. the procedure ffbr reporting and 
monitoring the export obligatk>ns;

(c) the companies which have given 
export commitment during the last years the 
amount off exports committed and the e>;- 
ports achieved; and
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(d) the companies which have not ful
filled their export obligations and steps taken 
against them?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes Sir. Foreign col
laborations are also granted with condition 
of export obligations.

(b) Export obligations are imposed by 
concerned administrative Ministry atthe time 
of approving the foreign collaborations. The 
concerned company has to execute a Legal 
Agreement/Bond with the Government as a 
safeguard against non-fulfiliment of export 
obligations. The export performance is 
monitored by the CCI&E. on year to year 
basis. The party is required to furnish the 
periodical retums to the CCI&E indicating 
their export performance In the form given In 
Appendix-lll-Gof Hand Book of Procedures.
1990-93. duly certified by the Registered 
Chartered Accountant, the original Bank 
Realistatk>n certificates. Statement of Ex
port and other relevant documents in terms 
of the Legal Agreement/Bond. In case of 
default, the Bond may be forfeited and penal 
action initialed.

(c) and (d). The informatk>n is being 
collected from the Regonal Lk:ensing Au
thorities whch is voluminous in nature and 
will be laki on the Table of the House.

Bank depositing In Top 50 Cities

1499. SHRI K.P. UNNilCRISHNAN: Will 
the Minister of FINANCE be pleased to

(a) the amount of bank deposits in top 
fifty cities as on December 31.1988.1989 
and 1990 and till June 30.1991;

(b) the percentage accounted for by the 
four large metropolitan cities namely Delhi, 
Bombay. Calcutta and Madras; and

(c) the advances made and k>ans dis
bursed in these cities in the con^esponding 
period?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR); (a) The deposits 
(excluding inter bank deposits) of 50 top 
cities as on the last Friday of December 
1988,1989,1990 and June 1991 are given 
bk>w:

(Rs. in crores)

As on the iast Friday of:

December 1988 75368

December 1989 86599

December 1990 97846

June 1991 105605

(b) The percentage of total deposits in 
thefour metropolitan cities of Delhi. Itembay, 
Cakujtta and Madras to the total deposits of 
50 top cities as on the last Frkiay of Decem
ber 1988.1989.1990 and June 1991 is as

state: under:

(Hgums a n  in % aga)

M N Calcutta Madras

Dfloa.88 1BJS2 24.63 11.79 5.06

Dflo*. 89 ( 18X3 26.28 11.45 5.09
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Deffii Bombay Calcutta Madras

Dece. 90 16.49 27.55 11.33 5.33

June. 91 16.12 28.99 10.85 5.54

(c) The Data reporting system of RBI 
does not generate information relating to 
disbursement by banlcs. However, the out
standing credit (excluding advance to banks) 
as on the last Friday of Dece. 1988,1989,
1990 and June 1991 of the 50 top dtles is 
given below:

(Rs. In crores)

As on the last Friday of:

December 1988 51225

December 1989 62381

December 1990 75670

June 1991 80038

Income Tax Collection

1500. SHRIK. p. UNNIKRISHNAN; Will 
the Minister of FINANCE be pleased to 
state:

(a) the total number of income tax 
assessees in the country in the tax brackets 
and annual Income retum uplo Rs. 50,000,

Rs. 50,000 to Rs. 1.20,000, Rs. 1,20,000 to 
Rs. 5 lakh, Rs. 5 lakhs to Rs. 10 lakh and Rs. 
10 lakh and above during 1987-88,1988-89 
and 1989-90;

(b) the taxes collected from these differ
ent categories during 1987-88, 1988-89, 
1989-90 and 1990-91; and

(c) the demand outstanding and per- 
centage-wise contribution of these catego
ries to the total Income tax collection in the 
above years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
RAMESHWAR THAKUR): (a) Informatnn 
regarding number of income -tax assessees 
in the country in the income rangeof upto Rs.
50,000 Rs.50,000toRs. 1,20,000/-and Rs. 
1,20,000/- to Rs. 5 lakh is not maintained in 
the Department, kiformatbn is, however, 
compiled relating to thenumberof assessees 
in income range upto Rs. 1 lakh, Rs. 1 lakh 
toRs.5lakhs,Rs.5lakhs1oRs. lOlakhsand 
Rs. lOlakh and above fortheTdars 1987-88, 
1988-89 and 1989-90. The details are as 
under:-

Number of Income Tax Assessees ai the end of
(Figures in tfiousands)

Income returned 1 9 8 7 ^ 1989-90

1. Taxable limit-Rs.1 lakh 5090 5433 5657

2. Rs.1 lakh-Rs.5lakh 163 232 361

3. Rs.5lakh-Rs.10lakh 16* 11S2 15.89

4. Rs. 10 lakh-above I Z l 8.69

Total 5269 5683.79 6042.58

 ̂refeiB to Rs. 5 Mch and above.



(b) Tha figures of income-tax collection are not maintained on the t»sis of the annual 
income returned by the assessees. However, the figures of total income tax collection for the 
years 1987-88 to 1990-91 are as foliows;-

AGGREGATE COLLECTION O F mCOME TAX 
(Inchiding Cotpon&m Tax)
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Year (Rs. in crores)

1987-88 6628

1988-89 8648

Year (Rs. in crores)

1989-90 9722

1990-91 10691

(c) The figures of demand outstanding different income range to the total income
are not maintained on the basis of the tax collection Is also not available. However,
annual income returned by the assessees. the total demand outstanding on the basis of
Therefore, information regarding percent- the amount of demand for the years 1987-88
age-wise contributbn of the assessees in to 1990-91 is as follows:-
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Jute Policy

1501. SHRI R. SURENDER REDDY: 
WilltheMinisterof TEXTILES bepleasedto
stale:

(a) whatherthe Union Govammant pio- 
posa to fbrmulata a long term juta polky to 
halp this sector catch - up with the currant 
favourable trend in the global market for the 
natural fibre; and

(b) if so. the time by which it is likely to 
be finalised?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government propose 
to continue to reserve packaging of specif iad 
commodities in jute under the provision of 
the Jute Packaging Material (Compulsory 
Use in packing Commodities) Act, 1987 to 
protect the traditionai market of jute goods in 
the packing sector. Government will con
tinue to encourage modamisatton in the Jute 
Industry through utilisation of the Jute 
Modemisatton Fund. Government will con
tinue to utilise the Special Jute Devekipment 
Fund for the overall devetopment of the jute 
sector. Government will also prpmota the 
production of value-added diversified jute 
products with view to devekip new marksto 
for jute goods and to increase exports.

Non-vlable artd Sick NTC Mills

1503. SHRI R. SURENDER REDDY: 
WiiitheMlnisterofTEXTILES baplaasadto 
state:

(a) whetherthe Union Government p»o- 
pose to cfc>se down totally non-viiMa mills of 
the National Textile Corporatton and amal
gamate other skd( miUs into composite units 
so as to impTGive their viability;

(jbyif so, ttw details thereof;

(c) the number of NTC mills on sick Hat

at present and since whan; and

(d) the steps being taken by the Govern
ment to help these sick textile unite?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b) In order to improve the 
performance of Natnnai Textile Corpora- 
tk>n, various altemative indfcding ama^am- 
ation etc. are under discussions at various 
levels. However, no deciskm has been 
taken in this regard.

(c) and (d). all NTC mills were baskally 
sick miiis taken over and subsequently 
natnnaiisad from time to time. Asastrategy 
to make these miHs viable, NTC has drawn a 
plan which is to be implemented during the 
Sth'Pian period (1992-97)by wayof restruc- 
turing/modamislng/amaigamating etc. of 
these mills into viable unite.

Raaarvad Land In Cantonment Araaa

1504. SHRI ANNA JOSHI: Will the Min
ister of DEFENCE be pleased to stefte:

(a) whether the Government propose to 
review the policy regarding reserved land in 
Cantonment areas; and

(b)»  so, the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b) There te no 
land in Cantonmente known as ‘reserved 
land*. K the reference is to lands in the 
Bungttow areas whk^i have been generally 

. eannafked for future mBItaty use for release 
to dviRans, thaia Is presently no proposal to 
review the policy in this regard.

Effect of New Trade Poltoy on Tran*- 
fomwrvlndustiy

1505. SHRI GURUDAS KAMAT: Will 
the Minister of C O M M B V ^ bepleasedto 
state:
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(a) whether the Government are aware 
that the new trade policy has affected the 
transformers industry severely;

(b) if so, the details thereof, and the 
reasons therefor;

(c) whether this Industry is unable to 
meet its Import requirements; and

(d) if so, the action taken by the Govem- 
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM); (a) No, Sir.

(b) Does not arise in view of the reply to 
part (a) above.

(c) and (d). The essential raw materials 
required for the manufacture of transformers 
have been albwed for import in terms of the 
Import Policy. For Limited Permissible items. 
Special Licences are granted to Actual Us
ers in the Small Scale Sector and for re
stricted items, these licences are granted to 
all Actual Users.

Trade Agreement with Uzbekistan

1506. SHRI GURUDAS KAMAT: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether any Trade agreement has 
been signed with Uzbekistan;'

(b) if so, the details thereof atongwith 
the tenns and conditbns of the agreement; 
and

(c) the Items proposed to be exported 
and imported under the agreement?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.

(b) The Agreement was signed In 
Tashkent on the 24th October. 1991. It 
provkJes inter-alla for trade between India 
and the Republic of Uzt>ekistan to be candied 
out on a balanced basis in Indian rupees. 
The pricing of commodities will, however, be 
made in convertible currencies.

(c) The items proposed to be exported 
to Uzbekistan include agricultural products, 
minerals and ores, cherobals and allied, 
products, leather and leather manufactures, 
textiles, engineering goods etc. The items 
proposed to be imported from Uzbekistan 
include agrbultural products, minerals like 
copper, zinc etc., fertilisers like urea and 
ammonia, metallurgkral products, chembals 
and allied products and machinery and 
equipment in the power, textile, constructnn 
and chembal sectors.

Reopening of RaghuvanshI Textile Mill,

1507. SHRI GURUDAS KAMAT: Will 
the Minister of TEXTILES be pleased to 
state:

*•
(a) whether Bombay based 

Raghuvanshi Textile Mills is being reopened;

(b) if so, the terms and conditkms on 
whbh it has been permitted to be reopened; 
and

(c) the number of persons who will be re
employed?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b) Raghuvanshi Mills 
Bombay was found viable by Nodal Agency. 
Attempt was made to revivethus unltthrou^ 
woricers cooperative but was not successful, 
subsequently BIF^ had to Issue primafade 
viflndlng up notice.

(c) In view or (a) & (b) above questbn 
doe not arise.
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[Translation]

Production of Handloom Clothes In 
Uttar Pradosh

1508. SHRI HARI KEWAL PRASAD: 
WilltheMinisterofTEXTILES bepleasedto 
state:

(a) the annual production of handloom 
clothes in Uttar Pradesh at present;

(b) whether the Gk)vemment propose to 
fonnulate any scheme to boost the handloom 
industry;

(c) if so, the details thereof;

(d) whether any more handloom indus
tries are proposed to be set up in the State; 
and

(e) if so, the details thereof, district- 
wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a)The StateGovemmentof Uttar 
Pradesh has reported an estimated produc
tion of 485.67 million metres of handloom 
cloth during 1990-91.

(b) and (c). Government of India is 
Implementing a number of Schemes of 
standing nature for the development of 
handloom sector. During the Eight Plan 
period these schemes will be redesigned to 
suit the need of the area and the weavers 
providing for greater flexibility and 
decentralisation and to generate high em
ployment in the handloom sector. During
1991-92 new scheme called *^rgln money 
for Destitute Webers” has been introduced.

(d) and (e). Handloom wveaving is by 
and l a ^  a deoe^ralised activity. Govem- 
ment of India, through their schemes, en

courages the individual weavers to form 
cooperatives or enrol themselves as mem
bers with the State Handloom Corporations. 
Assistances under various schemes are 
provided on the basis of specific proposals 
received from the State Govemments.

[English]

Bench of Gujarat High Court In 
Saurashtra

1509. SHRI CHANDRESH PATEL: Will 
the Minister of LAW. JUSTICE AND COM
PANY AFFAIRS be pleased to state:

(a) whether there is a general demand 
for setting up a bench of Gujarat High Court 
in Saurashtra and other regions of Gujarat;

(b) whether the Government of Gujarat 
has sent any proposal to the Union Govem- 
,ment in this regard;

(c) if so, the details thereof and the 
action taken by the Union Government 
thereon; and

(d) the time by which the bench is likely 
to be set up in Saurashtra regk>n?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes. Sir.

(b)No, Sir.

(c) and (d) Do not arise.

Imporl of Cast Iron Scrap under OGL

1510. SHRI CHANDRESH PATEL: Wni 
the Minister of COMMERCE be pleased to 
state:
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(a) whether the Government have re
ceived any representations for allowing im
port of cast Iron scrap under OGL;

(b) if so, the details thereof;

(c) the time by which the orders for 
albwing the same are likely to be issued; 
and

(d) if not the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (d) Yes. Sir. The 
Government have considered representa
tions received from various forum for allow
ing imports of cast iron scrap under O G L 
However, the suggestion has not been 
agreed to, keeping in view the Balance of 
Payment and the country*sforeign exchange 
reserves position.

[Translation]

Development of National Highways In 
Orissa

1511. SHRI SRIKANTA JENA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the total number of projects received 
by the Unk>n Government from the Govern
ment of Orissa for the devek>pment of Na- 
tk>nal Highways during the last three years;

(b) the total number of projects ap
proved. the funds albcated for each project 
and the areas to which they relate;

(c) the reasons for not approving the 
remaining projects/schemes; and

(d) whether there is any delay in the 
executk>n of these projects; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Out 
of 220 proposals for Road/Brklge works re
ceived from the Government of Orissa dur
ing the last three years (1.4.1988 to 
31.3.1991). 142 proposals were sanctk>ned 
ataoostdRs.58.84crores. Against these 
sanctbned works, Rs.14.06 crores were al- 
btted during the three-years period. Sec- 
tion-wise break-up of the work sanctk>ned 
on different Natk>nal Highways in Orissa is 
given in the Annexure.

(c) The remaining proposals could not 
be processed within the period ment'ioned 
due to a combination of reasons, including 
deficiencies in technbal detailsof the projects 
submitted, non-acquisitk>n of required land 
in certain cases, constraint of funds, non 
incluston of some of the works in the budget 
etc.

(d) and (e) Most of the sanctk>ned wori(s 
in Orissa are progressing satisfactorily.

S.No. NHNo. NameofSeelhn 
(Areaf/Desaifh 
tion of bridges

No. reworks 
sanctioned 
(1988-89 
to 1 9^91)

‘A’ ROAD WORKS

1. 6 Bihar Boider-Barkote 14

2. 6 Barfcote to Sambalpur 13
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S.No. NHNo. Name of Section 
(AreayDescrffh 
tton of bridjges

No. of works 
sanctioned 
(1 9 8 8 ^  
to 1990-91)

3. 6 Sambalpur lo M.P.Border 3

4. 5 A.P. Border to Bhubaneswar 14

5. 5 Bhubaneswar to Bihar Border 29

6. 5A ChandikoltoParadipPort 2

7. 23 Bihar Border-Barkote 14

8. 23 Banarpal to Pallahara 5

9. 42 Nirgundi to Sambalpur 17

10. 43 Kbraput Distt. 10

BRIDGE WORKS

1. 5 Major Bridge 2

2. 23 M £ ^  Bridge 1

3. 6 MinorBridge 2

4. 23 Minor Bridge 13

5. 42 MinorBridge 2

6. 42 Minor Dnoge 1

TOTAL 142

[fiigis/4 osivad representations against the reduc
tion in Um  maximum weightcanying limits of 
goods transport vehicles particularly when 
the unladen weight of such veMdes has 
almost doubled since the fixation of last 

151ZSHRIPAWANKUMARBANSAL: spedfieatlons; and
(b) if so. tlie steps proposed to tM taken 

by the Government to help smaN transport
ers in the (ace of restricfons on weight and 
ImposttonofNghentiytaxby several Stales?

Weight Specification of Goods Carriage 
Vehicle*

Wn the Mntttsr of SURFACE TRANS
PORT bepteas^tosfata:

(a) whether the GowNnment hawe re-



369 Written Answers AGRAHAYANA8,1913(S>VOI) Written Answers 370

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Yes. Sir.

(b) It Is statedthat the Government have 
not made any reduction in the maximum 
weight canying limits of the goods vehicles, 
and similar ceilings were prevalent underthe 
Motor Vehicles Act. 1939. In the represen
tations received from various organisatbns 
a request for increase in the bad canying 
capacity was made but this was not found 
acceptable since the overloading has been 
identified to be one of the major causes of 
road accidents and damage to the roads.

One Rupee Currency Notes

1513. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) the total number of one rupee cur
rency notes printed and the expenditure 
incunredthereonduring each of the lastthree 
years;

(b) the average life of such notes;

(c) whether the Government propose to 
discontinue printing of one rupee notes; and

(d) if so. the details thereof and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The infomia- 
tion is given bebw;

Year Pieces printed 
(Million)

Bq>erHiiture 
(Rs. bkh)

1888-89 406.80 488.16

1M9-90 355.00 479.29

1990-91 440.80 462.84

(b) The estimated average life of a Re.1/ 
-note is about 6 months.

(c) The Government propose to discon
tinue the printing of Re.1/- note in a phased 
manner.

(d) Volume-wise, Re.1/- notes consti
tute around 21% txjt value-wise, represent 
only i.1% of the total notes in circulation. 
The expenditure incun̂ ed towards printing 
and transporting Re.1 /- notes is neither com
mensurate with hs purchasing power nor 
with the life span of such notes. The Re.1/- 
note is proposed to be substituted by 
Re.1/-coin.

[Transla^X

Declaration of Naslrabad-Mhow Stretch 
of Road as National Highway

*1514. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of SURFACE 
TRANSPORT be pleased to state;

(a) whether there has been persistent 
demand to declare Nasirabad-Mhow stretch 
of the road on the Bombay-Delhi route 
through Jaipur,A]mer and Indore as a Na
tional Highway;

(b) whether this route is shorterthan the
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DelhhAgra<Bombay route and there is heavy 
traffic on this route; and

(c) if so, the steps talcen to declare this 
stretch of road as a National Highway?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) The Govern
ment of Madhya Pradesh has been propos
ing from time to time the declaration of cer
tain State Road as new National Highways 
including the Ajmer-Nasirabad-Chittor- 
Neemuch-Mandsaur-Ratlam-Mhow- 
Kandhwa^algaon Road which covers the 
route in question. A similar request has also 
been made by the Rajasthan Govemment 
for the part of this route in their territory.

(b) No Sir.

(c) A decisbn about the declaration of 
new National Highways would be taken only 
after the formulatbn of the 8th Five Year 
Plan, keeping in view the availability of funds 
and certain other criteria laid down for the 
purpose.

Law Colleges Teaching and Conducting 
Examlnattons in Hindi and Regional 

Languages

M515. DR. LAXMINARAYAN 
PPANDEYA: Will the Minister of LAW. JUS> 
TICE ANDCOMPANY AFFAIRS be pleased 
to state the particulars of Govemment La^ 
colleges teaching and conducting examina
tions In Hindi and regional languages be 
sides English?

THE MINISTER OF STATE IN THF 
MINISTRYOFPARLIAMF‘ TARYAFFAIR* 
AND THE MINISTER OF STATE IN THi 
MINISTRY OF LAW, JUSTICE AND COI .̂ 
PANY AFFAIRS (SHRI RANGARAJAN

KUMARAMANGALAM): The requisite infor- 
matbn is being collected wilt be lakJ on the 
Table of the House.

Raids by Narcotics Control Bureau in 
Rajasthan

1516. SHRI DAU DAYAL JOSHI: Will 
the Minister of FINANCE be pleased to

(a) the number of raids conducted by 
the Narcotics Control Bureau in Rajasthan 
during the last three years;

(b) the number of persons arrested and 
the details of the narcotic drugs seized dur
ing the above period atongwhh the value 
thereof; and

(c) ĥe number of offenders who have 
absconoed after the seizure of narcotic 
drugs?

THZ MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The number 
of raids conducted by the Narcotics Control 
Bureau in Rajasthan during the years 1988,
1989 and 1990 are as given below;-

Year Numt)er of raids

1988 3

1989 3

1990 2

(b) The number of persons arrested and 
the details of the narcotic drugs seized dur
ing the saki perk>d are as given bekiw:-

Year Nunit)erof Quantity of dnjgs
arrests Seized (h Kgs,)

1988 6 Heroin 2.9
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Year Number of 
arrests

Quantity of drugs 
Seized (in Kgs.)

1989 5 Heroin 15.9
Hashish 252.7

1990 6 Heroin 88.375

No precise valuation of prohibited drugs. • 
which are often of indeterminate chemical 
strength and composition, and which are 
liable for destruction, is feasible.

(c) Two persons have absconded.

Crisis in Silic industry

1517. SHRIGOVINDRAO NIKAM: Will 
the Minister of TEXTILES be pleased to 
state:

(a) whether the conditions of silk indus
try workers is miserable;

(b) if so. the reasons thereof;

(c) the assistance proposed to be given 
by the Govt, to the silk Industry workers; and

(d) the steps being taken by the Govem- 
ment to increase the production of Silk 
products in view of its great demand in 
foreign countries?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). In general, the condi
tions of the workers in the silk industry are 
not conskJered to be miserable.

(c) Some of the schemes being imple
mented for the benefit of silk industry work
ers, include supply of mulberry cuttings, as
sistance to Bivoltime Seed CkKX>on Produc
ers, establishment of Chawkie Rearing • 
Carters, subskly to farmere for purchase of 
nyk>n nets for Uzifly control. Incentive for 
Bivoltime Cocoon and Raw Silk 
producers.supply of rearing kit to small and

marginal farmers, assistance to reelers for 
establishing units rn new and traditbnal ar
eas, subsidy for establishing muHiend reel
ing units & providing of margin money toan to 
cocoon and raw silk marketing agencies in 
States for marketing and stabliation of co
coon and raw silk prices etc.

(d) The Government has been 
emphasising product development and 
upgradatbn of quality silk textiles, especially 
for export purposes. Export of silk products 
has been increasing over the past few years. 
Exports in 1990-91 wereRs.441 crores com
pared to Rs. 401 crores in 1989-90. A target 
of Rs. 550crores has been fixed for 1991 -91.

[Englisii]

Bench of Karnataka High Court in 
Hubll-Dharwar

1518. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether there is a demand for set
ting up a bench of Karnataka High Court in 
Hubli-DhanMfar;

(b) if so, the time by which this bench is 
likely to be set up; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTERYOF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c) Repre-
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sentatbns been received from time to 
time for establishing a Bench of Karnataka 
High Court at Hubii-Dhamvar. No proposal, 
in consultation with the Chief Justice of the 
High Court, has been received from the 
Government of Kamataka in this regard. As 
such, no deciston can be taken by the Cen
tral Government in the matter.

Export of Cotton

1519. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Unfon Govemment have 
taken a decisbn to export cotton.

(b) if so. the details thereof; and

(c) whether the Cotton Advisory Board 
was consulted before taking the deciston?

Excise Frauds In A.P

1520. SHRI GANGADHARA SANI 
PALI; Will the Minister of FINANCE be 
pleased to state:

(a) the details of excise frauds detected 
in Anantapur and Rayalseema in Andhra 
Pradesh during the last two years;

(b) the actton taken against the guilty 
persons; and

(c) the measures proposed to be taken 
to eliminate such malpractces?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) During the 
financial years 1989-90 and 1990-91. 56 
cases involving evask>n of Central Excise 
duty of Rs.80.23 lacs were made out in 
Anantapur and Rayalseema in Andhra 
Pradesh.

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). There is a decision to 
release about 5.00 lakh bales of cotton for 
export at the commencement of every cotton 
year, subject to adjustments being made 
after the detailed crop estimates are avail
able, with the objectiveof maintaining India's 
presence In the Intemattonal Market as a 
stable supplier. In pursuance of this deci- 
sk>n, Govemment has released 1.00 lakh 
bales of Bengal Deshi Cotton for export 
during 1991-92 cotton season. It has also 
been deckled to place an export quota of
4.00 lakh bales of cotton during the 1991-92 
cotton season at the disposal of Cotton 
Coiporatbn of India to be operated by it from 
time to time keeping in view the prevailing 
prices. Ithasnotbeenoonsklered necessary 
to consult the Cotton Advisory Board for this 
quantity of iquota released since it is based 
on the existing dedsons.

(b) In all these 56 cases, investigattons 
have been completed. Also, in 55 cases 
Show Cause Notces for recovery of duty/ 
impositbn of penalty have been issued.

(c) Ant-evasion machinery has been 
alerted. Road petrolling and other preven
tive checks have been intensified.

Newsltem^RBI to Probe BCCI Issue”

1521. SHRI JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether attentbn of the Govem
ment has been drawn to the newsitem cap- 
tbned *RBI to probe BCCI Issue* appearing 
in the 'Hindustan Times’ dated September 
15.1991;

(b) If so, whether all matters including 
security aspect regarding the BCCI have
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since been looked into by the RBI and the 
security agencies.

(c) if so, the results thereof, and

(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI
f^MESHWAR THAKUR): (a) Yes. Sir.

(b) to (d) Reserve Bark of India and the 
security agencies are seized of the issues 
pertaining to BCCi affairs. RBI has ordered 
a special audit of the accounts of the Bombay 
branch of BCCI and enquiries by the securi
ties agencies are in progress.

Schemes for Developmertt of national 
Highways In Kerala

1522. SHRI THAYIL JOHN
ANJALOSE; Wiii the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the Government have ap
proved some schemes for development of 
National Highways in Kerala;

(b) if so, the details thereof, and

(c) the total length of the roads likeiy to 
be developed under these schemes and the 
amount earmarked therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) to (c) Devel
opment and improvement of Natbnal High
ways is a continuing process and works are 
undertaken keeping in view the traffic in
tensity, existing conditkxi of Nattonal High
ways, inter-seprbrity and availability of funds. 
During the 7th Five Year Plan and Annual 
Plan 1990-91 estimates amounting to 
Rs.S4.96 crores and Rs.18.78 crores re- 
SpwOifely were approved for the Devebp- 
memofNationalHlghwaysbKeraia. Forthe

cun'ent year (1991 -92), further schemes for 
the devetopment of National Highways are 
in the Annual Programme at a cost of 
Rs.199.90 crores. In general, these varbus 
development schemes relate to the whole 
network of Natbnal Highways in Kerala 
(length about 940 km) for their phased im
provement as per actual needs.

Share Taxi Service m Delhi

1523. SHRI PARASRAM BHARDWAJ: 
WllltheMinisterofSURFACETRANSPORT 
be pleased to state:

(a) whether the Govemment have intro
duced share taxi servbe in Delhi recently;

(b) ff so. the details thereof, and

(c) the extent to whbh it has been suc
cessful in easing the rush of passengers in 
D.T.C. buses?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) The scheme is open to any operator 
who is either holding DLT taxi permit or 
intends to hob one. The operator will have 
to register himself for a partbular route and 
obtain the respective fare-chart of the route. 
This service will be operative from 8 to 11 
A.M. and from 4 P.M. to 8.P.M. During the 
rest of the time operators will be free to 
operate his taxi as metered taxi.

(c) The scheme was introduced on an 
experimental basis and its basb aim was to 
wean away people who were using 
personalised vehicles.

Export Promotion efforts at State level

1524. SHIR ARJUN CHARAN SETHI: 
Will the Minister of COMMERCE be pleased 
to stale:
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(a) the role of the State Governments in 
export promotion and the existing 
organisational set-up in each State for the 
purpose;

(b) whether the Union Government have 
made any evaluation to know the deficien
cies, if any, in the export promotion efforts at 
State level;

(c) if so. the details thereof; and

(d) the measures contemplated by the 
Government to remove the deficiencies and 
to make the role of the State Governments 
more meaningful and purposeful?

THE f^lNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.CHIDAMBRAM): (a) The role of State 
Govemments in export promotion is by way 
of providing land and sheds, making avail
able inputs like raw material, power, water 
and exempting exports from State level taxes, 
etc. Vartous Slate Governments are promot
ing commodity exports through their Corpo
rations. Some of them have set up export 
promotbn cells for attending to the problems 
of exporters.

(b) Yes, Sir.

(c) A Statement I is attached.

(d) A Statement II is attached.

STATEMENT-1

The Trade Devetopment Authority pre
pared a paper on ‘Role of State Govern
ments In Export Promotion' whk:h listed fol- 
k>wing deficiencies in export promotk>n at 
State level:

. i) Lack of institutbnal mecha
nism;

lij lack of trained manpower in

export promotion;

iii) high level of taxation on ex
port commodities;

iv) restrictions on inter-State 
movement of raw materials 
required for export produc
tion;

v) lack of infrastructural facili
ties like water, power and 
land required for export pro
duction.

STATEM ENT-II

Commerce Ministry have advised the 
State Governments to;-

(i) Create separate export pro
motion cell or directorate, 
set up apex level council 
with representatives from 
industry, trade, Export Pro
motion Council and Depart
ment of State and Central 
Government for discussing 
policy issues for export pro
motion at State level.

(ii) Not to impose taxes on 
goods meant for export.

(ill) Not to impose restriction on 
inter-state movement of raw 
materials required for export 
production.

(iv) provkie infrastructural facili
ties like power̂  land and 
water.

(v) Appoint suitable Officers as 
Secretaries in the Depart
ment of Industry who coukJ 
be entrusted with export 
promotion matters, for a
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reasonable tenures to en
sure continuity.

(vi) Create Board of Trade com- 
prising representatives of the 
State Governments and 
trade and industry.

(vii) Set up export houses as joint 
ventures with private sector 
partners.

Indo-Yugoslavia Joint Ventures.

1525. SHRIMATI VASUNDHARA 
RAJE:Wiil the Minister of COMMERCE be 
pleased to state:

(a) whether some Indo-Yugoslavia Joint 
Ventures have been established;

(b) if so. the details thereof;

(c) whether the Government have ex- 
pbred the possibility of the expansion of 
Indo-Yugoslavia trade; and

(d) if so. the action initiated in this re
gard?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM): (a) and (b) There is 
only one Indian Joint Venture in Yugoslavia 
promoted by M^. Usha Martin Black Ltd. 
Calcutta, for manufacture of steel wire. The

Joint Venture commenced its operatton in 
September 1982 and the validity of its agree
ment has been extended upto 25th April 
1992.

(c) and (d) Various efforts are being 
made to expand bilateral trade with Yugosla
via. These interalia include expansion and 
diversif ication of the basket of goods traded, 
encouraging partidpatk>n in Trade Fairs and 
Exhibitions, exchange of commercial and 
business delegations.

Sericulture Training Institutes

1526. SHRI J. CHOKKA RAO: Will the 
Minister of TEXTILES be pleased to state:

(a) the number of Sericulture Training 
institutes in the country and their locatbns;

(b) whether Andhra Pradesh being at 
second positk>n in productbn of Sericulture 
has no such Institute; and

(c) if so. whether the Govt, proposes to 
establish a Sericulture Institute in Andhra 
Pradesh?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The Central Silk Board has 
establish^ the following main Serk:ulture 
Research&Training institutefor Research & 
Devebpment and Training in the Mulbeny & 
Non- Mulbeny Sectors:-



383 WtiUanAnswMS NOVEIffiER29.1991 W M uiAm m ta  384

s

I f

I

•# «8

1 I
£

S£
to

lb. S t. 5 t

»i ri V i a t D i ^  oD



385 WdttonAnswma AGRAHAYANA 8.1913 (S>IK>I) Wrklen Answws 386

Besides, the Central Sic Boa^ has 
established 13 Sericulture Fanners Train
ing Schools (Mufceny). 6 Reeling Spinning 
Demonstration<cum-Training Centres(Non- 
Mulberry) and 13 Demonstration-cum- 
Training Centres all over the country.

(b) There is one Demonstration-cum- 
Training Centre under post cocoon Technol
ogy atHindupurlnAndhraPradesh. Besides, 
the State GovL is setting up Sericulture 
Development Institute in Andhra Pradesh 
under the National Sericulture Project

(c) No such proposal is iMing consid
ered at present by the Central Govt.

----------*niti ■ ̂ n  111-1 iinPiarasifiina womminee wepon

1527. SHRISRIBALLAV PANIGRAHI: 
Will the Minister of FINANCE bepleasedto 
state:

Bank of India and other concerned agen
cies.

[TmnskOhn]

Outstanding Income Tax

1528. SHRI ARVINO TRIVEDI: WiU the 
Minister of FINANCE be pleased to state;

(a) the amount of Income tax outstand
ing as on March 31. 1991; and

(b) the steps taken by the Govemment 
to recover the outstanding amount?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The amount 
of income tax (including corporation tax) 
outstanding as on March 31, 1991 was 
Rs.6694.54Crores.

(a) vvhether the Govemment have re
ceived the report of the Narasimham Com
mittee on the revamping of financial sector;

(b) if so, the details thereof and the 
action taken on the recommendatkm of the 
Committee; and

(c) if not, when the Committee is likely to 
submit report?

THE MINISTER OF STATE M THE 
MINISTRY OF FINANCE : (SHRI 
RAMESHWAR THAKUR): (a) to (c) The 
High Level Committee set up by the Govem
ment under the Chairmanship of Shri 
M.Narasimham was asked to examine al 
aspecisreiaiirigv>inesuuciure,organisaiDn, 
funcOons and procedures of the fkiandal 
system. It has submitted its report to the 
Government cm 20.11.1991. The report of 
the CommHlee will be processed on the
■_____ i —  r i J  f t , ^ r » W r . r l  tt if  «■ ■ ■ ■ «  n # ir > n  ----------. oasis Off oeiaiieo wcaminanon oi me iis rao* 
ommendalkins in consultation with Resoive

(b) Apart from the actions permissible 
under the Income-tax Act, 1961 for the re
covery of tax dues, suitable administrative 
steps are continuously taken to reduce the 
tax arrears. Some of the important adminis
trative measures are:-

I) Targetshavet>eenlaiddown 
for collectk>n/ireduction of 
anrear and current demands 
in the Central Action Plan of 
the lncome4ax Department. 
Performance of each Chief 
Commissk>ner*s regk>n is 
regularly monitored by the 
Central Board of Direct 
Taxes.

H) Dosslersofbiggerdemands 
are regularly reviewed by 
tfie Commissioners of In
come tax and by the higher 
authorities.

Si) Chief Commisskxisfs of Ifv
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oometax have been directed 
to monitor the disposal of 
top 100 first appeals pend
ing with the commissioners 
(Appeals) in their region.

iv) Chief Commissioners have 
also t>een advised to ensure 
that assessments involving 
big demands are finalised 
by the end of December. 
1991.

V) They have also been ad
vised that President/Vice 
President of Income tax 
Appellate Tribunal should be 
requested to take appeals 
involving large demands for 
expeditious disposal.

vi) In cases where large de> 
mands have been stayed by 
courts, the Chief Commis
sioners have been advised 
to get the stay vacated, 
wherever possible.

lEnglish]

Fraud Cases in Banks In Himachal 
Pradesh

1529. SHRI D.D KHANORIA: Will the 
Minister of FINANCE be pleased to slate:

(a) the number of fraud cases reported/ 
detected in various banks in Himachal

Pradesh during 1990-91. bank-wise;

(b) the amount involved in these cases, 
bank-wise;

(c) the number of bank offksials found 
involved in the varbus cases and the num
ber of offbials found guilty and punished, 
bank-wise; and

(d) the amount of money recovered 
from these off bials during the above perbd?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). The 
present data maintenance system does not 
yield State-wise informatbn about number 
of frauds, number of offbials involved and 
amount recovered from guilty offk:ials. How
ever, total number of frauds, amount involved 
and recoveries made by the banks, as re
ported to RBI by 28 pubik: sector banks in 
India, during the perk>d from 1.4.90to31.3.91 
is given below:

(Rs, in lakhs)

No of frauds Amount 
involved

Amount
recovered

1533 9996.08 908.64

Details about punishment awarded to 
the offkaals during the same period for their 
involvement in cases of frauds are given 
bek)w:

(i) No. of employees convicted

(ii) No. of employees given 
major/minor penalties

(iii) No. of ̂ mpk>yees out of
(ii) above dismissed/ 
discharg^removed.

83

762

311
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Distribution of Profit Earned by Can
teens Run by Units/Formations

1530. SHRI D.D. KHANORIA: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the profit earned by can
teens run by units/formations is distributed 
for the welfare of the troops;

(b) whether the profit earned by the 
CSD(I) canteens run for ex-servicemen is 
distributed for the welfare of retired Armed 
Forces Personnel;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE I^INISTER OF DEFENCE (SHRI 
SHARAD PAWAR):(a) Yes, Sir.

(b) and (c) There are no CSD(I) Can
teens run exclusively for ex-Servicemen. 
However, Canteen facilities meant for serv
ing defence personnel are extended to ex- 
Sen îcemen also.

(d) A part of the trade surpluses of the 
Canteen Stores Department is utilised cen
trally by the Services for welfare measures, 
such as opening of schools, provision of 
medical facilities, free hostels for children of 
battle casualities, urgent life saving treat

ment, etc. which benefit both serving sol
diers as well as ex-Sen/icemen. Profits 
made by Unit Tun Canteens are used for the 
welfare of serving soldiers as well as ex- 
Servicemen in as much as the widows of ex- 
Servicemen, children of battle casualties, 
etc. are looked after bythe units themselves.

Trade with EFC Countries

1531. SHRI NAWAL KISHOSRE RAI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) the details of India's trade with Euro
pean Economic Community (EEC) countries 
during each of the last three years and the 
current year upto October, 31;

(b) whether the EEC have assured con
tinued support to India as reported in the 
Times of India* of November 14,1991; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
P.CHIDAMBARAM): (a) A statement (upto 
August,1991) is attached.

(b) and (c). In the meeting of the 7th 
Indo-EEC joint Commission held on 13th 
and 14th November. 1991 in New Delhi, the 
EEC reiterated its continued support of India.
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Export of Dairy Products:

1532. SHRI NAVAL KISHORE RAI: Will 
the Minister of COMMERCE be pleased to 
state:

period and the countries to which exported; 
and

(c) the incentives being given by the 
Government to the exporters of dairy prod
ucts?

(a) whether dairy products are being 
exported for the last three years in view of 
White Revolution;

(b) if so, the quantity and value of milk 
and milk products exported during the above

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) and (b) The quantity and 
value of export of butter, pure milk ghee and 
milk power for the last three years are given 
betow;-

Qty:MT
Vel:Rs.Lakhs

Year Pure Milk Ghee/ 
Butter

M/Mc Powder

Qty. Val Ofy. Va/.

1988-89 313 139 Nil -

1989-90 174* 105 Nil -

1990-91 146* 319* 124 -

* Provisional figures based on returns filled by exporters. While UAE is themajor market 
for our pure milk ghee and butter accounting for more than 80% of our export, followed 
by Bahrain and Kuwait, milk powder is mainly exported to UAE and Bangladesh.

(c) As per present policy, 30% Exim 
Scrip Is available on export of butter, pure 
milk ghee and milk powder.

Shifting of VIsakhapatnam Airport

1533. SHRI RAM KRISHNA 
KONATHALA:WilltheMinisterof DEFENCE 
be pleased to state:

(a) whether there is any proposal to shift 
the VIsakhapatnam Airport from the existing 
site;

(b) if so. the details thereof;

(c) if not, whether the Government pro

pose to relay the runway to prevent stagna
tion of water during rainy season; and

(d) if so. the details thereof and the time 
by whrch the work is likely to be completed?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No. Sir.

(b) Does not arise.

(c) and (d). No, Sir. Ftelaying/Upgradation 
of the existing runway is not likely to solve the 
water stagnatbn problem as the area is low 
lying and suk̂ ect to water k>gging during 
monsoon and to fkxxiing from the Megadri 
Gadda Dam when the sluice gates are
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General insurance Companies in Goa
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(c) the profit or loss of these companies 
during the aix>ve period company-wise?

1534. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of FI
NANCE k>e pleased to state:

(a) the number of General Insurance 
Companies located in Goa;

(b) the premium amounts received and 
the amount of claims settled by these com
panies during each of the last five years; and

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The four sub- 
sidiary companies of the General Insurance 
Corporation of India are operating in Goa 
through Divisional and Branch Offices. The 
number of Divisional and Branch Offices of 
these four Companies in Goa is 8 and 20 
respectively.

(b) The required information is as under:

(In Crores of Rupees)

1986 1987 1988-89 1989-90 
(For 15 months 
from 1.1.88 
to 31.3,1989)

1990-91

Premium 8.54 9.77 13.75 14.15 15.86

Claims
Settled

5.24 7.50 9.58 8.22 9.01

(c) The Profit & Loss Accounts are not 
built up on Divisional Office basis but on 
overall company net basis centrally at Head 
Office. All the general insurance companies 
are making profit, company-wise.

[TransiaUon]

Loans given by RRBs for Agricultural 
Deveiopnient

1535. SHRI RAM NARAIN BERWA: 
Will the Minister of FIANCE be pleased to 
state:

(a) the amount of loans given by the 
Regbnal Rural Banks for Agricultural devel

opment during the last three years. State- 
wise;

(b) the percentage of k>ans recovered 
so far; and

(c) the percentage of bad debt.

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b) Na
tional Bank of Agriculture and Rural Devel
opment has reported that during the year 
1988-89 and 1989-90 the toans disbursed 
to farmers by Regional Rural Banks, the 
amount recovered and the percentage of 

. repayment to demand are as under:-
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(Rs.ki crores)

Year Ljoans Issued Ljoans recovered Repayment
as% to
demand

1988-89 467.55 449.70 46.09

1989-90 607.80 354.70 32.23

During 1990-91, the loans issued 
amounted to Rs. 283.94 crores. Thedatais 
provisional and the figures relating to the 
recoveryoff loans for the year 1990-91 have 
not yet become available. The State-wise 
break up is given in the annexure enclosed 
statement.

(c) According to the forms of Balance

Sheet and prof it and loss Account prescribed 
in the Third Schedule of the Banking Regu- 
latbnAct, 1949. whch all banks are required 
to foltow and In accordance with the prac
tices and usages customary among bankers, 
the banks are given statutory protection from 
discbsing the quantum of bad and doubtful 
debts for which provision is made to the 
satisfaction of their statutory auditors.
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Opening of Evening Branches of 
liationalised Banks

1536. SHRI I^ M  NARAIN BERWA: 
Will the Minister of FINANCE be pleased to 
state:

(a) the number of evening branches of 
nationalised banks in various States, State- 
wise;

functioning in various States. There is no 
proposal with RBI to open atleastone evening 
branch of banks in every district or woridng 
round the clock in the State capitals and 
metropolitan cities.

[English]

Prtee of Raw Material fbr Handloom 
Industry

(b) whether the Govemment propose to 
open atleast one evening branch of 
nationalised banks in every district;

1537. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of TEXTILES 
be pleased to state:

(c) if so, t>y what time;

(d) whether the Govemment also pro
pose to open one branch of each nationalised 
bank working round the dock in the State 
capitals and Metropolitan cities; and

(a) the comparative prices of cotton, 
cotton yarn and chemical dyes and colours 
as on June 1,1991 and September 1,1991;

(b) the reasons for the steep increase in 
the prices of the above Items; and

(e) if so. the details thereof including the 
time by which these are likely to be opened?

(c) the steps taken by the Govemment 
to bring down the prices of these items to 
help the handloom weavers?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWARTHAKUR): (a) to (e) Reserve 
Bank of India ^ B j) had advised the com
mercial banks as far back as in 1983 that 
they would have no objection to banks hav
ing elongated kxjslness hours with a view.to 
improving customer service. However, it is 
necessary for the banks that the transac- 
tk>nsconduct^ during such extended hours 
of business are merged with the main ac
counts of the branch where it is decided to 
provide the fadHties. The banks are also to 
ensure that local laws are complied with and 
the concerned dearing Houses are informed 
as and when the hours of business of any of 
the branches are extended. The information 
system of RBI does not generate data on ̂ e  
number off evening branches of the banks

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A Statement is endosed.

(b) The prices of raw cotton and cotton 
yam increased as a result of unexpected 
dedine in cotton production, cost of fuel, rise 
in band rate etc.

(c) Government have taken several 
measures including making the spinning in
dustry to agree to supply hand yarn at pre
budget prices to NHDC/State Handioom 
Agendes for onward supply to weavers. 
Constant monitoring of prices at Central and 
State Govemment level, directbns to Na
tional Textile Corporatbn to augment pro- 
duqtbn of yam of counts of 40s and tseiicMo 
help the handkx>m iiyesver .̂



411 W r^ n  Answers NOVEMBER 29.1991 

STATEMENT

CompamihB Prices of June, 1991 and September, 1991

Written Answers 412

-----------------------i________________
Prices

kern June, 1991 September, 1991

Raw Cotton 219.6 252.9

Cotton Yam 208.3 247.7

Vat Dyes (Indigo 
Solubilished & 
others) 182.0 182.0

Reactive Dyes 149.9 149.9

Organk: Pigments 216.2 225.5

Optk^al Whitening 
Agents 122.5 122.5

Source: Index Numbers of Wholesale Prk:es in India as prepared 
by Ministry of Industry:

(Base 1981-82 -100).

Danriage to Serteutture Crop In provWed by the Union Govemment to the 
Southern States State Govemments to combat the disease;

1538. SHRI SOBHANAD- (e) if so. the details thereof. Statewise;
REESW ARA RAO VADDE: 

SHRIG. MADE GOWDA ;

WUI the Minister of TEXTILES be 
pfioBnd to state:

damage to sericulture crop in Southern States 
due to Pebrine disease;

<b) if so, the estimated loss, Statewise;

(c) the reasons for rapid spreading of
^sease;

<̂ 4) whether any assistance haî  been

and

(f) the steps proposed to be taken by the 
Government to compensate the farmers foi 
the toss due to the above disease?

•WE OF STKTE OF THE
MINISTRY OF TEXTILES (SHRI ASHO^ 
GEHLOT): (a) and (b). A certain amount o1 
damage to sericulture due to pebrine dis
ease has been reported by the Southerr 
States viz. Karnataka. Tamil Nadu anc 
Andhra Pradesh^

(c) Some of the.reasons for spread of 
the disease are as foltow:
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(i) Infection of pebrine in seed 
zone/area.

(H) Spread of disease through 
primary and secondary In
fections.

(iii) Inadequate moth testing In 
the seed area grainages,

(iv) Insufficiency of basic seed 
infrastructure.

(v) ■ Rearing of silkworm crop
under unhygienic condition.

(d) to (f). The Central Silk Board(C.S.B.) 
has provided financial assistance to State 
Governments to carry out mass disinfection 
programmes by purchasing necessary dis
infectants like formaldehyde and Bleaching 
Power. Bywayoftechnicalassistancetothe 
State Governments, the Central Silk Board 
had constituted study and inspection teams 
to conduct surveys In selected seed zones of 
AndhraPradesh. KamatakaandTamil Nadu. 
These teams also demonstrated vark>us 
measures to control the pebrine disease to 
the farmers and State Govt offcials.

Janata Cloth Scheme

1539. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of TEXTILES 
t>e pleased to state:

(a) whether the janata ckith scheme 
aiming at supply of dhoties and sarees to 
weaker secttons at concesstonal rates is 
continuing;

(b) if so, the quantum of the cloth sup
plied to the consumers and its value, State- 
wise; and

(c) the portk>n of Central subsMy pro- 
vkJed to States. State-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a)Yes, Sir.

(b) and (c) The actual quantum of janata 
cbth (State-wise) delivered to the distrikxj- 
tk>n agencies for sale to consumers and the 
amount of subsidy released by Central Gov
ernment against these deliveries during the 
year 1990-91 is given in the statement at
tached. The details of value of these deliv
eries are not maintained.

STATEMENT

SI. No, Name of State Delivery
OnmiUon
sq.mts.)

Subskfy 
released 

(Rs.in cfores)

1. Andhra Pradesh 60.777 17.670

2. Assam *40.169 9.220

3. Bihar 9.053 4.095

4. Gujarat 12.520 4.041

5. Haryana 0.007 Nil

6. Himachal Pradesh NU Nil
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SLNo, Name of State Delivery 
(in miWon 
sq.mts.)

Sui}sidy 
released 

(Rs,in crores)

7. Jammu & Kashmir Nil Nil

8. Karnataka 38.480 10.532

9. Kerala 0.137 0.006

10. Madhya Pradesh 15.390 4.893

11. Maharashtra 42.490 9.530

12. Manipur 0.013 Nil

13. Orissa 27.980 8.909

14. Pondicherry 0.041 0.003

15. Punjab 0.300 0.031

16. Rajasthan 9.213 2.795

17. Tamil Nadu 27.480 5.183

18. Tripura 3.770 0.796

19. Uttar Pradesh 107.130 38.121

20. West Bengal 61.570 14.128

Total 456.520 130.003

Export off Marine Products. Visakhapatnam;

1540. SHRI M.V.V.S. MUHTHY: Win 
the Minister of COMMERCE be pleased to
state:

(a) the schemes formulated by the Ma
rina PiDducts Export Development Authority 
(MPEOA) for export of marine products;

0>) wheth^ there is any proposal to 
upgrade the; office of the MPEOA in

(c) if so, the details thereof; and

(d) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) Marine Products Export 
Development Authority (MPEDA) imple
ments various schemes for export of marine 
products such as’
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(1) Assistance for diversified
■ fishing by mechanised fish

ing vessels.

(2) Establishment and devel
opment of hatcheries and 
farms.

(3) Subsidy scheme on seed 
and feed.

(4) Modernisation of seafood 
industry.

(5) Quality upgradation 
schemes and

(6) Market promotion schemes.

(b) and (c). Yes, Sir. The proposal to 
upgrade^^the office of MPEDA in 
Visakhapatnam is presently kept in abey
ance due to restrictbns prevailing on the 
creatbn of posts.

(d) Does not arise.

E]^orl of Bauxite Ore

1541. SHRI M.V.V.S. MURTHY: Will 
the Minister of COMMERCE be pleased to 
state:

a) the policy of Government with regard 
to export of Bauxite Ore from westem cost 
and eastern coast areas underthe newtrade 
polfcy;

(b) whether different norms have been 
laki down for the above two areas; and

(c) if 80, the reasons therefor?

THE MINiSTER OF STATE OF THE 
MINISTRY O F  COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c). All grades of

Bauxite except cak îned bauxite and low 
grade bauxite with alumina content Al 203 
less than 54% of west coast origin are 
canalised through MMTC. Low grade baux
ite with alumina content Al 203 less than 
54% of west coast origin has been 
decanalised w.e.f. 14th August, 1991 as an 
initial step under the liberalised New Trade 
Polk:y. Export of calcined bauxite from all 
sectbns has also been decontrolled w.e.f. 
31st October, 1991.

Strengthening of East Coast Guard

1542. SHRI M.V.V.S. MURTHY: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether the Govemment have re
ceived any report regarding encroachment 
byforeign fishing trawlers into Indian waters;

(b) the details of the strength of the 
Coast Guard in East Coast; >

(c) whether it is proposed to modernise 
and strengthen the Coast Guard to protect 
the marine resources of our coastal areas; 
and

(d) if so. the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir.

(b) The strength of vessels, aircraft 
elc.changes from time to time, based on 
operatk)nal requirements.

(c) and.(d). Yes, Sir. The Coast Guard 
are being strengthened and modemished as 
perthe Coast Guard Perspective Plan 1985- 
2000 and 5 Years Coast Guard Devek)p- 
ment Plans, whnh envisage the balanced 
growth of the Coast Guard, commensurate 
with their requirements, subject to the 
availability of funds.
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Strengthening off Eaetem Navel 
Command, Viaakhapatnam

1543. SHRI M.V.V.S. MURTHY: Win 
the Minister of DEFENCE be pleased to
state:

(a) whether there is any proposal for the 
improvement and strengthening of the East- 
em Naval Command, Visakhapatnam;

(b) if so, the details thereof, and

(c) the steps taken tiy the Govemment 
in this regard?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes. sir;

(b) and (c) The facilities at the Eastern 
Naval Command are being developed com
mensurate with the requirementsof the Navy. 
Further details cannot bedivulged.forsecurity 
reasons.

Import off Timber and Pulp.

1544. PROF UMMAREDDY 
VENKATESWARLU: Will the Minister of

COMMERCE be pleased to state:

(a) whether the Gk)vemment allow im
port of timk>er and pulp; and

(b) If so, the details of imports made 
during each of the last three years?

THE MINISTER OF STATE OF THE 
M INISTRY O F COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) Import of all kinds of 
timl)erlogs(if sawn and rectangular or square, 
the minimum size of the logs should be 10 
cm x10cm x2m if cylindrical the minimum 
size of the long should k>e 10 cm dia x 2 m 
length) are alk>wed for import under OGL by 
all persons, and wood pulp of all types ex
cept rayon grade wood pulp are allowed for 
import under OGL. Import of Rayon Grade 
wood pulp is allowed against special licences 
issued to AU (Indl) in the Small Scale Sector, 
and against Exim Scrips.

(b) As per the data available, details, in 
respect of import of timber and pulp during 
the years 1986-87. 1987-88 and 1988-89 
are contained in the statement enclosed.
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Crises in tiie Handloom industry of 
Andhra Pradesh

1545. SHRIRABI RAY: Will the l l̂nister 
of TEXTILES be pleased to state:

(a) whether the master weavers in the 
handloom industry in Andhra Pradesh have 
been compelled to reduce their production 
considerably due to glut in the market;

(b) if so. the details thereof;

(c) whetherthe Government have made 
a survey regarding the dwindling income of 
the weavers, and

(d) if so, the steps taken or proposed to 
be taken by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) & (b). The State Govemment 
of Andhra Pradesh have reported that the 
weavers ot Prakasam Distrbt engaged in 
the productk>n of exportable varieties of 
lungies and check shirting are currently fac- 
ingtheprot>lem of under- empbyment due to 
stump in the market for lungies in the coun
tries of politk:ally disturbed Burma and fkx>d 
affected Bangladesh.

(c) A census of Handk>oms at the na
tional level covering interalia certain data on 
the socto-eoonomic aspect of harKik)om 
weavers was conducted by the Govemment 
of India through the State Governments dur
ing 1987-88. One of the findings of the 
census revealed that about 7% of the total 
weaver households earned only upto Rs.20Q/ 
- per month from all sources;

(d) In order to ensure higher earnings 
for the handbom weavers and to Improve 
their iodb-eopnomb oonditbns, the Gov-

' - making efforts through
ihMtm  ures such as:-

(i) Financial assistance for 
modernisation of boms;

(ii) Scheme of decentralised 
training to train weavers on 
improved technobgy;

(iii) Scheme of training a cadre» 
of ‘Bunkar Sevaks’ for as
sisting weavers in transfer 
of improved technology;

(iv) Protection to handlooms by 
reserving certain varieties of 
cloth for their exclusive pro
duction in the handloom 
sector;

(v) Design support and provi
sion of technological inputs 
through a numt>er of Weav
ers* Servbe Centres in the 
country;

(vi) Special fiscal concessbns 
to the handbom sector to 
remove the cost handicap 
of handlooms vis-a-vis the 
powerboms;

(vii) Thrift Fund Scheme whbh 
covers Group insurance 
Scheme;

(viii) Market Devebpment Assis
tance Scheme including 
Special Rebate, Share 
Capital Assistance to Apex 
Societies and State Corpo- 
ratbns to give market sup-, 
port to handbom products; 
and

(ix) The Janata Cbth Scheme 
under whbh it is ensured 
that reasonable level of 
wages Is pab to h ^ b o m  
weavers.
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Government has also announced a new 
Scheme entitled "Margin Money for Desti
tute Weavers” to be implemented during the 
current financial year for the benefit of 
handloom weavers living below poverty line.

Smuggling of Narcotics

1546.3HRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of FINANCE 
be pleased to state:

(a) whether there has been enormous 
Increase in the smuggling of narcotics since 
last year;

(b) if so, the reasons therefor; and

(c) the steps being taken or proposed to 
be taken to check it?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c) ft could 
be seen from the data on seizures of impor
tant drugs of abuse given in the encbsed 
statement that the quantity of seizures of the 
two most important drugs i.e. Heroin and 
Hashish have declined during the last two 
years. Atthe same time the number of cases 
of traffrcking of these drugs during the last 
two years has shown increase. This clearly 
indk:ates that the traffkiddng of these drugs 
has come down due to the fear of being 
caught by enforcement agencies. The in
crease in the number of cases shows the 
effective actton taken by enforcement agen
cies against trafficking. More seizures and 
cases have been effected in ganja and 
methaquak>ne during the years 1990 and 
1991 which indicates the alertness of en
forcement agencies.
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Demand for WooHen Garments Abroad

1547. SHRI YASHWANTRAO PATIL: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether there is a great demand for 
woollen garments abroad;

(b) if so, the steps taken or proposed to 
be taken by the Government to augment 
productton of woollen garments;

(c) whether the woollen mills have sought 
pennission for modernisation of their plants;

alkiwed to be imported speedily. 117 items 
of machinery for garments/hosiery/made- 
ups of all types including woollen are now 
under OGL to facilitate easy import of gar
ment manufacturing machines. These gar
ments making machines are made available 
at comparatively cheaper price.

(c) No such permissk)n is required to t>e 
obtained for modernisatk>n.

(d) to (f). Do not arise in view of (c) 
above.

UtllisatkNi of Loans from Germany

(d) if so, the number of applk:atk>ns 
received in this regard; State-wise;

1548. SHRI SIMON MARANDI: Will the 
Minister of FINANCE be pleased to state:

(e) the number of applicants who have 
been given permissk>n so far; and

(f) the reasons for delay in granting 
permission to other applk^nts?

(a) whether during the recent visit of the 
Prime Minister to Germany, it was pointed 
outby the Chancelbr that India had not been 
able to utilize the k>ans worth Rs. 2400 
crores given by Germany;

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): <a) Yes. Sir. There is a demand 
for woollen garments abroad.

(b) In order to improve the quantity and 
quality of productbn of wool and thereby 
woollen garments, various programmes have 
been drawn up by the Ministry of Textiles, 
whkdi will be implemented by the Wool De- 
vetopment Board.

(b) if so, the details of the bans taken 
and the amount remaining unutilised so far;

(c) the reasons for under-utilisation of 
bans;

(d) the time by whbh the whole amount 
is likely to be utilised;

(e) whether this issue was also raised 
during the meeting with offbials of I.M.F. and 
World Bank; and

2. The Government has anranged sev
eral meetings with Apparel Export Promo
tion Council. Wool & Woollen Export Pro- 
motbn Council and Indian Woollen Mills 
Federation. Woollen Fabric Manufacturers 
and Garment Manufactures to coordinafte 
efforts tor improving export of woollen ki- 
ckjding garments.

3. Govemment is also trying to ensure 
tiiat machinery required for the productbn is

9) if so, the clarification given kiy the 
Govemment in this regard?

THE MINISTER OF STATE IN THE 
MfNISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No. Sir.

(b) to (d). A statement showing the 
details of bans taken under German bilat
eral assistance programme for on-going 
prefects and the amounts utilised so far is



enclosed. The unutilised balances are gen- (e) No, Sir.
erally on account of normal gestation period
of projects. (f) Does not arise.
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[EngHstii

Restructuring of NTC and NJMC

1549. DR. C. SILVERA:
SHRI V.SREENIVASA 

PRASAD:
Will the Minister of TEXTILES l>e 

pleased to state;

(a) whether the Government propose to 
restructure the National Textile Corporation, 
National Jute Manufacturers' Corporation 
and other segments, of the textile sector;

(b) if so, the details thereof;

(c) the aim for such restructuring of 
these organisations;

(d) whether the restructuring will affect 
theinterestofworkersoftheseorganisations; 
and

(e) if so, the details thereof and if not, the 
steps proposed to be taken by the Govem- 
merit in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT (a) to (c). Various ^ernatives are 
under consideratnn of the Govemment as a 
long term solution to curtail down heavy 
k)sses incurred by Natnnal Textile Corpora
tion, British India Corporatk>n and Natk>nal 
Jute Manufacturers' Corporatton'and to 
revitalise them.

(d) and (e). Since no decisbn has been 
taken regarding the restmcturing of NTC, 
BIC and NJMC, it would be pre-mature to 
indicate as to whether they wouM affsct the 
interests of the workers and in any case 
which will t>e fully protected.

Asstetanceto Silk Weavers.

1550. DR. C. SILVERA Will the Minister 
of TEXTILES be pleased to state:

(a) whether the Govemment propose to 
provkJe assistance to silk weavers and reel- 
ers facing the on slaught of synthetic fibres 
and power k>oms;

(b) if so, the details thereof and if not, the 
reasons therefor;

(c) whetherthe Government propose to 
encourage exports of silk;

(d) if so, the details of programme drawn 
up for the purpose and target fixed for 1991 - 
92?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government of India 
implements several schemes for assisting 
handkxMn weavers, including silk handloom 
weavers. These schemes include Market 
Devetopment Assistance Workshed-cum- 
Housing, Training and Modernisatbn, Thrift 
Fund Scheme eto. For reelers. Central Silk 
Board's on going programme for assistance 
includes assistance to reelers for establish
ing reeling units in new and tradittonal areas, 
subskly for establishing multiend reeling 
units, incentives for biveltine cocoon reelers 
and also training in reelings.

(c) and (d). Govemment has all ak>ng 
l>een encouraging export of silk products. 
The target for the year 1991-92 is Rs. 550 
crores. For the purpose of acheiving the 
target, the Indian Silk Export Promotion 
Council has k>een undertaking export pro- 
motton activity wh»h includes partk:ipatbn 
in Intemattonal Fairs. The Council also 
undertakes sales-cum-study tours to tap new 
markets. The Council also launched the first 
Intematbnai Silk Fair(Resham India) in In
dia In October, 1991, where many importers 
partk îpated.

Purchase of Inferior Quality of Rubber 
bySTC.

1551. PROF K.V. THOMAS: Will the
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Minister of COMMERCE 
state:

(a) whether the Government have re
ceived any complaints against the State 
Trading Corporation for purchasing inferbr 
quality of rubber;

(b) if so, the action taken in the matter;

(c) whether tyre manufacturing compa
nies have lodged any complaints regarding 
inferior quality of rubber supplied to them by 
STC and have asked for compensation;

(d) if so. the actbn taken in this regard;
and

(e) whether RMA IV grade rubber will 
now be purchased by STC?

THE MINISTER OF STATE OF THE 
M INISTRY O F COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) and (b). There has 
been a complaint regarding purchase of 
RMA-5 grade of natural rubber not conform
ing to the quality specifications laid down in 
the matter and instructions have been given 
to procure natural rubber under strict quality 
specifk:atk>ns.

(c) and (d). Yes, Sir. The STC and 
Rubber Board are sorting out the matter.

(e) Yes. Sir. The STC has since been 
instructed to purchase RMA-4gradeof natu
ral rubber from the domestic market.

Indo-Pak Talks on Problems in Border 
Areas.

1552. SHRI GOPI NATH
GAJAPATHI:

SHRI M R U TYU N JAYA
NAYAK:

be pleased to (a) whether the Indian military delega
tion during recent visit to Pakistan held talks 
with their counterparts on the problems be
ing faced in the border areas;

(b) if so. the precise subjects consid
ered at the talks and the outcome thereof; 
and

(c) the steps proposed to be taken for 
peace in the border areas?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR):(a) and (b). A Defence 
delegation visited Pakistan from the 24th to 
27th September. 1991. During the talks, the 
situation abng the Line of Control/lnterna- 
tk>nal Border was reviewed, and measures 
to carry the Confidence Building process 
further were discussed. Agreements were 
also reached in principle on:

wm the l^nister of DEFENCE 
pleased to stale:

(i) Re-activation of the existing 
telephone lines between 
Baramula-Murree and 
Rajouri-Jhelum, for use by 
the concerned Sector Com
manders whenever neces
sary.

(ii) Establishment of communi
cation links between the Air 
Forces and Navies of the two 
countries.

(iii) Enhancing interaction and 
exchanges, including through 
participation in seminars or
ganized t)y respective Insti
tutes of Strategic Studies, 
exchange of sportsteams etc.

(c) The Govemment of India constantly 
endeavour to maintain a diatogue with Paki
stan in order to de-escalate the situation on 
the border. An agreement was also reached 

be between the Indian and Pak DGMOs to 
prevent use of artiitery. mortar and rocket fire
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along the LOG w.e.f. 16th October, 1991. (b) when this scheme was started?

[Translation]

Theft off Flies

1553. SHRI SHIV SHARAN VERMA: 
Will the Minister of DEFENCE be pleased to 
state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned "Raksha Mantralaya se failein 
gayab** appearing in Jansatta dated Sep
tember 30, 1991;

THE MINISTER OF STATE OF THE 
M INISTRY O F COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) The Trade Devel
opment Authority helps to prepare action 
plans for various States. These plans iden
tify exportable produds, suggest marketing 
strategy, infrastructural requirements and 
policy adjustments.

Action Plans/Surveys have been pre
pared for the following States during the last 
three years:-

(b) if so, whether the Government have
1. Andhra Pradesh

conducted any investigation in this regard; 2. Assam

(c) if so, the details thereof; and 3. Bihar

(d) if not, the reasons therefor? 4. North-Eastern Regk>n

THE MINISTER OF DEFENCE (SHRI
5. Orissa

SHARAD PAWAR): (a) Yes, Sir. 6. Sikkim

(b) to (d) A file was reported missing in 
1982 and, despite all efforts, it could not be

7. Tamil Nadu

traced. This fact was brought to the notice of 
the Audit. Instructions have since been

8. Tripura

issued to all concerned, re-iterating the need 
for ensuring the safe custody of files, and to

9. Uttar Pradesh

hoki a thorough enquiry to fix responsibility 
in case any file is reported misplaced/not

10. West Bengal

traceable, without any bss of time. (b) The Trade Development

Advisory Services to State Govern
ments for Export Promotion.

has been providing this service since 1985. 

[English]

1554. SHRI CHHEDI PASWAN: Will 
the Minister of COMMERCE be pleased to 
state;

(a) the details of advisory services pro
vided to the State Govemments for export 
promotion during the last three years. State- 
wise; and

Export of Pepper

1555. SHRI K.H. MUNIYAPPA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) the quantity of pepper exported dur
ing the last three years, yearwlse;
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(b) whether there has not been consid
erable increase in the export of pepper;

(c) if so, the reasons therefor; and

(d) the steps taken or proposed to be
taî en kiy the Government to hoost the export 
of pepper? x

THE DEPUTY MINISTER IN THE MIN
ISTRY OF CX>MMERCE (SHRI SALMAN 
KHURSHEED) (a) to (c). Details of exports 
of pepper, during the last three years, year- 
wise are given below:

Year Oty. fMTJ

1988-89 36981

1989-90 34482

1990-91 31871

Exports of pepper have declined due to 
a variety of reasons including the Gulf war, a 
fall in domestic production in 1990-91 and 
high domestic prices of Indian pepper.

(d) With a view to promote exports of 
pepper, different pepper based products viz. 
pepper oil, eleoresins dehydrated green 
pepper and frozen green pepper etc. were 
developed and detailed study/surveys have 
been organised by the S p ^ e s  Board to 
explore the market potential. Other exprot 
promotbnal activities like participatbn in In- 
ternatbnal fairs, sending delegatk>ns/Mudy 
teams to selected markets and arranging 
buyer-seller meetings In India to promote 
export of spices, including pepper, are 
organised by the Spbes Board.

Cochin Port

1566. PROF. K.V. THOMAS: Will the 
Minister of S U I^A C E  TRANSPORT be 
pleased to stale:

(a) the total mandays k>st in Cochin Port 
due to strike during the last one year;

(b) the steps taken to regularise the 
casual emptoyees of Cochin Dock Labour 
Board; and

(c) the total earnings and expenditure of 
Cochin Port during the last one year?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) There was 
no strike by the employees emptoyed by 
Cochin Port or Cochin Dook Labour Board. 
Hence, there was no loss of mandays.

(b) Efforts to evoh^e a formula in consul- 
tatbn with the Unk>ns have not succeeded.

(c) During 1990-91, total eamings of the 
Cochin Port were Rs.63.65 crores and total 
expenditure was Rs.53.24 crores.

EfftetofNRI Deposlison Balance of 
Payment Position

1557. SHRI RAK4ASHRAY PRASAD 
SINGH: WtU the Minister of FilNANCE be 
pleased to state:-

(a) whether the balance of payments 
positkm is affected by the invesments/de- 
posits of the Non-reskient Indians;

(b) if so, the details thereof; and

(c) the percentage of foreign exchange 
reserves accounted for by the Non-resident 
Indian deposits as on December. 31.1989.
1990 October 31.1991?

THE MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b) The 
balance of payments positkHi Is affected by 
the deposiU of the non-Resktont Indians in 
as much as the net infkiwfrom NRI deposits
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oonstlkute an iriltow in the CapUa) Account 
and thus help finance the deficit in the Cur-

consft̂ .ute an inf Vow '.iithe Capita\ Account, 
(c): Foreign exchange reserves posi-

rent Account. Investments of NRIs also tk>n is as given below:-

(Rs. Crores)

Date F.E. Resen/es Outstanding NRl 
D epo^ Balances

31.12.1989 5277 17,213

31.12.1990 2152 19,863

31.10.1991 6032 20,319

The FE Reserves depend on a number 
of factors like export earnings, inward remit
tances, NRl deposits, international aid flows, 
import expenditure debt repayments eta 
These are all variable factors and it is not 
possible to assess the percentage of FE 
Reserves accounted for l)y any one factor.

Purchase of Rubber by STC

1558. SHRI PALAI K.M. MATHEW: 
SHRI KODIKKUNNIL 

SURESH:

(d) if so, the details thereof and whether 
the dispute has been settled;

(e) the quantity of rubber released by 
State Trading Corporation during the last ten 
months; and

(f) whether the Govemment propose to 
direct State Trading Corporation to purchase 
and stock as much rubber as is required to 
ensure the floor price to growers?

Will the Minister of COMMERCE be 
pleased to state:

(a) the quantity of rubber purchased 
and stocked the State Trading Corpora
tion this year;

(b) the quantity of rubber purchased by 
the Rubber Marinating Federatton and other 
Agencies for and on behalf of State Trading 
Corporation;

(c) whether there is any dispute be
tween the State Trading Co^ratkMi and 
these agencies;

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) During 1991-92, STC 
has purchased 8684 metre tonnes of RMA- 
5 g r^ e  of natural rubber from the domestic 
market (as on 22nd November, 1991). Out 
of this, 1043 MTs of rubber has been sold 
and the balance quantity of 7641 metric 
tonnes of RMA-5 grade of rubtier is lying in 
stock with STC.

(b) As on 22nd November, 1991,8684 
metric tonnes of RMA-5 grade of natural 
rubber have been procured by the foHowing 
agencies;-

I) Kerala State Cooperative
Rubber Marinating 
Federatbn (KSCRMF)

8298 met tonnes



ii) M/s. Pamba Rubber

(iii) M/s. Perbrar Rubber

(iv) M/s. Pazhassi Rubber
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255 met. tonnes 

78 met. tonnes 

53 met. tonnes

8684 met. tonnes

(c) and (d). Yes, Sir. The rubber sup
plied lay the Kerala State Cooperative Rub
ber Marketing Federation (KSCRMF) has 
been found to be of poor quality by the 
consuming industry. STC has lodged claims 
with the KSCRMF in the matter. The dispute 
has not been settled so far.

(e) During the last ten months. STC has 
released 7000 metric tonnes of nisaural rub
ber.

(f) Government has already directed the 
State Trading Corporation of India to pur
chase RMA-4 and RMA-5 grades of natural 
rubber from the domestic market STC will 
continue its purchase operations till the 7- 
days moving average prices of these grades 
reach the desired level.

Purchase of Rubber by STC

1559. SHRIPALAI K.M. MATHEW: Will 
the Minister of COMMERCE be pleased to
state:

(a) whether the Government have re- 
ce.itly directed State Trading Corporatbn to 
purchase RMA V Grade rubber;

(b) if so, the quantity of rubber pur
chased by STC and kept in the buffer stock;

(c) whetherthe Government purpose to 
direct STC to purchase nK>re quantity of 
RMA V Grade an J  also ungraded nibber; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). Yes. Sir. 
Government have directed ihe State Trad
ing Corporation of India in the first week of 
October, 1991 to purchase RMA-5 grade of 
natural rubber from the domestk: market. 
The STC has so far purchased atx>ut 984 
met. tonnes of RMA-5 grade of natural rulr- 
t)er from the domestk: market and kept in the 
stock maintained by them.

(c) and (d). The directbns already given 
to the STC for purchase of RMA-5 grade of 
rut}k>erdoes not indicate any limit with regard 
to quantity to be purchased. Subject to the 
quality specifications. STC will continue to 
purchase RMA-5 grade of rubber from the 
domestk: market till the seven days moving 
average prk:e of RMA-5 grade reaches the 
desired level. No instructk>ns have been 
issued to STC to purchase upgraded rjbber.

Stock Fbrmula of Rubber

1560. SHRI PALAI K.M. MATHEW: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the existing stock formula of rubber;

(b) whether the Government have 
changed or propose to change the above 
formula;
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(d) if not, the reasons therefor?

THE MINISTERS OF STATE OF THE 
M INISTRY O F COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) to (d). Government 
have not issued any statutory directive or 
entered into any written agreement with any 
sector with regard to the stock to be main
tained. However, based on informal consul
tations among the concerned sectors and 
the understanding reached amongst them, 
untii recently a stock reserve equivalent to 
two months' consumptk>n had been adopted 
while calculating the deficit to be met by 
imports. No imports are expected to be 
made during the cunrent year.

Narcotics Smuggling

1561. SHRISURYANARAYAN YADAV: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether any agreement has been 
signed with the neighbouring countries to 
launch a joint drive to approched smugglers 
engaged in the smuggling of narcotics; and

(b) whether the Govemment have also 
signed the United Natbns Anti-Drug Cam-

■ paign?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) There is no 
formal agreement for joint drives against 
narcotics smugglers, but arrangements for 
exchange of intelligence and oooperaibn In 
investigattons are available on bilateral ba
sis with Pakistan and through the aegis of 
the SAARC with other neighbouring coun
tries.

(b) India is a party to all United Natbns 
 ̂ inventtons on the subject

1562. SHRI RAJNATH SONKAR 
SHASTRIiWilltheMinisterofTEXTILES be 
pleased to state:

(a) whether the attentbn of the Govern
ment has been drawn to the news item 
captbned "resources for golden hand shake; 
NTC asked to sell land, machinery” appear
ing in the Economb Times dated November 
13,1991;

(b) if so. the facts in this regard;

(c) whether there is no other way out to 
provbe compensatbn to the workers except 
to dispose of the assets;

(d) if so, the reasons for such a situation;
and

(e) the steps taken to ensure the recur
rence of such a situation in future?

THE MINISTER OF STATE OF THE 
MINISTRHY OF TEXTILES (SHRI AHSOK 
GEHLOT): (a). Yes Sir.

(b) to (d). Natbna! Textile Corporatbn 
has submitted 8th plan proposals which in- 
ter-alia envisages amalgamation etc. of cer
tain unviaWe mills. These proposals are under 
corporatbn at different levels with reference 
to varbus implicatbns including workers 
compensation. .

(e) To ensure non-recurrence of such a 
situatbn in future, it is proposed to make the 
NTC mills viable through modernisatbn, 
amalgamation etc.

[Translation]

Enquiry Regarding ST. Kitts Bank 
accounts.

1563. SHRI SHIV SHARAN VERMA: 
Will the l is te r  of FINANCE be pleased to
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refer to the repfy given to unstarred question 
No. 7016 on September 13.1991 and state:

(a) whether the enquiry on the basis of 
the FIR filed against some persons concern
ing St. Kitts Banic Accounts has been com
pleted;

(b) if so, the details thereof; and

(c) if not, the time by which the enquiry 
is likely to be completed?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a). No Sir,

(b) In view of (a) above, does not arise.

(c) it is not possible to indicate as time 
frame for the completion of investigations.

[English]

Strike by RRB's Employees

1564 SHRI RAJENDRA KUMAR 
SHARMA:

SHRI GAYA PRASAD KORI:

WilltheMinisterof FINANCE bepleased 
to state:

(a) whether the empbyees of Regk>nal 
Rural Banks went on natbnwkie strike on 
August 20,1991 and the work of ban distri- 
butbn is hekJ-up at present;

(b) If so, the reasons therefor; and

(c) the steps taken on the bng standing 
demands of the empkiyees?

TH E MINISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR):(a)Natk>nal Bank 
for AgricuHure and Rural Devebpment has 
reported that a sectbn of the RRB empkiy

ees had gone on strike on 20-08-1991. 
NABARD has nor received any report re
garding hokJing up of ban distribution worie

(b) As per the notbe of strike the All 
bdia Gramin Bank Woricers’ Organisatbn 
(AIGBWO) have, inter-alia, demanded for- 
matbn of Rural Bank of India, rectifbatbn of 
alleged anomalies in fixatbn of pay in spon
sor k>ank pay scales, re-categorisatbn of 
k>ranches. regularisatbn of messengers, 
payment of arrears in cash, grant of compen
satory albwance for serving in rural areas, 
etc.

(c). There is no proposal to estak>lish a 
Rural Bank of India. The Natbnal Industrial 
Tribunal setup to deckle the pay, albwance 
and other benefits payable to the empbyees 
of the Regbnal Rural Banks, recommended 
grant of sponsor bank pay scales but the 
equatbn of posts and the fitment formula 
was left to be decided by Govt. Govemment 
had accordingly appointed an Equation 
Committee to equate the posts in RRB’s with 
those of the sponsor banks. The award of the 
Tribunal and the recommendatbns of the 
Equatbn Committee have been accepted in 
tolo. The TrlMinal has recommended that 
Messengers be given regular pay scales 
from the date they have been employed on 
regular basis. Accordingly it has been bftto 
the chairman of

nnanciai Difficulties to Fdrces

1565. SHRI AMAR ROYPRADHAN:Wyi 
the Mbister of DEFENCE be phased to

(a) whether attentbn of the Govem
ment has beendrawn to the report captbned 
"The Armed Forces Chinks b  the Armour" 
appearing b  *india Today*, November 15. 
1991.

(b) if so. the factual pasitbn b  this 
regard;.and
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(c) the remedial measures taken by the 
Government in view of the changed eco
nomic situation and growing tensions in the 
border areas?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR):(a) Yes. Sir.

(b) and 'c) The resource constraint has 
necessitated steps for security economy, 
resource optimisation, ratbnalisation and 
re-prioritisation of programmes/activities of 
the Armed Forces.

Our Forces continue to be geared to 
meet any threats from across the border. 
Government continuously monitor all devel
opments impinging on the country’s security 
and take appropriate measures to ensure 
effective defence preparedness.

Irregularities in Cantonment Board, 
Kanpur

1566. SHRI M.V. CHANDRAHEKARA 
MURTHY: Willthe Ministerof OF DEFENCE 
be pleased to refer to the reply given to 
Unstarred Ouestbn No.1365 on August 2, 
1991 and state:

raised an objectk>n to the acceptance of a 
bki for Rs.1 OOOA per month of one Shri Ajay 
Pandey instead of the offer of Rs.1200/- per 
month of one Shri Radhey Mohan Sahu in 
the allotment of a shop on a site bearing 
Survey No.504, Kanpur Cantonment. Shri 
Radhey Mohan Sahu dkl not participate in 
the auction held on 31.10.81 but made a 
written offer of Rs.1200/- per month for the 
same after the auctk)n on 2.11.81. He was 
asked to deposit six months rent in advance 
and a sum of Rs.1400/-as security, whfch he 
failed to do. The Cantonment Board, Kanpur, 
thereupon, deckied to accept the highest bid 
of Shri Ajay Pandey, given in the auction. 
The Government have since approved the 
conversion 7 Mails quarters for commercial 
use.

The permissk>n of the Department of 
Environment is not required as converston of 
the site into shops/restaurant Is limited to the 
land on which Malls quarters, covering an 
area of 1194 Sq.Ft. were k>cated and does 
not in any way reduce the land under the 
Mahatma Gandhi Park, which has an area of 
5.814 acres.

Recruitment by BSRBs

(a) whether the k>cai audit officers had 
also pointed out several financial irregulari
ties by the cantonment Board is not accept
ing higher offers from another party;

(b) whether the Board had obtained 
necessary permlsston from the Department 
of Environment before damaging the park in 
questbh; and

(c) if so, the facts thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c) A statement is 
enclosed.

1567. SHRI MADAN LAL KHURANA; 
WiU the Minister of FINANCE be pleased to 
state:

(a) whether the Supreme Court has 
given a ruling that interviews will carry only 
few marks and the selection will k>e made on 
the basis of the performance of the written 
examinatbn;

(b) if so, the steps taken to implement 
the Court's observatbns in the selectk>n of 
candklates in the Banking Services Exami
nations;

STATEMENT

The Local Audit Offk̂ er had inter-alia

(c) the time by whbh the results of the 
examinations conducted by varbus BSRBs 
in 1991 are Kkely to be declared;
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(d) whether the place of posting in re
spect of girl employees of banks selected on 
the basis of banking service examinations 
are changed on the grounds of marriage;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
M INISTERY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Supreme 
Court vkJe its judgement in Civil Appeal No. 
10161 of 1983 delivered in 1985 had. inter 
alia, obsen^ed that the weightage to inter
view in the total selectk>n process should be 
more than 12.2% for State Level Civil Ser
vices.

(b) Keeping in view various factors, in
cluding the Judgement of the Supreme Court 
referred to above, the Committee of Chair
men of Banking Service Recruitment Board 
which was set up in 1987 under the 
Convenorship of Dr. T.G.K. Charlu. the then 
Chairman, Banking Service Recruitment 
Board. Madras had recommended for re- 
ductk>n of the weightage for interview in the 
selection process of the offk:6rs and the 
dermal cadre personnel for banking/servces. 
On the basis of these recommendations the 
Govemment has since deckied in principle 
to reduce the weightage for interview in the 
examinatk)ns conducted by the Banking 
Sen̂ k̂ e Recruitment Boards from 331/3%to 
20% and Boards have been advised through 
their Central Secretariat to implement the 
Govemment dedsk>n for the recruitment 
processes to be undertaken by them with 
effect from 1st April, 1992.

(c) The results of the examinattons con
ducted by vark>us Banking Servk^e Recruit
ment Boards in the year 1991 are expected 
to be declared within six months from the 
respective dates of the examinatk>ns.

(d) to (f) Postings of the selected candi

dates, including girls, are decided by the 
banks to whom such candidates have been 
albtted by the Banking Servrce Recruitment 
Boards, taking into account the vacancies 
available at vark)us places. Though gener
ally conskierations like marriage etc. do not 
affect the place of posting, subject to avail
ability of vacancies, and candidate for ap
pointment to the clerical cadre of the bank 
could be accommodated at the place of his/ 
her request if it falls within the territorial 
jurisdknbn of the state for which he/she had 
applied for. In the case of candkJates for 
appointment to the officers cadre, the trans
fer liability being All India, the request may 
be accommodated subject to the availability 
of suitable vacancy and administrative feasi
bility.

RBI Pension Regulations

1568. SHRI RAM KAPSE: Will the Min
ister of FINANCE be pleased to state:

a) whether the Reserve Bank of India 
Pensk>n Regulatk)ns. 199ahave been placed 
before each House of Parliament for ap
proval;

b) if so, the details thereof;

c) whetherthese Regulatbns have been 
approved in toto or with modifk^atbns;

d) if modified, the details of modifica
tions;

e) whether the Reserve Bank of India 
has complied with the provisbns of Section 
9 (A) of the Industrial Disputes Act, 1947 
read with Rule 34, form about issuing of 
notbes to all registered trade unk>ns in the 
bank; and

f) if not. the reasons therefor?

MINISTER OF STATE IN THE MINIS
TRY OF FINANCE (SHRI RAMESHWAR 
THAKUR): (a) to (d). Copies of the Reserve
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Bank of India Pensbn Regulations as pub
lished in the Gazette of India on 6th April,
1991 have been sent to Rajya Sabha 
Secretarial/Lok Sabha Secretariat for being 
placed on the Tables of the respective Houses 
on 3rd December and 6th December, 1991 
respectively. These Regjiations were ap
proved with n̂ \i)or modifications by the Gov
ernment of India in terms of Section 58 (2) G) 
of Reserve Bank of India Act, 1934.

(e) and (f). The Pension scheme as 
introduced in terms of the RBI Pension 
Regulations, 1990, is in lieu of the existing 
Contributory Provident Fund Scheme. Re
serve Bank of India has reported that the 
existing employees in the servk:e of the bank 
as on 1st Nov.,90 were given individual 
options either to continue to be governed by 
the CPF Scheme or to come over to the 
Pension Scheme in lieu of CPF. They were 
given time of 3 months from 1.11.90 to 
31.1.91 to exercise their optk>ns. Conse
quently, based on the legal opinbn, notrce 
under Section 9A of Industrial Disputes Act 
was not considered necessary by the RBI 
and this view of the Bank is reported by the 
RBI to have been upheld by the Labour

Ministry in connectbn with an Industrial Dis
pute raised by an unrecognised Unk>n the 
ALC (C), Bombay.

Paynnent of Dividend by MMTC

1569. SHRI P.M. SAYEED: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) has been 
making huge profits and paying dividend to 
the Government; and

(b) if so, the divkiend paid by the MMTC 
to the Government during each of the last 
three years?

THE MINISTER OF STATE OF THE 
MINISTERY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) MMTC has been 
making profits and paying divkiend continu
ously to the Government.

(b) The divkJend paki by the MMTC to 
the Gk)vernment during the last three years 
has been as under:

Year Amount 
(in Rs.Crores)

Percentage 
of equity

1988-89 7 20

1989-90 7 20

1990-91 10 20

Filling of Nominations by Non-Serlous 
Candidates In Elections

1570. SHRI TAR A CHAND
KHANDELWAL: 

SHRILALK.ADVANI:
SHRI ATA L BIHARi 
VAJPAYEE:

SHRI ANNA JOSHI:
SHRI C.P. MUDALA

GIRIYAPPA: v 
SHRIJ. CHOKKARAO: 

WilltheMinister of LAW. JUSTICE AND

COMPANY AFFAIRS be pleased to state:

(a) whether filing of nominations by non- 
serious independent candidates during 
electbns for Lok Sabha and States Assem
blies and death of any such candidate before 
electbns poses threat to the entire electoral 
process; and

(b) If so, theactk>nproposedto betaken 
by the Government in the matter?
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THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND CX>M- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) According to 
existing provisbns, deathi of a candidate 
whose nomination has been found valid on 
scrutiny and who has not withdrawn results 
in countermanding of poll provided the re
port of his death is received t>efore the com
mencement of the poll.

(b) The Representation of the people 
(Amendment) Bill, 1990 which is pending 
consideration in the R̂ kjya $abha contains 
certain proposals to discourage non-serious 
independent candidates from contesting 
elections. One such provision is to increase 
the security deposit in case of an indepen
dent candidate to 5000 rupees and in case of 
a candidate belonging to Scheduled Caste 
or Scheduled Tribe to 25000 rupees. An
other proposal is to provide State funding to 
a certain extent only to the candidates be
longing to recognised political parties and 
not to any independent candidates. The Bill 
also contains a provision that no election 
should be countermandedon the death of an 
independent candidate. It is also proposed 
to made further in depth study in the matter 
as a part of general electoral reforms.

[Tfanstotion]

Security to Candidates Contesting 
Elections

MS71. DR. LAXMINARAYAN 
PANIDEYA; WIH the Minister of I^W , JUS
TICE ANDCOMPANY AFFAIRS be pleased 
to stale:

(a) whetherthe Qovemmentprovidefull 
security to all the candidates contesting

(b) if so. the details thereof ; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM); (a) and (b). In April,
1991. the Election Commission of India had 
issued instructions to the concerned State 
Governments to provide adequate security 
during the General Elections to Lok Sabha 
and a few State Assemblies in May. June,
1991, to all contesting candidates depending 
on the nature of risk and threat to their 
person irrespective of party affiliatk>n. Extra 
security was to be provkied in sensitive 
areas/sockets. These instructbns were reit
erated by the Commissk>n for the bye- 
elections and countermanded electrons to 
be heki on 16th November, 1991. The secu
rity was to be provided until the completon of 
electron process and if necessary, even 
thereafter to prevent post electron reprisals.

(c). Does not arise.

Improvement in Service Conditions of 
the Chfillan Employees of Army Head

quarters canteens in New Delhi

1572. SHRI RAM SAGAR: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Govemment have re
ceived any proposal for improving the ser- 
vroe condftrons of the civilian emptoyees of 
various canteens in New Delhi, run by the 
Army headquarters; and

(b) if so, the actront^n or proposed to 
betaken by the Govemment in this regard?

THE MINISTER OF DEFENCiE (SHRI 
SHARAD PAWAR): (a) and (b) There is a 
Unit Run Canteen (URC) in the Army Head
quarters whroh sells consumer g o ^s  ob
tained throughtsthe Canteen Stores Depart-
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menL This URC is a Regimental Cantesn 
run by a management oommittee. The em
ployees oX the URC are not Government 
employees. The Government, therefore, 
has no jurisdiction to determine the terms 
and conditions of sen/ioe of these employ
ees. The Government have not received 
any proposal for improving their service con
ditions.

There are sixteen non-statutory depart- 
merrtai CanteensnWin Rooms located in the 
three Service Headquarters and Inter Sen/ice 
Organisations. ThersisnoseparateCanteen 
exdusivelyforthe Army Headquarter. There 
Canteens are run by their respective Man
agement Committees. The employees of 
these Canteen are governed by rules laid 
do«vn by the Pepartment of Personnel & 
Training.

[Englbh]

Supply of Spares for Bofcm Gum

1573 SHRI V.S. VUAYARAGHAVAN: 
WiUtheMirtisterof DEFENCE bepleasedto 
state:

(a) whether the Government are aware 
of the taking over of the Nobel Industries by 
the Swedish Govemmenl;

(b) whether the take-over wW affect the 
supply of spare parts for the Bofbrs Guns; 
and

(c) if so, the steps being taken by the 
Government to er»ure contlnous s u p ^  of 
spares for the Bofors Guns?

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR):(a)Nobellnduslriesand 
FFV, a wholly state owned company of Swe
den have sat upanew company by the name 
Swedish Ordnance-FFV Bofors AS on 
1.1.1991. Novel lnduslries and FFV each 
ham a S0% stake In this new oompany.

(b) and (c) No, Sir. The Government 
has taken adequate steps to ensure the 
continued supply of spares for the Bofors 
Guns.

[Transbeoiil

Matoitonance of Bofbrs Gun

1574. SHRI SHIV SHARAN VERMA: 
Will the Minister of DEFENCE be pleased to 
state:

(a) whether attentnn of the Govern
ment has beendrawntonewsitem,captnned 
*Bofors Bharat Main Apna Daphtar Band 
Karaga* appearing in Nav Bharat Times 
datedOctober11,1991.

(b) whether the Government have im
parted Bofors Gun maintenance training to 
as engineers so that these guns can be 
maintained properly in the absencaof the 
foreign enghieers, if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps taken by the Government 
to overcome this problem?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir.

(b)Yes,Sir. Trainingofengineersinthe 
maintenance and repairs of the weapon sys
tem was a part of the contract and has been 
fuKHIed by the suppliers.

(c) and (d) Do not arise.

irraguiaritias In Depoait* in Lucknow
Branch of State Bank of Indora

1575. SHRI RAM BADAN:WiUthe Iffin- 
ister of FINANCE be pleased to state:

(a) whether the Govammant have re
ceived oomplairts alleging that tha olficm
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of Lucknow branch of State Bank of Indora 
have shown false entries to the tunc of about 
one crore rupees In their accounts In the 
months of March/April. 1991;

(b) If so, the details thereof; and

(c) the action taken by the Government 
In this regard?

THE MINISTER OF STATE IN THE 
M INISTER O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). State 
Bank of Indore has reported that they have 
received a complaint from a staff member 
against the affairs of their Lucknow branch 
containing various charges Indudkig Infla- 
tkm of deposits. However, during investi- 
gatkm all allegattons made were found 
baseless except that an amount of Rs.25 
Lakhs was wrongly added in the accounts of 
Harijan Avam Nirbal Varg Avas Nigam on 
30.3.91, this being the amount of cheque 
deposited by them In their account wheh 
was relumed unpaklrxjt debited. Thet>ranch 
manager has been issued a warning by the 
bank for the Ic^ne. The bank has further 
reported that the increase in deposits during 
this period was due to a grant received by a 
department from the Government and de- 
proited in this account

[E n g m

IndQ-CmadIm Joint VentWM

1576. SHRI P.M. SAYEED: Will the 
MinisterofCOMMERCEbepleasedto state:

(a) whether a delegatkm of hidian busi
nessmen visited Canada in June 1991 to 
expkxe the possbKties of setting up joint 
ventoies by the two countries;

(t>) if so, t l^  outcome thereof;

(c) whether a Canadian delegatkm also

likelyto visit India as a follow up of the visit of 
Indian businessmen; and

(dythe msun industries proposed to be 
represented from the Canadian sMe and the 
future plan underthe joint ventures including 
financial commttments?

THE MINISTER OF STATE OF THE 
M INISTRY O F  COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) to (d) A Statement 
is laU on the Table of the House.

STATEMENT

Adelegatton of Indian businessmen vis
ited Canada-lndia Joint Venture Programme 
sponsored by the Canada-lndia Business 
Council in cooperatnn with the Industrial 
Cooperatran Division of Canadian Intema- 
ttonal Devetopment.. gency. The objective 
of this programme is to encourage and in
crease the numberof Canadian joint ventures 
aiKf technical collaborations with India. The 
programme is stated to have gone reason
ably well and the experierice gained is ex
pected to be utilised to achieve better results 
in the remaining part of the programme.

In the second phase of the programme, 
a Canadian delegation is expected to visit 
India. The main industries that wouM be 
represented from the Canadian skle include 
consultancy, OH and Gas. Petrochemicals, 
Telecommunications, Construction, Inter
national Mariceting, paper and Pulp, power, 
polymers. Steel;, dry cargo containers etc.

Amandments In Side Industrial Compa
nies (Special Provisions) Act, 198S

MS77.SHRISANATKUMARMANDAL: 
WW the Minister of FINANCE be pleasedto 
state:

(a) whetherthe Board for Industrial and 
Financial Reconstnictton (BIFR) has sought 
change kt the definition of skdc company;
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(b) whether the above Board has urged 
the Government to undertake early imple
mentation of its long pending suggestions 
for amending the Sick Industrial 
Companies)Special Provisions) Act. 1985to 
enable the Board to functbn more effec
tively;

(c) if so, the broad features of these 
suggestions; and

(d) the steps have taken or propose to 
be taken by the Government to remove the 
various lacunae in the Act affecting the work
ing of the Board?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b) The case of Hope 
Textile Mills, Indore, stands registered with 
BIFR. According to BIFR, the company was 
under winding up notce as on 30.6.91. But 
order has been reserved on account of stay 
order from Supreme Court.

(c) In view of (a) & (b)question does not 
arise.

[English]

^panslon of Container Freight 
Stations

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b) Yes. 
Sir.

(c) and (d) Comprehensive amendments 
to the Sick Industrial Companies (Special 
Provisions) Act, 1985 are presently under 
the consideration of Government, Sugges
tions for amendments received from several 
agencies including BIFR are being evalu
ated for conskJeration o' their inclusbn in the 
comprehensive amendments.

[Translation]

Closure of Hope Textile Mills, Indore

1578. SHRIMATISUMITRA MAHAJAN: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether BIFR have recommended 
the closure of the Hope Textile Mills located 
in Indore;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken by 
the Government in regard to the persons to 
be rendered jobless as a result thereof?

1579. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the Government have felt 
the needforthe expansbn of containerisatbn 
system;

(b) if so, the places or citiesAowns iden
tified therefor;

(c) whether container freight statbns 
are proposed to l>e set up during the cunrent 
financial year; and

(d) if so, the steps taken thereon?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes Sir.

(b) M/̂ . Rail India Technical & Eco- 
nomfc Servrces in their ‘Perspective Plan for 
Devebpment of containerisation in India’ 
have kientified 23 potential places forsetting- 
up Inland Container Depots (ICDs) and 71 
places for setting-up conta.ner Freight Sta
tions (CFSs) in the horizon years 1989-90 to 
1999-2000. Lists of these places are at
tached as Statements I & II respectively.
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(c) and (d) (CDs and CFSs am s«t-up 
after conducting feasbility studias to datar- 
mina their viabBity on the l»sis of cargo 
potential. A list of places where container 
handling facilities have so far been devel
oped is attached as Statement IIL

STATEM ENT-1

kidum Contamer Defxjts (ICDs)

1. Delhi

21. VeranasI

22. Jalaiguri

23. Anaparti

STATEM ENT-1

C o n U ^F m ig M  Stations (CFSs)

2. Guwanati 1. Painpet

3. Ahmadabad 2. Amritsar

4. kune 3. Murshidabad

5. Bangalore 4. Jalgaon

6. Narayanpur Apant 5. Patna

7. Nasix 6. Valsad

s: Ludhiana 7. kKk>re

9. Hyderabad 8. Jaipur

10. Quaon 9. Raipur

11. Coimbatore 10. Calicut

12. Vadodara 11. Madurai

13. Surat 12. Nagpur

14. Giridin 13. Anand

15. Ranchi/Jamshedpur 14. Saharanpur

16. Oiadabad 15. Faridabad

17. i Truchchiiap^ 16. Ghazisiaad

18. Bhopal 17. Mysora

19. Vifayawada 18. Lucknow
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19. WalajahRoad

20. Trichur

21. Akola

22. Ambala

23. Rohtak

24. Jalandhar

25. Cuttack

26. Agra

27. Udaipur

28. Modinagar

29. Auran abad

30. Duigapur

31. Bijapur

32. Patfoani

33. Ahmednagar

34. Miraj

35. Rs^mundri

36. Trivandrum

37. Salem

38. Meerut

39. Solapur

40. Rajkot

41. BuMhana .

42. Chittor

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60. 

61. 

62.

63.

64.

65.

66.
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Gwalior 

Haridwar 

Khammam 

Noida 

Alleppey 

Mifzapur 

Pondk:hery 

Erode 

Ongole 

Kottayam 

Warangal 

Tirunelveii 

Jabalpur 

Dhule 

Kolar 

Guntur 

Tumkur 

Hosur 

Bhadol 

Satara 

KetaA3una 

Jamunanagar 

Ajmer 

Bhivani



67. AHgarh

68. Surendsr Nagar

69. Chandigarh

70. Soniat

71. Panvanoo

STATEM ENT-HI

Pbuxwfwm Containor Handling FacBities 
haw been Established

1. Ludhiana

2. New Delhi (Pragati 
Maidan)

3. Patpatganj, Delhi

4. Guntur

5. Anaparti

6. Guwahati (Amingaon)

7. Bangalore

8. Coimbatore

9. Panipat

10. Moradabad

11. Ahmedabad

12. Hyderabad

13. Pune

14. Port side Container 
Terminal at Wadi Bunder 
Bombay

15.  ̂ JNPT Port (Import)
(Bombay)
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16. Kalamboli (exportO 
(New Bombay)

17. Bhandup, Bombay

18. Mulund (Bombay)

19. Port side Container 
Terminal
at Tondiarpet Madras.

20. Royapuram, Madras

21. Virugambakkam (Madras)

22. Jaipur

23. Jalandhar

24. Shalimar (Calcutta).
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Release of Drug Offenders

1580. SHRI B U O Y  KRISHAN 
HANDIQUE: Will the Minister of FINANCE 
be pleased to state:

(a) whether mere than 2000 drug of
fenders, nearly 50 per cent of whom are 
foreigners and cun-ently in Indian jails; are 
likely to be freed due to international pres
sure and shortage of judges to hear the 
cases;

(b) if so, the steps the Government 
propose to take to prevent the offenders 
from operating in the drug traffic; and

(c) whether the Government propose to 
amend the law to distinguish between a 
major drug offence and a minor one?

THE MINISTER OF STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No. Sir.

(b) Does not arise.
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(c) The law as amended in 1989, previes 
lesser punishment for offences relating to 
hert>al cannabis and exemption from pros
ecution for drug addicts volunteering for 
treatment.

s a a  Suggestions for changes in 
Indian Fishing Industry

1581. SHRI K.V. THANGKABALU: Will 
the Minister of FIANACE be pleased to state;

(a) whether Shipping Credit & Invest
ment Corporation of India has made sugges
tions for radical changes in the fishing Indus
try;

(b) if so. the detaile thereof; and

(c) the action taken by the government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No; Sir.

(b) and (c) Does not arise.

12.00 hrs.

RE. MOTION FOR ADJOURNMENT 

[EngSsh]

MR. SPEAKER; I have to inform the House 
that I have received 13 notices of adjourn
ment motion regarding failure of the Gov- 
emment to solve the economic problem of 
the country which has compelled the work
ing class to go on strike against the anti
people and anti-working class economic and 
industrial polk:y of the Government from the 
folbwing members.

The first Member to give the notk:e was 
Shri Birsing Mahato. Then, there are other 
Members who have their notices. Their 
names are;

1. Shri Ram Vilas Paswan

2. Shri Lokanath Choudhury

3. Shrimati Geeta Mukherjee

4. Shri Indrajit Gupta

5. Shri Somnath Chatterjee

6. Shri Saifuddin Choudhury

7. Shri Basu Deb Acharia

8. Dr.SudhirRay

9. Shri Hannan Mollah

10. Dr.(Shrimati) Malini Bhattacharaya

11. Shri Amar Roypradhan

12. Shri Chitta Basu

I shall have to call out the name of the 
person who is first in the list and then I will call 
out the name of the person who is next in the 
list. I shall have to seek the permission of the 
House before giving consent to move this 
Adjournment Motion.

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH RAI): Nobody is here.

MR. SPEAKER; I am explaining Kalp 
Nathji. Power Minister is full of Power.

TH E  MINSTER OF HUMAN RE
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH); He has handled very success fully 
the proposed strike which was to take place 
in the power sector.

MR. SPEAKER; That is why. he is full of 
power.

{Interruptions)

MR. SPEAKER;There is one point which 
I would like to bring to your notice before I put 
it to the vote of the House. In the Business
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Advisory Commtttee, it was decided that we 
would be discussing the law and order situ
ation in the country, economic condition in 
the country. External Affairs and the public 
sector undertakings. We are in the process 
of fixing the time for discussion on this issue. 
But now that it has been brought here, we 
have to decide. I have said that I am giving 
the consent to move an Adjoumment Motion. 
If there is opposition, I will ask the Members 
to get up and say 'Yes’ or *No\ If they are 
opposed to it, then they can oppose it also.

I take this opportunity to allow a dis- 
cussbn to take place and there will not be 
any point in saying 'No* to this kind of Ad
journment Motion. That is why I am just 
exp>resslng my views and I am leaving it to 
the House to take a decision in the matter. It 
is an opportunity to discuss. If there is a mis
conception, you will have the opportunity to 
discuss it also. You can take any decisbn 
and my view will not be binding on you.

SHRIARJUN SINGH: Sir, I May not be 
very conversant with the procedure. I wouM 
like to be enlightened on this account that 
once an Adjournment Motk>n notk:e is given 
and the Speaker calls out the Mover of that 
Motbn and if he is absent and all the 50 hon. 
Members or the required persons do riot 
stand up suppose, then the Motbn is not 
there any longer. If that is not so, I may kindly 
be enlightened about it.

MR.SPEAKER: I do agree with what 
you have said. I am folbwing that procedure. 
At the same time, I am explaining to you. This 
is a matter relating to the working class in the 
country and you wouki be very much inter
ested. But, then, I am not putting any re- 
strrctbn on you; I am leaving it to you. I am 
strctly following the rule.

SHRI ARJUN SINGH: What I want very 
categork:ally is that this House and on our 
part ail of us wouki very much like that the 
economk: situatbn to be discussed, the 
workers’ problems to be d iscu s^; every
thing should be discussed, but riot through 
an Adjoumment Motk>n. You have another 
discussbn.

MR. SPEAKER: I have got your views.
I am going to do it

Igive my consent to Shri Bir Sing Mahato 
who has secured first place in the balbt to 
move the motbn.

1. Shri Birsing Mahato

2. Shri Indrajit Gupta

3. Shri Lokanath Choudhury

4. Shri Somnath Chatterjee

5. ShriChittaBasu

6. Shri Ram Vilas Paswan

7. Shri Hannan Mollah

8. DR. (Smt.) Malini Bhattacharaya

9. Smt. Geeta Mukherjee

10. Shri Saifuddin Choudhury

11. Dr.SudhirRay

12. Shri Basudeb Acharia

13. Shri Amar Roypradhan

Nobody is here and this motbn is not 
before the House.

We go to the next point.

[Transtalk>n\

SHRI BHAGW AN SHANKAR 
RAWAT(Agi^): Sir, What happened to the 
Zero Hour today?

MR. SPEAKER: You leave it, we will 
have it tomorrow

[English]

SHRI ARJUN SINGH: If the lights had 
k>een out off eariier, probably we wouki have 
had the Questbn Hour.
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MR. SPEAKER: With or wihout EgMs, 
w » would not have had the Question How.

12.08hr*.

PAPERS LAID ON TH E TABLE

Annual Report of and Review on the 
WNirking of Aeronautical Development

Agency, Bangalore for 1990-91

[EngBsHi

TH E MINISTER OF DEFENCE (SHRI 
SHARADPAWAR):lbegtolayontheTable-

(1) A  copy of the Annual Report (Hindi 
and English versions) of the Aero
nautical Development Agency. 
Bangalore, for the year 1990-91 
alongwHh Audited Accounts.

(2) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Aeronautical Development AgerKy, 
Bangatore. for the year 1990-91 
[Placed in Lbrary. SseNo.LT. 774/
911

Tea (Amendment) Rules, 1991, imports 
(Control) (Amendment) Order, 1991 m d  
Annual Report of and Review on the 
working of Gem and Jewellery Export 
Promotion council, Bombay, for 199M1

TH E MINISTER O F STATE O F TH E 
M INISTRY O F  COM M ERCE(SHRI P. 
CHIDAMBARAM):lbegtolayontheTable:-

(1) A copy of the Tea (amendment) 
Rules. 1991 (Hindi and English 
verskms) Published in NotificatkMi 
No. S.0.382(E) in Gazette of India 
dated the 4th June. 1991 under 
sectkm 49 of the Tea Act, 1953. 
[Placed in Lbrary. SeeNo.LT-775/ 
911

(2) A copy of the Imports (ControO 
Amendment) Order. 1991 (Mmfi 
and English versions) PubGstied in

NotificalkMi No. S.0581 (E ) in Ga
zette of India dated the 9th Sep
tember. 1991 issued under sectbn 
3 of the Imports and Exports (con
trol) Act. 19474Piaced in Ubrary 
SeeNo. LT-776/91]

(3) (i) Acopyofthe annual Report
(Hindi and EngKsh versons) 
of the Gem and Jeweiiery 
Export Promotion Council, 
Bombay Jo r the year 1990- 
91 akmgwith Audited Ac
counts.

(iO ACopyoftheReview(Hindi 
and English verstons) by the 
Government on the working 
of the Gem and Jeweilety 
Export PromotKMi CouncH, 
Bombay, for the year 1990- 
91.[Placein Ubrary. SeeNo. 
LT-777/911

Notification under Major Port Trusts 
Act, 1963. etc.

TH E MINISTER O F STATE O F TH E 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); I beg to lay on 
theTable:-

(1) Acopy each of the foitowing Notifi
cations (Hindi and English versnns) 
under sub-sectkm (4) of section 
124 of the Major Port Trusts Act. 
1963:-

(i) G .S .R  308(E) published in 
Gazette of India dated the 
12th June. 1991 approving 
the New Mangatore Port 
Trust employees (Conduct) 
Fourth Amendment Regu- 
latkms. 1991.

(i) a s .a  314(E) published in 
Gazette of India dated the 
21st June. 1991 approving 
the Parad^ Port Empby- 
ees (lecraitment. Senior^ 
and Promotion) (Amend
ment) Regulations. 1991.
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(iii) G.S.R 322(E) published in 
Gazette of India dated the 
28th June, 1991 approving 
the Madras Port Trust (Pen
sions Fund) (Third Amend
ment) Regulations, 1991.

( I V )  G.S.R. 326(E) published in 
Gazette of India dated the 
2nd July, 1991 approving 
the Kandia Port Employees 
(allotment of Residence) 
Amendment Regulations 
1991.

(V ) G.S.R. 506(E) published in 
Gazette of India dated the 
26th July, 1991 approving 
theTuticorin PortTrust (Re
cruitment of Heads of De
partment) Regulations.
1991.

(vi) G.S.R. 510 (E) published in 
Gazette of India dated the 
26th July, 1991 approving 
the Vikashapatnam Port 
Employees (Temporary 
Sen îce) Regulations, 1991.

(vii) G.S.R. 561 (E) published in 
Gazette of India dated the 
11th September, 1991 ap

proving the Calcutta Port 
Trust Employees (Other
t̂han Haldia Dock Complex) 
Recruitment, Senbrity and 
promotk>n) Fifth Amend
ment Regulatbns, 1991 and 
Cafcuttapibt Service (other 
than Haldia Dock Complex) 
(Training, Grading and Se- 
nk>rity) First Amendment 
Regulations. 1991. [Placed 
on Library See. No. LT-778/ 
911

(2) A copy of the Natbnal Welfare 
Board for Seafarers (Amendment) 
Rules, 1991 (Hindi and English 
versbns) Published in Notificatbn 
No  ̂G.S.R. 652 (E) in Gazette of 
lndladatedthe28thOctober. 1991,

under sub-sectbn (3) of sectbn 
458 of the Merchant Shipping Act, 
1958. [Placed in Library See No. LT- 
779/91]

(3) (i) A copy of the Annual report
(Hindi and English versbns) 
ofthe Inland Watenvays Au
thority of India for the year 
1990-91 abngwith Audited 
Accounts.

(ii) A copy of the Review (Hindi 
and English versbns) t>y the 
Govemment on the working 
ofthe Inland Watenways Au
thority bf India for the year
1990-91 .[Placed in Ubrary 
.SeeNo.LT. 780/91]

Monopolies and Restrictive Trade Prac
tise Commission Regulations, 1991

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIMANETARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN
ISTRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGRAJAN 
KUMARAMANGALAM): I beg to lay on the 
Table.

A copy of the Monopolies and Restric
tive Trade Practices Commissbn regu- 
lathns, 1991 (Hindi and English ver
sions) published in Notification. 
NO.G.S.R. 283(E) in Gazette of India 
dated the 30th May, 1991 under sub- 
sectbn (3) of section-66 of the Monopo
lies and Restrictive Trade Practbes Ad, 
1969. [Placed in Library See. No LT-781/ 
91]

Notification Under Savings Banics Act, 
1873 and Annual Report of and Review 

on tiw woridng of industrial Finance 
Cooperation of India for 1990-91 etc.

THE MINISTEFl OF STATE IN THE 
imiNISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR); On behalf of Shri 
Dal Bir Singh I beg to lay on the Table:-

(1) A copy each of the following Notifi-
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cations (Hindi and English versions) 
under sul>«ection (5) of section 15 
of the government Savings Banics 
Act, 1873:-

(i) The Post Office Recurring 
Deposit (Third Amendment) 
Rules. 1991 published in Noti
fication No. G.S.R. 579 (E) in 
Gazette of India dated the 12th 
Septemt>er. 1991.

(ii) The Post Office Time Deposit 
(second Amendment) Rules. 
1991 published in Notification 
No. G.S.R. 580 (E) in Gazette 
of India dated the 12th Sep
tember, 1991.

(Hi) The Post Office (Monthly In
come Account) (Amendment) 
Rules, 1991 published in Noti
fication No. G. S. R. 581 (E) in 
Gazette of India dated the 12th 
September. 1991 .[Placed in 
Library See No. LT-782/91]

(2) (i) A copy of the Annual Report
(Hindi and English versions)of 
the Industrial Finance Corpo
ration of Indiaforthe year 1990- 
91 alongwith a statement of 
Assets and Liabilities and Profit 
and Loss Accounts of the Cor
poration. under sub-section (3) 
of section 35 of the Industrial 
Finance Corporation Act, 
1948.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government of the working of 
the Industrial Finance Corpo
ration of indiaforthe year1990- 
91. [Placed in Library See. No 
LT-783/91]

(3) A copy of Annual Report (Hindi and 
English versbns) of the Kamraz 
Rural Bank, Sopore, for the year
1988-89togetherwithAcoountsand 
Auditor’s Report thereon. [Placed 
in Ubrary See. No. LT-784/91]

(4) A copy each of the following An
nual Reports (Hindi and English 
versions) under sub-section (8) of 
section 10 of the Banking Compa
nies (Acquisitk)n and Transfer of 
Undertakings) Acts. 1970and 1980.

(i) Report on the working and 
activitfesof the Punjab National 
Bank for the year 1990-91 
alongwith accounts and 
Auditor’s Report thereon. 
[Placed in Library See. No. LT- 
785/91]

(ii) Report on the working and 
activities of the Dena Bank for 
ihe year 1990-91 abngwith 
Accounts and auditor’s Report 
thereon.[Placed in Library See. 
No. LT-786/91]

(iii) Report on the working and 
activities of the Indian Over
seas Bank for the year 1990- 
91 ak>ngwith Accounts and 
Auditors* Report thereon. 
[Placed in Libraiy See. No LT- 
787/911

(iv) Report on the working and 
activities of the New Bank of 
India for the year 1990-91 
abngw'ith Accounts and Audi
tors Reportthereon.\P\aced \n 
Library See. No. LT- 788/91]

(v) Report on the wortdng and 
activities of the Punjab and 
Sind Bank for the year 1990-
91 alongwith Accounts and 
Auditors* Report thereon. 
[Placed in Library See. No.LT- 
789/91}

(5) A copy of the Union government 
appropriatnn Accounts (Telecom- 
muncation Services) for the year
1989-90 (Hindi and English ver- 
sions)[Placed in Ubrary See. NoLT- 
790/911
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NoUfleatiaiui undMT Fbiane* Act, 1979 
and custom Act 1961

TH E MINISTER O F STATE M THE 
MINISTRYOF FINANCE (SHRIRAMESWR 
THAKUR): I bag to by on the Ta U »-

(1) A copy sach of the following Noli- 
ficalions (Hind and Engish ver
sions) under section 41 of the Fi
nance Act, 1979;-

(i) G .S A  606(E) published in 
Gazette of India dated the 
27th September. 1991 to
gether with an explanatory 
memorandum regarding 
exemption to His Exceaency 
Mr. Hun Sen, Prime Minister 
of Cambodia and Eleven 
members of the delegation 
who visited India fiom the 
3rd to Sth October, 1991 
from the payment of foreign 
travel tax.

(iO G.S.R. 617(E) published in 
Gazette of India dated the 
Sth October, 1991 together 
with an explanatoiy memo
randum regarding exemp
tion to His excellency Mr. 
Rene Fefcer,Vice president 
and Minister of Foreign Af
fairs of Switzerland and six 
members of delegation who 
visited India fiom the 4th to 
13th October, 1991 from the 
Payment of foreign travel 
tax.

(« )  G.S.a650(E)pubishedln 
Gazette of India dated the 
28th October, 1991 togeltier 
with an explanatoiy memo
randum regarding exemp
tion to His Excellency Mr. 
Adrian Nastase, Ministerfor 
Foreign Affairs of Romania 
and six members of the del- 

, egation who visited India 
V from the 29th October to tfie 

bt November, 1991, from

thepeymentofforeign travel 
tax.

(iv) a s .a  670(E) published in 
Gazette of India dated the 
Sth November, 1991 to
gether with an explanatory 
memorandum regarding 
exemption to His ExoeHemy 
Mr. Robert G . Mugabe. 
President of the Republic of 
ZimtMbweand ten members 
of the delegation who visited 
India fiom the 14th to 16th 
November, 1991 from the 
payment of foraigntraveltax. 
placed in Library See. No 
LT-791/91J

(^  AcopyoftheCentralExdse (Eighth 
Amendment) Ftules, 1991 (Hindi 
and English versions) published in 
Notification No. G.S.a 653 (E) in 
Gazette of India dated the 30th 
October, 1991 under sub-section
(2) of section 38 of the Central 
Exdsesand Salt Act, 1944.[Placed 
in Library SeeNo. LT-792/91]

(3) AcopyeachofthefoOowing Notifi
cations (Hindi and English versions) 
under section 159 of the Customs 
Act, 1962:-

(i) G .S .R  550(E) published in 
Gazette of India dated the 
29th August, 1991 together 
with an expliuiatory memo-- 
randum declaring Acctic 
Anhydride to be a specified 
commodity for the purpose 
of enfoicing the special pro
visions of the Customs Act, 
1962 within the epedfied 
area along the Indo-Pak 
Border and Indo-Burma 
Border.

(i) G .S A  638(E) published in 
Gazette of India dated «w  
22ndOdober,1991 together 
wth an explanatoiy memo-



485 Estimates Committee AGRAHAYANA 8,1913 {SAICA)

(Hi)

(iv)

(V)

randum making certain 
amendments to Notification 
No. 13-Customs/81 dated 
the 9th Fet>ruary. 1981.

G.S.R. 639 (E) and G.S.R. 
640 (E) published in Gazette 
of India dated the 22nd Oc
tober. 1991 together with an 
explanatory memorandum 
regarding exemption to 
goods specified in the Table 
appended to the Notifica
tion from the whole of the 
basic additional and auxiliary 
duties of the Customs levi
able thereon.

G.S.R.641 (E)andG.S.R. 
642 (E) Published in Gazette 
of India dated the 22nd Oc
tober, 1991 together with an 
explanatory memoradum 
regarding exemption to 
goods specified in the Table 
appended to the Notifica
tion from the whole of the 
basic additional and auxil
iary duties of customs levi
able thereon.

The Shipping Bill and Bill of 
Export ^orm) Regulations. 
1991 published in Notifica
tion No. G.S.R. 552(E) in 
Gazette of India dated the 
19th August. 1991 together 
with an explanatory memo
randum. [Placed in Library 
SeeNo.LT.793/911

12.09 hrs

EST1MATES<X>MMITTEE 

Action Taken Statements

[Engrish]

SHRI MANORANJAN BHAKTA 
(Andaman-Nicobar): I beg to lay on the table

Statements tiy 486 
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statements (Hindi and English versions) 
showing action taken by govemment on the 
recommendations contained in Chapter I 
and final replies in respect of Chapter V of:

(i)

(ii)

Second Report of Esti
mates Committee (Ninth 
Lok Sabha) on Action 
Taken by Government on 
the recommendations 
contained in the Eightieth 
Report of the Committee 
(Eighth Lok Sabha ) on 
Ministry of Surface 
Transport— Dredging 
Operations in Major Ports.

Third Report of Estimates 
Committee (Ninth Lok 
Sabha) on Action Taken 
by Government on the 
recommendations con
tained in the Seventy- 
ninth Report (Eighth Lok 
Sabha) on Ministry of 
Health and Family Wel
fare (Department of 
Health) All India Institute 
of Medbal Sciences.

12,10 hrs.

STATEMENT BY MINISTER

Situation arising out of Cyclonic storm in 
the Bay of Bengal and Relief Measures 

undertaken by the Government

[Engiish]

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Sir. I seek leave 
of the House to make a statement on the 
situatk>n arising out of the recent cycbnic 
storm in the Bay of Bengal and the steps 
taken by the Government for rendering relief 
to the affected population. Immediately after 
receipt of the cycbne warning, concerned 
State Govemments and the Union Ten̂ itory 
of Pondbherry were contacted and were 
requested to take all precautionary mea-
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[Sh. Balram Jakhar]

sures to minimise the bss to life and prop
erty.

A cyclonic storm began to devebp in the 
Bay of Bengal on the 12th November, 1991 
and its progress was closely monitored by 
the India Meteorological Department (IMD) 
and suitable warnings were issued to the 
authorities in the entire concerned coastal 
region in the States of Tamil Nadu and 
Andhra Pradesh and the Union Territory of 
Pondicherry. This cyclonic storm crossed 
the Tamil Nadu coast near Karaikal about 
30-40 kms. north of Nagapattinam, a little 
after mid-night, in the early hours of 15th 
November, 1991. This cyclone generated 
strong surface winds of gale force 80 to 90 
kms. per hr. in short durations and 60 to 70 
kms. per hr. for longer durations. There was 
heavy to very heavy rainfall over coastal 
areas of Tamil Nadu, Andhra Pradesh and 
Union Territory of Pondbherry. Under its 
influence, wide-spread rains were experi
enced in parts of the States of Kerala. 
Karnataka, Madhya Pradesh, Orissa and 
Maharashtra.

As desired by the Prime Minister, I vis
ited Andhra Pradesh, Tamil Nadu, 
Pondicherry and Karnataka on 23rd, 24th 
and 25th November. 1991 and took an aerial 
survey of the fbod affected areas and had 
detailed discussions with Chief Ministers of 
Andhra Pradesh and Tamil Nadu and the Lt. 
Governor of Pondbherry. In Bangatore, I 
had occasbn to discuss the situatbn there 
with the Revenue and Agriculture Ministers 
of Karnataka State Government on 25th 
November, 1991. Hon’ble Members would 
appreciate that in nearly all the areas I vis
ited, 1 observed that the governmental ma
chinery is still busy assessing the damage 
that has occurred in different parts of these 
States in the wake of the recent cyclone. I 
therefore stressed upon the Ministers and 
officers I met that the first priority shouM be 
given to organising relief measures folbwed 
by providing relief to the farmers in the shape 
of agricultural inputs to ensure that the forth
coming rabi fieason may take full advantage 
of the wide-spread rains that have taken

place, i drew pointed attentton of the Minis
ters and officers to the statement made by 
the Prime Minister in Hyderabad on 23rd 
November. 1991 that the States shoukJ ex
ercise due cautbn while incurring expendi
ture under the Calamity Relief Fund so that 
they have suffbient funds for relief measures 
whenever a calamity strikes.

In Andhra Pradesh, I was informed that 
Rs. 40 crores have been allocated to the 
various districts out of whbh Rs. 29 crores 
were meant for drought relief and the rest for 
flood relief measures. A sum of Rs. 30 crores 
is still there in balance with the Andhra 
Pradesh Govemment under the C.R.F and 
they are taking measures to see that relief 
measures and agrbultural inputs to farmers 
are provided on priority. The Prime Minister 
himself addressed a meet of Ministers and 
Offbers in Hyderabad and took stock of the 
relief measures that were being implemented 
by the State Govemment oPAndhra Pradesh. 
In Madras. I was informed that a sum of Rs. 
9 crores has been alk)cated by the Tamil 
Nadu Government for immediate relief 
measures and they have Rs. 30 crores in 
balance in their CRF to organise relief 
measures. The Chief Minister of Tamil Nadu 
indk:ated that in the event of diversifrcatbn in 
agriculture as a long-term precaution against 
seasonal calamities like cyclone and drought, 
the albcaibn of rbe to the State woub have 
to be increased conskJerably. Some good 
preparatory woric was done in Tamil Nadu 
when cycbne warning was received because 
of whbh the bss of life was considerably 
minimised. In Bangabre. I had occasbn to 
visit afew villages apart from carrying out an 
aerial survey of the affected distrbts in the 
Bangalore divisbn. The mud houses of the 
affected villages in the Bangabre divisbn 
seem to have collapsed in large numbers 
and the Karnataka Government is planning 
to extend assistance to those peopb whose 
house have been damaged. I advised the 
Kamataka govemment to conskler present
ing a housing project to the Nalbnal Housing 
Bank and HUDCO.

Hon*ble Members may be aware that a 
Central Reconnaissance Team was also 
deputed on 23rd and 24th November to
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Andhra Pradesh and Tamil Nadu which held 
discussions with the Officers of these State 
Gtovemments to assess the assistance in 
the shape of help from central sources which 
need to be made available in the affected 
areas. A separate Central Team would be 
visiting Pondicherry in the near future to 
assess the damage that has taken place 
there because the 9th Finance Commission 
did not make any recommendation regard
ing the relief measures to be taken up in the 
Union Territories and the task of assessing 
the damage, lies with th Central Govemment.

According to the existing scheme for 
financing the relief expenditure, which came 
into force from 1.4.1990, a Calamity Relief 
Fund has been constituted for each State 
with an allocated amount, of whk:h 75 per 
cent is contributed by the Central Govem
ment as a non-plan grant in 4 quarterly 
instalments and the balance 25 per cent is 
contributed by the State Governments from 
their own resources. There is an annual 
allocation of Rs. 804 crores consisting of 
Rs.603 crores Central contribution and Rs. 
201 crores States contribution. The 9th Fi
nance Commission, while recommending 
the State-wise annual allocatk)n under the 
CRF had taken into account the average of 
the ceilings of expenditure approved for 
management of natural calamities during 
the last ten years. The State-level Commit
tees headed by the Chief Secretaries of the 
States are competent to deckie on ail mat
ters connected with the relief expenditure 
including the norms of assistance.

Consequent upon the constitution of the 
Calamity Relief Fund, the State governments 
are now required to meet the entire expen
diture on the management of the natural 
calamities.The State Govemments of Andhra 
Pradesh. Tamil Nadu and Karanataka have 
been alk)cated Rs.86.00 crores. Rs. 39.00 
crores and Rs. 27.00 crores respectively 
under Calamity Relief Fund. Central Gov
ernment has already released its entire 
contributk>n during the current year.

I would like to assure the House that the 
Govemment of India is keeping adose watch

AGRAHAYANA 8.1913 {SAKA) Bu&nessof 490
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on the situatbn and suitable action is being 
taken in consultatkm with the State govem
ments concerned.

[Tmnslation]
♦

SHRI BHAGWAN SHANKAR 
RAWAT(i^ra): Sir, what the Central Gov
emment is going to do for the victims of 
earthquake in Uttar Pradesh where the 
property worth billions of rupees has been 
damaged? {Intemjptions) Something shouki 
have been mentioned about Uttar Pradesh 
also atongwith other states.

MR. SPEAKER: As I have already told 
you, a separate statement wouM be issued, 
later on. Now it is related to drought and 
floods.

SHRI BAGAWAN SHANKAR RAWAT: 
Sir, 1 mean to say that people are dying there. 
{Interruptions)

MR. SPEAKER; I have told you that 
Govemment is going to issue a separate 
statement on it. This statement relates to 
drought and fk>oos.

[English]

Shri P. Chidambaram will make a 
statement on the Minimum Release Price 
Prk:e for Coffee in the afternoon.

Now Shri Rangarajan 
Kumaramangalam will made a statement 
regarding Government business forthe week 
commencing the 2nd December, 1991.

12.16 hrs.

BUSINESS OF THE HOUSE 

lEngSsm

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN
ISTRY OF U W . JUSTICE AND CCM4PANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): With you perm is-
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[Sh. Rangaranjan Kumaramangaiam]

sbn. Sir, I rise to announce that Govemrnem 
Business during the week commencing 
Monday, 2nd December, 1991, will consist 
of:

1. Discussion on the Resolution 
seeking approval of the Prodama- 
tk>n issued by the President on the 
11th October, 1991 in relation to 
the State of Meghalaya.

2. ConskJeratton of any item of Gov- 
emmentBusiness earned overfrom 
today’s Order Paper.

3. Conskieration and passing of the 
Scklndustrial Companies (Special 
Provisbns) Amendment Bill, 1991

4. Conskieratk>n and passing of the 
folbwing Bills as passed by Rajya 
Sabha:-

(a) The Family Courts (?Amendment) 
Bill, 1991

(b) The Indian Ports (Amendment) Bill, 
1991

(c) The Delhi High Court (Amendment) 
Bill, 1991

(d) The Legal Servrces Authorities 
(Amendment) BUI, 1991.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Sir. I request that the folbwing items 
may 1m  included m the next wedc’s agenda:

1. Need to provMe Central grants 
immediatety to U.P. Government 
from the Natk>nal Road Funds for 
the constructbn of roads in the 
villages of U.P., since These have 
not yet been released.

2. Need to increase the amount for 
electriTii^n of U.P. villages to

launch the electrification 
programme in the villages accord
ing Id the requirements of the State 
because the Government has alk>- 
cated inadequate amount for the 
same.

SHRI GIRDHARi LAL 
BHARGAVA(Jaipur): Sir, I request that the 
folk)wing items may be included in the next 
week’s agenda:

1. Need to provide assistance ac
cording on per capita family t>ases 
by the Central Government for 
proper and planned development 
of the unauthorised oobnies.

2. Need to approve the scheme 
costing Rs. 15.5 crores for provki- 
ing drinking water to rural areas of 
Rsyasthan.

KUMARI VIMLA VERMA (Seoni): Mr. 
Speaker, Sir, I request that the following 
items may be included in the next week’s 
agenda:

1. Need to set up Oil refinery near 
Shahpura in Jabalpur district of 
Madhya Pradesh.

2. Need to complete the constmction 
of left bank and distributary canals 
of Barrage Jabalpur and to provkie 
lift irrigatk>n system in Jad>alpur dis- 
trk:t by nanx>wing the r^ht bank of 
the canal within two years.

PROF. RASA SINGH RAWAT(Ajmer): 
Mr. Speaker, Sir. I request that the following 
Hems may be iricluded in the next week’s 
agianda:

1. Need to extend up to Ajmer the 
superiast train running between 
Jaipur and Agra Fort.

2. Need to attach a bogie at Jaipur for 
Ajmer in the ”Marudhar Express' 
running between Jodhpur to 
Ludtnow and increase the reser- 
vatnn quota in it
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[EngBsH

SHRi PR ITHVIRAJ 0 . CHAVAN 
<Karad): I request that the following kerns 
may be included in the next week’s agenda:

1. Need to woikout a ooordlnaiad polcy 
to take expedttnus decisions on in i^k m  
projects pending clearance under the Con- 
senratnn of l=brest Act

2. Need to delegate more powers to 
regnnalo^oesoftheConsenratorofl=6rests 
for graning clearances of road projects lay- 
mg of telephone and electricsd lines stone 
queries etc.

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): I request that the foHowing items 
may be included in the next week's agenda:

1. Need for a fuB fledged discusskxi 
on electoral reforms.

2. Need to have a discussnn on 
ameOorating the tot of people re- 
skiing in coal producing states in 
the country.

SHRI E. AHAMED (Manjen>-1 request 
that the foHowing item may be included in the 
next week’s agenda:

Need to include the comprefiensive 
Wakf Act, which is in the anvil of Parliament 
and the Wakf (Amendment) BH11984.

SHRI LAL K. ADVANI (Gandhi Nagar): 
Day before yesterday, almost aH poHUcal 
parties, at least al the opposkkm parties, 
had pleaded with the government in respect 
of hoMing early electnns in Delhi. Now next 
week happens to (m  a week in wliich Sth of 
December falls. And on the 5th of Dscember 
the term of these two bodies i.e. Delhi Met- 
ropoStan Council and the Corporation, ex
pires. Normally eieclRMis shouU have been 
hekf before SA December. Th«y have not 
been heM. Andl know that it is not possMe 
to hold them before Sth of DeoeiHbar. But a l 
thatlwouUikatoinsististhalthisPatfiamert 
must be given an opportuni^ of dtocussing 
tlie issue before Sth of December so that we

can take from the Government a commit
ment in respect of. giving to the people of 
DeN rapresentative bodies Hka the Corpo- 
ratkm and the Metropolitan CounciL There
fore, I feel tfiat this commisston is a serious 
omisskNi which cannot be made up later. 
Therefore, next week Uself a discussbn on 
Delhi is wananted.

I wouM Ike to draw your attentkm to the 
fact that this item numt>eroneon Meghalaya 
had been listed earlier in the week for oon- 
skleratkM). I do not know why all of a sudden 
it disappeared and it became for the next 
week though in the other House ft has been 
continuing. It was surprising to us that those 
who had prepared for that, they found that it 
was missing. How it had happened I do not 
krMW.

k/ly last point is that I had requested the 
k/Rnister for Parliamentary Affairs m your 
presence when the meetirig of the leaders 
had been convened, that the Government 
shoukf consider very seriously the need to 
revive the institutkui of joint parliamentary 
committees to examine biOs before they are 
brought iMfbre the House. I was assured by 
the Minister of parliamentary Affairs ttiat this 
wouM be done. TiR now we do not know what 
has been the Govemmenf s thinking on this 
because it is directly related to the business 
that is due to take place in the rest of the 
sessnn.

MR. SPEAKER: On the second point I 
wouki Hie to say that some mistake is 
committees we wH recti^

[Tianslalioril

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, last time also, as 
has been mentfoned by Shri Advangi, it was 
the w i of the house that it shouM be dis
cussed. The hon. Minister is present here. 
He had assured us That this issue wouM be 
taken IV  in the Business Advisoty Commit
tee. As far as I remember, HI tfM meeting of 
the Busness Advisory Committee also, our 
Members raisedit. Iwoukmcetoaskasto 
whytlsnolbeingtfiscussedaocordingtothe 
wM of the House. Everybody was demand-
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ing holding of elections in Delhi. There was 
a consensus in the House to have a dis- 
cussbn on iL Why has this Hem not been 
included in the next week’s agenda? Does 
the Government want to avoid it? As Shri 
Advaniji has ssud that'« should be discussed 
beibre 5th positively. I want an assurance 
from the hon. Minister, who is sMing here, 
that the issue will be discussed belbre 5th of 
December positively.

[English]

SHRI P.FL KUMARAmNGALAM. Mr. 
Speaker, Sir, many issues have k)een brought 
forward. Whatever they have raised, we 
would place them before the Business Ad
visory Committee. But, in particular, I would 
like to respond to what the Leader of the 
Opposition has sakf. With regard to the%k>int 
Select Committee system, we have saki, 
'Yes' we wouU definitely consider it seriously 
and definitely by the next week we woukJ 
most probably be coming forward with the 
Bills we feel can be brought up immediately 
to try out that process and then see how it 
goes.

With regard to the discussk>n on Delhi.
I think it is really the Business Advisory 
Committee which has to decide are not 
necessarily Govemment Business unless 
we bring Resolut»ns forward. Atthe moment, 
I think the best thing wouM be that if the 
Business Advisory Committee is asked to 
kx)k into the matter of 193 discusskxi. But, 
conskiering that there are so many topks of 
such large aptitude, I do not know.

{Interruptions)

SHRI LAL K. ADVANI: I woukf like to 
say why it is necessary.

SHRI P.R. KUAIARAMANGALAM: I to
tally appredale the LaaderoftheOpposition’s 
point of view, the urgency and the necessity. 
The date is also quite reasonably... (Inter- 
ruptions). We have no hesitartkxi.

SHRIJASW ANT SINGH (Chfttofgarh): 
Mr. Minister. I wouM lice to say something, if

you kindly yield tor a minute. Sir, I wvouki like 
to make a recommendation that you were 
good enough to conskler that in the routine 
norm, you would be admitting the Calling 
attentbn almost on adaily basis conskiering 
and meeting all other requirements. May I 
submit as an important issue as Delhi be
fore....

MR. SPEAKER: We will consider. But, 
then. Calling Attention Mot»n we do not 
discuss in the House. We will apply the rule 
and then deckJe. We will see how it can be 
done.

SHRI P.R. KUMARAMANGALAM: Sir, 
from the Government side, we have no ob- 
jectbn at all. But, then, it wouki really depend 
on how Business Advisory Committee adjusts 
the time. We are open to whatever Business 
Advisory Committee advises and deckles.

MR. SPEAKER: A point was very nicely 
made and some door was also opened for 
you to take a decisk>n. You have sent it to the 
Business Advisory Committee. Now, we will 
take a decision in the Business Advisory 
Committee.

SHRIP.R. KUMARAMANGALAM: If the 
hon. Speaker would recoHect, in the last 
Business Advisory Committee meeting it 
was decided that this matter couki be dis> 
cussed between the Home Minister and the 
various parties' representative in the first 
round. But, they are insisting on d'lscusing it 
in the House. If it is to t>e discussed in the 
House, it has to be deckled by the Business 
Advisory Committee. But, our Hone Minister 
is most willing to meet the Members of par
liament.

MR. SPEAKER: Let him invite them.

SHRI P.R. KUMARAMANGALAM: We 
have deckied to invite them.

MR. SPEAKER: If you have to say 
t somethffig on the floorofthe House, you can 

say something on the floor of the House. 
Othet¥»i8e. yew deckSe in the Business Ad
visory Commitlee
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MR. SPEAKER: Please do not swing it 

like this. Now we have gonelo the other item. 
On the coming day we will take up. But then 
let us not swing it like that. It does not kxsk 
nee.

[EngSsh]

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND M INISTER O F S TA TE  IN TH E  
MIONISTRY O F LAW, JU S TIC E  AND 
COMPANYAFFAIRS(SHRIRANGARAJAN 
KUMARAMANGALAM): Sir, I t>eg to move:

*Thatthis House do agree with the 
Eighth Report of the Business 
Advisory Committee presented to 
the House on the 27lh November.
1991-.

MR. SPEAKER: The question is:

** That this House do agree with the 
Eighth Report of the Business Ad
visory Committee presented to the 
House on the 27th Noveml>er, 
199r

The Motion was adopted.

MR. SPEAKER: Now we shali take up 
the legislative business...

{Interruptions)

PROF. PREM DHUMAL (Hamirpur): Mr. 
Speaker, S\x.,.{Interruptions).

MR. SPEAKER: No. today we are not 
having it...

{Interruptions)

MR. SPEAKER: No. I say. today we are 
not having it We have gonelo the other item. 
P le^e leave it Please do not swing it like 
this, if you make it on Monday, it does not 
make any difference.

PROF. PREM DHUMAL: It is very im
portant, Sir.

SHRI P.G . NARAYANAN 
(Gopehettipalayam): It is a very serous 
matter. Sir. effacing the people of Tamil 
Nadu.

MR. S P E ^ R : We will conskler it. I 
also may ask the Minister to kx>k into it. Do 
not twist the procedure of the House to suit 
your convenience. Now that we have gone to 
the other item, we will take it up on Monday. 
I promise you. we will take it up on Monday. 
Please sit down now.

12^1 hrs.

TEA COMPANIES (ACQUISITION AND 
TRANSFER OF SICK TEA UNITS) 

AMENDMENT BILL- CO/V7D.

lEngSsh]

MR SPEAKER: Now we are taking up 
the legislative Busiriess Further discussbn 
on the motion for consideration of the Tea 
Companies (Acquisition and Transfer of Sk:k 
Tea Units) Amendment Bill moved on 28th 
November, 1991. Shri pius Tirkey is not 
here. Shri K.M. Mathew.

SHRI PALA K.M. MATHEW (kiukki): I 
thank you. Sir, for giving me this opportunity. 
This Bill has only very limited purposes, so, 
I confine myself to one or two points only.

Some four companies have been 
nationalised. A commissk>ner to pay the 
amounts payable to the empby ees has been 
appointed. The claims wer& received late 
and those late claims will also be conskJered. 
This is what the purport or the gist of the Bill 
is. But wtiat I want to bring to the notk:e of the 
Minister, through you. Sir, is that in tea 
estates,theconditk)nsof the working people 
are very poor. In my own State of Kerala, 
there are so many tea estates and in aH those 
estates, the remuneratbn and the payments
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recdved by the ¥iorkeffs and the slaff are 
very insufficienl. Many of the workers are 
iiviing in poverty and squalor. The basicfacii- 
ties in the estates, lice electricity, drinking 
water and water for other purposes, ând 
roads through the estates, are in very poor 
oonditton and in a very bad shape. They 
have got a very serbus. hou s^ problem 
also. Many of them are huddled in small lines 
and life in those lines is very difficult and very 
miserable also. I woukH urge upon the hon. 
Minister, through you. to take notk̂ e of the 
poor oonditbns and the poor payments ob> 
tained by the workers and the staff in the tea 
estates. That is an. Sir.

[TranslaOofi

12^2 hrs.

[MR. DEPUTY SPEAKER h  the Chak\

SHRI GIRDHARI LAL BHARAGAVA 
(Jaipur); Mr. Deputy Speaker, Sir, a Com
missioner has been appointed to settle the 
issue of compensatk>n payable to the tea 
estate workers. The dommissbner will 
finalise all their pending cases. I want to say 
that the entire tea industry depends on 
women-workers.Wecan1thinkofteaindu^ 
without women. I want to tell you one thing 
that the conditmn of women engaged in tea 
industry is not good.

Secondly, I want to submit that Assam. 
WestBengal. KeralaandTamH Nadu produce 
98 per cev  ̂of tea. It Is mainly produced in 
Assam and West Bengal. During the mkkile 
of the 19th century not only women but their 
family members also were engaged in tea 
indu^.But priority has t)eengiventoWQmen 
because of ther fingers are comparatively 
very soft and that is wtiy they can phick the 
tea leaves efficiently whereas the male hands 
are not much useful for the purpose. 
Theietore, this vidustry has a lw ^  been 
dependkig upon women. The peroentageof 
women woriim is 46. Women are treated 
there as bonded labourers. They are ap- 
poinied there on contract basis for 5 years. 
After five years they are removed. T h ^  are
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empbyed on contract basis only. There is no 
arrangement of taking them to their houses 
from the place of their duty. With the result, 
these women work as labourers in the fiekls. 
They live b  small cottages which are called 
labour Ibes. They are bading a miserabb 
life ¥vorst than an animal. The Central gov- 
emment enacted the Tea Estate Workers 
Act b  1951. But the State Government does 
not give due importance to It. Alter three 
years, the State Government enacted a law 
b  1954. The rules under this act for the 
impbmentatbn of the law were framed in 
Septeml>er 1955. You had passed the law in 
1951 but it was enforced in April. 1959. The 
Central Govemment passed the bgislatbn 
b  1951 and the state Govemments gave it 
the shape of a rub and implemented it after 
eight years. This is just one exampb to 
showing astohowthebgislatbns are treated.

Subsequently, in 1981 you moved an 
amending bill in the Parliament which was 
biplemented with effect from 26th January.
1991. You made a good choice of the day of 
implementatbn. The Labour Ministry of 
Govemment of India conducted a survey of 
rea gardens in 1979 but only those gardens 
whbh were registered till 1991 were covered 
under the survey and the test were omitted. 
This survey bflicted a bbw of poverty on the 
labourers as a result of wvhbh the number of 
women woricers is on the decrease. On the 
other hand, it wasfeasibb if women labourers 
¥vorked more and their number grew. The 
women are not being given equal wages as 
wen. The male workers get 10-18 paisa more 
b  their wages whibthey do less woricbut the 
women are paid bss and put in more labour. 
That is why the number of women woricers 
has deceased. Similarly, the women while 
going to work in the tea gardens, used to 
bave their chikJren behind in the creches but 
there too they m re not given adequate 
facBtties. This fact has also been revealed to 
you through a report Not only that, the 
women workbg in the tea gardens get 
norpbal medbalfacmtbs and these too of a 
very poor quality. There b no facility of 
school educatbn torthem. Then there are no 
toilets, no iMdhrooms b the house where the 
labourers reskle and there b  no such ar- 
rangementavaHabb tothe women folk. Thb
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is such a situation which needs to be vividly 
considered.

Mr. Deputy Speaker. Sir, I would lice to 
sukxnit that the women employed to pluck 
the tea-leaves are asked to do hard lalx>ur.
They are asked to cany 3(M0 kgs. of weight 
in their baskets. Thus these women have to 
do the job of a coolie too due to whkii they 
get tired.TheTradeUnbns are only engaged 
in receiving donation due to the unk>n from 
the tea gardens. These people are offered 
work by the corporation of the contractor.
Thus, the law of the jungle prevails. What I 
mean to say is that the women get nominal 
facilites in the tea gardens. Hindustan 
Majdoor Sabha is only collecting in donatkms 
by threatening them. Therefore, I request 
youtokindly improvethe condition of workers.
There are 57 lakh of them. If their condition 
is not improved, they may be forced to resort 
to change religion and embrace Christianity.
I would like to make an humble submissnn 
to the hon.Minister that the situatbn there is 
very critrcal. There is nothing these poor 
pec^e can call their own. They wear torn 
ck>thes, there is no educational facility of 
housing facility. If they are paid less wages 
and continue to be poor, the Christian mis- 
sbnaries will take advantage of it The mis
sionaries offer them the temptatton of pro
viding every facility once they convert to 
Christianity. Therefore, not only Hindu 
labourers but Muslims also are embracing 
Christianity due to poverty. This should not 
be albwed to The Vishwa Hindu parishad 
will have to reconvert not only such Hindus 
who had embraced Islam but also those who 
are becoming Christians.

Mr. Deputy Speaker. Sir. I have por
trayed the ^ight of these poor tea-garden 
workers. I hope that their condition will be 
Improved. IwouU.thropghyou. Itetorequest 
the hon. Minister to kindly conskier my 
constnictive suggestkHisfor reply during his 
speech and accept them.

[E n g m

SHRI K. THULASIAH VANDAYAR 
(Thanjavur): Sir, tea is a common beverage 
whteh every dtizenofthis country consumes.
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The women of the gardens are a poem 
sympathy because they are not property 
sheHered and their chiklren’s educatk>n Is 
notkx)ked after. So. there should be compul
sory proper shelter and safety for those
nnnnlft

The finest tea is exported and the last 
grade tea is to be consumed by our people. 
For this, they shouM prepare nutritk>ns tea in 
a hygienk: and healthier way.

In South India, especially in the Nilgiris, 
the bt of the people is very concerning the 
woricers who depend upon this, live in a 
conditbn whbh is unhygienb and pitiable. 
They do not have even proper ckjthes and 
shoes to wear. These children are uncared. 
This matter shoukJ be taken up for the better
ment of the toiling woricers. Tea. whbh gives 
foreign exchange to our exchequer should 
be streamlined and our production should k>e 
made substantial. With these words. Sir. I 
request the Minister to see that the health of 
the people and the productbn of tea is better 
in our country.

SHRI P.C. CHACKO (Trbhur): Mr. 
Deputy Speaker. Sir. I thank you for giving 
me this opportunity. This Bill whbh is before 
the House is an amendment to the Indian 
Tea Companies Act. 1985. This Bill is moved 
not with any substantial purpose but for a 
very minor amendment to the existing Act. I 
am not sure whether the hon. Minister has 
gone deep into the matter as to what ne
cessitated such a change in this Act, because 
in 1985 certain tea companies were 
natbnalised and this legislatbn is to sub
stantiate that step already taken.

Sir, as we have seen, in the moming the 
Leftist friends were airing their apprehen
sions on the unfounded charges of 
privatisation and things like tnat I wish they 
shouki be present m this House today. In 
1985, the government of India had taken 
overfour sickteacompanies and natbnalised 
them. Now for the sake of the workers' 
cause, the Govemment is before this House 
for amending the Tea Companies Act In 
retrospectbn, we are bound to think that the 
sickness of the Tea Companies also might
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have happened because of the irresponsible 
strike by the Trade Unions as the one going 
on today in this country. There are so many 
factors which contrbute to the sickness of 
the tea companies. Such irresponsible strikes 
might have also contributed. So, I request 
the hon. Ministertoanalysethis matter a little 
more. The Tea Trading Corporation of India 
is the nodal agency entrusted by the Govem> 
ment of India at the time of take-over of sick 
tea units. In fact, the Tea Trading Corpora
tion of India shoukJ have remitted the statutory 
dues which was due to the workers at that 
ime and a specifcdate was also mentnned 
in the Act itself. But the TeaTrading Corpo- 
ratbn if India could not remit Rs. 1.28 crore 
which was due to the workers at that time. 
That is why this amendment is necessitated.
I request the hon. Minister to verify whether 
the Tea Trading Corporation of India or 
anytxxJy responsible for the running of these 
take-over units are at fault. If a private com
pany does not pay the statutory liability which 
is due to the woricers, nobody is going to 
come k>efore this House with a legislatk>n. 
They will be taken to task and they will be 
prosecuted. We are for the workers interest. 
We give wholehearted support to this 
amendment Bill because we are interested 
in the cause of the workers unlike the Left 
front trade-unbn leaders. Today is a sad day 
in the history of the country because lakhs 
and lakhs of woricers are driven to the street, 
not knowing why they are asked to strike, not 
knowing what is the reason for the 
unauthorised, unlawful strike. These lead
ers have driven the workers to the street. 
They have converted this august House a 
platform for their propaganda today, throw
ing all the norms, all the conventbns of this 
House in the wind I am not going into the 
details.

I am only mentbning that they do not 
support the cause of the workers. They are 
putting the workers into all sorts of harass
ment Sir one day strike means Rs. 800 
crores production k)ss in this country. Senk>r 
Left trade-union leaders who are also 
Members of this House can be happy today 
that they inf Ibted an injury of Rs. 800 crores
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on this poor natnn. That is all they couM 
achieve on this day. These sorts if things are 
happening in this country.

This Government, in 1985 made a leg- 
islattonfortaking over of skic tea companies. 
Today for the workers’ cause, even for a 
small thing, for making statutory payments 
also, we are coming before this House for 
amendment This shows the sincerity and 
commitment ofthisGovemment to the cause 
of woricers. I woukJ request our young dy- 
namk: Minister who pitoted this Bill to go into 
the details. If any offbials of the Tea Trading 
Corporatbn have erred, they shouki not be 
alk>wed to go scot-free because we have to 
kx>k after the interests of the workers. I also 
want to know whether only other statutory 
liabilities are to be paki. Then has my es
teemed friend. Shri Salman Khursheed to 
come before the House with another 
amendment? This is another lacuna in our 
legislative process. I would like to request 
you to apply your mind. Suppose Rs. 1.28 
crores due to the workers are paid now, 
though late, we have rectified the whole 
thing. If there is any more statutory due to be 
paid, again the valuable time of this august 
house wouki be taken for another amend
ment. This cannot t>e albwed. Because of 
tack of time, I am not going into the details.

The hon Minister of State of Commerce 
Shri P. Chidambaram once replied in the 
House telling that tea is doing very alt com
panies are doing very well. When I expressed 
my apprehension he was trying to pacify me. 
But tea prbes are always fluctuating. It may 
be good now. But what atx>ut the sk:kness of 
the tea companies? Are we going on war- 
footing to eradbate the sbkness at all? This 
is the main question.

I may just make one obsen/atbn. The 
per acre pr^uctivity of tea in this country is 
the bwest in the worki. Some of my friends 
have cited statistbs in this House. I am not 
going into the details. Until and unless we 
achieve a competitive productivity right in 
the worb, we just cannot survive. May be 
because of fluctuatbn of tea, the present 
situatbn may be good enough. But that 
abne will not help us to solve this problem.
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Sickness will recur sickness will go on and 
we will have to take over more and more of 
tea estates because we are concerned about 
the workers. We are not paying lip sympathy 
to them like the Left front trade union lead
ers. We are sincere to the workers. So, we 
have to take more and more tea estates, 
though we have no resources. So. we have 
to take steps to eradicate sickness of the tea 
estates. I have made a suggestion. But I do 
not know how far the Govemment is serbus 
about it. I would request both the Ministers 
that the Government may draw out a very 
comprehensive re-plantation programme for 
the Indian tea. Of course it requires a bt of 
investment. A separate fund may be provided 
to find out the sources to execute the re- 
plantatbn scheme for the Indian tea. Now 
the productivity is 1600tonnesor1700tonnes 
per acre. That is what is cited here yesterday, 
when the world average is 3, 000 kg. per 
hectar. If this is the productivity, our output in 
tea will only be 50% of world output. So, for 
that, we have to go in for high-yielding vari
eties. Our old plantations cannot survive 
now. So, we have to have a very scientifb 
and large-scale re-plantation scheme. There 
is a good model scheme being implemented 
by the Minister for rubber. The re-plantatbn 
scheme is to be introduced and financial 
assistance should also be made available to 
the sick units. Taking over always cannot t>e 
a solutbn because the government may not 
be having the resources. Taking over and 
development of abandoned estates comes 
under the definitbn of financing as per the 
gubelines of the Reserve Bank of India. But 
very seldom such abandoned estates are 
given finance by the financial institiitions. 
So, Government should give instructbns 
that the financial institutions shoub also take 
a liberal attitude for assisting these aban
doned tea companies for the revival of such 
estates.

I support this Bill for amending the Tea 
Companies Act 1985.

lalso requestthe hon. Ministerto inform 
us what actbn is taken on the lapses of the 
tea trade that 1 have pointed out.

With these words, I support this 
amendment.
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MR.DEPUTY SPEAKER:Thank you.

SHRI P.O. THOMAS (Mavattupuzha); 
Sir, I am happy that the govemment has 
brought this Bill to rectify certain defects 
whbh have come in the past and which are 
mainly regarding the dues which are to be 
paki to the employees. What has been dis
cussed here is of great importance today as 
workers are being misled by bt of trade 
unbns and we have t>een hearing the hue 
and cry here in the Lok Sabha by the leaders 
of some of the Opposition parties. Actually, 
what exactly they want is not being made 
clear even now. The Government has very 
clearly and categorically stated that it is not 
against public undertakings and the Gov
ernment has also shown by this Bill that 
whenever the Pubib undertakings or pubib 
Corporatbns have failed, the Government 
has always a mind to come to the rescue 
especially when it affected the workers.

Here I woub like to mentbn about the 
working of the pubib undertakings. I think it 
is very necessary to make a mention about 
this, because we go on hearing all types of 
critbism against the view of the Government 
with regard to the pubib undertakings, though 
the Government has made it very clear that 
the view of the Govemment is very much to 
safeguard the pubib undertakings and to 
see that the working of the pubib undertak
ings is brought forth in a better way. The 
Opposition alleges that the Govemment is 
going to wind up the pubib undertakings and 
to see that the sbk units are going to be 
killed. That is not the attitude of the Gov
ernment. The attitude of the Government is 
to see that the public undertakings do in a 
better way. Now we know that effbiency is 
something which we lack in all f iebs, in every 
fiekJ, in the fieki of productbn, industry, 
agriculture and in polities, and everywhere. 
The government has taken a very stern view 
in this regard to see that the effbiency in all 
fiekis especially in the fiekJs of industry, 
exports, earning of more foreign exchange 
etc. increases.

I congratulate the Ministry headed by 
Shri P. Chidambaram whbh is ably sup
ported and aided by the Deputy Minister 
here. They are doing very well in the field of
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export. With in a very short time. say. about 
a quarter of a year, our exports have in
creased. Our EXIM policy is something on 
the basis of which we have found that the 
exports of our products could be increased 
to a great extent. The proportion of increase 
of exports come to 10% in the past It has 
come to almost 93% from about 84% which 
was the percentage before about four 
months.

13.00 hrs.

Within this short time, we could obtain 
this position; we couid achieve such an 
achievement. If we concentrate on exports, 
if we lay much stress on this policy and give 
support to this policy. I think we can achieve 
much nnore. A negative attitude has been 
taken by some of the Oppositk)n parties as 
far as this polby is concerned. I think this is 
time when we have to strengthen the polrcy 
of the Government in this regard and to get 
better results in this regard.

With regard to tea. the export of tea has 
come to a statement posrtbn. As far as the 
export of the past three years is concerned, 
this is the situation. In 1988-89. It was 193.7 
million kgs. In 1989-90. we couki increase it 
only up to 209.3 million kgs. In 1990-91. it 
has decreased. The statistrcs shows that it 
has come down to 201.9 milton kgs. So, we 
have a target of about 285 million kgs at 
present. I am sure we will be able to achieve 
this target. But to achieve this we have to 
increase our productton of tea The productbn 
of tea. I think, is also facing stagnancy in this 
regard, in 1989 it was about 684 million kgs 
whereas in 1988 it was 777 millk>n kgs. In
1990-91 it has increased up to 718.67 milibn 
kgs. But this is not a happy situatbn. This is 
not a leading step whk:h we could take. The 
stagnancy of our improvement in e)̂ port is 
because of every many factors including the 
Increase in domestk: consumptbn.

MR. DEPUTY-SPEAKER: Shri P.C 
Thomas, you c ^  continue after Lunch.

1 THOMAS: All right, Sir.
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MR. DEPUTY-SPEAKER: The House 
stands adjoumed for Lunch to meet once 
again at 2. P.M.

13.02 hrs

The Ijok Sabha then adjoumed for Lunch 
till fourteen of the chdc

The Lok Sabha re-assembled after Lunch 
at ten minutes past Fourteen of the Ctock.

[MR. DEPUTY SPEAKER in the Chaii\ 

[EngHsh]

TEA CXDMPANIES (ACX5UISITION AND
TRANSFER OF SICK TEA UNITS)
AMENDMENT BILL- CONTEND,

MR. DEPUTY SPEAKER: Shri P.C. 
Thomas was on his legs. He may continue 
his speech.

SHRI P.C. THOMAS: I am almost fin
ishing my speech. I was telling that we must 
step up our production and for that the 
Govemment has to take all steps and the 
cooperatbn of all the workers and all other 
concerned is necessary for this.

I also wouM stress on the need to 
strengthen the research organisations. We 
have two research organisatk>ns; one in the 
north and the other in the south. We have to 
give more strength to these organisatk>ns 
and we have to produce better quality tea 
keeping in view the larger perspective. I 
wouki support this Billsaying that we have to 
ponder as to whether tea estates or for that 
matter any agricultural product couki be 
entrusted to the public sector undertaking as 
such. We see that the TTC I has been actu
ally afailure in this regard. There may be so 
many reasons. It may be because of mis
management; it may be because of very 
many other reasons also. But we see the 
Government or the Govemment corporatbns 
are very poor cultivators. I doni think that 
cuhiyatton is to be ever entrusted to such 
type of undertakings. We have to see if at all
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necessaiy whether something more is to be 
done in this re^rd  to see that production of 
tea and other agricultural products could t>e 
increased.

Thanl(ing you for the opportunity that 
you have given me, I support this Bill.

MR. DEPUTY SPEAKER: Shri P. 
Chidambaram to make a statement.

14.14 hrs

STATEM ENT BY MINISTER

Minbmim release price for coffee

[EngKsh]

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBRARAM): The coffee marketing 
year is from 1st January to 31st December. 
The Minimum Release price for coffee ought 
to be announced t>efore the commencement 
of the coffee marketing year. The Cost Ac
counts Branch of the Finance Ministry 
completed its study whk:h is done once in 
five years, in 1989-90. Hence, the MRP for 
199Q was announced only in March 1990. 
For succeeding years, the MRP is updated, 
based on actual data and informatk>n gath
ered from a random sample of small and k>ig 
estates. The last such update was made in 
March 1991 and MRP for 1991 was an
nounced only in March, 1991.

When I was in Bangabre two weeks 
ago. I promised that MRP for 1992 wiU be 
announced before 30th November, 1991, 
and that the method for determining MRP 
wouU also be made transparent. I have 
pleasure today in announcing the MRP.

The Coffee Board sought data and in- 
formatkm from 600 estates cho^n on a 
random basis. Based on such information, 
the cost of cultivatbn has been worked out 
as Rs. 14.51 per kg in the case of Arabca 
and Rs. 10.95 per Kg. in thecaseof Robusta
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After taking into ccnskieratton crop charges, 
development expenses, return on capital ad 
other charges, the cost of production has 
been worthed out at Rs.23.93 per Kg for 
Arabia and Rs. 19.21 per Kg for Robusta. 
Last year, the corresponding MRP was Rs. 
21.38perKgfbr Arabk:a and Rs. 17.32per 
Kg for Robusta. Hon’ble Members will ap
preciate that the increase in the MRP worths 
out to 11.93% in the case of Arabica and 
10.91% in the case of Robusta.

MRP forms the basis for f ixatbn of fkx>r 
price for internal pool sale for auctbn of 
coffee by the Coffee Board.

The Coffee Board is also the authority to 
determine the Price Differential Scale for 
every season.This is done strictly on the 
basis of last two years' average market 
performance of different grades of coffee. 
After taking into account all relevant con- 
sideratk>ns, the Coffee Board has, yesterday, 
finalised the gross initial payment to be made 
to coffee growers for the season 1991-92 at 
Rs. 11 per point. Last year the Initial payment 
was Rs. 9 per point. Hon’ble Members will 
appreciate that the initial payment for 1991 -
92 is, therefore, a substantial increase over 
the iniial payment last year, lam also pleased 
to announce that the Coffee Board has de
cked that the initial payment of Rs. 11 per 
point will be made without deductbn of 
purchase tax. Purchase taxes of respective 
States will be deducted from the second 
instalment of payment.

The initial payment is not strictly related 
to MRP but coffee growers woukJ always like 
to know what proportbn of MRP is being 
granted as initial payment

Let metake4benchmaricgrades Arabia 
Parchment, Arabica Cherry, Robusta 
Parchment and Robusta Cheny. .The aver
age points for these four benchmarik grades 
wouki be 90. 85, 67 and 60 respectively. 
Based on the average points,the initial pay
ment per KG atthe rate of Rs.11 per point for 
these 4 benchmark gracxJes and as a pro
portion of MRP aregiven k>ek>w in theforan of 
atsMe.
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GRADE Average
Pokna

MUsJ
paymer*

Rs.

Proportion
ofMRP

Arabka
Paidiment 90 19.80 82.74%

Arabka
cheny 65 UJ30 59.75%

Robusta
Parchment 67 14.74 76.73%

Robusta
Cherry 60 13.20 68.71%

I may add that these percentages are 
substantially higher than the percentages of 
Initial payment as a proportton of MRP in the 
last finalised year that is the year 1990which 
was only 58%.

I am sure that coffee growers will wel
come that decisions taicen on minimum Re
lease Price as well as the dedsnn taken on 
initial payment for the season 1991.92.

14.17 hrs.

TH E COMPANIES (ACQUISITION AND 
TRANSFER OF SICK TEA  UNITS) 

AMENDMENT B\U.— CONTD.

[EngBsti

MR. DEPUTY SPEAiSR: Ag»n. we 
take up further discusston on this Bill. Shri 
Rasa Singh RawaL

[Tiansblion]

PROF. RASA SINGH RAWAT(Ajmer): 
Mr. Deputy Speyer. Sir, I welcome the Tea 
Companies (Acquisitnn and Transfer of sick 
tea Units) Amendment Bill. 1991 moved by 
^ e  Government but I would simuRaneously 
yke to urge upon the Government, through 
you, that the problem of the workers wotkkig 
in tfiese tea gardens or tea industrieft4>e 
they managtsd by corporafion or the

contractor • is very pitiable. Just now, the 
preceding speakers have highHghted the 
conditnn of the women workers working 
there but there are child labourers too and 
chiM labour is acrime under law but because 
their delkate little fingers are conskJered to 
be useful for plucking tea leaves, they are 
therefore emptoyed in the gardens and ex- 
ptoited by extracting more work and paki 
less.

Sir, I would through you. like to bring itto 
notbe of the Government that the labourers 
working in the tea gardens of Assam are 
made to work more but are paM less that too 
not on time and then there are no p R ^ r 
residential fa /M ^  available the cotonies 
they reskie in so such so that there are no 
bask: necessities or faculties like toilet, bath
room etc. present there. What to speak of 
educattonal and medkal.faaTities and doc
tors etc. theirbasicneoesslties are notfuHiHed. 
I have to say it with regret that the labour 
untons active amongst these workers do 
collect donsAkMis from them but do not fuKil 
their responsibilities in a proper manner, 
whether they are INTUC people or those of 
Hind Mazdoor Sabha. They only expkiitthe 
workers by extracting donatton from them or 
fuKil their vested interests in boHuston with 
the management

I wDulef, therefore W<e to request the 
Government to pay pay fun attention to the 
workers of the tea-gardens.
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Mr. Deputy Speaker, Sir. today India is 
facing another problem. Tea is our national 
drink. It is not only an integral part of our 
foreign trade k>ut also a profitable industry in 
the country itself; it is one of our main source 
of foreign exchange eaming, it is a chief crop 
and also a major industry and a trade. De
spite all this problem that our country is 
confronted with at present is that the tea 
consumptbn in the country has increased to 
such an extent that India has k>st her first 
position in its export; this position has been 
gained by Sri Lanka and India has been 
pushed back to just second position. More
over, other countries like Kenya, China eta 
have not only started producing tea but have 
been coming forward. Therefore, measures 
will have to k>e taken so that we don not suffer 
any sett>ack in export of tea and we do not 
lose our position. It is not a matter only of a 
single state. As a matter of fact, the maximum 
consumption of tea is in Maharashtra, then 
comes Bengal, Tamil Nadu, Kerala, 
Rajasthan, Punjab and so on. ** Every time is 
tea time”. People take tea throughout the 
day;theGovemmentwill havetopay attentbn 
to it. It is the responsibility of the health 
experts to tell whether tea is harmful for 
health or not but the Govemment will have to 
pay attentk>n to control the tea consumption 
on the country in order to earn foreign ex
change. encourage export of tea and to 
improve the conditk>n of the workers of tea 
plantatk>ns. We will have to put a restraint on 
our habits so that tea continues to be our 
chief source of our foreign exchange. If the 
Government pays attention to it, I think, the 
continuous increase in tea consumptbn can 
be checked. If we go on to consume the 
whole production of tea in the country itself 
we wouki find ourselves in the same positk>n 
as related by an urdu poet in the following 
couplet:

-Gaflat Ki Duniyan Mein Agar Yeh Halat 
Rahi.

Ayenge Kamastal Kabul Se Aur Kafan 
Japan Se*.

Therefore It is essential to pay attention 
to tea Industry.
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Mr. Deputy Speaker, the activities of 
ULFA in Assam have also affected the tea 
industry. Offices of tea estates are in Calcutta 
while tea plantations are there in the hilly 
areas of Assam and Darjeeling. As a matter 
of fact tea offk»s should either be at the 
same place or in the nearby areas of tea 
plantattons so that the officials may visit the 
place to see the condition of labourers, wori( 
and acquaint themselves with their prob
lems. This would help them to find out a way 
to improve the financial condition of the 
labourers.

Mr. Deputy Speaker, Sir, we should not 
take measures for the devek>pment of tea 
industry so that we may attain the export 
target we have fined. Forthis purpose we will 
have to increase the tea productbn. Eariier 
tea was produced only in a few states like 
Assam, Bengal, Tamil Nadu etc., but it is a 
matter of great satisfactk>n that the Gov
ernment for the first time, have realised that 
the tea is also helpful in improving the 
economy. Keeping this fact in view the Gov
emment has chalked out a plan to encour
age tea cultivation in the hilly areas of Uttar 
Pradesh, about Rs. 9 Kharab, 9 crores are 
proposed to be spent under a long term 
project which has already been approved. I 
wouM like to submit that 50,000 hectare land 
in 25 districts of Uttar Pradesh has been 
selected for the purpose. Tea plantation 
should be encouraged particularly in 8 hilly 
distrbts where the financial conditbn of the 
people has become deplorable due to the 
earthquake. Tea plantatbns in these areas 
would help to improve their conditbn. It 
would not only help to meet their requirements 
but also to achieve the export target and 
eam foreign exchange. This would also bring 
about an improvement in the economic 
conditbn of the people of hill areas.

Sir. in additbn to all this. I would like to 
submit that the tendency of profiteering has 
been on the increase. The tea companies as 
well as the agents or the traders are pocketing 
the whole profit. They spent a meagre amount 
on the welfare of the labourers out of their 
profit Through you. I would urge upon the 
government to pay a little attentbn to the 
welfare of the labourers also.
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When the Government enacted the Tea 
Plantations Labourers Act in 1951, We 
thought that it ¥vould help improve the con
dition of the labourers of tea ̂ ntations. But 
I regret to say that after that no State Gkiv- 
emment bothered to enact a law for tea 
plantations and for tea plantation labourers 
forfour years. It took quite a long time, it was 
only after about 7-8 years that some State 
Govemments enacted laws in this regard. 
When the Government's the parliament’s 
attention was invited to it., an amendment 
was made in 1982. Since then the Govem- 
ment has started paying some attention to it 
but not to the extent required. Laws are 
enacted but not implemented properly. Tea 
Plantations were nationalised and the claims 
filed in this regard were not settled within the 
prescribed period. But at the same time we 
will have to see that whether the tea planta
tions are in private sector or in put>lic sector 
they must run in profit. Labourers should not 
be exploited there the Government should 
also see how the prcxluction of tea can be 
increased? Only then we will be able to grow 
best quality tea. We will be able to compete 
in the world market and the tea industry will 
continue to ftourish. We will be able to 
maintain the earlier situatk>n when tea was 
exported after meeting the requirements of 
the country. The Government should be 
cautk>ns enough to see that we may not lose 
this source of earning foreign exchange.

With these words Ithink you for the time 
given to me.

lEngSsm

SHRI BALIN KULI (Lakhimpur): Mr. 
Deputy Speaker Sir, I have stood up to 
support this Bill and in sMpport of this BUI, I 
wish to speak afew words.

Sir, this Bill is very important from vari
ous points of yiew. As I bek>ng to one of the 
tea growing Slates namely. Assam, I am 
very much ooncemed about this Bill and the 
tea industry.
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eaming items of the country. It brings crores 
of foreign exchangetoour country. Secondly, 
tea industry has been creating tremendous 
empbyment potentiality in the country, par- 
tk ûlarty in our State of Assam. Nearly 40 
lakhs people in our State are depending on 
this industry. Their lives and culture are 
inseparable from the tea industry of Assam. 
In Assam atone, there are 758 tea gardens. 
More than 50 per cent of tea which is exported 
is produced from these gardens. But, Sir, 
there is no modemisatton of tea plantatnn in 
Assam or in other parts of the country. Very 
oM system of plantatk>n is still persisting in 
tea gardens. The factories are also not 
modemised. They are running with oM ma
chines due to whkii accidents occur fre
quently thereby causing toss of lives of the 
workers.

Sir, I strongly support taking overof sk:k 
tea gardens by the GovernmenL But Sir, 
merely taking over by the Government will 
not solve the prol)lems involved in the sick 
tea gardens. Gtovemment must also find out 
the causes of the toss incurred by those tea 
gardens. In Assam, there are many sck tea 
gardens taken over by the Government But 
their problems are still the same. After taking 
over, the govemment must place good and 
efftoient machinery for overhauling the oU 
machinery of the stok tea gardens.

Modem methods such as use of fertil
izers etc. shouM also be applied to multiply 
the tea productton.

Sir, before concluding. I want to draw 
the attentton of the House about the plight of 
the workers in tea gardens. Sufficient num
ber of houses are not available for them. 
Modem amenities are denied to the workers 
in the tea gardens. There are no drinking 
water facilities,. There is no electricity and no 
scope for any amusement. Good educa- 
ttonal institutKMis are not provkled for them. 
Agreements mnth trade unions suid Govem
ment are not fully implemented. Facilities 
such ashou8tng,dfinkkig wateratfidokxarkaty 
are stai not provkled to them in sufficient 
quaniay.

Sir.tsaisoirwofth0tsnfofaignaKchang« Ones again, lappaaitotlwGovwnnMnt
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to give a serious thouglit on the betterment 
of the tea industry of our country and I urge 
upon the government to completely ban the 
selling of tea gardens by private companies. 
Individual tea growers of Assam should be 
given encouragement. There are many indi
vidual tea growers and owners of small 
plantations in. Assam. They should be en
couraged by giving more and more facilities 
both in cash and kind.

Though this august House, I demand 
that the Govemment should compel the tea 
companies of Assam to invest some portion 
of their profit for the devebpment of the State 
of Assam. I also demand that the tea com
panies must shifttheir headquarters to Assam 
from other States.

With these words. I conclude while 
supporting the Bill.

TH E DEPUTY MINISTER IN TH E 
M INISTRY O F COM M ERCE (SHRI 
SALMAN KHURSHEED): Mr. Deputy 
Speaker Sir, as has been pointed out by 
many speakersfrom both sMesof the House, 
this essentially is a very simple Bill. This is 
also essentially a Bill beneficial to the working 
class of our country and it expresses the 
concern and sensitivity of this Govennment 
towards the legitimate demands and claims 
of the working class of this country. It is 
unfortunate that we stand to pass this Bill 
today indrumstances where the whole House 
is not present. There should be consensus in 
our country and in this House on all benefi
cial provisk>ns when it comes to the working 
class.

In essence, the Bill concerns only a 
matter of extensk>n of llmitatkm in order to 
accept, receive and adjudk:ate upon claims 
of workers ol the four companies that have 
been natk>nalised. Some doubts have been 
raised from this part of the House as to 
whetherthere was some negligence, whether 
there was an oversight or deli>erate wrong 
doing on behalf of the TICI or any off icial in 
delaying the matter of payment of these 
claims. I shouM lice to point out, at the very 
outset and make K clear that this is not the 
case of negligence and this is not a case
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where any persons has deliberately over- 
kx>ked the claims of any worker. This is 
simply a matter of workers being unable to 
organise themselves to place their claims 
before the claims Commissioner within the 
limitatk>n period including the addittonal grace 
period of a month that is provided. We are 
given to understand that this may have been 
caused due to the disturt>ed conditbns in the 
States of West Bengal and Assam, distrî ed 
condittons in whrch there was large scale 
absenteeism. Workers were not available 
and they couki not get together to make their 
claims. Since so many workers are involved 
and since claims of more than one crore are 
involved, it was felt necessary to take steps 
to ensure that their claims are adjudicately 
adjudk:ated and justice is doneto the working 
class.

In the course of the debate on this Bill, 
several important issues were raised. I should 
like to thank all the hon. Members from both 
skies of the floor for having shown deep 
concern both for the state of the tea industry 
as well as the state of the workers of the tea 
industry. In partk:ular. I shouki like to men
tion with appreciatk)n the words of hon. 
Member Shri Girdharilal Bhargava who went 
to the extent of speaking of the Kbma/f ingers 
of young girls who are asked to work without 
adequate compensation and pay. He also 
expressed his hope and desire that when I 
return to make what he expressed was 
meethi’meethispeBch sweet speech - 1 would 
be able to pay adequate attentbn to the 
points that he had raised.

Sir, when it comes to either plucking of 
tea or making a cup of tea, I think, we can all 
say without any reservatk>n. that the ladies’ 
hand is the best When the ladies stand and 
stir the tea cup in the home. I hope...

[Translation]

SHRIRAJENDRAAGNIHOTRI(Jhansi): 
TheLabour Law provkies that a person may 
be emptoyed only when he attains the age of 
18 years and he is entitled to certain facilities 
of labour welfare. I would like to seek a 
darificatkmfrom him astowhetherthe cases 
of such labourers like the working women or
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girls in the tea-gardens of Assam as well as 
other places, who are bebw 18 years rang
ing from 11 to 15 years of age and whose 
names cannot be registered according to the 
labour rules which provides certain basic 
facilities to the labourers have been consid
ered in order to ensure the benefits of the 
court's decision which are not applicable to 
them mainly because of their under age. to 
which they are entitled otherwise.

[English]

SHRI SALMAN KHURSHEED: If the 
hon. Member will permit me. I will come back 
to this point specifically.

[Translation]

With your permissbn I would like to 
clarify our stand regarding the labour rules 
later on. I will explain it separately.

[English]

Sir. the points which were generally 
raised by most Members were points that 
related basically to the sickness of the tea 
industry, basically to the causes of tow pro
ductivity. basicaUy as to the causes of fall in 
the export targets, bastoally to the causes of 
inadequate beneficial provisions to the 
workers in the tea industry. I should like this 
House to share the informatton that is avail
able with us as to the progress that has been 
made in all these fields.

To begin with. Sir, these claims in the 
present case relate to 3285 workers. All 
claims of these four tea estates were made 
after the time of limitatton. The total amount 
of funds that have k>een placed at the dis
posal of TTC I - Tea Trading Corporation of 
India - is Rs. 1.68 crore. Once this bill is 
passed, we have adequate finance available 
to took after all the claims that have been 
made. I might add herethatone hon. Member 
has raised ^  apprehenston and a query as 
to whether there were any other statutory 
claims or whether there were any other legiti-
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mate claims of the workers that had not been 
met.

I can give only a solemn assurance to 
this House that there is no such scheme to 
our knowledge pending; and if any such 
thing is brought to our knowledge, we wouto 
take immediate action to ensure that full 
justice is done to the workers of the tea 
industry.

As far as vartous schemes concerning 
refurbishing and the improvement of the tea 
industry by way of productton and quality are 
concerned. I would like quickly to mentton 
that this yearthe productton upto September 
is up by 23 millton kg of tea as compared to 
last year. There is. to some extent, fluctua
tion from year to year because the tea in 
India is grown in areas whtoh are prone to 
bad weather, and the bad weather, as you 
know - coming from the State of Karnataka - 
can make a heavy toll on the production of 
tea and coffee. In additton to this, the dis
turbed condittons in the State of West Ben
gal and in the Distrtot of Darjeeling as well as 
the State of Assam have caused problems 
for production.

The export target for 1991-92 is 210 
million kg valued at Rs. 1200 crores as 
compared top 199 millton kg valued at Rs. 
1,044 crores in the year 1990-91. And I 
wouki like to share with you and the House 
that till date we are this year keeping well on 
target that we have put to ourselves. The 
productivity is, in fact, constantly going up 
and we are making reasonable contributton 
towards research efforts for provtoing high 
yietoing quality and provkling better produc
tion.

The Tea Research Association has re
cently been brought under the Ministry of 
Commerce having been earlierf unded partly 
by the ICAR and partly by the Ministry of 
Commerce. And you will be glad to know that 
it has already kientified a high quality, a high 
yiekiing variety of tea bushes whtoh will soon 
be introduced into the estates. The research 
and devetopment strategy with thrust on 
productton remains a prtority with us and we 
are giving itfuR attentton. We are also in the
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process of giving finisliing/finalising touches 
to a ten-year plan producing as much as 
1000 million kg by the year2000 AD, Consid
ering that we are at present only at a figure 
which is one-fourth of that, the target seems 
ambitious. But we have reasonable causes 
to believe that the effort and the endeavour 
that is being put into the research and the 
supportthat is being given to the tea industry 
will help us in the next ten years to reach the 
target of 1000 million kilogrames.
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15 lakhs for tea bagging, packeting machin
ery at any point of time.

The plan for the next ten years involves 
extensive plantatbn in new areas, extension 
of existing plantation in filling and replen
ishment of presently planted bushes and 
replantatbn where bushes have become 
very old.

Mr. Rawat, an hon. Member, made a 
mention about the possibility of starting of 
tea industries in certain districts of Uttar 
Pradesh. The Gk>vernment wekx)mes this 
suggestion and we will make the best pos
sible effort to ensure that tea plantatbn in 
Uttar Pradesh is given maximum incentives.

As you will probably know, tea first came 
to India in the State of what is now the State 
of Uttar Pradesh. There are six very sbk tea 
gardens in the State of Uttar Pradesh pro- 
vkling good quality of tea but a very very low 
productivity margin. I myself scheduM to 
visit Lucknow to be in touch with the State 
authorities to discuss the plan for reviving 
the tea gardens in the State of Uttar Pradesh.

Some of the other schemes that we 
have already under way for increasii^ pro- 
ductbn Include a Tea Plantatbn Finance 
Scheme. theTea Board's ban for re-planting, 
extensbn planting and replacement planting. 
Loans are given by the Tea Board at the rate 
of Rs.69.000 per hectare for gardens in the 
plains, and Rs .79,000 per hectare for gar
dens in the hills.

Secondly, tea machinery and irrigatbn 
equipment hire purchase schemes, the Tea 
Bciard’s loans for Irrigatbn equipment and 
tea machinery ban is given up to Rs.10 
lakhsto a garden for machinery and upto Rs.

Thirdly, the tea replantation subsidy for 
replanting okJ bushes, the rate of subsidy is 
Rs.10,400 per hectare for the gardens in the 
plainsandRs. 12,400perhectareforgardens 
in the hills and, Rs. 15,000 per hectare for 
the Darjeeling area.

Fourthly, tea area rejuvenatbn and 
consolidatbn scheme a subskly for rejuve
natbn pruning and in-filling the rate of sub- 
skiy is Rs.3,000 per hectare for rejuvenatbn 
and in-filling without inter-planting.

Fifthly, anewtea units financing scheme, 
special bans and subsby for extending tea 
cuHivatbn in the rK>n-traditbnal areas, the 
rate of loans underthe scheme is Rs. 40,000 
per hectare and the rate of subsidy is 
Rs.25,000 per hectare.

Sixthly, under the Darjeeling Interest 
Subsidy Scheme, Special scheme for revival 
of Darjeeling gardens, whbh have been 
languishing on account of high cost of pro- 
ductbn, bans are given from Banks and the 
Tea Board pays 5.1 per cent interest subsidy 
on these bans.

Seventhly, for inter-subskJy on bank 
bans for irrigation and drainage finance is 
provbed by the Board at the rate of 4 per 
cent and finally there is a scheme for inter
subsidy on extension planting whbh is given 
at the rat of 3 per cent.

On the export front, our problem is two
fold. One is the problem of stagnatbn in 
productbn largely because new tracts of 
land are not so easily available for extensive 
planting. But even where they are available 
and productbn increases, we have the prob
lem of growing intemal consumption. Be
tween 50 to 20 millbns of kibgrames of tea 
is consumed extra every year. While we 
cannot discourage the increase of con- 
sumptbn In the country, at the same time, 
we have to ensure that the increase In con- 
sumptbn does not outstrip productbn so 
that our export targets can be met, tea being 
a very msyor export item as far a&our country 
is concerned.
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An important dedsionthatwe have taken 
in the area of experts is to give a fuU rebate 
on excise on pactet tea exporte. Small scale 
packeters up to a turnover of 13 crores
have been exempted from paying excise 
duty. Steps are taken to introduce special 
incentive schemes for small gromrers and 
taking to tea cultivatk>n, specially in the area 
of Nilgiris. Exports of tea under kx>nd has 
been alkmed, scales of financing of ban 
components of the tea plantatbn scheme 
and the new tea units financing schemes 
have been revised upwards, and the Plan
tation Devebpment coordination Committee 
has been constituted with representatives 
from the State Governments for better coor
dination between the Centre, States and the 
Tea trade and the industry.

Some hon. Members raised doubts 
about the prestine quality of Darjeeling tea, 
or the so-called Darjeeling tea that is soM, 
and also expressed some grave concern 
about diluting and defusing of the reputatbn 
of Darjeeling Tea. I wouki like to inform the 
House that the Tea Board specif bally assigns 
the Darjeeling Tea bgo only to those pack
ets whbh contain at least 60 per cent of 
Darjeeling Tea. Some concern was also 
expressed regarding the intention to import 
tea from outskJe and a question is often 
asked, while we are such a vastteaprodudng 
country, why shouM we have to use foreign 
exchange to import tea. I wouM Kke to clarify 
that the import of tea Is albwed spedfically 
for re-expM purposes after value additbn 
and not for domestb consumptbn.

The hon. member, Shri Mumtaz Ansari, 
has very rightly saki, %irhen reflecting upon 
sick tea estates, that mere acquiring or 
nationafising of tea estates is not the answer. 
The answer is to be able to nurse them back 
to health, and give them babk to proper 
management. He also expressed concern 
about all the enipbyees of tfie various tea 
estates that have been natbnafised and 
what the GoviMrnmenfs kitentbn was re
garding those empbyees. I have sakJ that 
the Govemmenf!^ intentbns regarding the 
work force, regarding the empbyees, the
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labour force of tea industry and as for the 
whob working dass of the country, are very 
honourable. We are sensitive and concern 
and, therefore, all the empbyees of the 
gardens that were taken over by the TTC I 
were retained. And. therefore, we have to
day come here to ensure that the claims are 
justifiably adjudbated.

Sir, the sbkness itself, we tried to 
bentify.The sbkness of most gardens have 
been bentified as being caused by indiffer
ent management, sometimes due to inad
equate financial availability of investment 
Tea Board has been advised to get onus of 
such tea gardens, to draw up rehabilitatbn 
plans and to assist them as per those plans.

One of the ol>jectives of the aoquisitbn 
of these sbkteaestates was to nurse them 
back to health and, whib we were nursing 
them back to health, to ensure that the 
workers of those tea estates were not ad
versely affected.

So far as not so sbk estates are con- 
cemed. the healthy tea estates are con- 
cemed. and those areas vvhbh are doing 
well in production of tea. Sir, a questbn has 
arisen as to why substantial part of the 
profits, the income of those tea estates, is 
not being pbughed back into the tea industry 
but b  fact being diverted to other more 
prof itabb ventures and other industries. We 
now have incentives, thanks to the 
honourable Rnance Minister, under Sectbn 
33 (a) (b) of the Income-tax Act to utilise 
profits for ptoughing back into the tea 
estates.andthedbincentivebtoapply those 
funds elsewhere. The incentive under the 
Income-tax Act was deeply appreciated by 
the tea industry.

Sir. quite legitimately, a concern ¥vas 
expressed about a provisbn that is being 
made for the benefit of the workers. And 
here. I wouU ice to refer to the spedfb 
queslbnraisedaboutminorsbengenpbyed 
b  tea estates. As far as I understand the 
workbg of the tea industry. I wouM not say 
that the peopb bebw the age of 18 years are 
not enipbyed but it is not lor the Ministry of 
Commeice, it is not for the Tea Board to
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apply the antira law of the land. The diferent 
agencies, including the State Government, 
have to apply different areas of the law. 
Labour legislation is applicabie to woilwre in 
the tea estates just as it is applicable to 
woricers elsewhere. To the e>dent that the 
Tea Board or the Mnistiy of Commeroe are 
HI the picture of any violation of any law, we 
would take action promptly any immediately. 
But knowing the manner in which the tea is 
being plugged. Sir, it appears to me that It 
wduM be more convenient for tea to be 
plugged by a person who can atleast kx)k 
over the height of tea bushes and for a very 
small chlM, who Is not taH enough to look 
overthe height of tea bushes, to plug the tea 
effectively may not be that convenient or 
possible.

But to the extent that the hon.Member 
fMis concerned, If hehasanyspedficdelails 
on any specific incklents for estates wfiere 
such a violatkm is taking place, we will cer
tainly take tlie utmost steps tliat are available 
to us to ensure that such violatnns of the law 
do not take place.

In additnn to the steps that have been 
taken to nurse the tea industiy and enhance 
productbn of tea, we have not over-kioked 
labour welfare in the tea. plantatkms, which 
is a legitimate concern expressed by Mem
bers of this House. The welfare activities are 
broadly classified under two manor heads -  
educational stipend and general weVare.

Undereducatfonal stipend, the waidsof 
tea garden workers are given grant for con
tinuing studies above the primary stage. 
This includes tuiUon fees, hostel charges. A 
sum of Rs.4.07 lakhs was dnbursed as 
stipend and book grant of Rs, 12.000 as 
Nehiu awards during 1989-90.

Under general weKare scheme, assis
tance is given to educatiorad insHlulkMis. 
hospitab. health clinics. Indian Rad Cnee 
Sods^, StJohn Ambuianoe Aesopialfan. 
The schema covers financial aU for oon- 
slruc&m of educational insttufibns, hoeM1__ a -18____ ■-----------«-■ - ------  ■_____ »«.-■— ____ ■ M__DuiKiings. neawi oBrms^ nospnuB ana lor 
expanskm of educatfonal and wocalfcMtal 

dritoadt
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for the benefit of the tea garden woifcers and 
their families. Also scheme for financial as
sistance fordisabled plantation woikeis and 
their dependence has also been introduced. 
During 1989-90 Ite. 13.42 lakhs was dis
bursed under the general welfare scheme.

In additiontothis,theTea Board provMes 
financial assistance for kidney transplanta- 
tkm, technical training in Jalpaiguri poly
technic, Scouting and gukling in West Ben
gal, Kerala and Tamil Nadu. Sports activities 
were also given financial support from Tea 
Board.

In summary, there has not been any 
case really for us to feel that the welfare of 
the tea labour has in any way been neglected 
or in any way been overlooked.

From one section oftheHouseademand 
was raised that since West Bengal Tea 
Corporation is already kicking after certain 
tea gardens with great deal of effidem^ why 
do we not hand over these four gardens to 
the West Bengal Tea Corporation. We have 
already received a formal letter to this effect 
from the Chief Minister ofWest Bengal asking 
that the West Bengal Tea Devekipment 
Corporatkmbegivenoverthese tea gardens. 
The matter is under conskieration. The 
Government does not mince words on this. 
We clearly feel that It is not the wori( of the 
Ministry of Commerce or the Government of 
India to run tea gardens. Our wori( and duty 
and obligatkxi is to assist the tea industry in 
maximising productkm, in maxknisHtg export, 
improving the quantity and quality. While we 
improve the quality of tea we also stand 
committed to impreve the quaity of woriters 
wtw produce that tea So serious conskier
ation is being giwn to the proposal that has 
coma from West Bengal as well as other 
preposalsthal are available with the Mktistry 
of Commeioe as to the future of these four

As I saM. this is a minor amending Bin. 
We have iriready taken a kit of time in dis
cussing this bM. I commend the BM to the 
House as a benefkdal prince of levslatkm 
that wouM coma handy to many of the 
woifcecB of the tea in d w ^.
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MR. DEPUTYSPEAKER: Now. we take 
up amendments to the motion for consider
ation.

I shall now put amendment Nos. 1 and
3 moved t>y Shri Girdhari Lai Bhargava and 
Professor Rasa Singh Rawat to the vote of 
the House.

Amendment Nos 1 and 3 were put and 
NegaSved

is:
MR. DEPUTYSPEAKER: The questton

* That the bill to amend the Tea Com
panies (Acquisition and Transfer of Sick
Tea UnKs) Act, 1985 tie taken into oon-
skieration”.

The Motion was adopted

MR. DEPUTY SPEAKER: The House 
will take up Clause-t>y-Clause oonsUeraton 
of the Bill.

Thequestnn is:

* That Clause 2 stand part of the Biir.

The kkOion was adopted.

Clause 2 was added to the Bill.

MR. DEPUTY SPEAKER: Thequestnn 
is: “That clause 1 .the Enacting Formula and 
the kMig Title Stand Part of the B«l.

The Motion was Adopted.

Clause 1, the Enacting Formula and the
Long Tile were Added to tin  am

SHRI SALMMI KHURSHEED: Sir, I 
beg lo move:

‘ That the bill be passed".

MR. D^UTYSPEAKER:Thequestlon

That the Bin be passed*.

The Motion was adopted

TH E MINISTER O F STATE IN TH E 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN TH E MIN
ISTRY OF LAW. JUSTICE AND COMPANY 
AFFA IR S: (SHRI RANGARAJAN
KUMRAMANGALAM): Sir. I woukf like to 
congratulate our young Minister for pik>ting 
his makien bill so successfully.

M a  DEPUTY SPEAKER: Heartiest 
congratulatkins.

SHRI MUKUL BALKRISHNA WASNIK 
(BuWana): Sir. I also wek»me Shri Chitta 
^ u  who has partkapated in the Govemment 
Business.

SHRI CHITTA BASU (Barasat): Sir. I 
have come to participate in the Resolutnn 
on Unempbyment. I think you will alk>w me 
to speak on this resolutnn.

15.02 hrs

[English]

RESOLUTION A E UNEMPLOYMENT—  
CONTD.

MR. DEPUTY SPEAKER: Before fur
ther discusskm on the resolutnn regarding 
unempkiyment by ShriTe] Narayan Singh is 
resumed. I wouM like to mentbn that 3 hours 
and 49 minutes have already been taken on 
this Resolutton. thus exhausting the time 
altotted for its discuss»n. The House has 
nowtoaltottimefbrfurtherdiscussbnonthis 
resolution. Is it the pleasure of the House 
that time allotted for this resolutton be ex
tended by one hour?

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY SPEAKER: The time is 
extended by one hour more.

(iMemption^
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SHRI HANNAN MOLLAH (Uiuberia): 
Sir, the House should unanimously con
gratulate those thousands and lakhs of 
wvorkers and empbyees who took part in the 
successful industrial strike today all over the 
country. We shoukJ^also unanimously con
demn the brutal police attack against the 
striking workers in Mayapuri in Delhi and 
massive arrest in Tamil Nadu and Bhopal 
and some other parts of the country. The 
strike is totally successful. They have drawn 
the attentk>n of the Government against their 
polbies.

SHRI M.R. KADAMBUR 
JANARTHANAN (Tirunelveli): there is no 
strike in Tamil Nadu. The strike is complete 
failure. He is misleading the House.

MR.DEPUTY-SPEAKER: This is not 
proper to discuss it at this point of time.

(Interruptions)

MR.DEPUTY-SPEAKER; Shri Charles, 
may I request you to start your talk.

SHRI A. CHARLESfTrivandmm): Sir. 
the problem of unempbyment has assumed 
a serbus dimensbn and.day-by-day we all 
know it is becoming more acute. This phe
nomena of unempbyment is increasing in 
spite of the fact that the main thrust of our 
Five Year Plans was not only growth of the 
economy by increasing productbn but also 
generatbn of more empbyment opportuni
ties especially in the rural and to the weaker 
sectbn of this great country. The list of 
presently unempbyment persons registered 
with the Employment Exchanges all over the 
country is really staggering.

The total number is supposed to be 
aboutthirty-twomillbn. In Keralaabne, there 
are about thirty lakhs unempbyment youth 
roistered In the empbyment exchanges.The 
peculiar situatbn in Kerala ts that a large 
percentage of the unemployed registered 
with the employment exchanges is of those 
who have completed their matrbulatbn, 
those who are graduates and even post
graduates. Sd, the problem of educated 
unempbyed is the main problem of Kerala.

When compared to the number of per
sons registered in the employment ex
changes, the percentage of empbyment 
given to the really unemployed is very 
meagre, and Kerala’spositbn is very peculiar. 
In Kerala, even for appointment to the last 
grade post, selectbn is made by the Pubib 
Service Commissbn. Almost all the pubIb 
undertakings and quasi-government con- 
cems are also under the purview of the 
Kerala Pubib Servbe Commissbn. So, 
whenever there is even a post of last-grade 
servant vacant, naturally the vacancy has to 
l>e refen̂ ed to the Pubib Servbe Commis
sbn whbh makes the selectbn. Then what 
for are the employment exchanges there in 
Kerala? The funny thing 4S for six months - 
not even for 180 days, for 179 days only - the 
empbyment exchange candidate can be 
albwed to continue in the govemment ser
vbe. So, on completion of six months, they 
are left and another set of persons is called 
forfrom the empbyment exchange, if by that 
time the Pubib Servbe Commission is un- 
abb to give regular empbyment. So, the 
position in Kerala is that there are several 
thousands of women from the rural areas 
who have registered their names in the 
empbyment exchanges and are waiting to 
get empbyment for the last more than 21 -22 
years. In my constituency, Trivandrum,! 
personally know that the present day lists of 
candkiates being recommended by the 
empbyment exchanges are of those candi
dates who had registered their names 21 
years back. So, after registering their names 
in the employment exchange,they have to 
wait for more than 21 years. And what for? 
Just to get the post of a part-time sweeper, 
t>ecause only the part-time sweeper’s post is 
bft outsbe the purview of the Pubib Sen^be 
Commission. As I sab earibr, all the other 
vacancies are filled through the Public Ser
vbe Commission whbh takes a bng time. As 
you know. Sir, there are hurdles to get a 
regular appointment through the Public 
Service Commissbn.

So, what I mean to say is even the very 
existence of the empbyment exchanges has 
become absolutely of no use for the unem
ployed youth of our country.
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In this context, what I vvould suggest is 
we have to chalk out massive programmes 
like the Jawahar Rozgar Yojana, whkit is 
one of the biggest, largest and the most 
empbyment-generating projects given to this 
country k>y our late betoved Prime Minister. 
Shri Rsyiv Gandhi. On an earlier occaskxi I 
have stated in this House that was the first 
time that our Panchayats in the rural areas 
have had the opportunity of getting five, six 
or seven lakhs of rupees together and there 
was a directbn that at least fifty per cent of 
this amount should k>e given to the rural folk 
through empkiyment generatnn and the 
component of material shall t>e less than fifty 
percent Like that we have to chalk out large 
schemes, especially when ours is an agri
cultural country. So, agro-based industries 
have to be buijt up whrch abne will save the 
rural fok of our country.

As you know, even agriculture, the work 
IS only seasonal. Those who get some em- 
pbyment in the agricultural sector aregetting 
it only seasonally. In all the other months, 
they are out of emptoyment. Some part-time 
self-empbyment schemes wiN have to be 
provided for them. In this context, I wouU 
also suggest one thing. There is a ministry 
for processing of fruits - Ministry of Food 
Processing. Ithink, if my memory is correct, 
it was established in 1988. In all these three 
years, Idonotthinkmuch progress has been 
done by that ministry. The statistics 
show.........

MR. DEPUTY SPEAKER: Please con-

SHRI A. CHARLES: After aH it is Private 
Member’s business. I will take some more 
time. I may tie given two more minutes.

M a  DEPUTY SPEAKER: There are £ 
number of speakers to speak. The time 
extended is one hour. The time albtted tc 
yoi! is over.

SHRI A  CHARLES: Sir, you have to 
extend it by more time, b ^ u s e  it is a

questbn of unempbyment whbh is the big
gest problem of our country 
today.(Mefnf3ljb/4

AN HON. MEMBER: Everybody will 
have 1o speak, {kaemjpihns)

SHRI A. CHARLES: If you conduct a 
study, it will be known that in the last five 
years, one4hird of the time of this august 
House has l)een taken by the Opposition lor 
unnecessary. ...*...*...and unproductive 
kMJsiness. '

(Intemjpthns)

SHRI HANNAN MOLLAH (Uluberia): 
Sir, who is ...* ... * ...

{Intemjpthns)

MR. DEPUTE SPEAKER: I expunge 
the word

{kitenrupthns)

SHRI A. CHARLES: I never meant any 
body... *... *... You are very much natbnal 
like me. {Intenrupihns)

Sir, the food processing industry has to 
be encouraged. According l0 the statistics, 
45 per cent of the fruits grown all over the 
country are being wasted because of lack of 
faculties for processing in the country. Ac
cording to the statistks, the amount of this 
45 per cent of the fruits comes to nearly Rs. 
5,000crores. Rs. 5,000crores worth of fruits 
are being wasted every year because there 
is no facility for processing them. The poor 
farmers are also not in a positbn to get the 
remunerative prbe. K fruits worth Rs. 100 
are processed we will get Rs. 200. My sug- 
gestbn is that if these fruits worth Rs. 5,000 
croresare processed, we may get Rs.10,000 
crores per year. I recommend that this in
dustry may be encouraged.

One of the most weaker sectbns ne
glected in our country is the traditbnal fish
ermen off the coastal t>elt There is about 30 
kibmetres of coastal area in my constitu

**Expunged ^  ordered by the Chair.
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ency. You cannot explain the agony of those 
poortraditionalf ishermen. There may be 3 to
4 months of fish-calching season in a year. 
All the other time, they cannot do so because 
of the monsoon orbecauseof the vagariesof 
nature and they are unable to earn their 
livelihood. Even their huts are washed away. 
Nobody can describe their agony. They are 
totally neglected and some action has to be 
taken to help them. Crores of rupees worth 
tuna fish are reported to be dying their natural 
death t>ecause we are not having sufficient 
facility for deep-sea fishing, in most of the 
long coastal belt of the country. If some 
facilities are given to the fishermen they wiH 
get employment and crores of rupees worth 
foreign exchange could k>e earned. We all 
know that Japan, Taiwan and other small 
countries come to our ocean and they catch 
our fish. They are having such latest tech- 
nok)gy and b^ vessel. We have to see that 
fish industry is encouraged.

Then, about the industrial sk:kness, if i 
begin to say anything, my friends on the 
other sMe will get annoyed.

In the Eighth Lok Sabha. as a member 
of the Estimates Committee I had an occa
sion to visit some of the textile mills of West 
Bengal, and in one particular mill we saw that 
one worker was handling two kx>ms and we 
dkJ not know what happened there because 
in Kerala I have seen that one worker was 
handling four k>oms. So we asked a pointed 
questton whether there are any norms fixed 
fdr managing the kx>ms. The offcers were 
silent. When we repeatedly asked, the truth 
came out. There was a labour problem and 
the workers refused to handle more than two 
kx>ms. Then the Labour Minister of that 
Gk>vemment interfered and asettlement was 
anrived at that one worker need handle only 
two kioms. As a result, where there shouU 
be 500 workers, only there are 1000 work
ers.

for the sKkness of the industry, which were 
not kx>ked into. What I mean to say is that 
sekness of industry should be removed and 
wtienever there is modernisatbn, we have 
to take care of the interests of the workers 
because modemisatbn often leads to un- 
emptoyment All these things will have to be 
taken into conskJeratbn.

Finally, 1 wouM appeal one thing to the 
hon. Members on the other skJe. The new 
industrial Polrcy 'was suffidently discussed 
when we discussed the Demandsfor Grants. 
We have to be aware of the global changes. 
We cannot live Kke Rip Van Winkle without 
being aware of what has been happening for 
the last several years. We cannot cbse our 
eyes to the changes that are taking place. 
What is happening all over the worid- even 
in the socialist countries? In this country we 
have had to pledge our goM at one point of 
time and we are fortunate that the present 
Govemment in its wisdom has taken back 
the goki that was pledged by the prevbus 
Government But unfortunately our friends 
on the other skie are not aware of what is 
happening in the Soviet Unk>n. There was a 
news item recently that gold worth several 
crores of rupees has been soM in the Soviet 
Unbn. Even the Head of that State, Mr. 
Gorbachev, was not aware that valuable 
goM has been soki. Without the knowledge 
of the Head of the State crores of rupees 
worth of gokJ was sokI in the Soviet Union. 
We are very unhappy about it t>ecause all 
these years the Soviet Union has stood by 
us. We have to be aware of such changes 
taking place. Our Prime Minister has cat
egorically stated that this Government stands 
for continuity with change. So. we are here 
for continuity, we also continue the basis of 
the planning that has been already lakJ down. 
That is the foundatbn of our economy.

15.18 hrs.

In the Seventh Plan afone about Rs. 
7500 crores was spent on modemisatbn of 
textile mlUs and I may say, most of the 
amount was a sheer waste because as a 
result of modernisation nothing came out, 
the mills are stiH sick. There areother reasons

(RAO RAM SINGH in the Chai^

We are aware of the global changes and 
simply saying that we are knocking at the 
doorof the IMF does not solve the problem. 
Our Fmance Minister also categorbally gave



535 Resolution NOVEMBER 29.1991 Re, Unemployment 536

[Sh.A.Charlds]

an assurance that all the conditionalities of 
IMF will be placed before this House In this 
Session of Parliament Also, there Is an 
assurance that the public undertakings will 
not be closed down and noneof the workers 
will be retrenched and the interests of the 
workers will be taken care of. The condi- 
tbnalities of the IMF will be placed in this 
august House and everything will be taken 
care of. I would request the hon. Mertibers 
from the Oppositbn whether today’s strike is 
in the larger interests of the rration. It is only 
togiveawrong impressk)n, awrong message 
to the natk)n that this strike has been called. 
You want to make politk:al capital out of it. I 
am sure the nation will know about the truth. 
Whotookthedeciston aboutthe striketoday? 
Is it not the leaders sitting in the Five Star 
hotels? if you take the secret balbt of the 
workers, I am sure a large majority of the 
workers will not support the strike. So, in the 
larger interests of the nation you will have to 
cooperate with the present Gk)vernment so 
that our economy will k>e stabilized and we 
are on the right path. Unfortunately you are 
again starting theokl gameof joining with the 
destabilising forces and ruining the future of 
the country. The Janata Dai brothers are not 
seen any^ere here. I do not want to com
ment anything on that. But let us be more 
pragmatb, let us be aware of the changes 
that are taking place all over the work! and let 
us learn from those lessons. Let us make an 
eamest effort with unanimity for the better 
future of the country.

Sir, then, population expk>sk)n is a major 
prql>lem for us. Unfortunately we are unable 
to give the message of family planning 
property throughout the country. Whatever 
finandalgrowth we have abhieved, whatever 
industrial growth we have achieved, all have 
been eaten away bythe population explosbn. 
While the wealth increases in arithmatical 
proportk>n8. the population increases in 
geometrbal proportbns. We have to make 
an eamest effort to see that the family 
planning message of maximum two chikiren 
in afamily isconveyjedthroughoutthe country. 
If that is not̂ done, ;whk:hever party comes to 
power and whatever dedsbn you take, all

will be of no avail. So, I plead that irrespec
tive of party politics, we have to join together 
and chalk out schemes to give empbyment 
opportunities to the weaker sectbns of our 
rural folk so that they may have a better 
future in this country and they will bve this 
country and have a better life.

SHRI K. P. SINGH DEO (Dhenkanal): 
Mr. Chairman, Sir, I woub like to make a 
submissbn. Just now we have received a 
frantb call from Cabutta that the Home 
Secreta^ of the Gbvemment of West Ben
gal has issued a circular asking agricultural 
labourers to partbipate in the industrial strike. 
{Intemjpthns) He is violating the Conduct 
Rules and he is vblating the spirit of the 
Constitutbn. He cannot force the people to 
join the strike. We want the Govemment to 
tell us something about it. {Intenrupthns)

SHRI CHITTA BASU (Barasat); Mr. 
Chairman, Sir, I am on this point which he 
has just now raised. I do not know what is the 
authentbity of the report. He is accusing an 
I. A. S. offber of a State Govemment. Where 
is the basis for it? I do not know whether you 
shall albw these things to go on record.

MR. CHAIRMAN: Mr. K.P. Singh Deo 
says that atelephone call has been received.

(Intenrupthns)

SHRI CHITTA BASU; Sir, you are creat
ing a sinister precedent He is after all a 
Govemment offber and you are involving an 
IA S . offber without authentbating the news. 
(Interruptions) I protest against this and I 
thir^thisshouki not be apart of the record of 
the House, because it has not been authen- 
tbated. Unless the Chairman authentbates 
it, I think, it shoukJ not go into the record of the 
House. (Interruptions)

MR. CHAIRMAN: What Mr. K.P. Singh 
Deo sab is that apparently a telephone call 
has been received. So, I cannot be sure that 
the telephone call is authentb. There shoub 
be something in black and white.

(Interruptions)
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SHRI M ANORANJAN BHAKTA 
(Andaman & Moobar Islands):Sir, ilis ra- 
poflad in the Bengali newopapar. (irtfoRif)- 
fibns)

lyn. CHAIRiyiAN: K K is raportad in the 
newspaper, you kindl)r produce the paper 
and pU ft to the Spealcer tonwnow morning 
not at present

You can put ft before the Speaker, any 
paper cutting or any dicular which the hon. 
Minister, Mss Mamata Baneijee has said 
sdbouL

TH E MINISTER O F STATE IN THE 
MINISTRY O F HUMAN RESOURCE DE
VELOPMENT (DEPTT. OF YOUTH AF
FAIRS AND SPORTS AND TH E DEPART
MENT O F WOMEN AND CH LD  DEVEL- 
OPMENT)KUMARI MAMATA BANERJEE): 
I have said that I support him.

M R CHAnMAN: You can put ft before 
the apeator. K he admfts ft. then ft can be 
discussed tomorrow. Now we wiH continue 
wfth the Private Members’ Business.

# I j - i f Iin ft ri\yunonvpuons)

SHRI HANNAN M OUAH: The particu
lar Mbiiater is taking part in maligning the 
SlaleGovemmenLTheCeniralMinislsrwent 
and beat an offioer, whBh is part of hool- 
ganism.

{iMmnpSons)

MR. CHAIRMAN: Please sft down.

Kindly do not shout at the chair. Please 
sft down. Your behaviour is very condem- 
nable. WII you please sft down?

{kagm plbn^

MR. CHARMAN: I wilnotlDleratesuch 
behaviour. When I am on my feet, you s ^ ld  
sft dowiL The hon. Jyinister has grt a right to 
say something.

{k^miptions)

MR. CHAIRMAN: You havegotthe right 
to have your itv- And this side has got the 
right to have fts say. Now, I did not hear 
anything in which he was trying to run down 
any State Government official.

Gentlemen, I request you to kindly 
maintain discipline in the House. I do not 
want to take action against any Memtwr, But 
kindly refrain from shouting at the Chair. 
Gentlemen, tty to behwe in a disciplined 
manner.

I will give my decision according to my 
consdence and lean assure of my impartial!  ̂
when I am sitting in this chair.

Miss Mamata Banerjee has said, there 
is something In the Bengali newspaper. She 
was quoting from that newspaper. I have 
saM, if there b something in the Bengali 
newspaper, kindly put the paper cutting be
fore the Speaker. If he allows a debate or any 
discussion on the subject, it is up to him. The 
hon. Speaker will give his ruling. But nothing 
against the honour or character of any off leer 
was ever mentbned. All that she mentioned 
was that Bengali newspaper s«ys that cer
tain officer has encouraged the strike. If that 
Is in the newspaper, she can put It before the 
hon. speaker. The hon. Speaker can give his 
niling.

otherwise at present, I am not prepared 
to take upthls point This'» Private Members' 
business which wiH continue.

SHRI CHITTABASU: Mr Chairman, I 
rise to support the Resolution. The Resolu- 
tton is very simple and very stcalght-fonvard 
in fts approach. The resolutton states that 
this House takes into consideratrion the 
sftuation arising out of the growing unem- 
pbyment in the country.

Naturally the natk>nal Parliament is ex
pected to take into conskleratkMi the situa
tion arising out of unemptoyment in our 
country. This Resolutton also u ^ s  upon the 
Government to take up a package of 
programme a set of programme to meet the 
sftuation arising out of this growing unem-
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pbyment. Therefore there is nothing which 
can be objected to.

Therefore, I would firstly implore upon 
the Government and the Members sitting on 
theTreasury benches that this is astatement 
of the reality of the situation and also 1 appeal 
to the Governmentto take appropriate action 
to meet the growing menace of unemploy
ment. Therefore, there is nothing to be op
posed.

I hope the hon. Members bebnging to 
the treasury benches will also join us in 
having this resolution unanimously passed 
by this House.

Unemployment is growing. I would not 
take much of your time to give you or reel out 
all the figures. But it is generally assumed 
that the number of unemployed today at the 
present moment exceeds more than 10 
crores including urban unempk>yed, rural 
unempbyed and underempbyed. Therefore, 
of the total populatbn of 86 crores, one for 
each ten persons of the country Is unem- 
ployed.

This is a very menacing situation that 
we are facing today. The Government is not 
unaware of the facts. The Government have 
already tai«an certain measures. I am con
strained to say that certain measures taken 
by the Government do not create employ
ment I refer to that t>ecause that is very 
important today.

There is a move to denigrate the public 
sector. On the questbn of em f^m ent, let 
us understand the real situation. As the 
figures indicate, the growth rate of employ
ment is negative in the private sector. I take 
it that the hon. Minister of Udbour will agree 
with me that so far as the growth rate of 
employment is concemed, it is negative in 
the private sector.

I remember a very impoitant sentence 
of Mrs. Indira Gandhi. She saM in this House 
and I quota Th e  Private Sector is raaHy 
private.* I t h ^  she was right The private

sector is realy private. Vito have got no light 
to know what is happening In the private 
sector, in oonnedion wMi the employment 
situation, I find that tor years together, the 
employment growth rate in the private sec
tor has been negative.

On the other hand, Mr. Finance Mnls- 
ter, you wil be happy to know, in spite of 
many defects, inspiteof manyshortoomlngs, 
the public sector has provfcled employment 
at an annual rate of growth of 2.S%.

THE MINISTER OF FINANCE(SHRI 
MANMOHAN SINGH); They continue to go 
on strike like this.

SHRI CHITTA BASU: Don't be angry 
with the strikers. Bui you shouM also know 
what is happening.

SHRI PIUS TR K EY (ABpwdua): This 
is only the beginning.

SHRI CHITTA BASU: There will be no 
strike, there is no doubtjf you pursue your 
poficy.

It has become a fashnn today to deciy 
or to denigrate the public sector. I mentkm 
this that even to face the most menacing 
problem of our country, the pubfc sector has 
aposltiverototoplay and it has been playing 
apositiverole.Wearedenigrating1iiem.The 
menacing situation regarding empfciyment 
potential has been a cumulalive rasuk of the 
kidustrial and economfa: poflqr pursued tiy 
the Govemment of India for about four de
cades. it is not your faidt, Mr. Rnanoe 
Mini8ter.Nor is it the fault ofthe Natkmal 
Front Government Have a Ittle liieral atti
tude. Have that underslamfing of the real 
situation of the country. This unemptoyment 
problem has been the aocumuiatodprabiem 
that we have to face today. It is notthe rasuk 
of one Govemmenffe poiqr or tiie poiqr of 
one Finance MMster or Hie resuk of the 
policy of one Minister of Induslfies.

k is the cumulative resuk of the poiqr 
pursued tqr the Government of kKfa for the 
last four decades. I thmk the honJ=inanoe 
Minister wll not dteagree with me. He has
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also oommentad on this. On some occa
sions. I do not iilce to quote liim, he has also 
commented that this problem has t)een cre
ated by a series of policies pursued by the. 
Govemment How. my only question to the 
members belonging to the Congress Party 
is: Would you continue to pursue these pro
cesses. these policies which have aeated 
unemployment, which have allowed the un
employment problem to assume the most 
menacing proportion - of our society? Or, do 
you feel that there should be a need of 
change of polides? if there is a need of 
change of poficies at least to reduce the 
unemployment problem, create more em
ployment potential, to generate more jobs, 
you should think over it

Now. coming to the subject under dis
cussion today. I would like to say something. 
Sir. this morning, you notk»d that we de
manded the withdrawal of the Industrial and 
Bx)nomic Polkaes of the Government, re
versal of those Polbies. It Is not the demand 
of the indivkiual Membersof this House. This 
demand has t>een backed kiy a large sectk>n 
of the woridng people of our country. It is not 
only the industrial woricers. not only the 
workers engaged in the Pubik: Sector, not 
only the woricers engaged in the Private 
Sector who partKipated HI the strike but also.
I am proud to say. the agricultural ¥Horicers in 
West Bengal partk:^edinthestrlce.They 
partkapated in it not at the instance of the 
Home Secretary or anybody else, not at the 
instance of any officer but at the instance of 
their own social and politcal awareness.

SHRIMANORANJAN BHAKTA; Andat 
the instance of the Govemment there.

SHRI CHITTA BASU: I disagree with 
you. I honestly disagree with you because 
you are not connected with West Bengal I 
happen to be a poiitkad activist of West 
Benjgai. I have been returned to this Parlia
ment several times by those people on our 
own poKHc aland economicawareness. There 
is no NandyaL There has been no repedtnn 
of Nandyal episode. There has been no 
difference of a maigin of 5.80 Idkh voias 
wfichisarecord made in the Guinness Book 
eto. (kaemjfihn^ West Bengal is not lice

Bihar or Uttar Praoeth or Nandyal We have 
been elected on the politteal aw aren^. 
sodal awareness and the politkal activities 
that we have been pursuing in our state. But 
this Govemment is denigrating the vakie of 
life; you are denigrating the electoral sys
tem. you are denigrating the Pul>fic Sector 
and denigrating everything - the honesty and 
every moral value. This is another cynkism 
that has overtaken this country and that win 
spell disaster to this country.

Further. I wouM Gke to say that you are 
free to have your own views. You are free to 
run the Govemment as you lice. At the same 
time, we are also free to launch a struggle 
against you. We have also got the right, the 
democratk: right to organise people, to 
mobilisethepeopletodefectyourantiipeople 
arKi anti-nation^ polcies.

MR. CHAIRMAN: None of you is 
speaking on unempkiyment problem.

(IntemjpUons)

SHRI CHITTA BASU: Sir, I want the 
hon.Finance Minister take note of these 
things. He shouM take note that this accu
mulated unempkiyment problem has been 
the* result of the econome and industrial 
pofides pursued by the consecutive Gcv- 
emments. Now I want to have a change of it.

Coming to the Resohjtkm. the spirit of 
the Resohitbn is that there shouM be some 
racficalprogrammes. But radial programmes 
cannot be formulated unless the industrial 
and economk: poficies are framed in such a 
way to help iti feel that the economk: and 
industrial poleiesmust be reversed ad early 
as poi^ibte.

Sir, as I have mentkxied eariier. the 
Public Sector piovkJes emptoymenL But to 
my great dismay I find that this Pubfic Sector 
is being denigrated and uprooted....! have 
some Press Nde. I may be wrong t>ecause 
I have not yet had any White Paper or any 
statement (Ml the status of the Public Sector. 
Thai has not yet been offKial^ drculatod to 
any Member off this House.
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But from the press brislings I find that 
the Government of India has come to this 
conclusion that there ara about 54 sick units 
in the public sector. And out of that 19 sid( 
units are unviable; they cannot be brought 
back to health. T h ^  have decided todose i  
down. I am not sura whether my feds ara 
corract ornoL It is from a newspaper report. 
But I would be happy if a proper status paper 
b given on this.

I am toM that of these 54 sick unls.15 
unfts are in the State of West Bengal whkA 
provides employment to about one lakh 
people. How can I meet this menace of 
unemployment if the Government proceeds 
to dose down about 15 public sector un
dertakings in West Bengal? I was mentkMi- 
ing only about one Sato whkii provides 
emptoymentto about one lakh workers in the 
State. I  that is the pofcy, tiien this poficy of 
theGovemmentisnottocKeateemptoymenL 
The poficy of the Government is to create 
unemptoymerit. to destroy empbyment. not 
to generate ernptoymeni not to gerterate 
jolK but to destroy and devour jobs, there
fore, I have raised this qiiestfon.

Now the Government says and the 
hon.Finance Minister is saying about that 
septennate. I do not know what are the 
ingredients and components of that 
septennate. lam toM that Rs.200ciores has 
t>een set apart for national renewal 
pragramme. VWhat is the rationale of this? 
Why not keep Rs.1S0 ciores or Rs.250 
crores? Whttt is the estimate? What is the 
ratkmale of having Ifiat quantum? TN s is not 
known to anybody.Therebra, on < i these 
thbigs, the Government is tddng a casual 
approach to the most menacing prottlem of 
our country. The Govemment has come out 
witti a Bil that the Government companies, 
the putjfic sector undertakings w il t>e also 
underthejurisifictionafltiatAdwhkii means, 
the quKk Gkwemment companies wouU be 
also under the purview of the 
BIFft(iMemplicm^

&m iHkNNAM UOUAH:BIFRm »an$

Board of Industrial FuneraJ Rights. (M ar- 
n p lb n ^

SHRI CHfTTA BASU: The original A d  
does not pravfcle for the knduskin of the 
Government companies. The orlginai A d  
does not provide ttiat jurlsdidkm to the 
Government. Nowthe Govemment wants to 
amend that A d  to include the Government 
companies. He was very r i ^ ;  he was very 
honest in Bangkok. I ttiink, K he has got the 
convidkNi. ha must say, yaa, there is no 
other way out other than to dose down the 
unviaUe unHs,”

SHRI MANMOHAN SINGH: And re
place them by more effkaent units.

SHRICHfTTABASUiButyourintentton 
is to dose down the puUc sector units. And 
ypu say. no. no, we do not want tfnL We 
refer it to the BIFR.’  I think, U sounds very 
ridkajkNJS. B FR  is also a semiiudkdal body 
which also awards for the slosure of the unit 
and you say that you are not for dosure and 
youaretorrsvivaL

SHRI lylANMOHAN SINGH: It can also 
revive.

SHRI CHrTTA BASU: Ifihe BIFR gives 
ah award that a unit cannot be revived and it 
stwuM be dosed down, are you going to 
oppose tint dedsk>n?(iMafnfi(i[ins)

MR.CHAHRMAN:Chitta Basujl,ple8se 
windup.

SHRI CHnTA BASU: I never exceed 
my time. Therefore, the Govemment has got 
the policy-through you I want to drive home 
my point to the Govemment and to this 
Parliament -  which is not to create t im  
emptoyment The Government’s poiqr b  to 
destroy the potentials of emptoymenL

This is iMcause, the Intemattonal 
Monetary Fund wants that (Mir economy and 
industrial poficy shouM be so radicaly 
changedastobegtaballyMegndad.Whatis 
iMsi^obal intagratkm? It is Mr. Basil, who 
wants a new worid oider. He wants that 
capitaismshot*! prevail over the worid. He
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wants that a l the aodalislic system ol pro
duction should go oown the drain. Our R - 
nanoe Minister iR taMng inspiration from Mr. 
Basu’s speeches. He condemns the Chi
nese Government; he condemns the social
ist economy and he says that communism 
and soddBm have coOapsed and they are 
dead and it is only the capitaEsm which is the 
ukimaia progress of the human ldnd.That 
is the understanding of the Fmanoe Minister 
of acountiy ike India. I thinic, the whole thing 
depends on the phibsophy that the Gov- 
emment assumes. I am opposed to that 
philosophy. That philosophy is to strengthen 
thecapitalism in thiscountry; that philosophy 
is meant to allow the muMnalional coipora- 
tions to loot our resources; that philosophy is 
meant to make out country eternally and 
perpetually dependent on the western world 
and on westem camps which leads to un- 
employmenl. whidt leads to heavy indetit- 
edness of the peopto of our country, which 
leads to heavy pauperisation of our society 
and which leads to social tension.

I think, todsv, the peopte have given 
notice for an industrial strike. But that day wn 
not lie very far when the entire working dass 
of ourcountry including mffions of ourcountry 
wil revoft against you and show the path of 
salvatKMi for the people of india-an era of 
prosperity and an era of happiness.

MR. CHARMAN: The House had ex
tended the period by only one hour. The hon. 
Member who moved the Private Members’ 
ResohJtkm and who has to reply to the de
bate is not here. So I w9l request the Minisler 
to intervene.

SHRI KABINDRA PURICAYASTHA 
(Siichat): Sir, not a single Member from this 
sMe has got a chance. We did not get any 
chance, thoughtheperiodhadbeen extended 
by one hour.

MR.CHAIRMAN:ThenyoushouUhave 
gone for extending the perM  by mora than 
one hour. I think, Shri Basu rsprssented 
your point of view also.

SHRIMANORANJANBHAKTA.Sir.lhiB

is a very impoftant subject and an opportu
nity shouU be given to us.

MR. CHARMAN: I am bound by the 
time, if anybody has got any right to speak, 
then it has to be from the BJP skle.

SHRI MANORANJM4 BHAKTA: Sir. I 
will take only five minutes.

MR. CHAIRMAN: fto. I am sorry. When 
the House extend flw period by one hour, at 
that time you shouM have asked it to extend 
the same by an hour and a half. Now, thn 
Minister many intervene.

TH E MINISTER O F STATE O F TH E 
M INISTRYOFCOAL(SHRIPASANGM A): 
I am very gratehil to the hon. Member, Shri 
Tej Narayan Singh, wIk> is unfortunately 
atisent today, for having moved this resoki- 
tnn and drawing the attentkm of the nation to 
a very very important and crucial problem 
that our country is fadng which is unem- 
pkiymenL

Unempbyment is a natnnal protdem 
and this House had the opportunity of dis
cussing it W^ have, in the course of the 
discusskxi, received a tot of suggestkMts 
from the hoaMembers.lt may not be possibie 
for me to answer to each and every point I 
wouk) prefer to deal with the s i A ^  in a 
much broader perspective.

Aooordingtothe weekly status concept, 
inthebeginning of 1990 we had 16 miHnn 
unempkiyed in thiscountry. Over and above 
that, the number of severely unemptoyed 
people was 12 miKon. If we add this to the 
category of the peopte who are unemptoyed, 
then atthebegkuting of1990the total numlier 
of unemptoyed in this country is 28 miffion. 
Durinfi 1990-96there will beanetadditkMi of 
unemployed to tfw tim  of 37 million which 
wouU mean that by 1995the total numtMrof 
unemployed hthis country wfll be 65 miffion. 
During199&2000therewUbeanMadditk>n 
of 41 miion unemptoyed and by 2000 AD 
tfw unemptoyment figure in the country is 
going to be 106 miion. This figure, by the 
end of ttie century, is « very very big number 
m d k Is not easy for the Goivemment to
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tackle this problem. Therafore when we ara 
formulating our policies, we haveto take into 
aooount this particular aspect We already 
have852 milion people in the country and as 
we are always reminded on the televisbn 
everyday we have an additnn off 44,685 
p e o ^ . Therefore the unemployment is re
ally a very big prol>lem for us.

I have with mean approach paper which 
has been prepared by the Planning 
CommissnnfortheSlhFive Year Plan. It has 
been drculaled to an the State Governments 
and it isgoingtobe placed beforetheNatnnal 
Development Council towards the end of 
next month. The Gkivemment off India is very 
very ctear in itsobjiMtive as to how it is going 
to proceed during the 8th Five Year Plan. 
The objective that has been set for the 8th 
Five Year Plan is igenerating adequate 
empbyment to achieve nearful employment 
level bf the tum off the century”. Therefore 
the number one prtority off the Government of 
India is going to be on how to solve the 
unemployment problem in the 8th Five Year 
Plan.

We are very conscnus that whatever 
devek)pment tates place in this country, 
whatever empkiyment generation that we 
are able to make in this country wiR not mean 
anything unti and unless we are able to 
check the populatton growth. Therefore 
during the 8th Five Year Plan the second 
priority that we are settirig is containing 
popidation growth through active people’s 
cooperstion.

Therefore, the first and the second pri
orities of the Government off M iaforthe 
English Five Year Plan are to generate em- 
pbyment and to control populatkxi respec
tively. But. it is not onough to say that this is 
our objective. We wWhavetopresenttothis 
country, a concreto plan off actkxi as to how 
we are going to tackle this prbblem. The 
Prime llinisler had recently constituted a 
Cabinet Sub-CommHtee for boosting em- 
pkiyfiient and,this Cabinet Sub-Commitlee 
isheadedbyShriPraraibMukherjee, Deputy 
Chairman off tfie Planning Commissbn. The

Members are Shri Aijun Singh, Minister for 
Human Resource Development; Shri 
Manmohan Singh, Minister off Finance; 
Shrimati Sheila Kaul, Minister off Urban De- 
vebpment; Shri Sitaram Kesri, Minteter off 
Welfare; myself; Shrimati Margaret Alva and 
Prof. P J  Kurien. I am quoting this only to 
emphasise the point that we are- in the 
Government-very much serious about this 
problem and we a ^ in g  our mind to it. This 
Sub-Committee off which I am also a mem- 
ber, has been assigned with a job off coming 
with concrete proposals as to how we are 
going to achieve near^ull empkiyment ksy 
the tum off the century. We have been given 
three months* time by the Prime Minister to 
woric on this. Therefore, we are going into 
much off the details.’

I ffuily share the sentiments expressed 
by this august House, lam fully in agreement 
with all the good points and suggestbns that 
have been made tiy the hon.Members. I can 
only assure that while the Cabinet Sut>- 
Committee meets to make concrete pro
posals to ger>erate empkiyment, we will also 
take into conskieration, the suggestions of 
each and every lion. Member. In fact, I 
propose to drculate the whole debate on this 
suk^ect to all the members off the Cabinet 
sufahCommittee. On behalf cH the Cabinet 
Sub-Commtttee. I can assure that ail the 
points that have been made by the 
hon.Members on the ffloor of this House 
during the debate on this partk:ular Resolu- 
tkMi will be taken note of. Since the Gov- 
emment itself is seized off the matter, it is 
taking steps and in fact our priority in the 
Eighth Plan is to tackle unem ^m ent and 
to control populatfon. And since the 
hon.Member who has moved this Resolution 
is not present here, I woufci request the 
House to reject this ResokJtfon.

MR. CHAIRMAN: The question Is: 
Th is House do conskier the situation 
arising out off growing unempfoyment in 
the country and recommend totheGov- 
emment to take urgent measures to 
tackle the same”.

TheMoUonfmNegatM.
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MR. CHAIRMAN: The House shall now 
take up the next Resolution, to be moved by 
Dr. K. V. R  Chowvdary. on 'steps for rooting 
out caste struggle.

Before we take upthediscussion on this 
ResohJtbn. the House has to fix the time. I 
suggest that a period of two hours can be 
fixed, unless the hon. Members have got 
something else to say. Is the period of two 
hours okay?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Then, the time fixed 
forthis Resolution is two hours, tfow. Dr.K V 
R Chowdary.

DaK.V.R.CHOWDARY(Rfiyamundry):
ItMgtomove:

This House expresses its concern over 
the caste struggle going on in different 
parts of the country and urges upon the 
Government to take urgent steps for 
rooting it out”.

Sir, in the villages, the caste struggle is 
on the m ease.

[Tmnslalhrii

*Mr. Chairman, Sir, I move that This 
House expresses Ms conoem over the caste 
struggle going on in different parts of the 
country and urges upon the Government to 
take urgent steps for rooting it out”.

lam moving this FiesokJtionasinvUlages 
the casle struggle is increasing.

Sir, the caste conflfots in villages 
throughout the country are going up every-
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day. At the dawn of independence every 
body in the country expiscted that we will 
have a casteless and creedless society. 
Now, even after four decades of our inde
pendence that dream remained a dream. 
We failed to usher in an era and a society 
which is casteless and creedless society.

In fact the caste struggles are on the 
increase. We find in news papers everyday 
the caste conflicts consuming property and 
life everywhere in the country. What is the 
main reasons for the conflnts based on 
caste? There were tirr s when the atmo
sphere in the villages was quite cordial. 
There was a perfect understanidng and co
operation between different castes and 
communities. In fact the entire village used 
to live like one indivisible family. Persons 
betonging to various trades like weaver, 
potters, ironsmiths etc. used to lend all co- 
operatfon to agriculturists and agricultural 
woricers. That cordial atmosphere and amity 
between various sections of the society is 
very much missing now. Political parties are 
mainly responsible for this changed situatbn. 
Politk:al parties encourage one sectioh of 
the people against the other for their own 
benefit. They provoke one caste against the 
other. This mischief played by political par
ties wh»h pit one against another added fuel 
to fire. Before independence the situation 
wasdifferent. There were no elections. There 
was r^  voting. There was no democracy 
then. But we have misused our indepen
dence. We are not true to democracy. Some 
time back, Harijans used to be prevented 
from voting Now we have gone a step ahead. 
Sir, we see in newspapers that during the 
bye recent elections, in the very constituency 
where the Prime Minister himself was a 
candidate, there were no voters at the polling 
booths, yet the baltot boxes were full of 
votes. That is the sort of situaVion prevailing 
today. I think once the caste system disap
pears there wW not be much scope for such 
kicklents. People bebnging to Scheduled 
Castes weregiven certain facilities underthe 
constitutfon. They were also given a right to 
move the court if anybody abuses them by 
their caste names. But what is happening? If

Translstion of the speech originally delivered in Telugu.
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any person lodges a complaint in a police 
station if somebody belonging to upper caste 
calls him a Harijan, he is immediately di
rected to file the case in a mobile court. But 
are they in a position to go and file a case in 
any court? We have to understand in what a 
pitiable condition they are living now. We 
have to understand the poverty and

16.00 hrs.

Negligence under which the villages are 
reeling now. Even afanner. with a maximum 
allowed land under land ceiling Act is not 
able to earn as much as a derk or a typist in 
Government service earns. In Andhra 
Pradesh, the ceiling limit is 12 acres. The 
maximum income that one can expect on a 
12 acre holding is around Rs. 30,000 to 
35,000. Thus their average monthly income 
doesn't exceed Rs. 2,500 per month. K this 
is the position of a farmer with a maximum 
land allowad under ceiling Act, one can well 
imagine the position of small farmers with 
negligible holdings and the agricuttural 
labourers. As though this is not sufficient, the 
government is imposing all kinds of taxes on 
these very poor people. The government is 
not at all bothered about the conditnns of the 
poor in rural areas. The Government has no 
conskleratnn for these poverty stricken 
people. The Government has rubbed salt on 
the wound t>y increasing the fertilizer prices. 
Added to these miseries, is the unending 
castewar which goes on everywhere every
day. False cases of that are being todged 
against the Dalits. Certain people encourage 
the persons betongingto one particularcaste 
to todge such false cases againstthe persons 
belonging to another caste. Naturally there 
will be a retaUatton com i^ from the other 
section. This is leading to more and more 
caste wars eveiy where. Tsundur isacase 
on the point. Atroddes are being perpetrated 
on Scheduled Castes every where. So the 
need of the hour is to root out caste system. 
If the caste system is not wiped out, we m ^  
have to see more and more such atfodties in 
the days to come. Now Harlans have been 
given right to me a case against the person 
who abuses them invoking the caste name.

formalSngout SS2 
oattBslnigglb 

People belonging to certain castes are pro
voking some other castes to abuse yet an
other Scheduled Caste. Thus the people 
who adualy provoke one against the other 
are being alowed to go soot free. These 
Scheduled Caste persons who kxlge such 
complaints have to attend the courts quite 
frequently. They are fbroed to incur loss of 
money and time. They are completely de- 
prh«d of their livelihood. Hence it is betterto 
roister sdl the cases instead of asking them 
to file the case in a mobile court. We have to 
understand the conditnn of a poor man 
whose monthly income hardly exceeds Rs. 
300A p.m. He is not in a position to go to the 
court to get justice. Hence we have to see 
that the poor Scheduled Caste person is 
spared from this harassment The Govern
ment has to take necessaiy steps in this 
directbn. The Tsundur and other inddents 
are the outcome of provocatkMis and retaS- 
atnns. Going to Court for getting justice is 
quite justiied in other mattere. But not in the 
cases of social ifijustice. K tliere is a prima 
fade case, the case has to be registered 
promptly and the enquiry shouM be con
ducted by DSP. The culprits shouM be 
punished immedialaly. Otherwise this par- 
tkwlarfadity provided to Scheduled Castes 
will have no meanmg at aH The dashes 
between Castes wH come down.

Now the tiffle has oome to think about 
wiping out caste system for our society. 
Caste system came into existence on the 
basis of the protosshM) or trade the people 
perused. That wasaprofesston based caste 
system. Now the times have changed. We 
are living in a difterent type of society now. 
There Is no nexus between the caste and the 
profeesion any more. The nexus is broken 
now. Earlier, Brahmins weraooncemed with 
religion and teaching. Kashatriyas were the 
nilers. Vaishyaspeni^lriKie. Poitereused 
loingtopi3<ftttndiiDiiy8r!!WDreonlyoPtp>fl9d 
In weaving. Now that is not the postkxi 
today. No pnfesskm Is any more restrided 
to any one particular community. Anybody 
can do any job now. For example, take 
weaving. Persons bekmgfaig to al the cases 
ar now invoived hi weswinB industiy. Even 
Wbourere come from a l sedkms and al 
castes of the socisty. Earfsr oniy people
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belongi^ to Sdw duM  Castas were in- 
VDhrad in shoe-maidng. Now we s«e •van 
Brahmins engaged in the shoe business. 
Thera is dignity of labour. Every profession, 
every trade acquired respect in the society. 
Hence, when them is rw nexus between the 
caste and the trade, the caste system be
comes redundant

Every one should have proper educa
tion. Every one should tiy to come up. Then 
only the country can progress. Castes and 
communities should not divide the nation 
anymore. We should also think of the steps 
ttiat we must take to wipe out caste system. 
Caste4>ased resenratnns shouM be done 
away with after 10 years. We must take the 
steps necessary to do aw«y reservatkms to 
Scheduled Castes. Scheduled Tribes and 
Backward classes. We must try to uplift the 
people bekMiging tolhese sections so that 
they wiN be bettereducaied and better placed 
in the society. We must strive for a society 
where there is no need for any reservatioo 
tMsed on castes or communities. In such a 
sodely there will no more be any atrocity on 
anyone. Everybody wUI forget his caste, kt a 
professkm based society prominence wtt 
only be given to the work but not the caste.

Sir, let met say a word sdxMit populatkm 
contiDl. In rural areas, people are not really 
bothered abmitfamily planning. The method 
of implementatwn of Family Planning 
Programmeisdefeclive. AtpresentRs. 120/ 
-  are bekig pad to a person who undergoes 
an cperatkm. This incentive is not even 
equal to three days’wages. If a govemment 
senrant undergoes afamily planning opera- 
tkxi. he gets ttie benefit of nearly 40 to 50 
thousand rupees. But if a poor villager un
dergoes an operatkm, be is being pakl only 
Rs. 120T-. Rupees 30/- to 40/- goes to the 
doctors antfnurses. So he gets the benefit of 
only Rs. 80/-. How ridkaikus is to thirds that 
wfth an incentive which is not equal to the 
wages of couple of <iay^ the people in the 
m ralareasgo^am ily ptonmg. Everybody 
thinks of urtian areas and nobody is ever 
bothered about rural areas. Taxes are being 
imposed only on the rural people. Land 
Revenue rate* are being increased. Cess 
and diainaoe cess is also being ootleeleci
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only from the rural masses. This villages are 
being sucked out endlessly. Villages are 
being reduced to aconditnn where they are 
not economically viable any more. These 
poverty ridden villages are becoming the hot 
beds of caste wars. Adeast now we must pay 
proper attentkMi to the village devetopmenL 
We must also strive for the unity and amity 
between different section of sodely. We 
must work to creaUf a sodely where there is 
no more any need for rellgkm or caste. Our 
Constitutkwis speaks of sodafistic pattern of 
sodefy. But unfortunately the present Gov^ 
emment is perusing poSdeswhKh are quite 
opposite to that cherished goat.

Ther ration systemshouktgoaHeast 
after ten years. Proper attention should be 
pakl for the alround development of the 
vitages. The economic conditkuis in the 
vHagss must improve. In a prosperous and 
economieall|r sound vHlagei there win not be 
any caste confHcta. The benefits. IHw reser- 
vationelc. should tjeappMcabletothe people 
bekmgkig to all castes. The Gksvemment 
should ateo work for the upliftmerit of the 
people who aro eoonomically backward. 
Sineetlve nexus betvireen caste aruJ trade Is 
afcwdy broken, theGovemment should take 
neoeeseiysteps^hat are necessary for wiping 
outlhivsyeleiTT. Since all the atrocities are 
being perpetrated in the name of caste, our 
efforts should be directed towards elimina
tion of the caste-based society. Development 
programmes should be undertaken in vil
lages. Thus the energies of the people will be 
diverted towards development. We shouki 
do away with caste-based society. Develop
ment programmes should be undertaken in 
villages. Thus the energies of the people will 
bedivertedtowardsdevelopment We should 
do away with caste-based politics.Everybody 
in the society, to whichever caste or com
munity he may bebng to should get equal 
chances for his advancement. The family 
planning programme should be mede more 
effective. The incentive has to be quite 
attTKtive. Offering incentive of ten to forty 
thousand RMpeestogovemment employees 
will not serve the purpose. Hence the in
centive for family planning operation to the 
njralpoorshouklbe*madefnore’attraGtive; If 
aotm  of people In̂ the rural areas underga
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the operation, then W9 wn suooaed in sffao- 
lively contioling the population growth. Al
lotting more money for this programme wM 
yield rich dividenis later. We have to la- 
member that we -are human-beings first 
Humanism should be the basis for oiar poK-
Js---%*i- --------------cws. vvBsnouiQaciop[iiiopoiiciBS¥fnicnara 
humaniarian. Even among the uppercastes, 
ttwre are many people who are really poor. 
W b must also try to work tor their upliRmenL 
Help must go to the needy to whichever 
caste he may belong to. Let MS tiy to create 
a socisty where there is no fear or favour to 
any one to whichever community or caste hi» 
or she may Iwlong to.

Sir, with these words. I move this reso
lution for ioonsideralion and adopted of the 
House.

lEng§sli

SHRIMUKUL BALKRISHNA W ASNK 
^uUana): Mr. Chairman Sir. I Ihink this 
nerolulion seeMng steps to root ort ca le  
struggle is one of the most impoitaHtWseo- 
hitions that have oome before the House. 
Since flw beginning of the 10th LBk S iM a . 
in the Budget Setslcn HaeV. the kaue of 
atrodtlas was discussed at lenglh and the 
Government has alco oome forward wRh 
rielniminiitinntofaoethispioblem which has 
been tiisre in our oenlury for the last several 
centimes.

The meeting of the Chief MWsters on 
4th and 5th October to discuss the pfdilem 
of aiiacilies was also one of most im
portant stapelakan by this Govwnmaint.

a a e  dtooussing this issue 
today.IwouldBwtojustpointout an incident 
which had hm ened fo the firtt weak of 
Septmnber in the Paibhani tNstrfot of 
Mahwashlra in a smal vMage caled Pimpri 
DeshmuMi. In this vHage. one Amltadas

a Maruli temple for savwal yearn. He was 
peifamiing a heredtaiy job of a guaid. One 
night, wlien ft wias raining very heavly. ths 
AntfMKiaiSaMneJusttriedtosnlar^ temple
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to take shelter from the heavy lain and to 
protect himself. Though he was guanfing 
that Maruti temple for several yeas, those 
people who ware siUing inskie'the temple 
thought that since Ambadas was an un- 
touchable.aDalit. hehasnorighttoenterthe 
temple. Therafbre. al those assembled in 
temple pelted stones at Ambadas Savne 
and he died because of the pelting of those 
stones..

ThisdeariyindkalesMaharashlrawhich 
has been a progressive States, there such 
type of incklents are taking place today. The 
refx)rls which appear in the press and our 
visits to parts of Marathwada reveal that Sts 
there are places wfiere the Dalits, the down
trodden sectnns of the society cannot enter 
the temples. But. Sir. today, the issue is not 
the entry into temples or to secure a right to 
enter the temples, the issue before the 
downtrodden sectkxis of the society is to live 
in equality with the rest of the sectfons of ttie 
s o d ^  with dignMy. That is what is lackkig 
today.

The Chief Ministm Conference on 
AtrocHee had taken several dedstons. I do 
congratulate the hon. WeHare Minister that 
ever since he took over this Ministry, he has 
been vigorously working hard towards 
evolving strategies, programmes and actnn 
plans to give justice to the weaker sectnns, 
the downtrodden people. But however hard 
and committed the Welfare Minister be, 
tfie people who have been sabotaging the 
effoitsof the Government ofaWeffare State, 
they w i tiy to sabotage the GovemmenTs 
efforts today also. The Chief Ministers Con
ference had deckled that the backtog of the 
Scheduled Castes and Scheduled Trlies 
vacancies w « be cleared by 31st March,
1992. We have onlyfour monHn’ time.

SHRI M ORESHW AR SAVE 
(Aurangabad): Sir, there is no Quorum in the 
House.

MR. CHAIRMAN: Let the Quonim Bel 
be rung.......

MR. CHAIRMAN: Now, «w re is Quo
rum.
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SHRIMUKUL BALKRISHHA W ASNK: 
I was saying that we ham just four months  ̂
time. The baddog is huge. The backlog in 
Gioup ASenrioesof theCentialGavamment. 
ft is5331 for Scheduled Castes and it is 1393 
;forScheduledTribes.'niebackloginGioup 
B Senrioes of the Central Government, it is 
10497 for Scheduled Castes and it is 2222 
for Scheduled Tribes. The backlog in Group 
C  Sen îces of the Central Govemmert. it is 
3.36,880 for Scheduled Castes.

And for STs the backk>g is 1J133. In 
G roi^ D. for SC, it is 3,21.795 and for S T  
72.353. Such a huge t>ackiog we have with 
us.

The Government has commitled to 
complete it in the presence of all the Chief 
Ministers; not only that, they have tried to 
take al the Cfiief Ministers into confidence; 
and all the Chief Ministers and the Union 
Government put together have deckled that 
in fow months, by 31sl Marcfi, 1992, we are 
going to complele he backtog.

MR. CHAIRMAN: Backfog in what?

SHRI MUKUL BALKRISHNA W ASNK: 
Backk>g of SC & S T in empfoyment. I have 
quoted the figures of baddog in the varknis 
groups.

Earlier, on several occaskxts, whether it 
viras any Government of any party, such type 
of commitments have been made. The 
Constitutkm pnmded Itiat in the first ten 
years of the Republic we wil piovkie reser- 
vatkxi fadHlies this wiH be implemented 
properly and with that we wil tiy to upMt the 
weaker-«ecl»n8.thedown-trodden8ectk>ns 
of the sodety. Ten years passed. We failed 
to provide justice; we tailed to provMe 
equalily; we taOed to provkle equaJtty; we 
failed to prewkle empfoyment; we faHed to 
provkle educaton; and we failed to piovkie 
jobs. TMs period had to be extended; it has 
been extended fourtimes. Now I wantto ask 
the hon. MMsterthatiby31st Match, 1992, 
whether K is the UnkMi Government or the 
State Government, they taHed to fun the 
baddogofSC&ST.thenwhatwilfolowfrom 
there?
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SHRI P M SAYEED (Ldtshadweep): 
You ask the Minisler to ift the ban.

SHRI MUKUL BALKRISHNA W ASNK: 
About the ban. the Minister of State for 
Personnel and Admbiistrative Reforms has 
saki in a statement that special recruitment 
drive has been undertaken. This is ttw reply 
of the Minister. The leports actually s ^  that 
there is a Imui on fresh recruitment in the 
Central Government/Ministries and Depart
ments. Since the hon. Minister was not here 
and has come just now, Iwouki ike to repeat 
it. If by 31st March. 1992. the dedsKMtof the 
Chief lyBnislers’ C^erence to complete the 
i>addog of SC&ST is not fuimed, then what 
is going to folkiw fiom there because the 
baddog is huge and the drive whch has 
been undertaken by the Government as a 
special drive with regaid to SC&ST. that 
drive has got no mining at aO.

Apavt from this, about the atrocities also. 
thatConferencehastakenseveraJdedskMis. 
Atrocities have been increasing year after 
yesff. The ktfest figure shows that last year 
thecrimes gainst SC were 6810agamst S T  
3S72.

Secttan 4 of the Scheduled Castes and 
Scheduled Tribes Preventbn of Atrocities 
Act provkles for actkm agakist ttwse officers 
who have wU-luly neglected their duty in 
implementmg this AcL TH date, there have 
been no offners who have faced any actkm 
underthisSectnn.Therefore, iwouki request 
the hon. Mmisier to see that steps should be 
taken to enforce this Act efIMively.

Several things have been happening 
which have been against the intefBsts of the 
weaker sectkMis. But yesterdiy only in 
Maharesliira a dedsbn. foftiwing tlw mea- 
surse deckled In ttw Chief MMsters'Con
ference was taken to appoint 38 AddMonal 
Colectois everywhere in Maharashtra spe
cially to deal with cases relating to
niiain nV -------------* «i■ml ilii tli iiaDDcnosona piODipnis oi mo ocnoaineo 
Castes and Scheduled Tribes. And I think 
that such measwes. if taken everywiwre in 
the counby, may helptoreaoKtt the problem
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I am just winding up.

There have been many things, but othw 
spealteis would also tw taking up dKferant 
points. One point about which within Parla- 
ment and outside Parliament several 
organisations hara been demonstrating and 
taking up the issue is concerning the rao- 
ognitton of the Scheduled Castes and 
Scheduled Tribes Envitoyees’ Assodatkm. 
Those empk>yaes from the weakar sections 
who have been facing difficulties, whether 
those of casteism, whether it concerns pro- 
motion postings, want that the Government 
should recognise their association. Unless 
and unti the Government recognises these 
associations, even if they havetobe present 
at ttie meetings called by the Parfiamentary 
Committee on Scheduled Castes and 
Scheduled Tribes, the management does 
not give them permissnn to attend the 
meetings and therefore they have to take 
leave to attend such meetings. Not O f^ that 
The non-recognition has created several 
problems and theMbre 4 wM request the 
hon. Minister to take up this issue and see 
that the Scheduled Caste and Scheduled 
Tfftw Empkiyees Assodatkm is given reo- 
ognitkin as early as possfcto.

Lastly. I congratulato the hoa Minister, 
once agaki, for this zeakNis efforts. \Me wM 
try to contrlNito from out skle whatever 
strength is rsquirsd to implement the Gov
ernments oommltmenis and with this I con- 
dude.

[TnnsUBorii

PROF. RASA SH4GH R A W A T (A ^ ): 
IMr. Chainnan. Sir. I rise to support the 
rssohjtion moved lay Dr. K..V.R Chowdaiy. 
h  fad. the easle-conWct is growing day ^  
day in the country. The casteism is the main 
nMson of iL TIui racanl titorfinni in Bimr 
the efforts to amrign'a sectkin agafawt the 
other in ttie name d  Mandai Commissfan in 
the country, the atrocities committed on the 
Scheduled Caslae and Scheduled Tribee 
and the dash between Brahmin and Non- 
BrahmanorJat and Rajpoot or soon are the
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We shouU not be narrow minded and 
go on on ropeaUng that back-tog of the 
Scheduled Castes and Tribes be dearad. 
The conflict and race ; among the upper- 
castes agakist one another, diviskm of votes 
on caste lines and incitement to communai- 
ism to gain political mieage are majorthreats 
to the country.

Sir.throughyou Iwoukinketosaytothe 
hon. Mkiister also to think for a while about 
the factors responsUe for the caste-system 
takkig roots in our country before I draw the 
aHentkmofthisHousetowardstheseevilsaf 
the casteism and caste-conflids. I am not 
supportkig the casteism any way. it is a 
stigma on the country and a major obstacle 
HI the way of denwcracy. Its absolute 
eradication from ttie very root of the country 
Wfll bring only the caste-conflicts to an end. 
Our maingranth Ved* tens‘MANURBHAVA’ 
which means be a human. Our t»ges in 
order to strengthen the social system con
templated VARNASHRAM. They inserted 
the M ANTRA, BARAHM ANOASYA 
MUKHMASrr, BAfKX) RAJANYAKRITAH 
in it Sometimes the meanmg of the Mantra 
is krterprated wrongly. It means that our 
society is a body of which Brahman is a unit 
only whose duty is to contemplate. And the 
right to medkate was not based on Birth. In 
tfw then society, the group of thkikers was 
begun to be c a M  Brahman. The Brahman 
was compared Ike a mouth to the social 
body. K was based neither on caste nor on 
Birth.

‘BRAHM ANOJASYA MUICHMASIT, 
BAHOO RAJANYA KRITAH*

Thoeeare Brahman whoaredetgentbi 
knowledge and meditatnn itandwhotiyto 
emanicjpatelheaocie^asawhole. Aman 
does not become a brahaaman just fc>r his 
birth ki a Brahman family* MadiarisM Vyas 
became • Brirfman for possessing a great 
knowledge and W m W  despite his towWrth 
•MM fiiiacMiriMd aft Brahmaii fiMr his araat 
deeds, t to  ‘Ved* alto provides;
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‘AJYESHTHASAH AKANtSHTHASAH*

one is neilhar high nor low. Even 
Yogeshvvar Krishna has said in GHa

■CHATURVARANYAMAYASRISHTAM 
GUN KARM VBHA-GSHAH*

The four Vamas have been created on 
the basis of virtue and deeds. The ved tens, 
'AJAYESHTHA-SAH AKANiSHTHASAH* 
which means one is neiltier high nor low.

‘SAHGCHACHHDHWAM SAMWADHA- 
WAM, SAM ANO M ANTRAH SAM ITi 
SAMANr

The word ‘Sodely' was derived fnm  the 
veda and it was based on equai^. A  man 
aocotding to his merits or demerits couid tM 
a Brahman or Shudra. At that time neither 
the Brahman suffered from superiority 
complex northe Shudrafrom inferiority. Both 
felt themselves just a man only. Today also 
even in the western countries there is a 
division of labour. Someone becomes a 
machanic; some a mistiiy. some a army 
personnel, some a businessman and trader. 
Any one is not expert in every field. Uw-wise 
our Rishis also had set up a system of vama 
wkhout having a feeling of high or low. Un
fortunately, during the medieval when the 
country was enchained in slavery, some of 
the persons become the custodians of rei- 
gion, who confined education fimited to a 
few. They in oiderto keep themseivas higher 
pushed badtthereetofthesodely at bottom.

Hr. Cfiairman, Sir, the Rishis of India 
also had propagated that we all are the 
chfldren of one God. Each of us bom in this 
land of indw irrespective to our castes is the 
chid of same God who is our parent They 
(fid not suffer fiom ttw feelings of fiigher 
lower. A l of our saints repeated the same 
thing. A l the aodal raiormois such as Guru 
Nanalc, Kafair, Oadu, Eknath. Qyanashwar, 
Sant tukaram , Maharishi Dayanand 
Sara>w8li,SwamiViv«i(anand, Ram Krishna 
Paramhansa. Malwlama Gandhiand Raja 
Ram Mohan fioy alCL have always apposed 
Hiecasle system, it must be opposed even 
today and then only the harmony and

AGRAHAYANA 8.1913 (SAK>Q formaUngma 562
caslsslruggle 

spontaneity can pravaile in the society. ^  
unfortunately, it has increased instead of 
decreasing after the freedom. Earlier the 
Aiya-SnuyisdidnotwrileSumames denoting 
their castes before their names as a result of 
Aiya Samaj movemert launched in Punjab 
and Haiyana many persons beonging to the 
so called iowKastes aftertheirstMdies in the 
Gumiails became pandils,scholarsand well- 
positional men. No one could say that he 
was of this or that caste. But later on they 
approached top the chiefe and patrons of the 
Akiya-Samty to obrtain the caste-certificales 
as froni ft they were able to get the reserva
tion ben^its. The caste-system has further 
krengthened in the name of raservation. I 
am not against this fadlty. It stmuM be 
continued but in its name to create a conflict 
between one dass and other and afeeling of 
t»d(-waids and fonvaids in the sodeiy is not 
conducive. There isaseparatecaste-^stem 
even among the iowercastes. They too have 
asort of conflicts among them selves. Those 
who have become educated, well positioned 
or have become a parliamentarian t ^  the 
men of *heir own caste as some what inf^ 
riois. They hesitate to talk with their own 
men.

Mr. Chairman, Sir it is uige of the time 
ttiat ttiere shoukl not be difference between 
what we say and what we do The caste-stern 
is a barrier to democraqr. In the elections an 
the parties shoukl issue tickets on ttie basis 
of abflity, popularly and performance of 
wori((not on the caste). Ticket is given to the 
person belonging to a particular caste which 
is dominant in a particular area. This trend 
leads to casteism. Vote and daugher shoukl 
Im  given to a person of the same caste. This 
feeling is an obstacle to democratic process. 
I am not blaming any single politkai party. A l 
poRfcal parties are responsUe for it I wouM 
Hw to submit tfiat if we discourage casteism 
in this august House in which a l the citizens 
of tfw country have deep faith and from 
which the entire country seeks guklanoe, it 
wM be a right step. Therefore, it wouM be ttie 
best thing if we take a pledge hers that we 
wM stop using surnames and make a law 
that no surnames wouM be used with the 
namee of chikken in schools. Thus nobody 
wW know the surnames and thuaal feefnga
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of superiorly and infemorily wil oonie to an 
end..........^bOenvp^ons)....... Hon. Mem
bers. please do not oppose the good 
ideas.......... {M onupBoi^......

SH R IAYUBKIW I (Jhuf#Hinu):Why is 
this changed atmosphere today?

PROF. RASASINGHRAWAT:Sir, ailof 
us would create such atmosphere and tiie 
Parliament of this country would contribute 
to it taws are there that the untrouchabiiity 
is a sin and th ^ i  is a criminal offence but in 
spite of al that there are itarrow-minded 
peopte in sodely. Some are ignorant and 
some have a sense of pride for their caste 
and duetothispeople misbehave wHh people 
of other castes, kisastigmaonal. This was 
not the intention of the peopte who had 
knowledge of refigion. Religious maUers 
sfipped into the hands of some unscrupulous 
peopia when the country was enslaved and 
they misinletpreiad our reSgion. otherwise 
one and all ware free to visit temples. God is 
not the privslege of any singte community. 
Therefore, all these factors should be kept in 
rfiind.

Mr. Chairman. Sir, I wouM ice to submit 
a l his because we are here to shouUer 
many responsiiSties.Though we make many 
submisskxis in this House in this regard but 
in our practical lives outskle Parfament we 
nsligatecasleism. PeopteofdHferent castes 
canfwt enter any poBing booth to cast their 
vote to the candktate bekxigmg to some 
other caste. Lathis are wielded there.

Fght among peoptetakesplaoe and the 
peoptoofwoal(ior«ecik>nsaw notalaM>edat 
altocaBtetheirvato. Iftheslrugglingparties 
happen to be equally powerful, a fierce fight 
breaks out whKh knows no end. After the 
etoctfons are over and peopte are elecled. 
eventfientanskMiand struggte among castes 
oonHnue. This caste tenskm and caste 
struggte are hamiM to the nation and to the 
society. Therefor^. 1 wouU to urge the 
Gawaniinaiit to|iut casteism to an end.

I wouU B«s to«ubmit om  more tiung.

caatosmiggle- 
rsservalfon must be there, backtog must be 
deared but sodely must not be divkled. 
United sociBty is a must Our society wouM 
(fisintegrate I  attempts were made to divkte 
It on caste ines and the evils inherent in It 
were highlighted. Consequently the natkm 
WDuUdsintegratoandinalkjndisHitegrates. 
ourexistenoewilbe jeopardised. Therefore, 
we shouU rise above our petty politkal in
terests and oppose this casteism and caste 
siniggte tooth and nail and not alow it to 
thrive anywhere.

Tolerance has been the greatest quafty 
of Hinduism. Sir. Uve and let Ive’ has been 
our motto. Keeping m view our p rin c ^  of 
*Unity in Diversity’, we shouM forget sdl our 
diffemces of opinkMis and get united. We an 
are the dfizens of the same country, the 
chiklren of Mother India and sons and 
daughtersof one God. Therefore, we should 
alunilstopoot out the evils in our society. We 
sfwukl not try to diskitegrate it by highlight
ing Hs ewls. Educainn and laws relating to 
social welfare shouM be propagated to the 
maxknum possUe extent and the status 
raised but the benefits that shouhJ have 
aocnied to weaker sectnns has not accrued 
to them. The poor becomes poorer and the 
richrfclier.Resetvationoneconomfcgrounds 
shouki be made for al irrespective of castes. 
With these words I welcome the Resohitkm. 
I wouU also submit that i  a person is found

{Engts!^

SHRIM ATI MALINI B H A TTA - 
CHARAYA (Jadavpui): Sir, there can be no 
doubt whatsoever that as the Motnn says 
there has been a very real accentuatnn of 
caste struggte for the last 10-15years mthis 
country. Of course, caste struggle lias be
come more visMe. R is coming up more in 
metfia. it is beng registered by the pubia 
But. even apart from that we thkik that there 
is a vary real accentuatkm of caste struggle 
as weL Why has there been this accentua- 
tkMi of caste straggle?

MR.CHAnMAN: Caste or dass

SHRIM ATI MALINI B H A TTA - 
CHARAYA: t  is not ttiat caste oppressfon
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had not been there before. Some of our 
speakers have spoken about the ancient 
times. But, w h ^ . asiwe have been tokJ, cast 
was based oh piofessbnal differentiatkxi. 
even then one professbn was oonsklered to 
higher than the other. The then power struc
ture in the society had utilised caste and 
caste oppression even atthattime. ifthishas 
not been so, then inour ancient Hindu epks, 
we ¥vouM not have had the myth about 
Shambooka who was t>eheaded tiy Rama 
himself and about Qdavaya whose thufob 
was cut-off. We wouM not have had this 
myth. This myth shows that the hegemony, 
the power structure in that society had to be 
maintained and caste was even at that stage 
an instrument of that However, now we are 
moving towards the 21st Century. When we 
are moving towards the 21st Century, we 
find that all these ancient evils of our society 
are being resuscitated in astionger fbmi and 
the castiest poison is spreading an over our 
sodal fabric. Now, I wouki lice tosay thatthis 
castiest evil in the present day is not just the 
rem nant of certain oM social evils, but it is. at 
the same time, a new phenomenon. I wouki 
say that the new ruling classes of kidia in the 
20th Century find caste still useful in mam- 
taining their social and politksd hegemony 
andthat is why casteoontinuestobethere in 
India moving towards the 21st Century. 
Otherwise, in spite of equality being pre
scribed for every citizen of India, irrespective 
of caste, creed, community, m spite of forty 
four year during whch reservatkms for the 
Scheduled Castes and Scheduled Trbes 
have bemn there, wfv »  k that only a very 
small segment of the so-caNed Scheduled 
Castes and Scheduled Tribes have been 
abletogetthebenefksof these reservatkm? 
You know ki some of thae andeni Hkidu 
scnptures, sfkidras and women have been 
eqtiialed. Punishmentstobegivenlos/kiidras 
and punishments to be given to women are 
sknilar and even today there is some anal
ogy between ttie social space allowed then. 
That is why I am saying that just because we 
in India have had one woman Prime Mkiis- 
ter, just because we fiave had some one or 
two women ki very high places, that does not 
reflect thegeneral status of women. Skniariy, 
afewpeof^fibm the Scheduled Castes and 
gcheduted Tribes ki hkih sodehf
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do not reflect the general status of the 
SdheduledCaslesandtheScheduledTribes. 
It is my sufamlssionlhatithe party which has 
tieen in power in India for the lengthiest time 
of the last forty-tour years had been serious 
about this, i  they had observed how the 
inequaHies are peisisttng, then theywouM 
have surely taken other measures, suppie- 
mentaiy ineasures, which would ham made 
reservations redundant by now. Today we 
would not have to have tesenntions at al. I 
am very glad to nctioe that our young par- 
iamentarian, the horL Mukul Wasnik has 
been very candkl about the falures of the 
Gov9mmortL..(bitemjption^.

SHRI MUKUL BALKRISHNA WASNIK: 
Of all govemmenL

SHRIM ATI MALINI B H A TTA -
CHARAYA: Yes, all governments. But we 
have had government by one party for the 
longest period after Independence..

SHRIINDERJIT(Daijeeing):Oneshort 
question. Your patty has been in power in 
West Bengal for twenty years. What has 
your party done towards the eliminatkxi of 
casteism?

SHRIM ATI MALINI B H A TTA -
CHARAYA: Yes, I wiH come that certainly.

SHRI MUKUL BALKRISHNA W A S N K  
hi the same manner she win also critkase the 
Bengal GovemmenL

SHRIM ATI MALINI B H A TTA -
CHARAYA: W ei, i  the Bengal Government 
has in any way been neglectful of the caste 
sluatkm. I wH certamly crilkase the West 
Bengal GovemmenL

SHRI MDER JIT: What has been done 
oonstrudiveiy, that is wfnt I wouU Kke to 
know.

SHRIM ATI MALINI B H A TTA -
CHARAYA: Certainly. Sir, please give me a 
chance.

Sir, not only that, massive unempky- 
ment wMch is a result of flie wrang-headed
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policiasofthaparty which has bam inpoiiMr. 
has made resenalion kself a ¥aiy thorny 
issM today. Faihira to provkto amployiiMnt 
in genaial has lad tofurihar aoesntualion of 
the bitterness between castes. What hap
pened during the aMi-Mandai agilalion? The 
students were deliberately provoked by 
certain motivated poGtical forces and there 
were certain students from the upper castes 
who felt that their chances of getting em
ployment were being lessened simply be- 
cause of the fact that certain new reservations 
were being introduced. So, these misguided 
young people thought that the cause of un
employment was reservations, whereas this 
is not at all so. H, in fact, the Government had 
succeeded in lessening the employment 
problem, then we would have found that 
castetensionalsowouldhaMebeen lessened.

Again, I would say that if the various 
rnodes of land reforms-1 do not mean revo
lutionary land reforms but land reforms in 
aooordance with the Constitution, such as, 
the provisions regarding Ihe land ceifing, 
givingcflandtothe landless, giving faafgadars 
their righttotHlaparticular piece of land-had 
been implemented by, the government, by 
tiw different State Gorarrunents in the dif
ferent States also, then I feel that caste 
tension would have lieen lessened by this 
time.

I now come to West Bengal As a matter 
of fact in West Bengal- through a series of 
peasants* struggles, I am not saying that this 
is^becauseof the Left FrontGovemment. 
butthere has beenabngsenes of peasants  ̂
struggles - it was possi)le to bring together 
the peasants in aooordance wKh the dass 
ine ratherthan thecaste ine. Theoppressed 
in the agricuitural sector, the wqploiled in the 
agricukurai sector, the landless peasants, 
the agricuHurtd latowers, the smaH and 
middle peaimntshaweaH congregated, came 
togetherwHhin the ambit, undM’the umbrella 
of the peasants’struggle and they struck out 
agakMt the big landtords. So. throu{^ a 
series of peasants’ struggles, we have been 
able to b ^  the exptoHed in tiw agriculturai 
sector togettier and finaUy after the coming

caatastmgtfia 
of the Left Front Government certain praimi- 
nary and elementery land reforms had been 
enacted. This is by no metms the ultimate of 
what we want to da we cannot do it within 
thisConsiituth>n.Butwhatlltleoflandrsfonns 
we have done succeeded in not only giving 
the poor peasant sef-oonfklenoe but also at 
the same time it has reduced the caste 
tension in the counliysKto.

Of course, the caste diferences are s ti 
there, idonotsaythat people in West Bengal 
have risen above casteism.lt is notthat at aH, 
because West Bengal is not isolated. 
Whatever happens in the rest of India, k is 
rsfleded to some extent in West Bengal as 
weH. But, we have been able, through land 
reforms, to ease and hoU in control this 

■casteist poison. The space within which it 
can spread has been reduced.

Now, in the Resolution it is saU that:

This House expresses its conoem over 
the caste struggle going on in different parts 
of the country and urges upon the Govern
ment to take urgent steps for rooting it out*.

You cannot root out the caste straggle be
cause the struggto w il always be there, so 
kMig as caste oppresskm is there. What has 
to be rooted out? Whie I completely agree 
w»h this Resokition, I wouM at the same 
time, ia«B to say that if you want to root out 
caste struggle, you can only do it by rooting 
out caste oppreesnn. Why is there, today, 
acoeieraled and accentuated caste struggle 
k is there because oppressed peopte are 
now fighting iMck. T h ^  are no kmger pre
pared to be subdued. They are no kinger 
prepared to otiey whatever the casteist so-

tells th M  that enhances thdr oppras-
ston.

16.54 hrs.

ISHRI P.M. SAYEEO in tha O ia r]

They are not prepared to take k lying 
down. This is prsdsely because the ‘eo- 
caled’ kiwarcastes are struggPng. I s«qr *80- 
caked* because I certainly do not tWnk that 
.they are real^ tow. They hawebeen kepi kiw.
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Now they do not want to remain low, any 
longer. This is precisely why the struggles 
are accentuated, it is because that the 
politiealstruggle betweentheoppressed and 
the oppressor is becoming more intense that 
caste struggle also, apparently is becoming 
more intense. Sometimes we find that what 
is actuaHy a struggle between the landlord 
and the peas«^ is couched in caste terms. 
Actually it is not a caste stnjggle. Actually it 
is astniggleforthe peasants’ rights. Actually 
it is astmgglefor land. Actually it is astmggle 
for the agricultural labourers’ demands for 
wages. But it gets couched in caste terms 
t>ecause it suits the oppressor. Sometimes, 
also wefind that whareverthere is thestruggle 
against oppression there is deliberate effort 
by motivated forces to divert it, to give it a 
casteist turn and I think that all of us who 
pride ourselves as being citizens of India, it 
is our duty to divest the struggle between the 
oppressor and the oppressed of these caste 
terms, from these communal terms and to 
putthisstnjggle in itsproperposition because 
this is a stnjggle which is a just struggle, it is 
a struggle which has to be carried forward 
and therefore, its casteist husk has to be 
removed and the real core of the struggle, 
the content of the struggle has to be brought 
out

Sir. at the end I will say that much has 
been saM about reservatton. I have also 
expressed my own views about reservation. 
Of course, in oursodety there is stilt rampant 
inequHity on the basis of caste— not just on 
the basis of class, but also on the basis of 
caste. There are certain Scheduled Tribes, 
there are certain Scheduled Castes who. 
apart from t>eing economicaily some of the 
most deprived secttons in sodety are also 
socially disadvant^ed. Can you imagine 
that in free India a person can be burnt to 
death for drinking water out of a well? A well 
is reserved for the upper castes and if a 
person does not befong to the so-called 
upper caste, if that person drinks water out of 
thsa weH. he or she Is burnt to death. Can we 
imagine it? Is this the modem India that we 
pride ourselves about? Our hon. Member 
Mukuiji has mentfoned.the incident in 
Marathwada. There is not just one 
Marathwada in India today, there are many
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many, hundreds and thousands of 
Marathwadas and so fong as this inequality 
is there, there is no question of going away 
with the reservattons. However, it has to be 
admitted by the Government that sofar it has 
done very little by way of taking measures 
which woukl make reservatton meaningful 
and - subsequently at a stage wouM render 
reservatfons meaningless. For this, ithink I 
have already suggested certain measures. 
These measures are land reforms, these 
measures are giving our people the right to 
emptoyment, universal employment has to 
be there because without empfoyment, 
without the opportunities for employment 
being wMened, social tenstons will increase 
and these will increase in the name of caste, 
in the name of community— one person in a 
communtty will say that ‘because of the other 
community I am not getting any job’. A per
son in one caste win say that ‘because of this 
other caste I am not getting any job’. This is 
the perversion, you see, of the social reality; 
these pen/ersbns will go on so long as the 
basicprot>lemsof unempfoyment, so tongas 
the basic problem of the land in the country 
remaining in the hands of very few people 
will be there. So, land refonns, guraranteeing 
of empfoyment to the citizens of India and 
literacy, universal compulsory literacy, the 
barest minimum for whkii is that schooling 
shouM be made free, shouM be effected.

17JW hrs.

In West Bengal schooling has been 
made free and today we find that because 
schooling has been made free, there has 
been a certain sense of dignity among the 
poor and there has been a sense of self- 
confklence among the poor. They feel that 
they can get educatton. The chiUren who 
coukl not cross the threshoM of schools are 
nowcoming to schools. So free compulsory 
school educatfon is a must

Sir, I remember an anecdote which was 
narratodtomebyaveryoMfolcartlstlnWest 
Bengal. He is from the Scheduled Caste and 
he is over 70 years now. When he was very 
young, he had gone to the school. Even 
though he was from Scheduled Caste and 
even though his family was veiy poor, he
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was swit to school. Thay used to earn their 
living by daooity, but somehow the child has 
t>een sent to achooL Whan he want to 
school, hewasnotallowedtositontheaame 
bench with other boys. One day, a new Head 
Master came to the school. When he saw 
this young boy s itt^  on a oftattaf and the 
other boys sitting on the benches ha want to 
this lad— took him by hand led .him to the 
bench and lAade him sit there. The old fok 
artist said with tears in his eyes that that 
turned the entire course of his lifa After that 
day, he could recognise himself to be a 
cWzen of India, as one with equal rights with 
other ddzens of India. I thirdt that this an
ecdote shows that what had been an indi
vidual incident, if that had been the general 
scenario, thenthe problem that we are taHdng 
of today would have been a non-problem by 
now. So, I conclude my speech supporting 
this Resolution.

SHRI P.O. CHACKO (Trichur): Mr. 
Chairman. Sir, we are deiS>erating on a very 
important and very vital subject which is 
agitating the conscience of every Indian 
citizen. Unfortunately, this subject also 
happen to be a subject matter of apportion
ing Uame politically. Even seasoned Mem
ber* and so^alled senior Members also are 
viewing this subject not in a dispassionato 
manner, but in a highly sectarian manner 
and that is one thing which pains me very 
much. I am supporting this Resolution moved 
by the hon. Member irrespective of the party 
oonaideratton. Every Member in this House 
ewaiy Parly and every section of this House 

firoa in suonortinn thA aovammAnt and 
•Kletiding the government aHsupportto root 
out this evl. I would Ice to go bad( a ttHe into 
the hisloiy of this very subject

Sir, my friend from BJP was almost 
supporting‘chaAun«ff94M/. Rtakesusback 
to almost five thousand years when people 
wars dMded on casta basis. Whisn ^  
'chMhurvmmyanf was introduoed in the so
ciety, this evl started M d k is stU being 
perpetrated in our society. A modern 
'duthurni^m if is being InHlcied upon the 
sodaty by the poMieal rriaslem. That is the

caata struggh 
unfortunatetragedy of the society. We have 
been seeing in recent tbnes also that for 
political gain, many of the political f ^ e s , 
those who champion the cause of social 
transformation, are also using this caste to 
further their <

This is unfortunately the saddest part of 
it.Thecastosystom which is In the blood and 
in the society is very very deep rooted. To 
root outthat one has tobe mentally reformed. 
Mrs Malini Bhattacharay was saying that 
because of the peasant struggle in Bengal 
things have changed. I do not ioww in which 
world she is living. I am coming from a State 
where most revoiuttonaiy land reforms are 
being practised. It is not only a matter of 
Bengal but also of Kerala. It is not the con- 
trbution of communism. It is the contribution 
of the national movement started much be
fore communism. I am not opposing them, 
what I amtrying to, these land reforms alone 
are not going to help. If anybody wants to 
suggest sometNng, they put the t>iame on 
the Government Unfortunately for anything 
Marxist anticongrass jargons have tMcome 
very unbearable. Mrs Bhattacharaya says it 
is not possible to do anything within the 
Constitutional framework. Now uitimateiy 
where is the trouble? The troutile is with the 
Indian ConstitutfonI The poor Indian consti
tution has been made the uitimato victim. 
After 75 years of practising communism in 
the Soviet Unkm, uitimatoiy as they have 
said, the State is withering away. We are 
witnessing the withering away of Soviet 
Unton. That is happening. Do not blame the 
Constitution but Uame ourselves.

SHRIM ATI MALINI B H A TTA 
CHARAYA: I have not bahned the Consti- 
tutkm. I oonskler our Constltutbn to lie a 
very progressive one.

SHRI P.C. CHACKO: You saM. it is not 
possMe in the constitutton. I was very 
eatefiiily hearing your speech. I have great 
appreciation for you.

k Is saM that eradicatton of unemptoy- 
ment is not possMe; eradicatkm of castaism 
is not posiMe. You finally find a aoiace in 
blafflitqlheConstkution,blambigthesystsm.
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You said what tlw constitution has aehisvod 
during tha iast 40 y0ars> Madam your Party 
and my Party, alithe Parties in the House are 
equal^ guiify of this. Even today taice your 
child to a school. There is a column, what 
caste do you belong to. The poor child does 
not know which caste he or she tietongs to 
and asks he mother it in the evening. This is 
in the mind, not in the system; not in the 
constitution, not in west Bengal or 
Maharashtra. This is in our mind. Are we 
prepared to root out this?

Here, the reservatnn was introduced liy 
the Congress Government. We know the 
eviiof caste system whfch has tieen prevailing 
in the countiy for certuries and generations 
has to be rooted out. With the social outkx)k. 
those who were deprived of the beneftts and 
progress of the society have to be brought 
fonward. For that the Congress Government 
has introduced reservation and that the 
congress Government has introduced res
ervation arxJ that is being improved on many 
occasions. If there is any shortcoming in 
that, it is something which we together have 
to woric and improve upon it.

Now what is happening? The society in 
India, e s p ^ lly  in U.P. and Bihar is divMed 
on caste line. Who are the protogonists of 
this? Can the Left Parties in this House 
without aprickof conscience deny that? You 
are supperthfig those people who are sunriv- 
ing and thriving on caste feelings who are 
fomenting caste feelings. For their votes 
they are depending solely on caste feePings. 
You may all recollect the famous theory of 
Dr. Lohla. HesakJ,*ln India not dassstruggie, 
but caste strumle is ̂ b ig  to survive.* It is an 
unfortunate situation in the country. Even 
todsiy, even atthefag end of theZOthcertury, 
what the progressive, so-called Left Parties 
are doing? They are going and supporting 
the Parties which m  fomenting communal- 
ism and casteism. That is their one-point 
programme against the congress govem- 
menL This anti-Congressism has reach a 
stage where notMng can be seen in its 
reality, this negiOivisra is ttddng you to sup
porting caste with all your tall claims and 
dedarattons. It Is happening.
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T  have a very few sugges^ons to make

I support the spirit of this resolutfon.

If you apporttontheblamepoliticallyi if X 
Government is in the State, then you s«y that 
that government is responsible. Shri Ram 
Vilas Paswan has raised some issues here 
and he has narrated some events which 
have happened in Jawaharial Nehru Univer
sity which isoneofthe most outstanding and 
prestigious instituttons of this countiy. What 
has happened there is not a matter of credit 
toanypsvty. Itisnotasingleparty’sconOem. 
Every one of us shoukJ feel ashamed of that 
This Government with aH powers at Its com
mand, shouM deal with such people very 
sternly. But, at the same time, this caste 
feeling which is in the mbid of the people is 
allowed to develop a natural growth. That is 
being alk)wed. That is being given a dignity. 
That is being given a positkm In the society. 
That unfortunately is happening. So. the 
progressive p a i ^  the left f^ ie s . shouM 
once for all decMe that even If you tose the 
electkMi, even if you tose th« government, 
you will not support any casteist party for 
votes’ sake. Can you take a dedsbn lice 
that? This is unfortunately the present sHu- 
atkxi in this country. Eveiy political party has 
to take a dedskxi. You may say that, more 
than anybody else, probably the 
Chaturvamam is responsiblefbrthis problem. 

. Ithasresulti^inthisproblem.Buttodaywho 
is responsble for propagating this problem? 
One has to ask his conscience.

Anything in our curricukim, in our edu- 
cattonal institution, including the very appli- 
catton fonn whk4i a chiM or her parent is 
filing uptogetadmissfon, there this proviskMi 
of caste win arouse the feeling shouU tie 
completely eliminated. Many incidents are 
happening because of this. If more such 
incMents are happening, some people are 
happy. They find a joy in it That shouM not 
be the attitude. Stem actkxishouU betaken 
whichever Government it is, whichever party 
it Is, and whihever State it is. We are united 
on this point. We shouU have a healthy 
mentalattitudetowardsthisproblem. At least 
we can have a beginning here. It may take 
many more years to solve this problem. We
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carawt traat this problems on a par with the 
.problem of land reforms. Land Reforms are 
implemented completely. Caste is still ruling 
the roost So, this isonly peripheral appnSach. 
This is only a superfluous and negative ap
proach to this problem. If we {^ e  up this 
negative approach to this problem, then we 
can solve it.

My humble request is, let us have a fair 
and proper analysis of the problem, if we are 
unaUe to identHy the problem, in its true 
sense, then we are never the going to solve 
problem.

The joint action of all the political parties 
and aconsensus among aHthe msyor political 
parties can only find a solution to this very 
vital and basic issue. I hope the Govemment 
win try to bring it about either through the 
national integration council or in some such 
forum. The Government should try to evolve 
a code of conduct AH the major political 
parties should come to a common opinion, a 
common code of conduct There should be a 
common actbn programme. Then only this 
evl can be rooted out, at least contained, or 
at least controlled to a possUe extent.

WHh these words, I support the spirit of 
this resolution.

[TransbOotii

SHRI PIUS TIRKEY (Alipurduais): Mr. 
Chairman, Sir.the Govemment has certainly 
made some efforts to fight casteism in our 
oountiy but these are not enough. Our reli
gion is also responsUe for casteism. If 
casteism ends, Hinduism is Rlcely to end. 
WRhout a Brahmin no religious ceremony 
can be performed. Scheduled Caste people 
cannot sit with Brahmin to perform *Puj8̂  
because if it is done, God wH become their 
enemy. No tribal can. become' a 
Shankarachaiya. One must be Brahmin for

Caste system
oontinuing„'.'(lnf«fn|9(i3n^

is still

caste struggle 
PROF. RASA SINGH M W A J: By say

ing so he is. encouraging caste 
struggle...(/rrtam4pljbn^

[E r v m

MaCHAIRMAN: Shri PiusTtrkey, this 
is not in good taste.

[TrsmlaeorU

SHRI PIUS TIRKEY: Hasty enactment 
of law cannot help in abolishing this evil. We 
must contemplate seriously to find out the 
metfiods to root out this social evil. Vested 
interests in society promote such things, 
though people occupying high offices suc
ceed in getting their children married in other 
casts but it is not possible for the people of 
poorer sections. Unless you raise tlieir social 
status, this evil will continue to spread in our 
society.

Mr. Chainnan, Sir, as you Itnowthis is a 
vast country. People speaic many languages 
here. We cannot force anybody to speaic a 
particular language. People wear different 
clothes. Conditions differ in even Urt»n and 
rural areas. Regfonalism is also gaining 
ground now. In all these diversities there'» a 
sort of unity also. But equal participation of 
people is absent. Even in Delhi many good 
schools are there for educatton of chHdren. 
You ars following a dual policy, on the one 
hand you talc of abolitnn of English schools 
and on the other hand, you promote English. 
A quiet different scenario exists'in schools in 
the States, in Bengal Bengali is taught 
Similarly. Hindi in Bihar. Tamil in Madras and 
Telugu in Andhra Pradesh is taught. Here in 
Delhi Tamil speaidng and Telugu speaking 
people teach thek chiMren English. Good 
convent schools shouki also be opened in 
niral areas. ChiMren are unable to get good 
educatbn there. The statisttes reveal that 
huge funds are spent on eduction in Delhi. 
That is why the people living in Delhi conskter 
themselves fortunate and everyone tries 
settle here, so kmg as this imbalance in 
development contfaiues. the malaise wouki 
be there.

**Expunged as ordered by the Chair.
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Majority of people take recourse to dif
ferent planks at different oocasbns for their 
interests. Sometimes they choose caste, 
sometimes religbn and at other time they 
choose language. This trend should also be 
contained and they shouki be united. Now 
coming to the atrocities committed on 
Harijans, I ask who is responsible for that is 
going on? If the person res^nsible for this 
bebngs to this party, then he shouki be 
expelled from the party at once and if the 
representative present in this House is 
elected by the members of a particular 
commuriity, then that community shouki not 
vote for that representative in future. Why 
are such atrocities on Harijans not commit
ted in West Bengal though there are upper 
castes? Ic is because political consck)usness 
is there. They change the rulers when 
needed. If people of Scheduled Castes and 
Scheduled Tribes do not changes their way 
of thinking and always go on following other* 
footsteps, they would always be the boser. 
Such things do not occur in West Bengal, 
though a vast msyority of Scheduled Castes 
is there. No Brahman or upper caste person 
can do any hgarm to them. If any upper caste 
person dares, he will be discarded by the 
people of his own caste. Therefore the people 
bebnging to Scheduled Castes, Scheduled 
Tribes and people bebnging to weaker 
sectbns should also rethink In political terms. 
Otherwise the same assurances would 
continue to be given here. Some Minister 
declares that quotas of reserved seats woukJ 
be fulfilled, good schools woub be opened in 
villages and all these schemes wouki start 
before 31 of March. People are fed up with 
such assurances.

Why are the peopleof Scheduled Castes 
and Scheduled Tribes unable to safeguard 
their rights even in independent India. We 
shouki serbusly think overthe matter. Cases 
of atrocities have come to light where people 
bebnging to Scheduled Castes and Sched
uled Tribes have been killed, ladies have 
been set on fire and children have been 
burnt alive at some places. Such incbents 
also occur in Delhi. This means that the 
process of political conscbusness shoukJ be 
accelrated. Ido not hoidtheopinbn that they 
can be educated overnight and educatbn is
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not everything if It does not change their line 
of thinking.

There was nothing perpetual about 6ne*s 
religbn. People embraced Islam to escape 
atrocities by Muslims. Sometimes they em
braced Hinduism. There were occasbns 
when they sought safety with tribals, they 
embraced some other religion. Now if any 
way is left for them, it is to join a political 
party. If the Congress cannot protect them 
from atrocities, they woub not even support 
the congress. They woub have to come 
fonward with dignity now.

Casteism would end only when we are 
able to end aH educatbnal and e<»nomb 
disparities, then nobody woub be able to 
remove us from power. Land reforms are the 
need of the hour. Agricultural labourers own 
small pieces of land i.e. onefourth of the total 
land and those who never do farming work, 
own 3/4 of the total farming land in India The 
Government has the right to acquire all that 
land and distribute it among the landless 
poor people of Scheduled Castes and 
Scheduled Tribes within a period of two or 
three months who are the real tillers. Only 
then it coub be said that the intentbns of the 
government are clear and it is prepared to 
fight casteism.

[Engfish]

SHRI PALA K.M. MATHEW (kiukki): 
Sir, I thank you for giving me this opportunity 
to speak afew words on this most vital issue 
agitating the minds of the people all over the 
country.

Sir, the Resolutbn consists of two parts. 
One is the concem of all of us over the caste 
struggle going on in the country. There is no 
dispute about that. And the other one is 
urgency of exterminating the caste struggb 
in the country. Now so many suggestbns 
have been made by my preceding speakers 
and I do not want to repeat any of the 
problems or suggestbns which have already 
been made here. We know what are the 
goings on regarding the caste struggle In the 
country. The caste struggle, the caste 
structure and other problems connected with
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the caste struggle are well known to eveiy- 
l»d y  and it needs no elaborate repetition. 
And I do not want to go irrto that The chal
lenge before us is howtoblotlouL Howto 
eradicate this evU which Is rampant in our 
society? For that I think we have to go deep 
into the causes of the caste stniggles that 
are going on in the country. A few aspects of. 
this deep problem have already been dis
cussed here. So It is not necessary for me to 
go into all that again.

As has afready been stated and put 
forth here, the caste system has come Into 
existence some four or five thousand years 
ago. Our society is based on Chatunama, 
whk:h is at least four thousand years oM. 
This Chatunfama-Brahmins, Kshatriyas, 
Vysyas and Sudras - was based on profes- 
sbnal <fifferenoes and there was a kind of 
harmony existing in the society. Harmony in 
the sense that each of the Mvnas a c ce p t 
the fact that the other has to exist in the 
sodely for doing a particular kind of work or 
job which were allotted to them socially and 
hisloricaly in an informal way. So each caste 
accepted that the other caste has to exist in 
the sodely. I think this has been the case 
throughout the history. Now the problem 
especially during the last hundred or fifty 
years is that this social hwmony or harmony 
of the caste based on Chaturvama has been 
disturbed and now certain different social 
equations are coming up. That is the t»sis of 
the problem. As some of the hon. speakers 
pointed out, this is wfiat forms the basis of 
the present casle stwggle and problems and 
difficidUos connected with IL

We know that there are about four or 
five thousand castes and sub-castes in this 
countiy. We have got all the worid religions 
in our country. We have got athousand odd 
speaking languages in this country. K Is saki 
that bidta is a countiy which worships more 
thanlhirtylakhsofdiffaient gods which means 
on an average five to six different gods are 
worshipped in each village. It also means 
that we are living in a sodely whkdt has got 
immense diversity and which R disluitMd to 
adangarousextentwifl ruin even the society.

AH these different forces,all these different 
castes, all these different sodal equatbns 
have to be kept in a proper equlHtirlum so 
that the society may survive. The problem is, 
we have to find unity in diversity in the vast 
diversity.

MR. CHAIRMAN: The hon. Member, 
may continue on the next occasion.

I T ^ h r a .

HALF-AN-HOUR DISCUSSION

Changea In credit Policy of RBI to 
contain InflaUon

[EngHsiq

M a  CHAIRMAN: The House shall now 
take up the Half-an-Hour discusskm. Shri 
Sharad Dighe.

SHRI SHARAD DIGHE (Bombay North 
Central): Sir, I beg to raise this Half-an-Hour 
discussnn on the points arising out of the 
answer given by the Minister of State in the 
Ministry of Finance on November22,1991 to 
Starred Questbn No.24 regarding changes 
in credit pdtey of RBI to contain infiatnn.

Sir, the question on 22.11.1991 on this 
subjed, in Itspait (a) read like this:

'WhMher the Reserve Bank of In
dia announced in October 1991 
certain changes in its credit policy 
wittiaviewtocurbingandcontaining 
Inflatkm.’

the answer was: *Yes Sir.”

Part (b) of that questton was:

If  so. the details thereoT.

Thei

Th e  key dianges made by the 
RMerve Bankof Irafia in the crsdH 
poP^indudedaone percent point
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incfMM in th« bank rate, a 1.5 per 
cent point increase in the lending 
rates and increase in tiie shorter 
term deposit rates, increase in ex- 
poitcredit interest rale, Rtieralsation 
of export refinance and reduction in 
cash margins, withdrawal of cer
tain refinance fadiitias and reduc
tion in the interest rata of bani(’s 
cash t>alances with the Resenre 
Bank of India."

poBcytaRBI 582 
to contain infbdkm 

24 per cent to 25 per cent, as far as the 
lending rates of the oommerciai banks are 
concsmed. I should say that the old money 
lenders wouM also blush on hearing the very 
heavy rates of lendbig as far as the com- 
merdai banks are concerned. It is very in
teresting to note as to whether it has resulted 
ki towering the inflatnn and w h ^ e r It has 
resulted in towering the wholesale Price bt- 
dex.

Part (c) that questton was:

"TTie extent to which the infiatton- 
aiygrowth is likaly to brought down 
thereby and this target, if any, fixed 
to be achieved to the regard during
1991-92”.

The answer was:

In  the currant financial year the 
Inflatton rate as per provistonaidata 
on a year-on-year basis has 
reached 16.7% on 24.8.1991. The 
inflatton rate has falton to 13.3% in 
the weekended October 26,1991. 
The endeavour is to bring down 
inflatton rate still further.*

Now, the credit policy always has 
farreaching bnplicattonsforthegrowthof thto 
country. Even though in this reply it has been 
stated that the credit policy included a one 
percent point increase in the bank rate. It Is 
of course true that the t>ank rate was raised 
first to 11% in July and subsequently to 12% 
In October. But as far as the lending rata is 
concerned, the answer saU *1.5 per cent 
point increase in lending rates*. Asfar as my 
information goes, this was the most drastic 
measure that was t^mn and as far as mini
mum torafing rate of oommerciai banks is 
concerned, the rate was raised from 16% to 
17% in AprI and from 17% to 18.5% to July. 
Finally. It was raised from 18.5 per sentto 20 
percent to October. These rates wiH apply to 
borrowers whobomMvmorethan Rs. 2 lakhs; 
and since it Is the fioor-rate, the banks are. 
freetocharge any rote, above the prescribed 
mtoimum. Therefore, tofad. according to my 
information, the average rata is varying from

Theinflattonduringthecun’entyearwas 
abovering around 14percentto 15 percent 
After rising continuously in the current year, 
the Wholesato Price Index of all the com
modities registered a wekxime decline to
208.9 on September21,1991 from the peak 
of 209.2, which It reached in the proceeding 
week. The annual rate of inflatton which 
touched a high of 15.7 per cent, at the end of ■ 
September 14, on a point to point basis fell 
moderately to 15.1 percent and the inflatton 
rate further dedtoed to 13.5 per cent ctorlng 
the week ended October 26.'

But, at the very same time, the Whoto- 
sato Price Index rose tuck to 205.2. Now, in 
the fifth week of November, the Wholesato 
Price Index is 210.1. thus reversing the 
downward trend what spanned for a brief 
period of three weeks.

Therefore, my submisston is that the 
credit crunch Is not at all resulting in the 
reductton of the Wholesato Price Index; and 
it is resulting in the increase to the prices a l 
over the country. The abnormal high tending 
rates are iice^ to be counter-produdive 
because high cost of bonvwing wouU gen
erally be passed on to the final consumer, 
thereby fuelling Inflatton. This moneterist 
approach to contain inflatton has refiected to 
the measures taken by the Resenw Bank of 
India. K does not seem to be caitortog spe
cifically to meet the current situatton. The 
need to promote growth is, as per amount, 
as in the past and viewed from this per
spective. the omnbus credit crunch te Ikely 
to hurt the productive sector, especially the 
small and medium firms. Whereas die laige 
industries havegotaccesstootherreeouroes. 
As far as the smal and medium manufac
turers are concerned, they solely depend
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upon the landing of the oommercial banks 
and any credit crunch to this extent win affect 
production, will affect ultimately the em- 
ploymenL

Therefore, there is no reason why the 
lending rates should be hkedto abnonnally 
high levels, as has been done by the Re- 
senre Bank through the oommercial banks. 
This will only fuel inf latton. Therefore, earlier 
the lending rates are brought down, to rea
sonable levels, the better it would be for 
promoting growth whk:h is a good thing.

The Resenre Bank of India can effec
tively control, as It has been controlling the 
total quantum of incremental credit of com- 
merdal banks. It is not necessary to corrtrol 
this by raising abnormaHy the bank lending 
rates, as far as these commercial banks are 
concerned. Therefore, I wouM request the 
hon. Minister to took into the matter and 
review this policy, as far as the aedic crunch 
of the commercial banks are concemed.

SHRI SUDHIR GIRI (Contai): Mr. 
ChainnanSir, theGovemmenthasincreased 
the bank rate and ar the same time, it has 
increased the lending rates also. The bank 
rate has been increased by one per cent and 
the lending rate has been inaeased by 1.5 
per cent This will create problems for the 
small traders. The big traders will go scot- 
free and the burden will be on the smaH 
traders. This aspect shouM be reviewed.

Secondly, in respect of short temi de
posits, they have been affected and by this, 
the smaH deposits are not being mopped up. 
If these smaH deposits ate also paki higher 
iiMerests, then the small amounts wouM be 
accumulated and this wouM probably facili- 
tale the Government to reduce the money 
supply.

Thhrdiy, interast has been increased in 
respect of export credit. This increase in 
interest will certainly create inflation. It will 
not reduce inflation. My submission is that 
inflation cannot be checked up only by the 
reduction in money supply in the market.

Commodity supplies should also be in
creased at the same time. These measures 
have not been adopted by the Government. 
So, my question is: wvould the govemment 
actually review the position and change its 
credit polcy to have the desired effect?

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Sir. it is common knowledge that 
the state of economy of our country was in 
shambles when this Government came to 
oW)CB and thanks to the Govemment for 
having taken a large number of measures to 
connect the situatbn to bring back the deailed 
economy on the rails. The new economk: 
policy has enumerated so many measures.
I wouM not like to read the reply as Shri 
Shared Dighe has already refen̂ ed to the 
reply wherein measures taken by the Re
serve Bank in regard to the credit policy in 
October, are given. They had taken some 
point to point Increase in bank rates, increase 
in the lending rates, increase in short term 
deposit rates, increase in export credit interest 
rates and so many other steps. But Sir. it is 
a disturbing feature and not a matter of 
gratifk:atk>n that after taking so many mea
sures, the desired result is yet to be achieved. 
The inflatk>n figure has touched the double 
digit. It has touched 16.7 now and that is not 
declining remarkably and that naturally dis
turbs everybody. I wouki like to point out 
about the RBI*s busy session credit policy 
announcement of 8th October. The RBI had 
announced the busy sessk>n policy and whole 
doing so, the Govemor has said, *We have 
done all that we could towards the ok^ective 
of controlling money supply and curbing 
inflation.” He says that last efforts have been 
done. This is clear from his statement. Very 
hard measures have been taken. According 
to RBI, they have a programme of bringing 
down the inflatk>n rate to 9 per cent by the 
end of 31st March, 1992. So, what else the 
Govemment is proposing to do to bring it 
down to 9 per cent? Of course, the govem
ment is worried, th ^  are realising and they 
are thinking of taking so many steps. I wouki 
fiketo know whether they would also thinkof 
taking some steps as was done in the early 
1970s. What is the Govemment doing about 
checking proiferatbn of black money.curbing 
Govemment expenditure and cutting down
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waste? They had stated eartof also on the 
Floor of the House that they had issued 
instructions in this regard. But I think no such 
lemaricabie measures have come to our 
notice about checking black money, curtjing 
Government mpendHure and unproductive 
expenditure. Asyoui(now,thetasl(is gigantic 
and having tston so many measures aiso, 
the desired result is not being achieved. So, 
I would Hke to know the govemmenfs think
ing in this directkm.

TH E MINISTER OF STATE M THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THANKUR): Mr. Chairman 
Sir, these three questtons were answered by 
my colleague. Shri Dalbir Singh when the 
hon. Member who raised this issue was not 
present here and naturally, this folkiwed the 
discusston as desired by the hon. Member. 
First of aH, I wouM Ike to clarify that so far as 
theansweredtothequestkx»areoonoemed. 
they are complete, correct and they answer 
the issues relating to the questkMis. l4ow, I 
am coming to the queries further raised. I 
quite appreciate that the senk>r Members 
have raised many issues relating to the 
health of the economy and the effect of these 
policy decisions particularly with regard to 
the higher rate of inf latnn and the increased 
rates of lending. So far as the first questkm 
whether there has been any change in the 
poNq .̂ the details are briefly given. Tfie basic 
changes are only ti^ . T)ie first change was 
an increase of one per cent in the deposit 
rate and an increase of one and a half per 
cent in the lending rates. ’

The third questton was about the rate of 
infiation. There aiso two basis figures as 
available on tmopartkailar dates, that is right 
from 2<4th August to some date in October 
were indkalad.On24thaf August viz.alittle 
liefore tiie Police was framed, tfie rata was 
16.69 and It came down to 13.33 on 26th of 
October 1991.

We quite appreciate the fact that when 
economic measures are changed, hon. 
MembersShriD^andothersars naturally 
ooncemed about two things. One is the 
increase in credit rales and the second is in 
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With regard to the credit rates, there is 
only one per cent increase. So far as the 
deposttors are concerned, everybody wel
comes it By raising it from 11 to 12 percent, 
we warned to give more incentices to those 
people who want to save. Thereby we are 
trying to conserve and we are trying to restrain 
the rate of inflatton as well. That is why this 
increase was given. We are all aware that 
there were a number of other tentative 
schemes and the Bank had been the sufferer 
in the past. Therefore, it was considered 
essential that there should be some rea
sonable increase in the rates and that is why 
this one per cent increase was given by way 
of giving more incentives for depositors to 
save. There by more money can be brought 
into the Bank, augmenting the bank deposits 
and enat>iing the banks to lend the money 
available to the smaH scale sector, to the 
marginal farmers and also to the industrial 
sector.

SHRI SHARAD DIGHE: I have no 
grievance about the Bank rate. I was con
cerned about the lending rates.

SHRI RAMESHWAR THAKUR: I am 
coming to thaL Both go skie by skie. There 
is always a difference in deposit rate arMfin 
lending rate. This is a correspondirtg thing 
and it must be appreciated that in the banking 
industry, both cannot be equal. Once the 
depoist rate is increased, the lending rate 
has to be consecutively increased. After 
making all the proviswns for expenditure, 
eel. out of this lendii^ only, we woukl be able 
to ran the bank. This is the normal practice.

SHRI SHARAD DIGHE: That is not the 
oorrespondmg increase. That was an foi- 
crease by one per cent and this is an in
crease by 20 per cent

SHRI RAMESHWAR THANKUR: The 
hon. Member wiH appreciate this. I saM. with 
qualTications. it cannot be at par with that It 
has to Im  ahvays more. Because when we 
lend money, the expenses connected with 
lending, appraisal of the schemes, monitor
ing ofthe schemes, foHowupof the schemes, 
and so on wHI be there. You know we ̂  not 
get 100 per cent all the time, ftecoveiy Is not
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them. TTie expenses are there. TTierridre 
we havetoappraciatothe lending reie by 1.5 
percent ft is a most reasonable thing that 
oouM be done, ft has always been done Kke 
this. In the Banking Polqr. it has to be done.

SHRI SHARAD DK3HE: The Ministar 
has not heard what I have said. I have said 
that this increase of lending rate of 1.5 per 
cent is not conect I have given the figures. 
It comes to 28 per cenL

SHRI RAMESHWAR THAKUR: I am 
coming to that The rate of incrsase is onV
1.5 per cent that I would categoricaHy say. 
There should not be any confusion about it 
(IntompOon^ Please hear the whole thing 
and then you can put supplementaiy ques
tions. I am here.

I will give you the position of short term 
loans. We have said, upto Rs. 750CV- it has 
lieen raised from lOpeioent to 11.5 percent 
Over Fte. 7500 to Rs. 15.000. we have raised 
it from 11.5 per cent to 13 per cent Over 
Rs.15,000. to Rs. 25,000. we have raised it 
from 12 per cent to 13.5 per cent Over Rs.
25,000 to Rs. 50.000, we have raised it from 
14percentto15.5 percent Over Rs.50.000 
to Rs. 2 lakh, we have raised it from 15 per 
cent to 16.5 per cent Over Rs. 2 lakh, the 
minimum increase was 18.5 par cent and 
now it is 20 per cent

So, uniformhr we have raised this rata 
t)y 13peroent

MRCHAIRMAN: Hon. Minister, even 
then. aocoRfing to him. there is agapof 8 par 
cent

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): Merest tax csm also be col- 
leclad ffom them.

SHRI RAMESHWAR THAKUR; That is 
another question. Those who are tisMe to 
pay tax is another issue which I wriU discuss 
latar on. ShrilXghe had rightly pointod out 
one thing which we are also concerned with. 
But the question is eaifar alaô  the mMmum

rate was 18.5 percent ft was not an absohite 
rate. After Rs. 2 lakh, depending on the 
nature of advance, banks werefreetolend at 
higher rales even eatBer also bfafore we 
raised it Even now, the minimum woidd 
be only 20 per cent But they are free to 
negotiate, taking into consfcieratkm the 
various aspects like loan, security and so on. 
This was also there in the past ft is there 
even today. But our understanding is that 
eariier it used to t)e 20 percentto 22 percent 
instead of 18.5 per cent and now it has gone 
up. in somecasestothe extent of 22 percent 
to 23 per cent We have informations rsgaid- 
ingthis.

MFL CHAIRMAN: Even then, there Is a 
gap of five per cent.

SHRI RAMESHWAR THAKUR: In ab- 
sokite terms, after certain level in the in
dustries, certain discretion is to be given to 
banks with regard to lending.

So far as smalt lending is concerned, we 
have afixed rate. After Rs. 2 lakh, if there is 
alaiger lending, there have been discretkms 
from party to party, from project to project 
There will so many other as^Mcts. Hke ex- 
aminatkMi. standing of the patties, security 
and so on.

Therefore, this is a practice which was 
followed in the past and by enhancing it by
1.5 per cent in October does not mean that 
we have tmught out a new-policy. This is 
what is to t>e apprsdated.

I  there has been any particular case 
and if the hon. Memberbrir^ ittoour notice, 
we will examine it.

SHRI SHARAD DIGHE: I have no par
ticular case.

SHRI RAMESHWAR THAKUR: But in 
general, this is the policy which we used to 
foUow in the past and is being folowed today

Raganfing tomi toans also for SSI, Ag- 
ricuitura, small transport (Upto two vehides), 
the raise upto Rs.7500 is 11 peroant.pre-
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viousVtltwaBlOperctenL Fiom Rs. TSOOto 
Rs. 15.000. f m  113 per cent, it has been 
Incraased to 13 per cent
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And fnxn Rs. 15,000 to Rs. 25.000 
eaiier R was 12 per cent; now it is 13.5 per 
cent. Over Rs. 25.0Q0 to Rs. 50.000. it was 
18per cent, now it is 14per cent; even siight 
reduction is there. Now. over Rs. 50.000 to 
Rs. 2 lakhs, in place of Rs.14.000. it is 
Rs.15.000;overRs.2 Lakhs.from Rs. 14.000 
to Rs. 15.000. So. these are at the mioHnum 
rates. At the higher rate, above Rs. 2 lakhs, 
no small entrepreneur, small man wiH suffer 
by an increase; and eveiybody who is get
ting one per cent in the deposit, there is no 
difficulty; fiom the industry, there has been 
no difficulty; by and laige. it has been weR 
received.

Thequestnn is whatisthe effect of this? 
The effect I wouM Ike to mention humbly is 
that by and large deposits of the banks have 
gone up; they are going up though there are 
many constratMs in the l>anking industry 
that we can separately discuss and detMde. 
We have got a Special Report from the 
special Committee. Narasimhan Committee; 
thatwHbediscussedsparatelyinduecouise. 
But, at the moment, I couM say that so far as 
the effects of these things are concerned, 
infiatkxi is not as higher or anything on 
account of this increase. We have already 
given.the figures.- In August, it was 69 per 
cent; then it came down to 13.33 per cent; 
around that it is ranging. Even on the 16th 
slightly it had gone up. (intanuption^ I am 
myself S £ ^ .  I wiH be faithful to the House. 
On the 9th, it was 13S1 per sent; on the 16th 
November, it had gone siighly up, 13.67 per 
ceA
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dispi 4es the data. We win sort it out But the 
fact is that reductnn is substantial - 3 per 
cenL This has been accepted; nobody dis
putes iL It shouM be more, we ourselves 
have sakl. The Reseive Bank itself has sakl 
that our desire is to bring it in one digit and 
that is upto Match 1992. Efforts are being 
made in this directbn and there has been a 
decrease; decrease is. no doubt, substantial. 
3 per cent in these few months’ time after 
taking the new initiative. But there are per- 
sistingfactorintheeconomy, inbuilt economy 
and the economy which we had inherited 
because my friends very nicely stated about 
the state of the economy. We had the 
economy in such a difficult situation which 
the new Government faced; we had no for
eign exchange; reserve was so kwv; other 
difficulties were there, internal and external 
difficulties of foreign exchange, imports of 
fertifiser, crude oi. In spite of that, within a 
very short period, no countiy can daim that 
from the reseraeofRs. 1900crores maximum 
we had. The Prime Minister eariier an
nounced that it readied to Rs. 6000 crores. 
The other day, it was announced in the other 
House that it had reached to Rs.6700crores. 
Today, I am hs4)py to inform the House that 
k has reached to Rs. 6900crores; everyday, 
it is increasing; and our hon. Members shouM 
kindly appreciate the achievements of the 
Government, you see, in this regard.

SHRI NIRMAL KANTI CHATTERJE: 
That means even Masonalify could noThave 
an impact

SHRIRAMESHWARTHAKUR:No,no, 
Professor. I am giving you the date. I am 
leling you fiomJthe data; the data is there. R 
is obvKMis that from 16 par cent it has come 
down to 13.3 percent It is the dsla; nobody

SHRI NiraMAL KANTI CHATTERJEE: I 
want the House to be enlightened about it

SHRI RAMESHWAR THAKUR: We 
have gone from Rs. 6000 crores to Rs. 7000 
crores. You wiH please appredate that the 
increase has been there and oiir results are 
increasing. H has reached Rs. 7000 crores. 
Our target is Rs.10.000 crores. and we are 
trying for it AH the efforts are being made. 
Therefore, it shouM be appreciated that the 
initiatives taken by the hon. Finance Minister 
undertheoverallguManceof the hon. Prime 
Minister have started yiekling results. It wn 
take some moretimetobringaboutcomplete 
stabHity and to aH round progress, we are 
determined to do it

SHRI SHARAD DIGHE: One question 
he has not answered. Is it tree that the credit



591 Half-an-hour NOVEMBER 29̂  t991
Discussion Changes in cndk

[Sh. Sharad Dighe]

crunch has adversely affected the whole 
sale price Index? The wholesale price index 
has started rising now.

SHRI A. CHARLES (Trivandrum); Isthe 
Minister yielding? May I ask a question? 
(\nt9m^>tions)

MR. CHAIRMAN:ThisisaHalf-an-Hour 
debate. Only three Members are allowed to 
ask questtons. Othnwise, it win be setting a 
bad precendeni.

SHRI A. CHARLES: Is it notthefactthat 
RBI has issued guklelines to deduct at 
source income-tax on amounts over and 
above Rs. 2500 and it has sernusly affected 
the deposit position and has created heird- 
ship for small desposit holders?

SHRI SRIBALLAV PANIGRAHI: Some 
of the points I had raised still remain to be 
unanswered.

SHRI RAMESHWAR THAKUR: I am 
coming to thaL

SHRISRIBALLAVPANIGRAHI: tasked 
about black money and about curtailing of 
government expenditure and other things. 
While talking all these things, have they kept 
in mind the growth rate of developmental 
GDP. and whether it will be affected ad
versely? Is that guarantee there? Shrj Dighe 
and other have also referred to the inijpactof 
inflatkxi, t>lack money and Government ex
penditure on the. GDP. Are any positive 
steps going to be taken?

SHRI RAMESHWARTHAKUR; I wouM 
say that to our knowledge these rates they 
have not brought about any adverse «ffect; 
to some extent they havecontained inflatnri. 
But there remains a tot to be done so far as 
biflatkm Is concerned. The government is 
concerned about inftation and we are keen to 
reduce tt as early as possMe and uRimalely 
to brinig to one digit, as has been alrea dy 
announced by the hon. Finance Minister.

So far as the RBI is concerned, they
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have taken the necessary measures. It is a 
continuous on-going process and in a com
plex and big ̂ n o m y  the RBI as the control- 
ting authority so far as the money supply is 
concerned, and the monetary policies are 
concerned, has to take some steps. And to 
that extent, as announced by the governor of 
RBI they have done what was considered 
absolutely necessary. And in course of time 
tf further steps are necessary, after taking 
into conskleratnn the latest facts and figures, 
further decisions will be taken. Decisionsare 
taken from time to time. A continuous review 
is being made t>y the RBL In any Govern
ment, every time, it has been done. It will be 
done in future also.

Sofar as this black money is concerned, 
hon. Members are aware that only the other 
day I had explained the genesis of the three 
schemes which we have got. One is the 
Nattonal Housing Bank Scheme, second is 
the foreign Remittances Scheme and the 
third the India devetopment Bonds. We have 
got positive response from them. But we had 
originally planned it for four months. Only 
two months have passed since the operation 
of these two schemes and we have extended 
the time by two more months till 31 st January
1992. Now, after the spread of the news and 
informatton literature there is response from 
different countries, from NRIs particularly 
and we are hopeful that during the next two 
months we will get very good response fur
ther.

So far the govem m ^ expenditure is 
concerned, the hon. Finance Minister has 
announced in this House that all steps are 
being taken to contain the government ex
penditure. We have given a message of 
utmost economy and austerity in the gov
ernment expenditure. There are obvnus 
diffk»lties in containing the committed ex- 
penditure. But there are areas, in which 
efforts are being made, effective steps are 
being taken to ensure that the government 
expenditure is controlled and a message d  
austerity of the hoa Finance Minister and 
alsothatof utmost economy has gone down. 
Efforts are being made at all levels to ensure 
to the extent feasble and pracficable to 
reduce and curtail the expenses, contain the
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government Thdk is a must in oo^^economy 
...(Interruptions)

SHRI P.C. CHACKO (Trichur); The hon. 
Member has asked akx>ut the income-tax 
6educXk}n...(lntenyptidns)

SHRI RAMESHWAR THAKUR: The 
hon. Members will appreciate as to why this 
income-tax deduction scheme is there. Those 
who are not in texable net they need not pay 
any tax and they have to provide only a fetter 
that they have not to pay. Those who are tax 
assessees, they have to state their tax as- 
sessment number. But would the hon. 
Members feel those who not paying tax 
...{Interruptions)

SHRI A.CHARLES: It is only Rs. 2,500.

SHRI RAMESHWAR THAKUR: Yes. 
Rs. 2,500 is the income. We have certain 
cases. It has been noticed by the banking 
industry that there are some assessees who 
have opened the bank accounts and have 
deposits but not paying any income-tax. 
What did this income-tax reductbn mean? 
what shoukj have? There is no hardship. As 
explained by the hon. Finance Minister, there 
is no major effect of this reductbn so far as 
the banking industry is concerned. There are 
some here and there and particularly that 
kind of deposit, where the people have de
posit the money possibly from parallel 
economy and they will be certainly affected. 
And we cannot give any relief to such ac
counts. So far as the normal accounts are 
concerned, there is no diffbulty, they can 
give a statement or they can give their as
sessment number. And if a reductbn is made, 
there is no hardship and they will get the 
benefit of the reductbn in their Income-tax 
Assessment in the case of those who are 
assessees. Those who are not assessees, 
they have nothing to do ...{Interruptions)

SHRI P.C. CHACKO: A questbn was 
asked as to whether it has affected the 
deposits of the bavks.\{lnterruptions)

SHRI RAMESHWAR THAKUR: The 
hon. Finance Minister has sab that it has not 
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A few people here and there, who are trying 
to take undue advantage are making hue 
and cry. You bring any case of a regular 
depositor who says that he has drawn on 
account of this. This is not so. If some steps 
are taken whbh are benefbial to our country’s 
revenue, to get some money in time from the 
people, from whom the money is due, shoub 
we not appreciate such steps? {Interruptions) 
We are boking into this matter. I do not think 
that is any intention to create any hardship to 
anybody.

Sir, wHh your permission, I only want to 
mention that these progressive steps, as 
envisaged in our electbn manifesto, are 
firmly and faithfully being implemented. They 
are showing results. And it takes time to 
rerganisethe entire economy. But the results 
are obvious, apparent.

We have been able to get the gob back, 
whbh was a problem at one time. In order to 
save our commitments, we sent 46 tonnes of 
gob and they have been redeemed fully. For 
another 20 tonnes of gob. part payment has 
been made and the rest of the payment will 
be made on the due date of the 4th Decem
ber. So we have done all that and positive 
results are there. It is being appreciated by 
the masses and also by the intellectuals, the 
business community and also the foreign 
investors. Therefore, a marginal change here 
and there shoub not be considered as a very 
diff bult situatbn. This is a growing economy. 
Some sacrifices, some restraint will be 
necessary inthebest interestof the economy 
itself.

With these words, I thank the hon. 
Member who raised this discussbn and gave 
us an opportunity to clarify the positbn. But 
one thing I would like to mentbn - it was 
mentioned in the other House - that after 
seeing the success of the govemment po
lices, some people are trying to create hue 
and cry. They made the news that there is 
going to be devaluation. There is no questbn 
of devaluatbn. we are having a stronger 
positbn today, we have got the best of 
results now. Everyday our reserves are In
creasing. Where is the questbn of devalua
tbn? Now people try to create mischief.
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Today there is uncalled for strike. I am toid 
that it has gone as aflop because people are 
not with them. Now we shouM not create 
conditions where our economy should suf
fer. Even one hour’s labour shouki not go in 
waste.Therefore, my appeal to the House 
will k>e that atime hascome when we should 
reconstruct our economy. We all should put 
our head and heart together and try to restore 
the economy to its original height and also to 
go further so that in the comity of nations our
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econoi^^ Aositbn would 6e strong, we win 
be abie to really help the people of our 
country and raise ou« head high in the workl.

CHAIRMAN: The House tww 
stands adjourned to meet again tofflonow 
on December 2,1991.

18.17 hrs.

The Lok Sabha iten adjmvnedtttEhven 
dO w Cloci onMonds^, December2, 
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